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HOUSE OF THE PEOPLE 

Tuesday, 29th July, 1952 

The House met at a Quarter Past 
Eight of the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS' TO QUESTIONS 

JAPANESE INDUSTRIAL MISSION 

·2180. Sardar Hukam Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Japanese Govern. 
ment sent an industrial mission to 
India during 1951-52; and 

(b) how long the mission wa, in 
India and what places it visited? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) An Industrial Mission, consIsting of 
some of the leading Japanese Indus-
trialists, sponsored by the Japanese 
Government, visited India in March 
1952. 

. (b) T!J.e Mission was in India for 
Just OVer a month and it visited a 
number of places including Agra~Bom­
bay, Mysore, Bangalore, Bhadravati, 
~iadras. Sindri. Tatanagar. Chittaran-
Jan, Calcutta. Damodar Valley, etc. 

Sardar Hukam Singh: May I know 
whether this Industrial Mission was a 
special Mission? 

Shri T. T. Krishnamachari: In the 
sense that th" Mission wanted to ex-
plore the nossibilitics of co-operating 
In the mdllstrlal development of India 
and. also to find out the possibilities 
JOf Increasing imports from India to 

apan. 

Sardar Hukam Singh: Did they pre-
pare any r<'port and did we have a copy of it? • 

1B9 PSD. 
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Shri T. T. Krishnamachari: No, Sir, 
they did not submit any report to us. 

Shri K. Suhrahmanyam: Is it true 
that as a result of the visit of the Mis-
sion a Japanese concern has agreed 
to help in the modernisation of the Tata 
Iron and Steel Factory at Jamshedpur? 

Shri T. T. Krishnamachari: There 
have been some vague proposals, but 
nothing has materialised. 

Shri Bansal: Were there any talks 
with this Mission in regard to the 
development of the pig iron and steel 
and, if so, at what stage are those 
talks? 

Shri T. T. Krishnamachari: As I 
said, there were some vague talks with 
the ~'\Iission and subsequently we had 
some communications through our 
Ambassador in Japan about the possi-
bility of the· development of pig iron 
in India with Japanese cO-QPeration, 
bu tit has not taken any shape yet. 

Shri M. S. Gurupadaswamy: May I 
know whether this Mission came to 
India at the invitation of the Govern-
ment of India? 

Shri T. T. Krishnamachari: I cannot 
say exactly whether there was any 
specific invitation; apparently they 
came with the consent of the Govern-
ment of India. 

Shri Raghavaiah: May I know whe-
ther the Japanese Mission have pro-
posed to start a fountain Den industry 
in Madras? 

Shri T. T. Krishnamachari: There is 
a QII0,tion coming on later about that 
particular matter. We have no in-
formation. 

m;~~:~T~~ 

<rm'\'R ;tr?i'1T <RlT fi!; ~lJ s:~ 
f1:ro~ ;f 'f>l~ mit ift ~ 31l~ ~ ~ 
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Mr. Speaker: He wants the report 
of the Mission. 

Shri T. T. Krishnamachari: No, Sir, 
we have no reports. 

BILL REGARDING PRIVILEGES OF PARLIA-
MENT 

*2182. Shri S. N. Das: Will the 
Prime Minister be pleased to state: 

(a) whether the question of intro-
ducing a Bill defining the powers, pri-
vIleges and immunities of each 
House of Parliament and of the 
Members and the Committees of each 
House, in the present session of Par-
liament has been considered by Gov-
ernment; and 

(b) if so, what decision has been 
taker. In the matter? 

The Prime Minister (Shri Jawaharlal 
Nehru): (a) and (b). It has not been 
considered necessary to have special 
legislation on this subject. Article 105 
of the Constitution defines the powers 
and privileges and immunities of the 
Parliament, its Members and the mem-
bers of its Committees. In so far as 
these privileges have not been speci-
fically laid <lown, reference is made to 
the practice prevailing in the House of 
Common, oi the Parliament of the 
United Kingdom. No occasion has aris-
en to necessitate a review of these 
matters and to have powers and Prl-
vileges of Parliament defined further 
by law. 

Shri S. N. Das: I want to know whe-
ther the necessity had not been feH 
by the Government. 

Mr. Speaker: Order, order. I may 
inbrm the hon. Member that the ques-
tion was conSIdered twice by the Speak-
ers' Conference. For other information 
he had better see me. I will give him 
the whole information. 

BORDER INCIDENTS 

*2183. Shri S. N. Das: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that dur-
ing recent months border incidents 
around Pondicherry have been on 
the increase; 

(b) if so. what was the nature of 
those incidents; 

(c) the number of incidents se far 
reported; and 

(d) the steps taken by Government 
to control the situation? 

The Parliamentary Secretary to the 
Prime Minister (Shri Salish Chandra): 
(a) and (c). Border incidents have 
continued to occur around Pondicherry 
but there has been no increase in their 
number as compared with the past. 
Since November 1951, there have been 
twelve such incidents. 

(b) The nature of the incidents was 
as follows: -

(1) Assault and detention of per-
sons by French Police. 

(2) Harassment 10 border residents 
by obstruction to cultivation 
of land and looting crops and 
fruits. 

(3) Trespass into Indian territory 
by French Police and attempt 
to kiduap villagers. 

(4) Intimidation and threats by 
Police and goondas, severally 
and jointly. 

(d) Apart from protests made to the 
French India Government, additional 
special Police has been posted 'on the 
border to control the situation. A joint 
canference of local officers of both the 
Governments was also held in Decem-
ber 1951, to consider measures to stop 
the recurrence of these incidents on 
either side of the border. 

Shri S. N. Das: May I know whether 
as a result of the action taken by the 
Government any of the culprits have 
been brought to book? 

Shri Satish Chandra: The incidents 
which take place inside French Indian 
terri tory arE' the concern of the Pondi-
cherry Administration. 

Shri S. N. Das: That I see. But 
want to know whether the French 
India Government took any action on 
the protests made by our Government? 

Shri Satish Chandra: They pro-
bably do take action from time to time. 
But the results have not been very 
encouraging. 

Shri S. N. Das: May I know whe-
ther it is a fact that certain officials 
of French India have been taking part 
in these assaults and incidents? 

Shri Satish Chandra: One police 
inspector of French India took part in 
two out of the twelve incidents which 
I have referred to in my answer. 

Shri T. K. Chaudhuri: May I know 
what are the results of the protests and 
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other actions taken by the Government 
of India with regard to persons kid-
napped from Indian territory? 

Shri Satish Chanara: The border 
police has been strengthened. and there 
was also a conference of local officers 
to discuss the matter. 

Shri T. K. Chaudhuri: I want to 
know whether the persons kidnapped 
have been rescued. 

Shri Satish Chandra: The persons 
kidnapped have been rescued. 

Shri Kelappan: Is it a fact that our 
police and prohibition officers are con-
niving at these things? 

Shri Satish Chandra: I have no such 
information. 

Shri Badshah Gnpta: Instead of 
relying solely upon the police strength, 
has the Government provided the 
neighbouring villagers with fire-arms 
to protect themselves? 

The Prime Minister (Shri lawaharlal 
Nehru): There are no armed depreda-
tions going on nor fire-arms being used 
on either side. They are petty strifes 
which, I agree, are a nuisance no doubt. 
but they must not be considered as if 
armies are fighting. 

~~~m~: mWr 
00 ~~RT it; ~T 'liT ~ ~­

<niT @arT ~, -a'fr fi:lT iii ~ ~ 'f!IT ~ 

~~~? 
Mr. Speaker: He wants to know whe-

ther there were any incidents after the 
ronference. 

Shri Satish Chandra: Not much use-
ful purpose has been served by that COn-
ference. The Government of India has 
considerably strengthened its police 
outposts. as the incidents continue to 
take place. 

IMPORTS FROM DOLLAR AREAS 

'2184. Shri P. T. Chaeko: 
Minister of Commerce and 
be pleased to state: 

Will the 
Industry 

(a) the lotal value of imports per-
mitted in 1951-52 to traders in Tra-
vancore-Cochin or to anyone else for 
the benefit of Travancore-Cochin. 
from the dollar areas in terms of 
dollar currency; and 

(b) the total amount of dollar cur-
rency earned by exports from Tra-
vancore-Cochin in 1951-52? 

The Minister of Commerce and Indus-
try (Shri T. T. Krishnamachari): (a) 
and (b). Records are not maintained 
on the basis of the residence of appli-
cants for import or export licences. 
Hence Government are unable to fur-
nish the information asked for. 

Shri A. M. Thomas: May I know 
whether the Government has got in its 
possession separate statistics of export 
and import figures in respect of Cochin 
and Alleppey? 

Shri T. T. Krishnamachari: It is 
available in the Dublications of sea-
borne trade. -

MOVEMENT OF CLOTH AND YARN 

'2186. Dr. Ram Suhhag Singh: Will 
the Minister of Commerce and Indus-

• try be pleased to state: 
(a) whether the ban on the move-

ment of cloth and yarn by postal 
parcels within India has been witlr-
drawn; and 

(b) whether similar facility has 
also been given to the movement of 
cloth and yarn by postal parcels to 
foreign countries? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) Yes, Sir. 

(b) Movement of cloth and yarn by 
postal parcels to foreign countries is 
allowed under export licences. 

Dr. Ram Subhag Singh: May I know 
when this ban on the movement of cloth 
and yarn by postal parcels was re-
moved? 

Shri T. T. Krishnamachari: With 
effect from 10th May, 1952. 

Dr. Ram Subhag Singh: May I know 
whether similar facility will be given 
to Indians living abroad in the matter 
of sending cloth to them by postal 
parcel from here? 

Shri T. T. Krishnamachari: Yes, Sir, 
subject to export licences being 
obtained. 

TR.'DE WITH NETHERLANDS 

'2187. Dr. Ram Subhag Singh: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) what are the principal items of 
exports from India to the Netlrer-
lands; and 

(b) the principal items of imports 
from the Netherlands to India? 
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The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) Vegetable oils. coir yarn, tea, cot-
ton waste, rnw cotton, jute manufac-
tures, oil seeds and leather. 

(b) Instruments and apparatus. pro· 
vision and oilmans' stores, metals and 
ores, artificial silk yarn, manures. 
starch, dextrine and farine, dyeing and 
tanning substances, chemical and 
chemical preparations. 

Dr. Ram Snbhag Singh: May I know 
the value of the exports to and imports 
from the Netherlands? 

Shri T. T. Krishnamachari: For which 
particular period? 

Dr. Ram Subhag Singh: For last 
year. 

Shri T. T. Krishnamachari: For 1951-
52 we have only information UP t" 
January 1952. The imports are in the 
region of about Rs. 816 lakhs. Ex-
ports are Rs. 620 lakhs and re-exports 
are Rs. 18 lakhs. 

Shri Bansal: May I know if this in-
formation is not available in some of 
the publications of the Government? 

Shri T. T. Krishnamachari: be-
lieve, Sir. most of this information is 
available. 

IMMOVABLE EVACUEE PROPERTY 

·2188. Dr. Ram Subhag Singh: Will 
the Minister of Rehabilitation be 
pleased to state: 

(a) whether it is a fact that evalu-
ation of immovable evacuee property 
has heen in progress for some months; 
and 

(b) whether it is a fact that Gov-
ernment have postponed the recovery 
of the next instalments of any 
amounts due in respect of loans etc. 
from the displaced persons whose 
claims for their property had been 
verified? 

The Minister of RehabiIitation(Shri 
A. P. Jain): (a) Yes. 

Shri M. L. Dwivedi: Will you, Sir, be 
pleased to allow question No. ~214 
which relates to the same subject as 
question No. 2189. 

Mr. Speaker: Would the Minister 
prefer to answer it now? 

The Minister of 
Broadcasting (Dr. 
no objection. 

Information 
Keskar): I 

and 
have 

Mr. Speaker: It is being given pre-
cedence in the order and that is why 
I wanted to know whether it could be 
conveniently grouped. Anyhow, we 
will proceed in the usual order. Here 
the han. Member wants the other ques-
tion to be taken up. 

Dr. Keskar: I do not mind. 
Mr. Speaker: Very well. 

~ILMS 

*2189. Shri S. C. Samanta: (a) 
Will the Minister of Information and 
Broadcasting be pleased to state how 
many H!ms an...:l or \vhnt kind have 
been examined by the Central Board 
of Censors since the formation of 
the Board? 

(b) How many of these films have 
been censored ? 

(c) Has any Censor Code been 
drawn up? 

The Minister of Information and 
Broadcasting (Dr. Keskar) (a): 5,504 
films, consisting of newsreels, docu-
mentaries, scientific films, educational 
film~; and feature films. were examined 
by the Board up to 30th June. 1952. 

(b) 22 films have been rejected and, 
in 483 films, cuts have been ordered. 

(c) Yes, Sir. 

EXHIBITION OF FILMS 

'2214. Shri M. L. Dwivedi: wIn the 
Minister of Information and Broad-
casting be pleased to state: 

(b) Yes. (a) the steps taken by Government 
Dr. Ram Subhag Singh:· May In ~o ensure that. no pi~t,!r~ shall. be ce!-

know the category of disPla.ced persons,.' . 'Ilied for publIc exhIbItIon whIch wIll 
who have been given this concession?''\1 lower the. moral standards of those 

who see It so that the sympathy of 
Shri A. P. Jain: Presumably the han., , the audience is not thrown nn the side 

Member refers to oart (b). It refers of crime, wrong-doing, evil or sin; 
to receivers of loans under the small 
urban loan scheme; unnaid instalments 
on account of the price of house or 
plot purchased from Government loans 
for education in India or abroad and 
loans for building houses. 

(b) whether the Examining Commit-
tees conform to the directions ioslled 
by the Central Board of Film-Censors 
from time to time in so far as the 
determination whether a film is or is 
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not suitable for public exhibition is 
cuncerned; and 

(c) whether the producers submit 
their scripts, dialogues, and songs for 
scrutiny and guidance to the Board of 
Film Censors or bodies attached to it, 
before shooting? 

The Minister of Information and 
Broadcasting (Dr, Keskar): (a) and 
(b). Under the Cinematograph Act no 
film is permitted to be exhibited to the 
public unless it has been examined and 
certified by the Central Board of Film 
Censors as suitable for public exhibi-
tion. The Central Board of Film Cen-
stirs is a statutory authority and censors 
films through Examining Commit-
tees who act in accordance with a 
comprehensive Directive issued by the 
Central Board of Film Censors. The 
Directive was published in the Gazette 
of India on 1st March, 1952. It con-
tains inter alia instructions which have 
been framed with a view to ensuring 
that films which lower the moral stan-
dards of those who see !,.hem or enlist 
the sympathy or admiration of the 
audience for criminal character.s are 
not certified as suitable for public ex-
hibition. 

(c) No. 
Shri S. C. Samanta: May I know 

whether the film industries were con-
sulted hefore drawing up the Censor 
Code? 

Dr. Keskar: Presumably my han. 
friend means the 'directives'. The 
directive is issued for the purpose of 
seeing that a film does not incite viola-
tion of law and order and lower morali-
ty. It is not a technical directive and 
therefore the question of asking the 
film companies to participate or give 
advice in this matter does not arise. 

Shri S. C. Samanta: May I know 
whether any ·complaints have been re-
ceived by the Ministry that the Censor 
Code has not been followed by this 
Board? 

Dr, Keskar: Government does re-
ceive from time to time complaints 
from the public regarding specific films, 
that they have certain parts which are 
objectionable. There is no general 
complaint regarding the Board. 

Shri S. C. Samanta: May I know 
whether the Advisory Panels constitut-
ed in the regions have anything to re-
commend about the censorship of films? 

Dr. Keskar: I have not understood 
the question. 

Shrl S. C. Samanta: Advisory Panels 
'have been formed in the three regions. 

May I know whether their opinions are 
being taken into consideration also 
when these films are censored? 

Dr. Keskar: The function of the Ad-
visory Panels is to help the Board in 
seeing the film beca use it is a job 
which requires a lot or time and an 
examining Committee which consists 
of 2 or 3 members from among the 
panel is set up for the preliminary 
examination of any film which comes 
up for censorship and they convey their 
opinion to the Board and if there is 
any appeal against the opinion of the 
examining Comnlittee. it is again ex-
amined by the revising Committee ap-
pointed by the Board. The opinion of 
the panel or the examining Committee 
of the panel is conveyed to the Board 
and not to the Government. 

Shri M. L. Dwivedi: The Film In-
quiry Committee Rcport men.tions that 
the producers of the films shall produce 
their scripts and dialogues etc. before 
shooting. May I know why they have 
not been asked to submit them before 
shooting? 

Dr. Keskar: The Film Inquiry Com-
mit tee Report is not being implemented. 
It is being examined. It is only when 
some Act is passed whieh will permit 
Government to ask film companies to 
submit their scripts, dialogues etc. for 
examination before shooting that we 
can take the step. 

Shri M. L. Dwivedi: What steps are 
being taken by the Government to get 
a better standard of morals so far as 
the exhibition of films is concerned? 

Mr. Speaker: It is all very vague. 
Shri M. D. Joshi: May I know how 

many of the films examined and re-
jected were foreign films? 

Dr. Keskar: I would not be able to 
tell specifically, I think of the 22 films 
quite a large number are foreign films: 

Shri A. C. Guha: May I know if the 
Government have taken any steps so 
that the censoring may be done before 
the films are produced. i.e. when thev 
are in the story stage and the script is 
supplied to the Board? 

Dr. Keskar: That is one of the recom-
men~3tio!ls of the Film Inquiry Com-
mittee and we are ronsidcring how this 
can be implemented. 

~ rMR ~ : m;r;ftl:r ~ ;;IT 
;t ~ '!ToR "i~<:::~ iF (~) <ni ~ ~ 
~ ~ f'F ~ I!'!'il<: om ~;fti 
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;vrr mlfT tr «r ~ I ~1f1 mrr;f\ If ~ ;;fl 
1fiT q~ ;mr ~~ ~ f<I; ~ t-.-m: ifTi 
qiff1f1 Ifl:IT ~ ~ '«< Sfi!m: 'fiT ~ f<I; 
'3"'1 # arga- lIT ifffi· 'liQT IT{ ~ ~ 
fq;;;;r ~q'f 'liT '3'if «fif'!m m'lA 
'lifq~a-~'~ ~? 

~o~: 'Ii~ ~ it ~ 
~it3f1l<'\'# orR#'~~~· 

<:r~ ~3fT ~ ~ 'liT ~a ~ am: 
<m~~ ~it m# m<m 
m.r~~1 

Shri Dahhi: On what specific grounds 
were the 22 films rejected? 

Mr. Speaker: I think there must have 
been different grounds. It is very 
difficult to go into these details. 

Shri Raghavaiah: May I know what 
steps Government have taken to cen-
sor the exhibition of foreign films that 
do not help the moral growth of our 
people? 

Dr. Keskar: We apply the same stan-
dard to foreign films or Indian films. 
Our directive to the Board is to see 
that films which lower the moral stan-
dards should not be allowed. 

Shri S. C. Samanta: May I know 
whether the Central Censor Board has 
anything to do in recommending the 
exchange of Indian films with foreign 
films? 

Dr. Keskar: The Board has exclilsive-
ly the work of censoring the films and 
it has no other function. 

T.B. PATIENTS AMONG DISPLACED 
PERSONS 

·2190. Shri B. K. Das: Will the 
Minister of Rehabilitation be pleased 
to state the grants made for the treat-
ment of T. B. patients among dis-
placed persons during the last three 
years, 1949-50, 1950-51 and 1951-52? 

The Minister of Rehabilitation (Shri 
A. P. Jain): 1949-50. Rs. 5.00.000; 1950-
51, Rs. 9.25,913; 1951-52, Rs. 13,65,000. 

Shri B. K. Das: May I know whether 
these grants have been made to the 
hospitals and sanatoria or to State 
Governments? 

Sbri A, p, Jain: To the hospitals, 
sometimes direct and sometimes 
through the State Governments. 

Shri B. K. Das: May I know the total 
number of beds that have been pro-
vided in the different hospitals special-
ly for T.B. refugee patients? 

Sbri A. p, Jain: 1950-51, 553; 1951-52, 
608. 

Shri B. K. Das: Has any arrange-
ment been made for their treatment 
outside if they are not admitted into 
the hospitats? 

Shri A. p, Jain: In some cases, some 
assistance is given. 

Shri B. K.Das: May I know whe-
ther any estimate has been made of 
the number of T.B. patients among the 
refugees? 

Shl'i A. P. Jain: We have not got any 
figures. 

Sbri B. K. Das: Was there not an 
estimate made by the T.B. Adviser of 
the Government of India some time 
ago? 

Shri A. P. Jain: A very rough esti-
mate was made; it is not dependable. 

~~ ~ ~: 'I'fT +f;rT ~ 
GRfTif '1ft ~ <RiT f<I; ~ ~,;r 
cf 0 <iT 0 it ~ ~ '3'if 1fiT ~ fl:rw.l 
'fiT 'f!fT a-U'fiT ~ ? 

'1ft ~o ,"0 *"; ~ eft '3'if '1ft ~ 
fm;sit 'fiT aiT'fiT ~ ~ f<I; fuR '1ft <fTmiT 
'liT$T ~ ;;mIT ~ eft ~ '!it ~~ 
~ f.f;lrr ~ ~ I ~ ~ fm;sit 
'fiT aiT'fiT ~ ~ f<I; fuR '1ft <fTmiT ~ 
~~a-T~a'Ii~~~~ 
'!it ~ 'fiT ~ ~ (treat) f.f;lrr 
~ ~ l;fum aiT'fiT ~ ~ f<I; ~ awT-

~ ~ m@<? ~ ~ am<: ~ it ~ 
~ ~ ~. am: ~'fiT ~ 

~ ~ if@' ~Teft ~ it fulf 
~ ffi'lf oriff ~ ~ f<I; ~ '!it ~ 1f!T-
fu;r ~ ~f ;;rrq I 

n ar.m~: ~ f'PlJ ~ • 
~ ~ (approach) 'Ii'{ f<I; ~ '!it 
~~fire~? 
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Illi ~o "To ;;A; ~ ~ arT ~ 

~, ~r fmor ~ ~ lIT f.tim '" 
~~'Il;;r~~1 
Shri A. C. Guha: May I know if it is 

true that the number of applications for 
admission to the hospitals is far in 
excess of the number of beds available, 
and if so, what arrangements Govern-
ment are going to make to increase the 
number of beds? 

Shri A. P. Jain: Sometimes it does 
happen that the number of pending 
applications is larger than the beds 
available. We are making every !!fiort 
to increase the number of beds. 

'lifT ~o ~o fu:Q't: ~ ~ 
If' m:>l'iT{ if ~ <ffiq'fi ~ w;t 
'1fT ~ ? 

'lifT 'to If To ;;f;J: ar4T ;;IT Jt if ~ 
~ qq; 'I><: 'fITlIT ~ m I!JT I 

Shl"i T. K. Chaudhuri: May I know 
if the incidence of T.B. in the refugee 
colonies is on the increase? 

Shri A. p. Jain: I cannot say that; 
maybe. 

OLD AGE PENSIONS TO WORKERS 

·2191. Shri M. R. Krishna: (a) Will 
the Minister of LlLbour be pleased to 
state whether any attempt has been 
made to grant old age pensions to 
workers in the factories and mills? 

(b) If so, how many of them are 
in receipt of such pensions and what 
is the annual amount spent on this 
by the private factories and mills? 

The Minister of Lahour (Shri V. V. 
Giri): (a) and (b). The Government 
have not evolved an old age pension 
scheme. However, they have enacted 
the Employees' Provident Funds Act, 
1952, for instituting Contributory Pro-
vident Funds in factories. The Em-
ployees' Provident Funds Act, 1952, ap-
plies to all factories other than Gov-
ernment and local authorities employ-
ing 50 or more persons in textiles, iron 
and steel. cement, engineering, paper, 
and cigarette industries. The Central 
Government can extend these provi-
sions to other industries employing less 
than 50 persons in the above industries. 

, The employees' and employers' con-
tribution will be 6a per cent. of the 
basic wages and dearness allowance of 
the employees. The scheme is expected 
to he finalised and brought into force 
by 1st August 1952. 

The Government have no informa-
tion whether any private factories have 
introduced any old age pension scheme 
for their workers. Necessary informa-
tion is being collected and· will be 
placed when available on the Table of 
the House. 

Shri M. R. Krishna: May I know whe-
ther there are still any States which 
have not so far implemented this E.m-
ployees' Provident Funds Act? 

Shri V. V. Giri: It is yet to be imple-
mented from 1st August. 

Shri M. S. Gurupadaswamy: May I 
know what are the reasons for not ex-
tending Provident fund facilities to 
other industries which were not men-
tioned by the hon. Minister? 

Shri V. V. Giri: Because they are not 
yet powerfully developed industries. 

11ft fT1I1'II'M mI" ; ifllT ~ ~ 

~~~f.ti ~~ ~~~ 
m ~ filiflr ~ '1fT orTlI' ? 
Shri V. V. Giri: Not yet. 

Shri Bansal: May I know if tRere is 
any proposal to convert this scheme 
into an old age cum insurance scheme? 

Shri V. V. Giri: No. 

QUARANTINE ESTAHLISHMENT AT 
MANDAPAM 

*2193. Shri Shiva.nanjappa: Will the 
Prime Minister be pleased to state 
whet~er the Government of Ceylon are 
runmng a quarantine establishment on 
Indian soil, at Mandapam? 

The Parliamentary Secretary &0 the 
Prime Minister (Shri Satish ChandrlL): 
Yes. The land for the Mandapam Camp 
was ongmally acquired under the Land 
Acquisition Act by the Government of 
Madras for, and at the cost of, the Gov-
ernment of Ceylon. The Camp was 
established On its present site in 1915. 
Later, the Ceylon Government con-
s.tructed buildings thereon on modern 
hnes. The Camp is accordingly owned 
and managed by the Government of 
Ceylon, and the arrangements are of 
long standing. 

Shri Shivananjappa: Are Govern-
ment aware that Indian nationals' are 
detained in the Mandapam Camp 
under humiliating circumstances? 

Shri Satish Chandra: There was some 
complaint to that .. !Teet a few years 
~go; but conditions have considerably 
Improved smee then as a result of 
Government of India's intervention. 
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Mr. Giri, when he visited the camp in 
1948. reported to the Government of 
India that the camp was being main-
tained at a high level of efficiency. 

Kumari Annie Mascarene: May I 
know whether the Indian Government 
is running a quarantine establishment 
at Talaimannar on the other side? 

Shri Satish 
notice. 

Chandra: 

HANDLOOM CLOTH 

require 

*2194. Shri Damodara Menon: Will 
the Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government are aware 
of the fact that over fifty lakhs worth 
of handloom cloth is lying unsold in 
the handloom establishments at 
Cannanore and suburbs and that 
several thousands of weavers have been 
thrown out of work; and 

(b) what steps do Government pro-
pose to take to find markets for this 
accumulated stock and to relieve the 
unemploYlnent of hanciloom weavers? 

The Minister of Commerce and Indus-
try (Shri T. T. Krishnamachari): (a) 
Yes. Government have been informed 
of that before the number of weavers 
thrown out of work is, however, esti-
mated to be about 10,000. 

(b) The Government of Madras have 
drawn up a Scheme to provide relief to 
\V£2\,('[S 'thruugh Co-operative Societies. 

Shri Damodara Menon: Have the 
Government of Madras approached the 
Central Government for any help in 
this matter? 

Shri T. T. Krishnamachari: Specifi-
cally, no. But, constant correspondence 
is going on between the Government 
of Madras and the Ministry of Com-
merce and Industry, Government of 
India in this regard. 

Shri Damodara Menon: Are the Gov-
ernment of India prepared to help the 
workers who have been thrown out of 
job? 

Shri T. T. Krishnamachari: It all 
depends upon v.'h;-~t lS the nature of the 
help that we can give. Such help as 
We can gL,"C, we are always prepared 
to give. 

Shri M. D. Ramasami: May I know 
whether the Government contemplate 
fl')rmulnting in the near future a com-
vrchE'nsive scheme for tackling the pro-
hkm of hrtrldloom weavers and hand-
loom-cloth? 

Shri T. T. Krishnamachari: The 
matter is under consideration. 

Shri Ragbabachari: May 1 know the 
number 01 people thrown out of em-
ployment in Rayalaseema? 

Sbri T. T. Krishnamachari: I must 
ask for notice. 

Sbri A. M. Thomas: May 1 know 
whether the officer deputed by the Com-
merce Ministry has submitted his re-
port, and if so, what are his recom-
mendations, and whether Government 
has taken any action on them? 

Shri T. T. Krishnamacbari: If the 
han. Member is referring to Malabar, 
I think I have not sent any officer. 

Shri Kelappan: Has Government any 
scheme for the speedy disposal of this 
accumulated stock? 

Shri T. T. Krishnamachari: No, Sir. 

Shri Saranpdhar Das: Is there any 
likelihood of export of these accumulat-
ed stocks to foreign countries? 

Shri T. T. Krishnamachari: We be-
lieve there is a likelihood. 

Shri Raghabachari: Has any financial 
help been granted to Madras State in 
this connection? 

Shri T. T. Krishnamachari: At the 
moment, the Government of India have 
not considered any scheme to grant any 
financial help to the State as such. In 
fact, no such proposal has been made. 

Shri T. S. A. Chettiar: Have the 
Madras Government c6nsulted this Gov-
ernment over reserving certain kinds 
of yarn for weaving by hand-loom 
weavers alone? 

Shri T. T. Krisbnamachari: That hap-
pens to be one of the subjects which 
is under correspondence. 

Shri R. K. Chaudbury: May I know 
whether Government are taking any 
steps to increase the quantity of yarn 
in this country either by increasing the 
output in the eXisting mills, or by the 
establishment of new mills tor that 
purpose? 

Shri T. T. Krishnamachari: The 
present problem is to consume the yarn 
that is manufactured. So the question 
does not arise. 

I!'IDIAN IMMIGRATIOl': INTO CEYLON 

-2195. Sbri Damodara Menon: Will 
the Prime Minister be pleased to state, 

(a) whether there have been allega-
tions in Ceylon of illegal landings on a 
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large scale of Indian immigrants on the 
North Western Coast of Ceylon; and 

(b) whether there is any truth in 
this allega tion? 

The Prime Minister (Shri Jawahar-
Ial Nehru): (a) and (b). There have 
been allegations of large scale illicit 
emigration from India to Ceylon. It is 
true that in spite of the best efforts of 
the Governments of the two countries 
to check this, some illicit emigration 
does take place. But the volume of 
this emigration is nothing like what 
mme statements made in Ceylon might 
suggest. 

Shri Damodara Menon: Are Govern-
ment aware that these allegations are 
now made with a view to prejudice the 
claims of Indians who are now lighting 
for citiZenship rights? 

Mr. Speaker: The hon. Member refers 
te the intention of the other Govern-
ment. How could it be replied here? 

Shri Damodara Menon: What I want-
ed to ask was whether Government is 
;]ware .. 

Mr. Speaker: Let him put any ques-
tion with regard to which this Govern-
mpnt can give information. 

Shri Damodara Menon: My inten-
tion is to ask the Prime Mini~ter whe-
ther there has been any official con-
tradiction of these exaggerated reports. 

Shri Jawaharlal Nehru: I do not 
think the han. Member is right in sug-
gesting that these reports, thouj/h ex-
aggerated, have been made with a 
particular purpose, because these were 
made about one and a half to two years 
ago when this question did not arise. 
It may be said that this kind of. if I . 
may say so. bogey is raised from time 
to time there. That IS a dIfferent mat-
ter. And we have gone into it, we 
have had conferences together and 
statements have been issued, because 
illicit immigration does take place: 
there is no doubt about it. The ques-
tion is of the quantum of it. and it is 
our desire to stop it, which is as much 
the Ceylon Government's desire. We 
do not want our people to go there in 
that way. This has nothing to do with 
that. because the question that has been 
at p .. "sent raised in Ceylon is in regard 
to rights of nationality for people who 
rle.erve them. ~ecause anybody who 
goes from here cannot anyhow get that 
right. It is only persons who have been 
thpI'P for g'e-nerations. who, in fact. a~e 
C"'v1on nationals. who are concerned In 
tIi"t troub],.. Newcomers from here 
189 PSD 

whether they go legally tJr Illegally can 
have no rights of that type. 

Shri Damodara Menon: Only a month 
ago, Sir, a report had been published 
in Ceylon papers and wide publicity 
was given to it. That is why I asked 
whether Government have published 
any contradiction. 

Shri Jawaharlal Nehru: In what 
press? 

Mr. Speaker: In the Ceylon press. 

Shri JawaharJaI Nehru: I do not 
know what particular report the hon 
Member is referring to, but this kim_ 
of thing comes out from time to time 
there, like an eruption. 

Kumari Annie Masearene: May 
know whether Government keeps a 
census of the people crossing over to 
the other side? 

Mr. Speaker: There is no question, 
since it has gone on illegally. 

Shri Badshah Gupta: May I know, 
Sir. what is it in particular that attracts 
these illegal immigrants? 

Shrl Raghavaiah: May I know whe-
ther Government is aware of the in-
crease of unemployment in this coun-
try which is resulting in the constant 
emigration of Indians? 

Mr. Speaker: I think we are going 
into arguments. 

Shri M. S. Gurupadaswamy: May I 
know whether the hon. Prime Minister 
is aware that the so-called illegal emi-
grants who are now going to Ceylon 
are relatives of Indians who are stay-
ing here? 

Shri Jawaharlal Nehru: You mean 
these people who are going? I have no 
notion at all; probably not. Some of 
them might be, normally not. 

Shri Venktaraman: May I ask from 
which part of the country do these 
people go-south, north, east or west? 

Shri Jawaharlal Nehru: Without any 
exact information, I can say with 
some certainty, that they go from the 
south. 

Shri Venktaraman: Is it a fact that for 
a long time between the southern part 
of India and Ceylon there has been 
intercourse and relationships between 
parties, and that casual visits are so 
much prohibited that they have to re-
sort to illegal emigration? 

Mr. Speaker: I think this is nothing 
but arguing. 
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BLACK-MARKETEERS 

'2196. Shri Dhusiya: Will the Minis-
,er of Commerce and Industry be pleas-
~d to state: 

(a) how many black-marketeers were 
arrested in Delhi during the years 1950 
and 1951; and 

(b) how many of them were prose-
'cuted and sentenced? 

Tbe Minister of Commerce and 
Industry (Sbri T. T. Krisbnamachari): 
(a) and (b). A statement is laid on 
the Table of the House. [See Appen-
-lix X, annexure No. 41] 

Sbri Dbasiya: May I know, Sir, if 
among these arrests there was any per-
son belonging to any political organi-
sation or any mill owner? 

Sbri T. T. Krisbnamachari: I must 
confEss that when this list was com-
piled, that idea did not occur to me. 
Besides, the list that has been fur-
nished to the hon. Member relates to 
enactments for which my Ministry is 
not responsible. It is a comprehensive 
list. I am sorry I cannot give details 
in regard to the character or employ-
ment or political proclovities of the 
persons who have been charge-sheeted 
and convicted. 

Sbri K. K. Bam: Have any of these 
blackmarketeers been detained under 
the Preventive Detention Act? 

Sbri T. T, Krishnamacbari: The ques-
tion, unfortunately, relates to those 
people who are prosecuted and con-
victed. It does not include detentions. 

Shri Jangde: May I know how many 
were cloth merchants? 

Sbri T. T. Krisbnamacbari: can 
only say from the categories of prose-
cutions: 

(I) Delhi Cloth Dealers Licensing 
Order: No. of persons arrested 
-52; No. of persons prose-
cuted-51; number convicted 
-28. 

(2) Cotton Textile Control Order: 
102 arrested, 100 prosecuted, 
48 convicted. 

(3) 

(4) 

Yarn Dealers Licensing Order: 
Three were arrested, three 
were prosecuted, three were 
convicted. 
Cotton Textile Control of 

Movement Order: 54 arrested, 
53 prosecuted. 34 convicted. 
That is for 1950. 

should like to give some figures ... 

Mr, Speaker: Is it not contained in 
the statement? 

Shri T. T, Krishnamachari: They are 
all in the statement. 

Shri Radba Raman: What is the 
maximum amount of fine or imprison-
ment for a blackmarketeer in this 
connection? 

Shri T. T. Krishnamachari: am 
sorry, Sir, the figures are not in the 
statement. 

LOK SEWA SANGH 

'2198. Shri Balmiki: Will the Minis-
ter of Planning be pleased to state: 

(a) the steps Government have taken 
or propose to take for the establish-
ment of Lok Seva San9h referred to 
in the Draft Five Year Plan; and 

(b) whether a scheme embodying the 
constitution, obi ects , functions etc. of 
the proposed Sangh has been drawn up 
and circulated? 

The Minister of Planning alld Irriga-
tion and Power (Shri Nanda): (a) 
and (b). Proposals for public co-opera-
tion in national development and the 
formation of the Bharat Sevak Sangh 
were outlined in a pamphlet publishcd 
recently by the Planninc Commission 
It is proposed to constitute in the near 
future a National Advisory Committee 
on Public Co-operation. 

"" ~:om ~ ~r 
~<ttii'1Trnfif;~~ ~ 

!fiT ~ fif;'« 31l<m: q;:: fif;m 0fTlfIlT ? 

"" ~: anr CI'li ;;it ~ ~ ~ 
cIT w ~ if ifflTm tfl!T ~, ll'T<: 

an1T om ifFrr ~ !fiT q;m;rr cIT ;;r;r ~ 
~ ~ cr;r ifFrr I 

""~: om ~ lIT ~ 
~Qro~~~'fiT~ 
~~'Ift~!fiT~~? 

Ift~: ~'fiT~<tt~ 

~~~~~~~I 

-tt ~: om ~ w omr 
!fiT Elffi ~ fif; W ~ if ~ 
~ .rt11l 'fiT ~ ~ ;;mJ f;rf 'fiT 
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w *'" '1ft ~ am: crft!iT if ~ 
mcmr ~Y ? 

"'" ~: limi ~ mft m ~ 
if al'R: f.rnT ~ mcmr ~ <:IT 'ffl ~ 

'ffl if ~ 'R'IT ~ ~ I 

'IT ;ri1Tj: <m 1l ;;n;r ~ ~ 

foI; ~ rn *r ~ i'fTIf ~ rn 
~ if qfufmr rn ~ <m ~ 
~ 

lilT ~: '1fuWr ~ ~ Of@' 
;mrr ~ I 

• ..ft "To tr-I'o mntYiif: 1l ~ 
~1~~~~foI;wifmft 
qif",fc'f>'" 'llif if; ~ m 3fT ~~. 

lIT Of@' I 

"'" ;;.7lf: lOij' if fiI;ij''\ m <niT 
~ "'lIT 8fT ~~ ~.;it f'fi l(ij' ;f; 
~f~ (constitution) ~ 
~ '11"1 f.fl1l1 ~ ~ ~. \3'il" 'liT 

'l"f""f I!i{;{ ~ d"lm: ~ I 
Shri K. K. Basu: Arising out of the 

answer givan by the hon. the Minister, 
may I know whether it also includes 
those who give their qualified critical 
support to the scheme? 

Shri Nanda: As long as there is any 
constructive aspect. they are welcome. 

arm"" 'IH~~ '<R:w( "u ~ r"", ~t 
*~t". lilt ~ : ('fi) <m 
~om'3m~~~'Ift 
'!"IT rn foI; <m ~ ~ 'iRm 

*r ~ arq;f ~ ~ iRt if Sflim 
~ ~ ~ ~ ~ @IT m lIT 3l'J:-
m ~ ~ ~ 3f'.1CIT ~ mft 3FI1 

~lIT ~m~~e.m 

W ~ 'l"1fcIT ~? 

(~) <m ~ .~ 'iRm 

*r~~~<mil~@i~ ~OO 

'fiT ~~? 

(IT) <m ~ ~ ~ foI; mr eN 
lffimmI' '1ft ~ ~ it; if ~ 
it; ~ \1<Rf *'" ~ 'fit lffir o'fi ~ 
Of@' Pre m ifi ? 

('1f) <m m 'R m ~ 'Ii<: 

ful!T ;;mrr ~ ? 
The Minister of COD1D1erce and 

Industry (Shri T. T. KriShnamachari): 
(a) 'rhe Association is free to purchase 
cotton for its spinning centres in any 
manner it likes, whether by "direct 
c.\lntract" or otherwise, provided it 
takes out a 'C' class licence, which is 
granted freely on application. . 

(b) Yes, provided the Association 
possess a 'C' class licence. 

(c) On certain occasions last year 
the Association brought to the notice 
of the Government the difficulties in 
transporting cotton and necessary as-
sistance was rendered to the Associa-
tion. 

(d) No excise duty is levied 011 khadi. 

Shri Jang-de: May I.know whether 
it is a fact that the, Provincial Gov-
ernments, particularly the Delhi State 
Government have imposed sales tax on 
genuine khadi? 

Shri T. T. Krishnam3chari: I shall 
get a verification of that statement 
made. 

Shri Jang-de: May I know whether 
the Central Government have placed 
for sale Khadi in the Central Cottage 
Industries Emporium in various parts 
of India and abroad? 

Shri T. T. Krishnamachari: I do not 
think the Central Government has 
placed Khadi for sale in various parts 
.,f India 

Shri Jang-de: Some days ago. the hon. 
the Minister had stated that the Gov-
ernment is meeting one-third of its 
requirements by purchasing handloom 
cloth. May I know what is the pro-
portion of the Khadi in it., and the 
amount spent so far in such purchases? 

Shri T. T. Krishnamachari: I ~m 
accused of having made a very precIse 
statement, which I must plead that I 
am not guilty of. I only referred to a 
circular issued by my hon. c?lleague 
the Minister for Works, HOUSI~g and 
Supply indicating that a certam pre-
f.erence will be shown for ~ndlgenous 
articles. hand-loom and khadl also be-
ing amongst them. 
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Shri Jangde: Has the Government 
calculated as to what would be the 
excess sum over and above the sum 
spent on mill cloth, if the government 
proposes to meet all its requirements by 
purchasing khadi only? 

Shri T. T. Krishnamachari: There is 
no ground for the presumptions be-
hind that question. 

Seth Govind Das: May I know the 
difficulty which the Government feel 
in purchasing khadi instead of mill 
cloth? 

Shri T. T. Krishnamachari: I have 
not suggested. Sir. that there is any 
difficulty. Actually my hon. colleague 
who is really in charge of purchases 
has made a special effort in this direc-
tion by asking his purchasing officers 
to give special preference even i~ the 
matter of price to articles made III thlS 
country. hand-loom and khadi also 
being amongst {hem. 

~f~: lf~~f.f;~ 

~~o~ 'fiT -rf ~ ~~oo iI; ~ ~ 
~~;;mrl 

~U~~ ;;f"-~" ~ ~I:l~ 

*~~oo. lilT ~ : ('fO) om 
f~~rt 1'[>11 f~ .p.fr ~ <Jh-
ll~ ~ ~'fO oro ~-~ ~ Wl?f 
iI; fiil'liur <f.T, m f.f; ~ if ~ 
G"f .,-{ "IT am- fu-o:r <n:: i'Z ~ m 
~ <fT 'f>{ ~ if1l -l, ~ rn iI; 
'fOTTUT ~ ;f,r '!"'1T rn ? 

(l'f) f~ ~ ~ ~ 'fit 
arn>'l if ~T ~ if ~ iI; <m 

, ? 'fOTTUT <!I • 

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) and 
(b). The han. Member is presumably 
referring to the suspension of word on 
Power House No.2 and works connect-
ed therewith ,,;z., the Subsidia'ry Dam 
and the Power Channel. If so. I would 
refer him to the reply given to Starred 
Question No. 612 by Dr. Natabar Pan-
dey on the 9th June 1952 .. A Co!?y 
of the pre" note. that was Issued .Ill 
January last. explaining the ~ul1 CIr-
cumstances under which prIOrItIes for 
th(' project were revised is placed on 
tho Table of the House. [See Appen-
dix X. annexure No.' 421 

~"tm!~ ~ IfiT f.I'1rt,,~q 
*~~ot. 1Ilt;;fiT!~: om ~ 

"~T ~ .p.fr ~ ~ ;f,r '!"'1T 
rn f.f; ~~ <TN ~ 'fiT 

~ Rmvr-Olfll' ;;it f.f; ~ '\ ¥'" 
if.:, ~ m arm ll1IT <!fT ~'\"'~ 
if ~ '\ 'f>{~ m (f<f; ¥if ~~ ll1IT ~ ? 

The Minister of Planning and Irri-
gation and Power (Shri Nanda): The 
rise in the cost of the Hirakud Dam 
Project is due to the following rea-
;"Jns; 

(i) increased scope of the Project 
i..e. in('rea~erl annual in'iga-
tion from 10'85 lakhs acres to 
19:~5 lakhs acres; 

(ii) increase in the area of land ac-
Quired in the reservoir area 
and increase in the cost of 
compensation for houses. 
tanks. wells etc. which will 
get su bmerged; 

(iii) increased cost of machinery 
imported from abroad as a 
result of the devaluation of the 
rupee and the general rise in 
prices; 

(iv) increase in the length and cost 
of transmission lines; 

(v) Rise in wages of Jabour at 
Hirakud. 

lilt ~: <m lI'B lFf 'ff.f ~ f.f; 
;;r.r ~s ll~ m 'ffr .,-{ ;m ~ 
'ifT;;ff ~ mer 11~ 3l'TR 'fiT ~ 
~ (index number) ~ 0 ~ <!IT 

am- ;m ~ Q'i~ 'fiT 'Fl' ~ 
'(:, ~ ~ ll1IT <!fT, 'roi'! 3fq ;;r.r 
f.f;~~ ~'\~ ~'6\9'" \'!'Ii'~­
<:!lr <iW ~ m <m <rn1Jf ~ f.f; ~ 
'6\9 ~ ~ ~ 'f>{ ~., 'fOit~ ~ ll1IT 

~ ;;r.r r'fO ~, iftIr<;I' am-~ 
~ 'fi1(Q'I1,OI'1 'fiT l<f'if ~ ~ <mT 
~ ? Q . 

Shri Nanda: I am prepared to give 
the details of the increase, which has 
occurred due to the various reasons 
given in the reply to the main ques-
tion. 
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The cost of acquisition of land, house" 
ctc. was originally estimated to be 
Rs. 5 crores nearly; the revised esti-
mate now stands at Rs. 11'5 crores, re-
sulting in an increase of about Rs. 6'5 
crores. 

The increase in labour costs is 
about Rs. 5 crores. 

The increase in the cost of machinery 
due to devaluation is about Rs. 2'5 
crores. 

The increased scope of the project-
this is an element which deserves to 
be considered. and as was stated in the 
main reply. the acreage under irriga-
tion has been very much extended-ac-
counts for about R,. 12 crores. 

The increase in the cost of transmis-
sion Jines is Rs. 9,6 crores. 

There are some other small increases 
also, so that the total increase is Rs. 
44':3 crores. 

..n ~; 'flIT II ~ ~ ~ 
fiI;~~~'fiT~<!'~'fiT~ 

~ <7llT!IT in:rr ~ ~ if -rn:r if;T 
f~ 'f; m't1'if 'fiT @ ~ ~ lIT -rn:r 
'fiTm~~if~~? 

.:rr;;.(1 : ~t ;;IT mf~ ~ I 

..n am: 0 If'f 0 f~; 'flIT ~ ~ 

~ mit ~ if 'lfu*r ~ ~ ~ 
~ 'fiT~i1'ff~~? 
Mr. Speaker: The han. member is 

entering into an argument. If the han. 
Minister wants to give an explanation, 
1 have no objection. 

Sllri "iarang'\dhar Das: May I know 
when the reports of the two committees 
that went into the examination of the 
Hirakur! project wiJI be placed on the 
Table of the House? 

Shri Nanda: I am not quite awar" 
whether the last two reports have not 
been placed before the House. 

o..iT ~; 'flIT ~ ~ ~ fiI; ~­
if<: m- am: ~~ ~ m- 'fiT W1 

~ tj1:fT t. am: lift ~. <it ~. if 
Ii<: ~ 3fRlfT ~ ~. ? 
Shri Nanda: Recently. a Control 

B .:ard has been constituted, and it has 
started functioning. I do not think 
there are any non-officials in that. 

Shri Syamnandan Sahaya: Has any 
attempt been made by the Government 
to consider comparatively the increase 
in the estimates of the project due to 
the increase in the labour costs and 
machinerY,-other than that due to th'" 
acquisition of land-with the increase 
in the case of the other irrigation pro-
jects. such as the Damodar Valley Pro-
ject ctc. which have just been men-
tioned? 

Shri Nanda: That scrutiny is in pro-
gress. 

"'" ~ ; 'fliT ~ 'R' ~ f~ "Of 
Rlfiflf': ;it fin< ~ m<: ~!l'T IPTT ~ 

f" ~ e« ti~ l.r"l"fifT'f; 5T'1'll m:r 
if ;J~ f<RRT !iFf; ~ql[T '3'«" flo;: ~ 
OI1l'1'T'f ~ ? 

Shri Nanda: Sir. recently the figures 
have been revised . 

REHABILITATION I~ BANARAS A~D 
JAUNPUR 

*2201-A Shri Ganpati Ram: Will the 
Minister of Rehabilitation be pieasec 
to state the contribution that the Go,'-
ernment of India have made for th._ 
construction of colonies. shelters nnd 
quarters for displaced persons in 
Banaras and Jaunpur separately? 

The Minister of Rehabilitation (Shri 
A. P. Jain): No loans have been ad-
vanced by the Government of India for 
the construction of shelter", and quar-
ter::: etc. for displaced persons in 
B,maras and Jaunpur. Allotments are 
made to the State Governments fm' 
their housing schemes. From the in-
formation received from the Govern-
ment of U.P., an expenditure of Rs 
2.85.000 has been incurred for the con-
struction of 100 shops-rum-residences in 
the District of Banaras. No expendi-
ture has been incurrer! in the District 
of Jaunpur. 

'AwAz' 

*2202, Giani G. S_ Musaflr: Will the 
Minister of Information and Broadcast-
ing be pleased to state: 

(a) whether it is a fact that about 
'''lC 1hird 0f the conics of ..1.11'(1-. 1~v' 
Urdu Edition of "the Indian Listener." 
are bought by the people of Pakistan: 
and 

(b) if so. what programme the A.T.R 
presents to them to improve the Inrlo-
Pakistan relations? 
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The Minister of Information and 
Broad Casting (Dr. Keskar): (a) No, 
Sir. 

(b) No programme specifically direct-
ed to listeners in Pakistan is being 
broadcast by All India Radio. 

~, ~lJo ~wo f[«): 'fliT ~ 

;t;f\" ~ ~ .q ~ ;;nrc ~ ~ fiI; 
It~", "retr~" 31l~ II~" CIiT 

Dr. Keskar: Sir, we will have to find 
that out. 

WELFARE SCHEMES 

"2203. Shri Ganpati Ram: Will the 
Minister of Lahour be pleased to 
state: 

(a) whether it is a fact that an 
amount of several lakhs of rupees has 
been allocated for labour welfare 
schemes under the Five Year Plan; 

(b) if so, how many schemes are to 
be materialised through such aid; and 

(c) whether the State Governments 
have contributed any thing more for 
the same? 

The Minister of Labour (Sbri V. V. 
Giri): (a) Planning Commission has 
recommended a provision of and 

(b) Rs. 385 lakhs for the schemes 
mentioned in the statement which is 
laid down un the Table of the House. 
lSee Appendix X, annexure No. 43.] 

(c) Ti1c Central and State Govern-
ments share the expenditure on the 
technic;.::.l .and vocational training 
scheme for adult civilians. On the 
other schem"; now in operation, the 
Central Government incurs the entire 
expenditure. 

Shri Ganpati Ram: May I know, Sir, 
what are the centres where such 
schemes will be worked, especially in 
Uttar Pradesh? • 

Shri V. V. Giri: There are 62 cen· 
tres. I have not got information here 
about Uttar Pradesh. 

Shri Ganpati Ram: May I know, Sir, 
which sort of schemes will be given 
priority for implementation? 

Shri V. V. Gili: There is detailed 
information which I shall read out for 
the benefit of the House and the hon. 
member. 

Scll.eme No. I, was started in 1950. 
rhe main objects of the scheme are to 
ensure a steady supply of skilled 
WOritcn; lor the couIltry's Industries, 
to raise the quality and quantity of 
;.;roullctiun by the systematic training 
01 warkers, to reduce unemployment 
amung educated young persons by 
b.juipping them for suitable industrial 
employment. The schame impart train-
ing in 32 vocational and 32 technical 
trades at 63 training institutes. It pro-
vides for 10,000 seats. 7,500 in techni-
cal trades and 2.500 in vocational 
trades. The non-recurring expendi-
lure U!1 lna<:hinery equiplnent. con-
struction of building etc. required for 
the purpose of training is to be borne 
entirely by the Government of India. 
The recurring expenditure is to be 
shared between the Central and State 
Government in the proportion of 60 to 
IU, exccpt the expendIture on direc-
tJOnal and inspectional statI and on 
. lrade testing. 

Scheme No. II. The scheme is in-
tended to make _good the deficiency in 
respect of precision tools and to re-
place the existing worn-out tools and 
machinery. The scheme is to be fin-
<..iIlced by the Government of India 
in its en tirety, 

Scheme No, III. The existing training 
centres are housed in military hut-
ments, The scheme provides for the 
construction of new buildings for 
housing the training centres. 

Scheme No. IV. The scheme is in-
tended to provide training for alter-
native employment for those who may 
be retrenched as a result of rationali-
sation, Details of the scheme are to 
lJe worked out. 

"dleme No, V, The main objects of 
the scheme are to improve the effiCiency 
of instructors "mployed in Central and 
State Government institutions as well 
as private institutions and establish-
ments by giving them a course in the-
oretical and practical instructions in 
the respective trades and in the art of 
teaching. to train new hands to meet 
the needs of existing institutions and 
to provide refre"her courses for instruc-
tors with a view to ensuring that they 
are always UJl-to-date anel conversant 
with the latest methods of production 
and trade. 

Sbri Ganpati Ram: May I know, Sir, 
what are the specific circumstances 
under which the implementation of the 
schemes is given priority? 

Shri V. V. Giri: According to the 
nature and the circumstances of the 
matter. 
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;:;MOKE ABSORBING CHIMNEYS 

*2204. Giani G. S. Musaflr: Will the 
Minister of Works, Houslnl:" and Supply 
be pleased to state: 

(a) whether it is a fact that one 
gentleman has invented smoke absorb-
mg chimneys and that the same ha.ve 
ueen fitted in the new residential 
quarters for M.P.'s; and 

(b) whether it is a fact that the same 
gentleman has offered his services to 
the Government to produce power 
engines to be run by natural e.neriY? 

The Minister of Works, Housing aad 
Supply (Sardar Swaran Singh): (a) A 
local firm of furnishers has manufa~­
\l'red a new type of oven. which burns 
coal, coke and char-coal and iI. used 
properly, it keeps the room practically 
smoke free, during the process of ,g!',-
bon. This type of oven has been ,n-
stalled in the new flats for M.P;. 
Actually it is the process and the ar· 
rangement in the chu!lah that prevents 
the smoke from going into the room m 
the initial process of burning. 

(b) Government are not aware "r 
any such offer, except one which was 
receiver! sometime back by the Coun-
cil of Scientific and Industrial Re-
search. from a gentleman who claimed 
that Petrol Engines could be rUT! on 
water alone. Detailed investigation of 
this claim has shown that it is un-
workable. 

~ : ,;t..... ... - ~, -~+ ,s;~ 
J'" d. L.!~,J .... US ~ Jl... ....!.!' 
,S -=--.w)~ JJ J "','~~, ..} c,Jo 

- LY:'" ..... $ ~ J"':-:"'~)J, 
I Giani G, S. Musafir: How many per-

sons have sent letters to the Govern-
ment claiming such inventions, during 
the la~t nne ypar?l 

~ ~ ~:~ ~ ~ 
~ (fantastie) ~ 'liT 
~ (c laim) mrr 3ih: ;t ;nfr fif;lrr I 

ANTI-FOREIG'" RIOTS IN CAIRO 

*2205. Shri H. N. Mukerjee: Will the 
Prime Minister be pleased to state: 

(a) whether Government lodged a 
protest with the Government of Egypt 
In regard to the ant,i-foreign riots 
which took place at CaIro on January 
26. 19!i2; and 

(b). whether any notes were sent to 
any other Governments before the said 
Cairo incidents with regard to the 
activities of the British forces in Egypt? 

The Prime Minister (Shri lawahar-
lal Nehru): (a) No. 

(b) No. 

1ffuA"t If1f~A ~ ~;;f;NtrT 
* ~ ~ 0 'i,. .rt.n:~: 'FIT SNA 

,""~~~~ml 

(iF) 'FIT ~ lW< ~ f.!; ~ 
~">:~'1T~#~ 

qW; ~<f +ii1T<if 'Ii't fM;' m;R it 
~ <i<m: ;nfr ~; <flIT 

(@) ~ .~# mm ~ 
~ 'f1lT <fTfu ~ ~ ? 
The Parliamentary· Secretary to the 

Prime Minister (Shri Satish Chandra): 
(a) The Government of India are not 
~ware of any notification issued by the 
GO\'ernment of Pakistan under which 
the Harijans are not to be classified as 
Hindus. The Government of Pakistan. 
however. recogniZe Harijan sweepers 
as 'Achhuts' who are treated as being 
distinct from caste Hindus. 

(b) Does not arise in view of answer 
to (a) above. 

qr~: 'FIT~~~f.!;mm 

3ih: ~ it <iT'f # ~ # 
~ ~. ~ 1ior ir iRT fif;lrr ~ 3ih: 
~~f.!;~fM;;nfr~? 

'lit ~~; itt ~ # ~ ~ 
~ f.!; if 'I'm: fM; ;:r@ ~ I Tof 'lit ~ 
f<nrrtr # ~ ~ I ~ ~ ;nfr ~ 
itm ifm ;;tT ~ ~ I 

qr ~: 'FIT if ~ ~ 
(sweeper) ;;IT ~ qW; aT ~ 
it ~, f;r;r it lit, om, qc;ff, ~ """ ~ 
'R: ~', f;r;r ~ ~ ~ 'R: ~ 3ih: 
;;rifif~'R:~mm~amr~ 

aTfil;<:mrr~irTof'liT;;ff~ 

;;n;f 'Ii't;nfr~, ~ ~ WfT ~ 
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~, 3fT<: ~ ~ if; f,ifil''1I'ii''S ~ 
.,r 'f@ ~, cIT '3"'1" 'fit ~ ~ qric if; 
am ~ ~ 'lhr Rm ;;mIT ~ 

cIT'fl:rf~~~~fir.~'fliT~? 

>ifT l1;0 '1ro ~: ~ 'f@ ~ ~ 

o;rl ~:~ ~~, <l 
~~~I 
·Mr. Speaker: He can invite the atten-

tion of the hon. Member to such a 
thing. 

WRITTEN ANSWERS TO QUESTIONS 

TRADE ACREEME:"iTS 

*2178. Shri Velayudhau: Will the 
Minister of Commerce and Industry 
be pleased to state the countries with 
whom India had trade agreements and 
who wanted to renew the same as 
the term has ended? 

The Mini,ster of Commerce and 
Industry (Shri T. T. Krishnamachari): 
A statement is laid on the Table of 
the House of the countries with which 
India has Trade Agreements. [See 
Appendix X. annexure No. 44]. 

LrCENSIXG OF INDUSTRIES 

*2179. Shri Velayudhan: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government have 
taken steps to license the industries 
according to the Industries (Develop-
ment and Regulation) Act passed by 
Parliament in 1951; and 

(b) if so, what progress has been 
made in this direction? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) Government have issued the 
Registration and Licensing of 1ndus-
trial Undertakings Rules, 1952, which 
prescribe inter alia, the procedure to 
be followed in the licensing of new 
industrial undertakings. A copy of 
these rules was laid on the Table of 
the House on the 21st July. 1952 

(b) Applications for the licensing of 
industrial undertakings under the new 
procedure have not yet been received. 
When they are received, they will be 
dealt with in accordance with the pro-
cedure laid down in the rules. 

INDIAN MILITARY MISSION 

*2181. Shri Velayudhan: Will the 
Prime Minister be pleased to state 
the composition of the Indian Military 
Mission sent to Nepal? . 

The Prime Minister (Shri Jawaharlal 
Nehru): The Military Mission. which 
is led by Major General Y. S. Paranjpe. 
consists of 20 officers, 17 JeOs, 45 
Ifavildars. 6 Naiks and 50 other ranks. 

SUSPENSION OF THE DIRECTOR GENERAL, 
ALL INDIA RADIO 

·2185. Dr. M. M. Das: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) whether it is a fact that reeently 
the Director General of All India 
Radio was suspended from service 
ar.d an enquiry was ordered to inr 
vestigate into some allegations made 
against him: 

(b) if so. the nature of the allega-
tions; 

(c) whether a prime facie case was 
established against him; and 

(d) the personnel carrying out the 
investigations? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Yes. 

(b) to (d). As the inquiry in con-
nection with the case is not yet con-
cluded. it is not in public interest to 
make known details of the case. 

PASSPORT SYSTEM 

·2192. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Prime Minister 
be pleased to state whether the Gov-
vernment of . Pakistan are still in 
communication with the Government 
of India on the subject of introduc-
tion of Passport System between 
India and Pakistan? 

(b) Do the conditions prevailing 
allow introduction of ordinary pass-
port system or will there be some 
special conditions attached to the 
passport issued? 

(c) What has been the (human) 
traffic between East Pakistan and 
India during the months from January 
to May 1952? 

The Prime Minister (Shri Jawaharlal 
Nehru): (a) Yes. 

(b) As has been explained previously 
on the floor of the House, anyone 
with an international passport can 
use it. But it is also intended to 
have separate passports-cheaper and 
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less complicated-for travel between 
India and Pakistan only. 

(c) During the period,. approximat.ely 
7,31,700 Hindus and 3,79,000 Musluns 
travelled, mostly by rail, from East 
Pakistan to India, while about 8,72,000 
Hindus and 4.24,000 Muslims travelled 
in the opposite direction. The figures 
given do not indkate the number of 
indi"iduals who travelled in either 
direction as many of them travelled 
repeatedly between the two countries. 
D:n"KIXG WATER FOR TOW"SHIPS F.:lP. 

DISPLACED PERSONS 

*2197. Pandit Mnnishwar DaH 
Upadhyay: (a) Will t~e Minister of 
Rehabilitation be oleased to state 
whether it is a fact that there is no 
satisfactory arrangement for drinking 
water in the townships of Kalkaji, 
Kilokri and Jungpura? 

(b) What steos have Government 
taken to provide them with drinking 
water? 

(c) What is the cost of the scheme 
and when is it likely to be completed? 

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) Interim arrangements 
for supplying drinking water to the 
residents of Kalkaji. Kilokri and 
Jangoura have been made. In Kalkaji 
2nd Kilokri wells and hand pumps have 
been provided. In J angpura pipe 
water supply is available. 

(b) A reservoir has almost been 
completed and Headworks at Okhla are 
in the process of construction. After 
the comoletion of these works and pipe 
lines, all these colonies will be served 
with filtered water. 

(c) The total cost of the scheme is 
Rs. 551 lacs divided into three stages. 
The first stage is expected to be com-
pleted by the end of the current 
financial year. 

FRE'1CH SETTLEMENTS IN INDIA 

*2207. Shri A. M. Thomas: Will the 
Prime Minister be pleased to state: 

(a) has the French Government prn-
tested to the Government of India 
about the release of the report of the 
neutral observers on conditions in the 
French settlements in India; and 

(b) if so. the reasOns for the same? 
The Prime Minister (Shri Jawaharlal 

Nehru: (a) Yes. 
Ib) The ground stated was that our 

Rcl ion was ·unilateral. unfair and dis-
criminatory. It was pointed out on 
behalf of the Government of India 

189 PSD. 

that certain parts of the report ot 
neutral observers had previously been 
published by the French Foreign 
Office and had been commented upon 
by the London Times newspaper. It 
was after this that a copy of the report 
was given to the Indian Ambassador 
in Paris. 

~'LOOD AND EARTHQUAKE VICTIMS IN 
MISHMI AND ABOR HILLS 

"2208. Shri Gohain: Will the Prime 
Mlnister be pleased to state: 

(a) what amount of money has been 
sanctioned for the relief of the ftood 
and earthquake victims in the Mishmi 
and Abor Hills Districts of the North 
East Frontier Agency since August, 
1950; and 

(b) what amount has been apportion_ 
ed for the current year and what 
amount has so far been spent there-
of for the relief of the tribal people 
In the recent ftoods? 

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra): 
(a) Rs. 9.84,947, including Rs. 3.84.947 
contributed by the Governor's Assam 
Earthquake Relief Fund. 

(b) A budget prOVISIon of 
Rs. 10.00.000 has been made for the 
current financial year for relief pur-
poses. Information as to the amount 
so far spent will be collected and 
placed on the Table of the House in 
due course. 

DISPLACED PERSONS IN !\1ANIPUR 

"2209. Shrl Rishang Keishing: Will 
the Minister of Rehabilitation be pleas-
"d to state: 

(a) the number of displaced persons 
who have been settled in Manipur; 

(b) how much land has been allotted 
to the displaced persons; and 

(c) the quota of displaced persons 
to be rehabilitated in Manipur? 

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) to (c). The informa-
tion is being collected and will be laid 
on the Table of the House in due 
course. 

RAw FILM 

*2210. Shri K. G. Deshmukh: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) the approximate consu:nptbn 
of raw film in India per year; 

(b) how much of it is consumed 
for the production of motion pictures, 
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(c) whether there is any scheme 
to establish a factory for the produc-
tion of raw film, in the State of 
Madras; and 

(d) If S9, whether the preliminary 
survey has been made in this con-
nection? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) 200 million feet. 

(b) We have no precise information. 
(c) No, Sir. 
(d) Does not arise. 

DEMOLITION OF HOUSES 

*2211. Samar Hukam Singh: Will ~he 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether it is a fact that 72 
houses on the Western side of Upper 
Ridge Road, opposite Durgah Plr 
Rattan Nath Jhandewala in Delhi, 
were demolished on the 17th May, 
1952; 

(b) how many of these houses 
were pacca built; 

(c) what was the estimated cost of 
the houses demolished; and 

(d) where those who were living in 
these houses have been accommodated 
after displacement? 

The Minister of Works, Housing and 
Supply (Sardar Swann Singh): (a) 
71, not 72, houses were in fact 
demolished. They were demolished 
after due notice had been given to the 
displaced persons who were OCCUpying 
them, and after thE1;Y had agreed to 
move out, appreciating the reasons 
that necessitated the demolition of 
these houses. 

(b) All were Kacha except two, 
which were semi pakka. 

(c) The cost is not known but it 
could not have been much. 

(d) 68 families were accommodated 
in Tehar Colony, Tilak Nagar and 3 
who had not occupied the premises 
before 15th August 1950, were allotted 
plots in Ramesh Nagar. 

SALT 

*2212. Shri M. L. Agrawal: Will the 
Minister of Production be' pleased to 
state: 

(a) what has been the total pro-
duction of Salt in India during the 
years 1950-1951 and 1951-1952; 

(b) the different varieties of Salt 
and their sources; 

(c) whether. any quantity of Salt 
has been exported during these years; 

(d) if so, what and to which coun-
try and of what variety in either of 
the years; 

(e) what quantity of Salt is re-
quired for annual consumption In 

(i) India, 
(ii) Uttar Pradesh; 

(f) the restrictions. if any, on the 
import in Uttar Pradesh of Salt of the 
above varieties from their source; 

(g) the Quota of Salt of each variety 
allotted to Uttar Pradesh during the 
above years; and 

(h) whether self-sufficiency has 
been attained in Salt? 

The Minister of Production (Shri 
K. C. Reddy): (a) 710 and 762 lakh 
maunds respectively. 

(b) A statement showing the differ-
ent varieties of Salt and their sources 
is laid on the Table of the House. 
[See Appendix X, annexure 45.] 

(c) Yes. 

(d) The export of sea salt to Japan 
nmounted to 4.92.000 maunds and 
14.75.000 maunds respectively during 
these years, while its export to East 
Pakistan was 26.10,000 maunds and 
6.56.000 maunds. There were no 
other exports. 

(e) (i) About 713 l~.kh maunds. 
(ii) About 100 lakh maunds. 
(f) Under the prOVISIOns of the 

United Provinces Salt Control Order. 
1947, only nominees of the U.P. Gov-
ernment can import salt into the 
State. 

(g) A statement showing the quota 
of salt of each variety allotted to 
Uttar Pradesh is laid on the Table of 
the House. rSee Appendix X, 
annexure No. 45]. 

(h) Yes. 
PARLIAMENTARY • WING OF THE PRESS 

'2213. Shri M. L. Dwivedi: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether the enlargement of the 
Parliamentary Wing of the Press has 
been completed; 
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(b) if so, whether the Wing is equip-
ped to do Parliamentary work with 
the speed, efficiency and magnitude re-
quired; and 

(c) whether the Wing has been 
equipped to cope with the Hindi or 
Rashtrabhasha work in accordance 
with the needs of both the Houses of 
Parliament? 

The Minister of Works, Housing and 
Supply (Sardar Swaqm Singh): (a) 
Extension of the New Delhi Press 
Building for accommodating the 
Parliamentary Wing is in hand; con-
struction work of the building is pro-
gressing and is likely to be completed 
by the end of July. 

(b) Does not arise. 
(c) It is proposed to equip the Wing 

in such a manner as to be able to 
cope with the requirements of Hindi 
Printing. 

A.I.R. HINDI DEVELOPMENT 
·2213-A. Shri M. L. Dwivedi: Will 

the Minister of Information and 
Broadcasting be pleased to state: 

(,..) whether the A.LR. has prepared 
a vocabulary in Hindi in pursuance of 
the policy to achieve uniformity of 
approach in the language content and 
development thereof; 

(b) the achievement of the Central 
Hindi Advisory Committee for Broad-
casting; 

(c) the views of leading editors of 
Hindi Newspapers together with the 
names of papers being edited by them 
in ~onnection with the preparation of 
a vocabulary of suitable Hindi words 
for various terms most commonly used 
in Government offices and press, etc., 
drawn by the Departmental Committee 
consisting of the heads of the Hind i sec-
tions in the All India Radio, Press 
Information Bureau and Publications 
Division; and 

(d) whether Government propose to 
lay on the Table of the House a copy 
each of the reports of the Central 
Hindi Advisory Committee and the 
Departmental Committee as well as a 
copy of the vocabulary drawn up by 
them? 

The Miqister of Information and 
Broadcasting (Dr. Keskar): (a) No. 
Sir. 

(b) There is no Central Hindi 
Advisory Committlee for Broadcast-
ing. The Hindi Advisory Committee 
of Information and Broadcastihg 
Ministry deals with problems relating 
to the USe of Hindi by all the media 
units of the Ministry including All 
India Radio. The Committee has met 
twice and given valuable suggestion. 

(c) Views were not invited. Editors 
were requested to state equivalents in 

their own languages for the English 
words referred to them. 

(d) These Committees Were not 
required to submit reports. The 
Departmental Committee was required 
to prepare a vocabulary of about a 
thousand Hindi words which were in 
current use relating to politics, 
administration etc. A COpy of the 
vocabulary prepared by the Depart-
mental CommittE'e will be placed on 
the Table of the House. 

COTTAGE INDUSTRIES 

'2215. Shri Hem Raj: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whethl!r Government sent any 
officers to outside countries for the 
study of cottage industries that can 
suitably be organised in India; 

(b) if so, how many and to what 
countries; 

(c) whether they have submitted any 
reports; 

(d) which of the cottage industries 
have they found suitable for being 
organised for the villages in different 
States of India; 

(e) whether Government have for-
mulated any scheme on their report; 
and 

(0 if so. how it is going to imple-
ment it in different States? 

The Deputy Minister of Commeree 
and Industry (Shri D. P. Karmarkar): 
(a) Yes, Sir. 

(b) One officer was sent to Japan. 
(e) Yes, Sir. 

(d) A list of such industries is 
given in the Report. 

(e) No. Sir. 
(f) Does not arise. 

*~~~~. >.it If'fo 1T<'\'o ;;fmT: <m 
1fTf~ (I'V{T ~ l!"lft ~ ~ 't>'T 
If'fT rn: 

('f» <m ~ '!fr ~ flr<:I' ~ 
~ ; 

(~) <m ~ ;f ~~ if; ~ ~R 
~'fil<:'Ii'f'f>Tqm~~; alIT 
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(if) 1fR ~, m ~ ~ <f;T 

'fll1 'lftun+r g3lT ~ ? 
The Minister of Commerce and 

Industry (Shri T. T. Krishnamachari): 
(a) Yes, Sir. 

(b) and (e). Enquiries made from 
the Madhya Bharat Government reveal 
that the mills closed down due to 
non-settlement of some dispute 
between the employer and the Labour 
Union on the question of retrench-
ment and that attempts are being 
made to refer the matter to arbitra-
tion. 

D. V. C. 

*2217. Shri A. C. Guha: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) the total amount so far spent for 
the Rehabilitation, Land Acquisition 
and Soil Conservation Department of 
the Damodar Valley Corporation; and 

(b) the present monthly pay-bill of 
the Department? 

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) 
and (b). The information is being 
collected from the Damodar Valley 
Corporation and will be laid on the 
Table of the House as soon as possible. 

DUNLOP RUBBER FACTORY 

*2218. Shri K. C. Sodhia: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the total output of the Dunlop 
Rubber Factory during 1951-52; 

(b) the total export of their output; 
(c) how many Indians are on their 

superior staff; 
(d) whether there are any 

Rubber companies working in 
and if so, their names and the 
invested; and 

other 
India 

capital 

(e) how much of Indian rubber is 
purchased by Dunlop and Co., and at 
what rate? 

The Minister of Commerce, aDd 
Industry (Shri T. T. Krishnamachari): 
(a) and (b). Precise information is 
not readily available. 

(c) Forty one Officers drawing a 
salary of Rs. 1,000 and above per 
mensem. 

(d) A statement giving the names 
of important Rubber manufacturing 

firms and the capital invested in each 
is placed on the Table of the House. 
[See Appendix X, annexure No. 46.] 

(e) 8,470 tons during MRrch, 1951 
to April, 1952 at controlled rates fixed 
by Government. 

SALT 

*2219. Shri Sinhasan Singh: Will the 
Minister of ProductioD be pleased to 
state: 

(a) the retail price of salt per seer 
when salt excise duty was being 
levied and what is the corresponding 
price these days when the excise duty 
has been removed; and 

(b) why there is restriction on 
movement of salt inspite of self-suffi-
ciency? 

The Minister of Production (Shri 
K. C. Reddy): (a) a statement is laid on 
the Table of the House. [See Appen-
dix X. annexure No. 47.] 

(b) The movement of salt from pro-
ducnig areas to the consuming areas 
has to be regulated as the transport 
position is not yet quite adequate. 
Some ·of the State Governments have 
appointed their own nominees to im-
port salt into their States as a safe-
guard against some traders creating 
artificial scarcity. 

REHABILITATION GRANT TO OP.ISSA 

*2220. Shri SaDganna: Will the 
Minister of RehabiJitatioD be pleased 
to state: 

(a) the number of displaced persons 
colonies and the population thereof in 
the State of Orissa; 

(b) the total grants in aid given to 
the State of Orissa during the last 
three years (1949-50, 1950-51 and 1951-
52) for rehabilitation at displaced per-
sons; 

(c) whether all the displaced per-
'(JIlS colonies in the State of Orissa 
"ave become self-sufficient; and 

(d) if so. whether Governmental aid 
has been withheld and cash loans, if 
any, given to them have been recover-
ed in full or in part? 

1'he Minister of Rehabilitation (Shri 
A. P. JaiD): (a) Colonies 45. 

Population 7,581. 
(b) J 949-50 Rs. 39,000. 

IU50-51 Rs. 54.54.000. 

Hl51-52 Rs. 11.35.000. 
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In addition Rs. 38 lakhs were given 
as loans. 

(c) Three colonies have so far be-
come self-sufficient. 

(d) No further assistance is required 
by the three colonies which have be-
come self-sufficient. No part o~ the 
loans has yet beer. recovered a's Instal-
ments are not yet due. 

NEW PROJECTS IN ORISSA 

*2221. Shri Sanganna: Will the 
Ol paseajd aq JilI!uuWId JO .IalS1U1W 
state: 

(a) whether there are any propo~als 
su bmi tted by the Government of Orr~sa 
for construction of new projects whIch 
are under the consideration of tbe 
Union Government; 

Ib) if so. what and where they are; 
and 

Ie) if the answer to part (a) above 
be in the negative. whether the Gov-
ernment of Orissa has been asked to 
submit any fresh proposals? 

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) No. 

(b) Does not arise. 
(c) Does not arise. 

AGREEMENTS AND PACTS 

·2221-A. Shri Raghavaiah: Will the 
Prime Minister be pleased to state: 

(a) what steps are taken t~ make 
copies of Agreements entered mto or 
Pacts made by the Government. of 
India with other Governments smce 
15th August. )947. a\'ailahle to Mem-
bers of Parliament; and 

(b) whether Government have con-
sidered the de,irability of placing 
copies of such documents in the 
Library of the House? 

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra): 
(a) and (b). Some of these agree-
ments and pacts have been laid on the 
Table of the House from time to time. 
Government will gladly place copies 
of such documents in t~e library C!f 
the House and instructIOns to .~IS 
effect will be issued to aU the MInIS-
tries concerned. 

ASSIST~NCE TO EDUCATIONAL 
INSTITUTIONS 

*2222. Shri Jethalal Joshi: Will the 
Minister of Rehabilitation be pleased 
to state: 

la) whether the Govern,:"ent .of 
India have given any finanCIal aSSlS-

tance to the educational institutions 
disrupted from Pakistan; 

(b) if so. what are thes~ institutions 
and what is the amount gIven to each; 

(c) whether this assistance is in 
lieu of the compensation or as a reha-
bilitation assistance; and 

I d) the points taken into considera-
tion in dealing with requests for such 
assistance 

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) Yes. 

(b) A statement (I) is laid on ~e 
Table of the House. [See AppendIX 
X. annexure No. 48]. 

(c) These amounts have been given 
as grants to assist the institutions to 
establish themselves in India, but it is 
always open to Government to take 
these grants into account when the 
question of compensation comes up. 

(d) The points which are generally 
taken into account in deciding the 
case of a disrupted Educational Insti-
tution for a grant-in-aid, are indicated 
in the statement (II) a copy of which 
is laid on the Table of the House. 
rSpe Appedix X, annexure No. 48.] 

OIL REFINERIES 

*2223. Shri H. N. Mukerjee: Will the 
Minister of Production be pleased to 
refer to the terms and assurances 
given to British and American firms 
for working oil refineries at Bombay 
as published in the Press Notes :md 
state whether there has since been 
any departure. from Government's 
policy regarding foreign capital as 
enunciated by the Prime Minister in 
1949? 

The Minister of Production (Shri 
K. C. Reddy): No, Sir. 

RAJGHAT SAMADru COMMITTEE 

·2224. Shri S. N. Das: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether the Rajghat Samadhi 
Committee has been fully constituted 
and is functioning; 

(b) the amount of the Samadhi rund. 
i! it has been formed; and 

(c) whether the Committee has ap-
pointed a caretaker? 

The Minister Works, HOUSing 
Supply (Sardar Swaran Singh): 
Yes. 

(b) The fund has not yet 
formed. 

and 
(a) 

been 
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(e) No, Sir, but one has been 
appointed by Government temporarily 
in consultation with the Committee. 

ADULT CIVILIAN TRAINING SCHEME 

·2225. Shri M. IsIamuddin: Will the 
Minister of Labour be pleased to state: 

(a) the total number of training 
institutes in India started under Adult 
Civilian Training Scheme; 

(b) the number of such institutes in 
Bihar and their location; 

(c) the existing number of trainees, 
male and female in each of these insti· 
tutes; 

(d) the number of trainees who 
passed out; and 

(e) the number of displaced per-
sons-male and female. if any. amongst 
the trainees? 

The Minister of Labour (Shri V. V. 
Giri): (a) 62. 

(b) There are 3 Institutes, located 
at Patna, Ranchi and Sahibganj. 

(c)-
No. oj trainaes au Toll as 

on 31-5-1952 . Male Fern. Total 

(I) 

(2) 

(3) 

Indu~trial 
Training In-
stitute, Digha, 
Patna. 72-

Industrial Train-
ing Centre, 
Government 
Teclillical 
School, Rnn-
chi. 

Industrial Train-
ing Centre, 
Bhartiya. En-
gineering Works, 
SahiLgunj. 5 

TOTAL 84 

73 

5 

85 

(d) 425 trainees passed out from 
these three Institutes under the Adult 
Civilian Training Scheme. 

(E') Of the trainees on roll at the 
end of May, 1952. in the ~rammg 
Institutes in Bihar. 23 were dIsplaced 
persons all of whom were male. 

REBATE OF IMPORT DUTY 

*2226. Shri JhunJhunwala: Will the 
Minister of Commerce and IDdustry 
be pleased to state: 

(a) whether the Government of 
India had accepted the rec8mmenda-

tion 01 the Export Promotion Commit-
tee in respect of giving a rebate of 
import duty paid on raw materials 
used in any processing industry sub-
ject to the necessary administrative 
arrangement to establish the identity 
of the raw material used being practi-
cable: 

(b) the names of commodities in 
respect of which such rebate were be-
ing given before the recommendation 
in this behalf had been made by the 
Export Promotion Committee; 

(c) the names of additional commo-
dities on which rebate of import duty 
was allowed and the rate at which re-
bate was allowed after the recommen-
dation of the Export Promotion Com-
mittee; 

(d) whether this concession was 
withdrawn in respect of some commo-
dities and the reasons for withdrawal 
of the concession; 

(e) the names of commodities and 
the rate of rebate given at present; and 

(f) the procedural difficulties that 
stand in the way of extending this 
concession? 

The Minister of Commerce and 
IDdustry (Shri T. T. Krishnamachari): 
(a) Yes, Sir t in certain cases. 

(b) Imported Aluminium used in 
the manufacture of Aluminium-ware 
for export. 

(c) (i) Raw Cotton: Rebate of duty 
was allowed with eHect from the 8th 
March. 1950 at a fiat rate of annas 2 
per lb. of fine and superfine cloth 
manufactured from imported cotton. 

(ii) ArL sUk yarn: A rebate at a fiat 
rate of 12 annas per lb. of art silk 
fabrics manufactured in India from 
imported ac silk yarn and subse-
quently re-exported was sanctioned 
with effect from 6th May, 1950. 

(d) The concession was withdrawn 
in respect of raw cotton and art silk 
yarn. Export duty on coarse and 
medium cloth was raised from 10 per 
cent. to 25 per cent. ad valorem with 
effect from 1st June, 1951 and instead 
of levying export duty on fine and 
superfine cloth, the concession of rebate 
of import duty on the imported cotton 
was withdrawn so as to mop up to 
some extent the margin of profit on 
export of fine and $uperfine cloth 

manufactured from imported cotton. 
The concession of rebate of import 
duty on imported art silk yarn used 
in the manufacture of art silk fabrics 
and subsequently exported was 
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sanctioned on the 6th May, 1950 
pending the formulation of a suitable 
bonding procedure. The concessIOn 
was withdrawn from the 1st July, 1951 
because the interests concerned took 
no steps to make bonding arrange-
ments, and in the interest of revenu,:, 
it was necessary to avoid the POSSI-
bility of paying rebate on indigenous 
art silk yarn used in the manufacture 
of art silk fabrics exported from 
India. 

(e) Drawback of 7/Bth of the import 
duty is allowed on imported alumi-
nium used in the manufacture of 
aluminium-ware on £lXport. 

(f) When a raw material imported 
for use in " processing industry is also 
available indigenously. there are 
obvious practical difficulties about the 
grant of a rebate of import duty paid 
on the raw material on export of the 
finished commodity. There is always 
the possibility of the raw material 
from indigenous sources bein.: utilised 
and a rebate of duty being claimed 
and paid when. in fact. no import duty 
had been paid in respect of it in the 
first instance. 

SALT 

*2227. Shri Jasani: Will the Minis-
ter of Production be pleased to state: 

(a) how many "alt works ~re owned 
and run by the Central Governmt:>nt 
and where they are situatpd: 

(b) the total investment made by 
Government in these salt works: 

(c) the total oroduction in the years 
1949-50. 1950-51 -and 1951-52 from these 
Government Salt workers; and 

(d) the I(ain or losses during this 
period? 

The Minister of ProouctioD (Shri 
K. C. Reddy): (a) Six. They are at 
Sambhar. Pachbadra and Didwana in 
Rajasthan. Mandi in Himachal Pradesh. 
and Kharagodha and Wadala in 
Bombay. 

(b) Rs. 94 lakhs approximately. ex-
cluding the value of lands and work-
ing capital. 

(c) 153'6 lakh Mds. in 1949-50. 
lB3'5 lakh Mds. in 1950-51. 
197'7 lakh l\1ds. in 1951-52. 

(d) 1949-50:-Profit Rs 2.0B.000. 
1950-51 :-Profit Rs. 11.88,OUO. 
1951-52:-Profit and loss account 

has not yet been made out. 

RIOT AFFECTED AREAS IN ASSAM 

*2228. Jonab Amjad Ali: Will the 
Prime Minister be pleased to state: 

(a) whether the riot affected areas 
of Goalpara, Cachar, Kamrup and 
Nowgong in Assam in the year 1950, 
lost plough, cattle, and paddy from 
their granaries; 

(b) whether they applied for seed 
loans and if given, what quantity; 

(c) what attempts were made by 
Government to recover their lost cat-
tle; and 

(d) if so, the process applied and 
results achieved? 

The Parliammtary Secretary to the 
Prime Mini~!er (Shri Satish Chandra): 
(a) Yes. to some extent. 

(b) Yes. Rehabilitation loans 
amounting to about Rs. 2B lakhs were 
granted for purchase of seeds, ploughs, 
etc. Separate figures for the amou!'t 
utilised as seed loans are not aVaIl-
able. 

(c) and (d). Police officers were 
instructed to round up ownerless or 
unclaimed cattle in their jurisdiction. 
These were kept in the custody of res-
ponsible local people. <;laims of 
returning owners were verIfied. by. a 
sub-committee of the local MInOnty 
Boards, and cattle were returned to 
them. In all. over 40.000 heads of 
cattle were returned. 

EXPORT OF YARN FROM II1ADRAs 

*2229. Shri S. V. Ramaswamy: Will 
the Minister of Commerce and Indus-
try be pleased to state whether the 
yarn allowed to be exported from 
Madras Sta'e is surplus to the require-
ments of the State? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
This is the position at present. 

D.D.T. FACTORY AT DELHI 

·2230. Shri S. V. Ramaswamy: Will 
the Minister of Production be pleased 
to state: 

(a) whether any building construc-
tion work ha~ started in connection 
with the D.D.T. factory at Delhi; 

(b) whether there are any special 
advantages in locating the factory at 
Delhi; 

(c) whether caustic soda and chlo-
rine are the prinripal raw materials 
for production of D.D.T.; 



2259 Written Answers 29 JULY 1952 Written Answers 2260 

(d) whether there is any factory 
producing these raw materials in Delhi 
now; and 

(e) whether there is a plant 3.t 
Mettur Dam, Salem District, which has 
been producing these chemicals for a 
fairly long time? 

The Minister of Production (Shri 
K. C. Reddy): (a) No. 

(b) Yes. Most of the principal raw 
materials and other facilities are 
easily available at economic rates in 
Delhi. 

(c) Sulphuric acid/oleum, chlorine. 
Benzene and Alcohol are the principal 
raw materials. Caustic soda is not 
used in the manufacture of D.D,T, 

(d) Yes. Sulphuric acid/oleum and 
chlorine are produced on the spot. 

(e) The plant at Mettur Dam pro-
d uces caustic soda and chlorine but 
not the allier raw materials. 

DISPLACED PERSONS IN HYDERABAD 

*2230-A. Shri Krishnacharya Joshi: 
Will the Minister of Rehabilitation be 
pleased to state: 

(a) the number of West Pakistan 
displaced persons who have taken 
shelter in Hyderabad State; and 

(b) the extent of relief given to 
them? 

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) About 4.000. 

(b) This Ministry did not start any 
schemes of rehabilitation in Hyder-
abad. Some families. however, went 
to that State of their own accord in 
search of business or service and no 
need of any relief was considered 
necessary. 

EXPORT AND IMPORT TRADES 

*2231. Shri L. N. Mishra: Will the 
Minister of Commerce and Industry 
be pleased to state whether there is 
any proposal under consideration of 
Government to appoint some body 
similar to the Export Promotion Com-
mittee of 1949 to examine the possibi-
lities of bridging the present gap bet-
ween our export and import trades? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
No, Sir. 

TRADE WITH RUSSIA 

*2232. Shri M. Islamuddin: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) whether it is a fact that Russia 
is willing to trade with India even it 

payment is made to her in Indian 
currency; and 

(b) if so, what is the attitude of the 
Government of India towards this 
trade move of Russia? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) Government have no information. 

(b) Does not arise. 

MOLASSES 

*2233. Shri B. N. Roy: Will the 
Minister of Commerce and Industry 
be placed to state: 

(a) whether Government have taken 
any step for facilitating the export 
of Indian molasses to Eastern Pakis-
tan where it had a good market 
some time ago; and 

(b) whether any new industry has 
been started for the consumption of 
molasses which was exported pre-
viously and for getting any new bye-
product from it? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) Export of molasses known as 
chitta molasses is allowed' freely to 
East Pakistan. 

(b) No n~w industry other than for 
production of Power Alcohol has been 
started for consumption of molasses or 
for getting any new by-product. 
Chitta molasses have no industrial use. 

SAl.E OF IMPORT LICENCES 

*2234. Shri Bhagabat Sahu: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether a report was received 
in his Ministry that a firm named 
Eastern Mercantile Corporation with 
its headquarters at Cuttack had sold 
some import licences granted to them 
during 1950 and 1951; 

(h) whether any enquiry was made 
into the above report; and 

(c) if so, what was the result? 
The Minister of Commerce and 

Industry (Shri T. T. Krishnamachari): 
(a) No such report has been received 
in this Ministry. 

(b) and (c). Do not arise. 
ARID ZONE RESEARCH 

·2235. Shri Sanganna: Will the 
Minister of Irrigation and Power be 
pleased to state: ' 

(a) what are the results of Arid 
Zone Research carried out in India; 
and 
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(b) what is the amount spent 00 
that accouot so far? 

. The Minister of PIa.nning and Irriga-
tIOn and Power (Shri Nanda): (a) 
No Arid Zone Research has so far 
been carried out in India. 

(b) Does not arise. 

SPECIAL CLAIMS OFFICERS 

*2236. Sardar Hukam Singh: Will the 
Minister of RehahUitation be pleased 
to state: 

(a) whether it is a fact that some 
retired Dist~ict and Sessions Judges 
were appomted as special claims 
officers to verify cJailT\S of the value 
of over one lakh on account of their 
conSiderable judicial experience; and 

~h) ~hether the verification of the 
claims IS completed? 

The ~inister of Rehabilitation (Shri 
A. P. Jain): (a) Yes. 

(b) No. 

VERIFICATION OF CLAIMS 

.*2237. Shri Ajit Singh: Will the 
Mmister of Rehabilitation be pleased 
to state: 

(a) whether it is a fact that claims 
verified after May 1951 have been 
assessed a~ a lower value than the 
claims verIfied before that date on 
account of enforcement of certain 
rules by the Chief Claims Commis-
,:wner; 

. (b) whether it is a fact that instruc-
f1(1Il::' L::,"e bf'pn issued to revise 1he 
\'aluatiull uJ unly 20 per cent. of the 
claims verified before May, 1951; and 

(c) if t~e answers to parts (a) and 
(b) are 10 the affirmative, what 
steps Government propose to take 
to remove the anomaly? 

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) No. 

(b) No. 

(c) Does not arise. It may however 
be stated that out of about 0:5 lakh 
cl~l,ms decided before 31-5-51. some had 
bee,1 over-valued and it was decidt'd to 
revise them. So far J 4.:HO of these 
cases have been checked out of which 
1.020 appear to haVe been over-valued. 
They have been sent to Claims Officers 
for sue 1HOtU revision. 

189 PSD. 

HUNGER STRIKE BY DISPLACED PERSONS 

·2238. Shri B. S. Murthy: Will tbe 
Minister of Rehabllitation be pleased 
to state: 

(a) whether any hunger strike was 
resorted to by the displaced persons 
at Silchar (Assam) and if SO, the 
date on which the hunger strike 
began and the number of persons 
involved; 

(b) the causes for the hunger 'trike; 
and 

(c) the steps taken to end the hun-
ger strike? 

Tbe Minister of Rehabilitation (Shri 
A.P. Jain): (a) Yes, a hunger strike 
was undertaken by five persons on the 
25th June, 1952. 

(b) Demands for more .relief and re-
habilitation benefits and a fresh en-
umeration of displaced persons in 
Cachar. 

(c) It was explained to hunger 
strikers that relief and rehabilitation 
benefits were adequately provided for 
under the sanctioned schemes. The 
hunger strike was called off on the 
5th July. 1952. 

SALT 
*2238-A. Shri A. K. Gopalan: Will 

the Minister of Production be pleased 
to state: 

(a) the total production and rL~ 
quirements of salt in India in the 
years 1948 to 1952; 

(b) whether salt is pro:iuced only by 
the Government or private cOJTlpanies 
also are allowed to produce and if so, 
what is the percentage prnduced by 
each; and 

(c) the names of private companies 
producing salt? 

The Minister of Production (Shri 
K. C. Reddy): (a) A statemed showing 
the total annual produdion and con-
sumption of salt in India for the years 
1948-1 ~52 is laid in the Table of the 
House. [See Appendix X, annexure 
No. 49.] 

(b) Both Government and prviate 
parties manufacture salt. Guvcrnnlent 
produce about 25 per Lent. and 
the relnaining 75 per cent. is produced 
by private parties. 

(c) About 4.800 licences have been 
granted to private parties for the 
manufacture of salt Besides. there 
are petty manufacturers who <Ire not 
required to take out licences for manu-
facture. It is not practicable to give 
the names of all the private parties 
producing salt 
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COLLIERIES LEASED ROYALTY-FREE 

*2238-B. Shri K. P. Tripathi: Will 
the Minister of Production be pleased 
to state: 

(a) whether it is a fact lhat til ere 
are some collieries in Assam which are 
leased to some European ilrm r(lyalty-
fl ee perpetually; and 

(b) whether Government are con-
templating the effecting of any change 
in this royalty-free status of the 
company? 

The Minister of Production (Shri 
K. C. Reddy): (a) Yes. 

(b) Yes. This matter is under the 
consideration of the Assam Govern-
ment. 

ASSAM TIMBER 
*2239. Shri Bell Ram Das: Will the 

Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that due to 
the customs difficulties the State of 
Assam has not been able to sell their 
timber to the Eastern Pakistan; and 

(b) what step Government propose 
to take to find out a market for the 
Assam Timber? 

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari): 
(a) No, Sir. 

(b) Does not arise. 

SLEEPERS FOR HIRAKUD AND D. V. C. 
*2240. Shri Beli Ram Das: Will the 

Minister of Irrigation and Power be 
pleased to state: 

(a) whether the Conservator of 
Forests, Assam, was approached by 
the Government of 'India to supply 
sleepers for use in the Hirakud Dam 
and Damodar Valley Projects before 
asking the Conservator of Forests, 
Punjab; 

(b) what is the rate at which 
sleepers were supplied by the Conser-
vator of Forests, Puniab and what is 
the rate at which sleepers were sup-
plied by the Conservator of Fore,ts. 
Assam; and 

(c) what was the railway freight 
for the sleepers supplied? 

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) No, 
Sir. 

(b) For rates of sleepers obtained 
from the Punjab for the Hirakud Dam. 
Project the hon. Member is re-
quested to refer to item 6 of the state-
ment laid on the Table of House in 

reply to Starred question No. 1517 by 
Shri S. N. Sinha on the 4th October, 
1951. The rates for the supply of 
sleepers by the Conservator of fo·orests. 
Assam, are not readily available and 
are being ascartained. 

(c) The railway freight from the des-
patching station to the destination for 
sleepers of the size of 10ft. X 10" X 5ft. 
was Rs. 1/15/- each and for all other 
sizes Rs. 1/8/10 each. 

CHIEF ENGINEER, D.V.C. 
*2240-A. Shri Krishna Chandra: Will 

the Minister of Irrigation and Power 
be pleased to state: 

(a) whether there has been any con.-
tract of service made with Mr. Andrew 
M. Komara, Chief Engineer of Darnodar 
Valley Corporation and if so, what are 
the terms of the said contract; and 

(b) was his selection made with the 
assistance of the Indian Embassy in 
Washington or the Tennessee Vall<:y 
Authority and the World Bank? 

The Minister of Planning, Irrigation 
and Power (Shri Nanda): (a) Yes, Sir. 
A copy of the contract entered into 
with Mr. Andrew M. Komara which 
inter alia contains tho terms and con-
ditions of his 3ervice is placed on the 
Table of the House. [See Appendix 
X. annexure No. 50.] 

(b) The selection was made with 
the assistance of the Indian Embassy 
in Washington and the Tennessee 
Valley Authority. It had also the 
support of the World Bank. 

UNLICENSED MANUFACTURE OF SALT 

*2241. Shri Nana Das: Will the 
Minister of Production be pleased to 
state: 

( .. ) the total extent of land under 
salt manufacture by the unlicensed 
manufacturers in the area adjacent 
to the salt factory at Iskapalli in 
Nellore District; 

(b) the total number of such Iln-
licensed manufacturers; and 

(e) whether there is any !<.utcha 
road. in the Central Government lands, 
which leads to the unlicensed salt 
fields which are adiacent to the Iska-
palli Salt Factory? 

The Minister of Production (Shri 
K, C. Reddy): (a) About 435 acres. 

(b) About 400. 
(e) Yes; but this road runs partly 

through Central Government land and 
partly through State Government land. 
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BROADCASTING STATIONS IN JAMMU AN)) 
KASHMIR 

*2242. Shri U. M. Trivedi: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) whether Broadcasting Stations at 
Jammu and Kashmir are under the 
control of the Government of India 
and if not, why not; 

(b) what are the reasons for the 
Jammu and Srinagar Stations to 
classify themselves as Kashmir Radio 
and not call themselves All-India 
Radio: and 

(c) whether the Kashmir Radio is 
a private body and if so, what are 
its reasons? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) No. 
ThIs VIllI be considered in connecUon 
with the proposals for the financial 
integration of the State. 

(b) lInd (e). The Jammu and Sri-
nagar Stations belong to the Jammu 
and Kashmir State Government. 

DISPLACED PERSONS 1)< POSSESSION OF 
PLACES OF HISTORIC IMPORTANCE 

*2243. Shri Telkikar: Will the Minis-
ter of Rehabilitation be pleased to 
state: 

(a) whether it is a fact that some 
displaced persons are in possession 
of places of historical Importance in 
Delhi; 

(b) whether the possessions are 
unauthorised: 

(c) if the answer be in the affirma-
tive. what steps Government propose 
to take in the matter; and 

(d) whether the displaced persons 
have damaged any portions of those 
buildings or monuments? 

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) to (cl. After parti-
tion certain places of Historical Im-
portance were unauthorisedly occupied 
by displaced persons. All the impor-
tant places have since been vacated 
and the occupants proviaed wIth 
alternative accommodation. 

(d) Information is being collected. 

EMPLOYEES STATE INSURANCE ScHEME 
(COMPULSORY DEOUCTIONS) 

'2244. Shri K. Subrahmanyam: Will 
the Minister of Labour be pleased to 
state: 

(a) whether the transport workers 
in Delhi have protested against com-

pu1sory deductions from theIr wages 
towards the En,ployees State Insu-
rance Scheme: and 

(0) if the answer to part (a) above 
)e in the affirmative. whether Govern-

.. lent have taken action on their re-
presentations? 

The Minister of Labour (Shri V. V. 
Giri): (a) A representation of the 
Delhi Tramways Union for exemption 
under the Employees' State Insurance 
Act was received by the Delhi Road 
Transport Authority. On the basis of 
this representation an application for 
exemption was made by the Delhi State 
Government for exempting the Delhi 
Tramways, a subsidiary organisation 
under the Delhi Road Transport 
Authority. 

(b) Government consider that in 
order to safeguard the finances of the 
Corporation. the powers under section 
87. which are of an enabling nature. 
should be applied as sparingly as 
possible. The application for exemp-
tion made by the Delhi State Govern-
ment is under consideration. 

AGRICULTURAL LAND FOR DISPLACED 
FAMILIES IN RAJASTHAN 

*2245. Shri Karni Slnghji: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) the number of disolaced families 
which have been allotted agricultural 
land in the Canal Irrigated Area of 
Rajasthan; 

(b) the number of displaced fami-
lies which have been allotted agricul-
tural (non-irrigated) lands in Rajas-
than; and 

(cl whether any concessiqn in the 
shape of partial remission in land 
revenue granted in order to rehabi-
litate those who have taken to culti-
vation? 

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) and (b). The mforma-
tion is being collected and will be laid 
on the Table of the House in due 
course. 

(cl Revenue was remitted in Matsya 
for the first year but actually no 
revenue was collected for the first twe' 
years. Besides, the Rajasthan Govern-
ment has been given powers to mak!! 
remissions in special cases. 

WORK CENTRES 

*2246. Shri Kami Slnghji: Will Ute 
Minister of Rehabilitation be pleased 
to state: 

(a) the number of Work Centres 
opened in Rajasthan and Bikaner to 
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provide training and work to displaced 
persons; 

(b) the number of people under 
training in these Centres on the 31st 
March, 1952; and 

(c) the expenditure incurred on the 
Centres during the year 1951-52? 

Tbe Minister of Rehabilitation (Shri 
A. P. Jain): (a) Seven, including one 
in Bikaner. 

(b) 872. 
(c) About Rs. 1,51,000. 

RIVER VALLEY SCHE~.,[ES U'j HYDERASAO 

*2247. Sbri H. G. Vaishnav: Will 
the !lIinister of Planninl: be pleased 
to state: 

(a) the River Valley Schemes un-
dertaken in Hyderabad state under 
the First Five Year Plan; and 

(b) the respective expenditure to 
be borne for these schemes by the 
Centre and the State Government? 

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) 
Tungabhadra, Rajolibanda and the 
first pha3e of Godavari. 

(b) The responsibility for executing 
these rests with the State Governments. 
In case of Tungabhadra, the Central 
Government are assisting the State 
Government by giving a loan. 

I~DELIBLE INK FOR CEYLON 

*2248. Sbri Telkikar: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether there was any demand 
for indelible ink from Ceylon Govern-
ment for use in their recent General 
Elections; and 

(b) if so, to what extent? 
Tbe Minister of Commerce and in-

dustry (Shri T. T. Krisbnamacbari): 
(a) No, Sir. 

(b) Does not arise. 

MICA MINES IN NELLORE 

*2249. Shri Nana Das: Will the 
Minister of Labonr be pleased to state: 

(a) the number of mica mines in 
Nellore District; 

(b) the number of mica mines whose 
derths are more than hundred feet; 
and 

(c) the number of mines in which 
electric lights, lifts and exhaust fans 
are provided? 

The Minister of Labour (Sbri V.V. 
Giri): (a) About 200. of which 135 are 
at present being worked. 

(b) Thirty-one. 
(c) 12 mica mines are using electri-

city. There are no man-winding 
shafts. Ventilating fans have been 
provided in three mines and a fan is 
being installed in one other mine. 

CEMENT FACTORIES IN HYDERABAD 

*2250. Shri H. G. Vaisbnav: Will the 
Minister of Commerce and Industry 
be ple;tsed to state: 

(a) the number of cement factories 
working in Hyderabad State; 

(b) what was the output of cement 
from these factories in the year 1951; 
and 

(c) the quantity of cement exported 
from Hyderabad State? 

The Minister of Commerce and In· 
dustry (Shrl T. T. Krishnamachari): 

(a) One. 
(b) 186,316 tons. 
(e) 114.8·18 tons were despatched 

to neighbouring States. No quantity 
was exported outside India. 

FA!'ER MILLS IN HYnf.RAEAD 

·2251. Shri H. G. Vaisbnav: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the number of paper mills 
working in Hyderabad State; 

(b) the output of paper from these 
mills in the year 1951; and 

(c) whet"er the paper produced by 
these mills' is sent outside the State 
and if so to what extent? 

The Minister of Commerce and 
Industry (Shri T, T. Krisbnamacharil: 

(a) One. 
(b) and (e). Precise information is 

not available. 

LAnOUR WELFARE FUND FROM ASSA:oA 
COLLIERIES 

.2252. Sbri K. P. Tripathi: Will the 
Minister of Labour be pleased to state: 

(a) what amount of cess for Labour 
Welfare Fund has been raised from 
Collieries in Assam (year by year): 

(b) whether the Funds have been 
spent and if so, for what purposes; 

(c) who is administerillg the Funds: 
and 
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(d) has any Housing Board been 
set up for this purpose? 

The Minister of Labour (Shri V. V. 
Girl): (a)-

¥ear 

1944-45 
194,;-40 
1946-47 
1947--48 
1948- 49 
1949-50 
1950-51 
IH51-.".i:!-E-.;t::l: 

R",. (to tL(' nNUf'"t 
t!:ou~;a.nd) 

l,vO() 
74,(H10 
(jO.IIUO 
~~',OUO 
111,000 

1,~2,OOO 
1,44,UlJu 
1,3tl,OO(' 

(b) Yes, About Rs. 3,10,000 were 
spent during the years 1944-45 to 1951-
52 on account of anti-malaria measures, 
subsidy for pithead baths and general 
administration charges. 

(e) Government of India in the Mi-
nistry of Labour. in con . .:;ultat!on with 
the Coal Mines Labour Welfare Fund 
Advisory Committee, Finance Sub-
Committee. Coalfields Sub-Committees 
(including one in Assam) and Housing 
Board. 

(d) Yes. 

ASSAM OIL COMPANY EMPLOYEES 

*2253. Shrl J. N. Hazarika: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) the total number of employees 
appointed in the Assam Oil Company, 
Assam; 

(b) the number of non-Indians in 
the Company; and 

(c) on what basis the appointments 
of higher category of officers are 
made? 

The Deputy Min;ster of Works. 
Housing and Supply (Shrl Buragohain)' 
(a) 7,500 approximately. 

(b) and (c). The information is be-
ing collected. 

ASSAM OIL COMI;ANY PRODUCTS 

*2254. Shri J. N. Hazarlka: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) which of the products and by-
products in the Assam Oil Company 
at Digboi are exported to foreign 
countries; and 

(b) whether there is any machinery 
10 rel(ulalp and control the prke of 
petrol and other petroleum products 
and if so. what is it. and how is it 
working? 

The Deputy Minister of Works, Hous-
ing and Supply (Shri BuragohaiD): (a) 
Only Paraffin Wax is exported to 
foreign countries. 

(b) The selling price of petroleum 
products is fixed by the Oil Companies 
on i:1e basis of a formula, approved 
by Government. The basic items in 
the current price structure of oil, both 
imported and indigenous, are the f.o.b. 
cost of supplies at the Gulf of Mexico 
ports pIllS the ocean freight from 
Abadnn to Indian ports. 

HOUSES FOR COAL MINE LABOUR 

'2255. Dr. N. B. Khare: Will the 
Minister of Labour be pleased to state: 

(a) whether Government have their 
Gwn Public Works Agency to execute 
the works in connection with construc-
tion of hutments for the Coal Mining 
Labour in Bihar; 

(b) why has this separate agency 
been formed; 

(c) why are t:1e wv,·ks not being 
executed through C.P.W.D.; and 

(d) how do the rates obtained by 
these two agencies compare? 

The Minister of Labour (Shri V. V. 
Giri): (a) Yes. 

(b) and (c). Till 1947, the construc-
tion of buildings of the Fund was en-
trusted to the Central Public Works 
Department. Towards the end of that 
year, the Coal Mines Labour Welfare 
Fund Advisory Committee, which 
ndvises the Government of India in the 
administration of the Coal Mines 
Labour Welfare Fund Act, 1947, re-
commend!,d that this should be put 
under them and their own Engineering 
staff, so that they can have greater 
control and supervision over the build-
ing projects. A further important con-
sideration was that the cost of this 
separate organisation would be more 
economical than payment of prescribed 
nepnrtmental charges to the Central 
Public Works Department. This re-
commendation was accepted by the 
Government of India. 

(d) I am satisfied that the rates 
compare favourablv with what would 
h"'!\'(' h~E'n nairl if the work..:: were 
e'<ecuted through the Central Public 
Works Department. 

EXECUTION OF BUILDIXG WORKS 

*2256. Dr. N. B. Khare: Will the 
Minister of Works. HOllsing and Sup-
ply be pleased to state: 

(a) whether works have been allot-
ted for executio!l of buildings by 
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various Ministries to agencies other 
than the M.E.S. and the C.P.W.D.: 

(b) if so, what are those works, 
and what are t!1eir respective amounts; 
and 

(c) why the works in connection 
with Defence Academy at Khadak-
vasla and Miners' Hutments and 
Reserve Bank Main Office building 
and. the residential Quarters are not 
being carried out by the C.P.W.D.? 

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh): (a) 
Yes, Sir. 

(b) It is not clear for what period 
the information is wanted by the hon. 
Member. 

I shall also require a longer n:lUce 
for collecting complete information 
about all such works. 

(c) According to the C. P.W.D. Code, 
only "Civil" Central Government 
buildings are required to be construct-
ed by the C.P.W.D. The Defence 
Academy at Khadakvasla, Miners' 
Hutments and Reserve Bank Main 
Office building do not come under this 
category. 

RAYON YARN (IMPORT) 

*2257. Shri S. M. Ghose: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government are aware 
that very liberal import of Rayon 
y'rn has adversely affected our own 
silk industry; 

(b) what were the main considera-
tions for allowing and on what basis 
did Government allow such a large 
srale import of Rayon yarn; and 

(cl whether the Silk Board was 
consulted before a lIowin/! such a larj!e 
scale import of Rayon yarn in this 
country? 

'l'J>e Deputy Minj~ter of Commerce 
.nd Industry (Sbri Karmarkar): (a) to 
(e). Imports of Rayon yarn are allow-
prj only according to requirements, and 
C-:overnment did not mn.ider it neces-
sarv to consult the Silk Board on this 
question. 

STORE HOUSES FOR RAW JUTE 

*221;11. Sbrl r.. L. Cbaudbarv: Will 
th p lIiIini<tpr nf Commerce and Indus-
try be pleasecl to state: 

(a) the nl1mb!'r of d.nre houses for 
raw j-,te which are existin/! at present 
in India; 

(b) the number in Uttar Pradesh 
and the places where they are situat-
ed; 

(c) whether the existing raw jute 
store houses are sufficient for the 
requirements of the country; 

(d) if the answer to part (e) be in 
negative, whether Government are 
contemplating the construction of new 
ones; and 

(e) how many of these will be in 
U.P. and wh!,re? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamacbari): 
(a) to (e). Arrangements for the 
storage of raw jute are made by thOSe 
concerned with this trade. The Gov-
ernment of India do not maintain 
statistics of raw iute store houses, nor 
are they contemplating the construc-
tion of any on Government account. 

GOVERNMENT LEATHER FACTORY TN 
MADRAS 

*2259. Shri Elayaperuma1: Will the 
Minister of Commerce and Industry 
be pleased to state what was the 
total amount sanctioned by Govern-
ment in the year 1952-53 for the 
leather factory conducted by the 
Central Government in Madras State? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
There is no Government leather factory 
in Madras State. If the Hon. Member 
has in mind the Central Leather Re-
search Institute. Madras, conducted by 
the Council of Scientific and Industrial 
Research. then the amount sanctioned 
for 1952-53 is as follows: 

Rs. 9,50.000 non-recurring. 
Rs. 3,83,900 recurring. 

RETRENCHMENT IN BELTING FACTORIES 

*2260. Shri Tushar Chatterjea: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether it is a fact that due to 
curtailment in production large scale 
retrenchment is goin/! on in Belting 
Factories of West Bengal: 

(b) if so. the figures of retrench-
ment factory by factory; 

(c) whether it is a fact that cur-
tailment in production in these fac-
tories is all due to inability of these 
factories to compete with the foreign 
import; and 

(d) if so· what step Government 
propose to take to stop import of 
belting from abroad? 
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The Minister of Commerce and 
Industry (Shri T. T. Krishnlunachari): 
(a) Not so far as I am aware, Sir. 

(b) Does not arise. 
(c) Except in April 1952, there has 

not been any curtailment in production 
during the first half of 1952, compared 
to the production in 1951. 

(d) Does not arise. 

DRINKING WATER FOR COAL MINERS 

'2261. Sbri P. R. Rao: Will the 
Minister of Labour be pleased to state: 

(a) whether provision bas been 
made in the underground for the sup-
ply of coal and wholesome drinking 
water to the miners in the coal mines 
at Kothagudiam and Bellampalli in 
Hyderabad State as per clause No. 19 
of Indian Mines Act, 1952; 

(b) if the answer to part (a) above 
be in the negative whether there are 
any proposals to provide for the same; 
and 

(c) if so, the period by which the 
above work will be completed? 

Tbe Minister of Labour (Shri V. V. 
Giri): (a) Drinking water is already 
being supplied underground in water 
tanks fitted on trollies. 

(b) and (e). Do not arise. 

EVACUEE PROPERTY IN INDIA 

*2262. Giani G. S. Musaflr: Will the 
Minister of Rebabilitation be pleased 
to state: 

(a) w!lether Government are going 
to evaluate the evacuee proDerty in 
India in the near future; 

(b) if so. how much time it is ex-
pected to take; and 

(c) if the answer to part (a) above 
b" in the negative, how do Govern-
ment propose to fix the proportion of 
actual payment to the evaluated claims 
e>f displaced persons? 

Tbe Minister of Rebabilitation (Sbri 
A. P. Jain): (a) Yes. Valuation is in 
progress. 

(b) Till the 31st December, 1952. 
(c) Does not arise. 

PILOT PEN MAXUFACTURE IN MADRAS 

*2263. Sbri G. L. Cbaudhary: Will 
the Minister' of Commerce and Indus-
try be pleased to state: 

(a) whether it is a fact that the 
Pen Manufacturing Company of Japan 

has decided to open a pen manufactur-
ing company in Madras near Red Hills; 

(b) if the answer to part (a) ab"ve 
be in the affirmative, what quantity 
of pens will be manufactured there 
every year; and 

(c) what is the annual demand for 
fountain pens in the country? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamaehari): 
(a) No, Sir. One Shri Paranjothi A. 
Sanjeevi of Madras had applied for a 
licence for the import of machinery 
from Japan worth Rs. 50,000 for the 
manufacture of fountain pen nibs and 
the Licence was I1ranted on 9th 
January 1952. There has been a 
further application from this individual 
for a licence for import of machinery 
from Japan for the manufacture of 
fountain pen parts, which is now being 
examined. 

(b) and (c). Government have no 
information. 

INDIAN ~BASSY IN BELGRADE 

*2264. Shri K. Subrahmanyam: Will 
the Prime Minister be pleased to 
state: 

(a) whether it is orooosed to estab-
lish a full-fledged Embassy in Belgrade 
and reciprocate the courtesy extended 
to us by the Yugoslav Government; 

(b) the additional money that will 
be required for having a separate 
Embassy in Belgrade; and 

(c) whether the Yugoslav Govern-
ment has any time requested that a 
separate Embassy be set up in Bel-
grade? 

The Prime Minister (Shrl Jawahar-
lal Nehru): (a) The Government of 
India are considering the opening of 
an Office in Belgrade in charge of a 
First Secretary. It is intended that 
our Ambassador in Italy should re-
main concurrently accredited to Bel-
grade as now. 

(b) The estimated expenditure of an 
Office in Belgrade will be about Rupees 
1,65.200 during the first year anrl 
Rupees 1,21,200 in subseQuent years. 

(c) Yes. 

TRADE WITH YUGOSLAVIA 

*2265. Shri K. Subrahmanyam: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) the volume of trade India had 
with Yugoslavia in 1950-51 and 1951-
52; 
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(b) the goods imported from that 
country and exported to that countrY 
during the above years; 

(c) whether the prices of Yugo-: 
slavia goods compare favourablv with 
those for similar goods obtaining in 
the rest of the Eastern European 
countries and the Soviet Union; and 

(d) whether the Yugoslav machi.'le-
r! displayed at the recent Interna-
tIOnal Industries Exhibition held in 
Delhi is useful for our industries? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) and (b). A statement giving the 
required information is placed on the 
Table of the House. [See Appendix 
X, annexure No. 51.] 

(c) Government has no information. 

(d) TIte Government are uncbl" to 
express an opinion on this matter. 

DELHI-AJMER-MERWARA RENT 
COSTROL ACT 

·'2265-A. Pandit Thakur Das Hhar-
gava: Will the Minister of Works 
Housing and Supply be pleased tb 
state: 

(a) the date from whi·,h the Delhi 
Ajmer Merwara Rent ContrQI Act 
(1952) came into effect; 

(b) whether the rules referred to 
bring out operations of several secli'lns 
of the Act have been framed; 

(c) if so, when; and 
(d) whether it is a fact that owing 

ta the ruies not being framed the 
operation of several sections of the Act 
is in suspense? 

The IUinister of Works, Housing and 
Supply (Sardar Swaran Singh): (a) 
9th June 1952. 

(b) and (d). No rules under this Act 
have as yet been framed but the 
absence of these rules do not material-
ly affect the provisions of the Act be-
ing implemented. 

(c) The draft of the rules is now 
under examination and will be issued 
without much delay. 

PATENTS ENQUIRY COMMITTEE 

*2265-8. Pandit Thakur Das Bhar· 
gava: Will the Minister of Commerrr 
and Industry be pleased to sta~e: 

(a) when was the Patents Enquir; 
Committee appointed under the chair· 
c:1anship of Dr. Bakhshi Tek Chand: 

(b) when was its interim report 
made and what were the main recom-
!n·:::tbtions; 

(c) what steps did Government take 
to implement its recommendations; 
and 

(d) when was the final report made 
and what steps did Government cake 
to give effect to its recommendations? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
1st October, 1948. 

(b) The interim report was made on 
4th August, 1949. The main recom· 
mcnd,tions of the Committee were:-.. 

(i) that it should be open to an 
interested party to apply for a com-
pulsory licence or revocation of the 
patent on certain grounds; 

(ii) that it should be possible to in· 
stitute proceedings before the Control-
ler of Patents and Designs for obtain· 
jlCg relief against abuse of patent rights; 
and 

(iii) that an appeal should lie from 
"",y order of the Controller to an ad 
IlOC special tribunal nominated by 
Centr~l Government. 

(c) The Indian Patents and Designs 
(Amendment) Act, 1950 (No. XXXII of 
1950) gcnerally giving eflcet to the re-
commendations was passed in April, 
1950. 

(d) The final report was submitted 
on 30th April, 1950 and is under con-
sideration. 

INDIA)! MINES ACT. 1952 

'2266. Shri Vittal Rao: Will the 
Minister of Labour be pleased to state: 

(a) the States (Parts A and B) 
where the Indian Mines Act, 1952 has 
been enforced fully; 

(b) t'oe States (Parts A and B) 
where only certain provisions of the 
Indian Mines Art. 1952 have been 
enfo.ced. and the provisions which 
have been enforced; and 

(c) the steps that Government ;:re 
taking to ensure the enforcement of 
this Act by the 31st December, 1953 
as stipulated in the Act? 

The Mini.<rter of Labour (Shri V. V. 
Giri): (a) to (c). The Mines Act 1952, 
has, in its ('ntirety. been brought into 
force with effect from the 1st July 1952 
in the whole of India except the State 
of Jammu and Kashmir by a notifica-
tion issuecl ender sub-section (3) of 
section 1 of the Act. 

In view of the fact that quite a 
number of women will be out of 
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employment if section 46 of the Indian 
Mines Act, 1952. which provides that 
no woman shall be employed at any 
time of the day or night tn any part 
of the mine which is below the adjacent 
ground level, is enforced, it has been 
decided to permit employment of 
women in open cast workings only, by 
issuing an exemption order undrf sec-
tion 83 of the Act. 

REPRESENTATION FROM HINDUSTAN 
MOTORS LTD. 

*2267. Shri H. N. Mukerjee: Will 
the Minister of Commerce and Indns-
try be pleased to state: 

(a) details of reoresentation. 
made by Messrs. Hindustan 
Ltd. before and after closing 
production; 

if any. 
Motors 

down 

(b) whether cars oroduced by this 
factory are cheaoer than other cars 
of similar horse-power (0 imported 
from abroad or (ii) assembled in India; 

(c) whether any other Indian pro-
ducers have made comparable re-
presentations to Government; 

(d) whether steps are contemplated 
to restrict import of cars; and 

«(') \\"hethEf Government have <lUY 
plan to build automobile factories as 
State enterprises? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) Certain representations were made 
by thi; firm in April. l!J52. in which 
inter alia they stated that unless their 
stock position altered for the better 
they would have to close down. They 
have followed this up with other com-
Jnunications. 

(11) The list price of Hindustan Cars 
is Rs. 11.075. Other makes of simliDI' 
category are listed at higher prices. 

(e) Some of the assemblers have 
made representations regarding similar 
al)d other matters. 

(d) The import policy for the sccond 
half of l!J52 has not yet been ~l)­
nuuIlC:ed. 

(e) No, Sir. 

FURNACE OIL 

*2268. Dr. Amin: Will the Minister 
of Works. Housing and Supply be 
pleased to state: 

(a) the quantity of furnace 'lil im-
ported from different countries durmg 
January-December 1950, January-
December 1!1~1 and January-June 
1952 periods; 

109 PSD. 

(b) the names of the firms, which 
imported furnace oil. the quan!ity 
imported and the price char;!cd at 
the port of import includln,g duty 
during the above mentioned periods: 

(c) the average consumer prices per 
ton at the places of export, the ship-
ping freigh ts oer ton and the import 
duty per ton during the above mf'n-
tioned periods; 

(d) whether it is a fact that ihe 
monopoly of the oil comoanies is 
working against the interests of OJr 
country; and 

(e) if the answer to part (d) above 
be in the affirmative. what aetion 
Government propose to take to break 
this monopoly? 

The Minister of Works. Housing and 
Supply (Sardar Swaran Singh): (") to 
(c). Three statements giving the r .... 
(juired information are placed on tho 
Table of the Howe. [See Appendix 
X. annexure No. 52.] 

(d) No. 
(e) The question does not arise. 

BONE-MEAL 

*2269. Shri U. M. Trivedi: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there is an expllrt 
duty on bones in Madhya Bharat; 

(b) whether there is a ban on export 
of bones from Rajasthlm; and 

(c) what has been the effect of this 
on the bone-meal factories of I.Iadhya 
Bharat? 

The Minister 
Industry (Shri T. 
(a) Yes. Sir. 

(b) No. Sir. 

of Commerce and 
T. Krishnamacharl): 

(c) Does not arise. 

GROUNDNUT (EXPORT) 

.2270. Shri Muniswamy: Will 1he 
Minister of Commerce and Indu~try 
be pleased to state: 

(a) whether producers of ground-
nuts in India are eiven facilities to 
sell their products outside India in-
dependently of professional export 
firms; 

(b) if the answer to part (a) above 
be in the affirma1i\'e. which are thE' 
producers' organisations that are do-
ing such business; and 
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(c) if the answer be in the negative, 
what are the reasons for not giving 
such facilities? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) to (c). As export of groundnuts iii 
not now being allowed, the question 
of giving facilities to producers of 
groundnuts to export their produce 
does not arise. Producers of oil are 
eligible to receive export licences for 
oil. 

MANGANESE 

·2271. Sardar A. S. SainI: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that there 
has been fall in the demand ir Jm 
ahroad for manganese from Madh:;'a 
Pradesh State; 

(b) what are the districts in 
Madhya Pradesh State which are 
affected by the fall in demand: ar.d 

(c) what are the reasons for the 
fall in demand? 

The Minister of Commerce and 
Industry (Shri T. T. KrisbDamachari): 
(a) No Sir, there has been no fall in 
the total demand from abroad tor 
manganese ore which is produced in 
Madhya Pradesh. 

(b) and (c). Do not arise. 

WORKSHOP AT HIRA1{UD 

.2272. Dr. Natabar Pandey: Will the 
Minister of Irrigation and Powl'r be 
pleased to state: 

(a) (i) the out-turn of workshtl;> a' 
Hirakud; (ii) the capital outlay on 
the workshop; (iii) the averale ex-
penditure on the workshop per mnnth 
at different darn sites and (iv) the 
out-turn in terms of money; 

(b) whether it is a fact that !:o~e 
dynamos were removed from the 
workshop for disposal to private p~r­
sons and if so, whether any aITests 
have been made in that connectiC'n, 
and 

(c) whether Government have 
received any complaints to the effect. 
that old motor tyres are bein~ stont to 
Calcutta for reconditioning and arc 
being paid for as new when they are 
received back? 

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) to 
(c). The information is being collect-
ed and will be laid on the Table of the 
House as soon as possible. 

MOTOR AMBULANCE VAN AT HIRAKUD 

·2273. Dr. Natabar Pandey: Will tnc 
Minister of Irrigation and Power be 
pleased to state: 

(a) (i) whether there is a motor 
Ambulance van for Hirakud Ho.;pital; 
(ii) tbe total amount spent fo' medi-
cine in the hospital per annum; (iii) 
the total amount spent on cetr"l and 
mobile oil for ambulance; (iv' the 
total amount spent on maintenance 
of the aT"!bulance including staft; and 
(v) whether the van is used 'u,' pur-
poses other than legitimate; and 

(b) whether it is a fact :'hat lher~ 
is a bus for carrying the school going 
children from their houses to Hir akud 
School and if so. the total ar,lount 
spent for the purpose? 

The Minister of Planning and Irri-
gation and Power (Shri Nanda): 'a) 
and (b). The information is being col-
lected and will be laid on the Table of 
the House as SOOn as possible. 

A.I.R. NEWS BROADCASTING SERVICE 

·2274. Shri Kandasamy: Will the 
Minister of Information and llroad-
cas\ing be pleased to state: 

(a) whether there is any propos3l 
to decentralise the A.I.R. news broad-
casting service; 

(b) if so. what is to be the I,asis of 
det-entralisation. whether regional or 
linguistic; and 

(c) if not. whether Government 
propose to consider the desirabilil y of 
such a step? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) No, Sir, 

(b) Does not arise. 
(c) Decentralisation of All India 

Radio's news service will involvp con-
siderable additional expenditure as 
separate editorial and other staff will 
have to be provided at each station. 
The question of enlarging the S("Ofe 
of local news coverage in regional 
language bulletins is under considera-
tion, subject to availability of funds. 

DRAFT FIVE YEAR PLAN 

*2275. Shri Kandasamy: Will the 
Minister of Planning be pleased to 
state: 

(a) in how many langual!es is the 
draft outline of the Five Year Plan 
printed; and 

(b) how many copies were printed 
and distributed in Tamil? 
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The Minister of Planning and Irri-
gation and Power (Shri Nanda): (a) 
and (b). The Draft Outline of the Five 
Year Plan has been published in Hindi 
and English. Shorter versions have 
been published in a number of Indian 
languages. 6,000 copies each in Tamil 
and Telugu are being published by the 
Government of Madras. 

PASSPORTS FuR CEYLON TO PERSONS 
OF DRAVIDIAN PROGRESSrvE PARTY 

'2276. Shri Kandasamy: Wil1 the 
Prime Minister be pleased to state: 

(a) whether it is a fact that ::I group 
of persons. belonging to the Dra'lidian 
Progressive Party of \ladras Stale 
requested for passoorts to gO to Cey-
lon to attend a political conferencE' at 
Ceylon in June 1952; and 

(b) whether any of them ha'ie been 
refused passports and if so, the 
reasons for refusal? 

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra): 
(a) and (b). As far as we are aware 
no one from the Dravidian Progressive 
Party of Madras State applied for pass-
port facilities for Ceylon to attend a 
political conference there in June 1952. 

EVACUEE PROPERTY 

*2277. Shri Pateria: Will the Mini~­
ter of Rehabilitation be pleased to 
state: 

(a) whether Government t,ave ac-
quired all the evacuee proper';y for 
utilising the same for giving it away 
to refugees in exchanl!e for what they 
have left behind in Pakistan; 

(b) what is the estimated val'le ef 
the so called evacuee pool; 

(c) what is the amount up to which 
full amount will be I!iven and from 
what figure the slab system wm be 
applied; and 

(d) the total amount verified and 
claimed by the refugees? 

The Minister of Rehabllltation (Shri 
A. p, Jain): (a) No. 

(b) to (d). Information cannot be 
supplied at this stage. 

MUSLIMs' RETURNING TO 
UTTAR PRADESH 

'2278. Shri M. L. Agrawal: -·Vi\! the 
Prime Minister be pleased to state: 

(a) the number of Muslims wh~ 
migrated to Pakistan from Uttar Pr<l-

desh during the period February Lo 
May, 1950; 

(b) of the 23,991 such Muslims who 
returned for resettlement under the 
Indo-Pakistan Agreement of 19511 what 
is the number of those wlio returned 
in 1950, 1951 and 1952 respe: tiolely; 

(c) the time-limit, if any, which was 
fixed originally for the return of such 
Muslims to Uttar Pradesh; 

(d) whether this time-limit was 
extended subsequently, and if S'), how 
many times, UP to what date or dates 
and under what notifications; 

(e) UP to what date such Muslims 
who are still in Pakistan can relum 
to Uttar Pradesh; 

(0 whether they have to secure 
any permits from any fauthorit . ., and 
if so, from whom; 

(g) what is the procedure to be 
adopted by such Muslims for their 
return to India (Uttar Prade~h); and 

(h) whether any restriction~ or con-
ditions have been iritoosed on their 
return to Uttar Pradesh and if so 
what? 

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra): 
(a) Accurate figures are not available. 
It was however agreed that these re-
cent migrants should be allowed to re-
turn to India. The number of su~h 
Muslims reported to have been regis-
tered by the Pakistan Government for 
repatriation to India is over 90.000. 

(b) The total nuniber of Muslims 
who have returned so far is 23,998. 
The figures for each year arc as 
follows:-

10,836 
11,662 
1,500 

(1950) 
(1951) 
(1952) 

(c) and (d). The time-limit fixed 
originally for giving permits for per. 
manent return to Uttar Pradesh, was 
31st December 1950. The Government 
of India have. however, been fixing 
quotas of returning migrants, from 
time to time, in consultation with the 
Government of Uttar Pradesh and the 
High Commissioner at Karachi. So far. 
four quotas have been sanctioned, the 
last quota being for April-May 1951 
which has not yet been exhausted. No 
notification has been issued about 
this 

(e) and (fl. No final date has been 
fixed; the Government of India will 
continue subject to the usual veritlca-
tion to take back batches. uutil all tne 



2283 Written Answers 29 JULY 1952 Written Answers 2284 

rc<:ent Muslim migrants from U.P. 
on the list of the Pakistan Government. 
are exhausted. Returning migrants 
ha ve to take permits frem the High 
Commissioner for India in Pakistan at 
Karccchi. 

(g) and (h). The Government of 
Pakistan ,pnds lists of recent migrants 
to the Indian High Commissioner at 
Karachi. The latter sends them to the 
Uttar Pradesh Government for verifica-
tion by the District authorities con-
cerned. The U.P. Government then re-
purts to the High Commissioner the 
names of persons who are recent 
migrants ~ut of the lists received from 
Paki,tan. It also sends lists of recent 
migrants fron1 Pakistan for whose re-
turns applications have been received 
by the U.P. Government from their re-
latives or from the persons themselves. 
after verifications by the District offi-
cers. direct to the High Commissioner. 
The High Commissioner issues permits 
to persons whose names are given in 
the two lists. to tho extent of the 
periodical quotas fixed from time to 
time by the Government of India. The 
permits are then sent by him to the 
Pakistan authorities for distribution to 
the migrants concerr ed. 

The only condition which has been 
imposed is that if migrants return un-
der false pretences. i.e., by giV':ng false 
information about the date on which 
they had left the Uttar Pradesh. not 
only are their properties nc·t returned 
to them. but their oermits are also 
liable to be cancelled and they are 
liable to be deported to Pakistan. 

WLIGHTS AND MEASURES 

*2279. Sbri Megbnad Saba: Will the 
Minister of Commerce and Industry 
be pleased to state what actLm Gov-
ernment have taken on the Report of 
the Indian Standards Institution Spe-
cial Committee on Weili:h~s and 
Measures which met under the cl>air-
manship of the then Director General 
of Industries and submitted valuab!e 
proposals for revisi~ the wei~hts and 
measures and coinage of the country 
on a rational basis? 

The Deputy Minister of COlllmerce 
and Industry (Shri Karmarkar): The 
Indian Standards. Institution Spacial 
CommIttee on Weights and Measures 
submitted a report in 1949, recom-
mending the introduction of metric 
system of weights and measures and 
adoption of decimalized currency in the 
country. The introduction of the 
metric system and of decimalized cur-
rency. however, involves copsiderable 
work and expenditure. In VIew of the 
other preoccupations of Govertlment. 
it was decided to postpone considera-
tion of the matter to a later date. The 

position is, however, being reviewed 
again. 

PASSPORTS 

'2279-A, Sardar A. S. Saigal: Will 
the Prime Minister be pleased to stat~: 

(a) whether it is a fact that the 
passports of Indian Nationals who had 
gone abroad are 'stamped' when the.)i 
re-enter India and it is written "Tu 
enter India"; and 

(b) what are the reasons for stamp-
ing the passports of the Illdian N a-
tionals? 

The Parliamentary Secretary to the 
PriJne Minister (Shri Satish Chandra): 
(a) and (b). It has come to the 
notice of the Government of Indi" 
that in some instances the passports 
of Indian nationals have been stamped 
with the words "permitted to land" 
a ~ the port of entry. As this prac-
tice was irregular. the Government of 
India have issued instructions that It 
should cease. 

DoCUMENTARY AND TRAVELLOGUE FILMS 

·2280. Shri N. S. Jain: Will the 
Minister of Intormation and Broad-
casting be pleased to state: 

(a) whether the requirements of 
Government for documentary and 
travellogue films were advertised and 
tenders called for the same: 

(b) which authority appruved of 
these films; 

(c) what were the rates per foot 
paid for 16 mm. and 35 mm. films 
separately; and 

(d) were these purchases made 
directly by the Ministry? 

Tbe Minister of Information and 
Broadcasting (Dr. Keskar) : (a) In 
order to encourage orivate production 
of documentary films. Government 
has reserved a quota for production 
by private producers. General reo 
Quirements or Government are ?dver-
tised and tenders are invited from 
producers selecteti out of those who 
respond to the advertisement. 

(b) The films are approved br the 
Government of India on the adVIce ot 
the Film Advisory Board. 

(c) Rates varying from Rs. 10 to 
Rs. 12 per ft. have been paid for 35 
mm. films purchased by Government 
so far. In addition. copies of some 
16 mm. colour films have also been 
purchased at rates varying from As. 
-/7/- to Rs. 1/4/-. per foot. 

(d) Yes, Sir. 
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NlCWS ruEL AND DoCUMENTARY 
PICTURES (APPROVAL) 

*2281. Shri N. S. Jain: Will the 
Minister of Information and 8road-
rasting be pleased to state: 

(a) what is meant by 'Approved 
Film' in case of Documental v and 
News Reel pictures; 

(b) what is the constitution of the 
body which gives the ApP!OVdl Certi-
fieate; 

(c) how many such films were pro-
duced by private enterorise during 
the last four years which have been 
given Certificates of Approval; 

(d) whether it is the policy of Gov-
ernment to encourage priv9te pro-
ducers to produce such films; and 

(e) whether there are any rules for 
the News Reel and Documenhry films 
produced abroad to obtain such Ap-
proval Certificates before they are 
exhibited in India and if not, why not? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) All 
'Approved Film' is a film approved 
by the Government of India or a State 
Government for the purpose of the 
condition in cinema licences requirIng 
the exhibition of a specified footage 
of such films. 

(b) Government of India grant 
Approval Certificates on the recom-
mendations of the Film Advisory 
Board. 

(e) Government of India have 
granted Approval Certificates in res-
pect of 9 films produced by private 
producers. Information about the 
number of Approval Certificates 
granted by State Governments ie 
being coJlected and will be laid on the 
Table of the House. 

(d) Yes, Sir. 
(e) There are no separate rule, 

for films produced abroad. each film, 
whether Indian or foreign, is consi-
dered on merits. 

DOCUMENTARIES (COST OF PRODUCTION) 

*2282. Shrl N. S. Jain: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) the cost of production per foot 
of 35 mm. and 16 mm. films respec-
tively of documentaries produced by 
thC' Film Division of the MinistIy dur-
ing the last four years; 

(b) the cost of production per foot 
of 35 mm. and 16 mm. films of news 
reviews respectively produced by the 
Films Division of the Ministry during 
last four years; and 

(c) whether Government invited 
private producers to supply do~u­
mentaries to Government du"ing the 
last three years, if so, when and what 
were the rates offered to them per 
foot? 

The Minister of Information and 
Broadcasting (Dr. K~kar): (a) ami 
(b). The Films Division produ~.,s 
films only in 35 mm.; 16 mm. copif's 
are made by reduction from 35 mm. 
The cost of production of documen-
taries varies between Rs. 10 and ~ 
25 per foot. depending upon the nature 
at the subject and involving shooting 
in various parts of the country. The 
('ost of production uf n~\\"s reels i3 
about Rs. 10 per foot. 

(c) Yes, Sir. The rates offered 
ranged between Rs. 8 and Rs. 15 p<>r 
foot. 

SLEEPERS FOR HIRAKUD 

*2284. Shrl R. N. S. Deo: Wili the 
Minister of Irrigation and Power be 
pleased to state: 

(a) (i) whether it is a f2Ct that 
order for inferior a'Uality of Deo02I 
sleepers were placed for Hiraku::l with 
one Sri Jawaharlal Bhalla, a supplier 
from Punjab, though good 'mality Sal 
wood sleepers are available in S&P.1bal-
pur and in other parts of Orissa; 

(ii) if the answer to (i) be in the 
affirmative, will Government be 
pleased to state the quanti~y, total 
value and rate of the sleeoe'-3; and 

(b) whether it is a fact tha~ tbe 
Executive Engineer Store Division Sri 
Goel is closely related to the supplier 
and that he himself went to the sup_ 
plying station in Punjab at Gover!l' 
ment expense to pass those sleepers? 

The Minister of Planning and Irri-
gation and Power (Shri Nand,): 
(a) (i) and (ii). An order for N.OOO 
sleepers for the Hirakud Dam Project 
was placed with the East Punjab 
Government through the State Furest 
Department who had a rate contract 
for supply of timber to Governl1lent 
Departments. The supplies were 
arranged by the Forest Department 
through Messrs. Jawahar Lal BhalJa, 
one of the forest lessees at Jagadhari. 
For full details of the matter includ-
ing the quantity obtained and ~ates 
paid. I would refer the han. Mem-
ber to the reply given to Starred 
Question No. 1517 put by Shri S. N. 
Sinha, on the 4th October 1951. 
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(b) Government have no informa-
tion regarding the relationship of Shri 
Goel and the supplier; the matt"r is 
being looked into. Shri Goel was 
oeputed to Jagadhari in response to 
the request of the Conservatur of 
Forests, Punjab who desired that a 
representative of Hirakud Organisa-
tion should be sent to select the 
timber. Under the advice of the 
Conservatu't of Forests and wIth the 
help of ono of his officers, Shri Goel 
selected the timber and gave instruc-
tions for its despatch. 

DAMAGE TO COFFER DAM 

*2285. Shri. R. N. S, Deo: Will the 
Minister of Irri~ation and Power be 
pleased to state: 

(a) whether it is a fact 1hat the 
Coffer Dam constructed at Hirakud 
for diverting the stream of the river 
for facility of work during the rainy 
season has been washed away during 
the first slight flood last month; 

(b) if the answer to part (a) above 
be in the affirmative, what was the 
total cost of the Coffer Dam and the 
total amount of damage don~; and 

(c) whether any machiril'ry 01 
other works were washed away 01 
damaged as a result of the liood. and 
if so, the total amount of damage? 

The Minister of Planning and lrri-
&ation and Power (Shri Nanda): 
(a) to (c). The information is being 
collected and will be laid on the Table 
of the House as soon as possible. 

ACCIDENT IN GUDUR MICA MINE 

*2287. Shri Raghavaiah: Will the 
Minister of Labour be pleased to state: 

(a) what was the cause cf the ex-
plosion in Srinivasa Mica Mine in 
Chennur Village, Gudur Tehsi:. Nellore 
District. Madras State on the 13th 
May, 1952 which resulted in the tragic 
death of two workers and serious 
injuries to a third worker; 

(b) whether the families of the 
deceased have been paid any compensa· 
tion: 

(c) whether it is a fact tl.at when, 
on the information given by the Gudur 
Division Mica Workers' Union, the 
Mica Inspector visited this mine, he 
detected 159 detonators in :t cement 
pit inside the Mica Factory. a double 
set of wage-registers showing mutually 
contradictory entries regarding the 
men involved in the accident of the 
13th May. and also found a deficit 
of 5,400 Ibs. in the stocks and clear 
evidence of smuggling of huge quan-
tities of Mica; and 

(d) what steps do Government pro-
pose to take in the matter? 

.T.he Minister of Labour (Shri V. V. 
GIrl): (a) The explosion was caused 
by a drill rod encountering a IT.isfired 
charge of Gelignite, while four drillt') s 
were drilling hole in a drive with a 
compressed air jack-hammer. 

(b) Payment of compensation is 
go,,:erned by the Wo~kmen's Compen-
sation Act, 1923, whIch is adminis-
tered by the St.ate Government. 
The mine owner has admitted 
liability. for payment of compensatiDn. 
The ChIef Inspector of Mines in India 
has already brought to the notice "r 
the Commissioner for Workmen's 
Compensation, Madras that dependents 
of the deceased and the injured 
persons should be paid compensation. 

(c) The Mica Inspector is an officer 
of the State Government and we have 
asked for a copy of his report from 
thE! State Government. I should 
however, menti.on that matter,; lik~ 
deficit in stock, smuggling of mica 
fall in the sphere of the State Govern-
ment, which will no d01lbt take 
necessary action. On receiot of the 
Inspector's report, we will look into 
all the matters which concern the 
Central Government. 

(d) As the accident was. to a cer-
tain extent, found to be due to the 
incompetency of the manager uf the 
mine, the Chief Inspector of Mines 
has cancelled his appointment as 
manager and has asked the mille 
management to appoint a duly qu~li­
fled and experienced manager forth-
with which has since been -ione. He 
has also sanctioned the prosecution of 
the owner, manager and .hot-flrer 
under the Mines Act, 1952. for contra-
vention of certain provisions of the 
Act and the Regulations. As regards 
full and prompt payment of cl.mpen-
sation, the Chief Inspector of Mines 
has already taken up the matter with 
the Commissioner, Workmen's Cllm-
pensation, Madras. 

HARIJ AN DISPLACED PERso'rs 
581. Shrl Elayapernmal: Will the 

Minister of RehabUitation be pleased 
to state the total number of Harllan 
displaced persons who live in India? 

The Minister of RehabUitation (Shri 
A. P. Jain): The Member is referred 
to my reply to part (a) of Unstarrerl 
Question No. 440 by Shri Rup Narain 
on 16th July, 1952. 

MERCANTILE SHIPS 

582. Shri Badshah Gupta: Will the 
Minister of Production be pleased to 
state: 

(a) the names of mercantile ships of 
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indigenous origin put to sea during 
1950-51 and 1951-52 respectively; and 

(b) their respective costs and profits 
made by them till the end of 31st 
March. 1952? 

The Minister of Productiou (Shri 
K. C. Reddy): (a) A statement giving 
the required information is placed on 
the Table of the House. [See Appen-
dix X, annexure No. 53.) 

(b) These ships were built at the 
Visakhapatnam Shipyard on Govern-
ment account at a total cost of Rs. 
1,88,05,258 and were sold to Indian 
::;hipping Companies at a total price 
of Rs. 1,37,50.000 the ditfl'rence of 
lts. 50,55,258 being treated as Gov-
anment subsidy to the Shipbuildin~ 
mdustry. It is not possible to give 
mformation on the profits that these 
ships may have made. as they are 
now under the control of Indian Ship-
ping Companies. 

PRESS AND STATIONERY EXPERT 

582-A. Dr. Ram Subhag Singh: Will 
the Minister of Works, Housing and 
Supply be pleased to state: 

(a) whether it is a fact that the 
Government of India have requisi-
tioned the services of a Bnti3h press 
and stationery expert to re-organise 
the Government Presses; and 

(b) if so. for what time the services 
of that expert have been requisUion-
ed? 

The Deputy Minister of Works, 
Housing and Supply (Shri Burago-
hain): (a) Yes. SIr. 

(b) For a period of two years 

SALT RESEARCH 

583. Shrl M. Islamuddin: Will the 
Minister of Production be pleased to 
state: 

(a) whether there is any Research 
Station for investigating the local 
problems connected with production cr 
salt in order to improve the quality of 
salt and reduce the cost of production; 
and 

(b) if so. the number and location 
of such Research Stations? 

The Minister of Production (Shrl 
K. C. Reddy): (a) Yes. 

(b) One Research Station is locat-
ed at Wadala In Bombay. A second 
Research Station is proposed to be 
established shortly at Bhavnagar in 
Saurashtra. 

10,(;.... o;ft "'''Iffi'I': 'fln' ~ 
~~~'I>1~rnfil;: 

(~) 'fln' ~ 1:'f'f ~ fiI; QmJ 
~~~~~ 
fum:) l{ ar.r <f'!> 'fiT{ mrn~ ~T 
fW 'flIT ~, afn: ~ mr ~ 
ar.r <f'!> ~ lI'f'T1: '1>1 ~ ~ 
~T lflfT ~ ; 

('if) 'fln' ~ 1:'f'f ~ fiI; '3"i ~ 
~ if;, "IT ~ fuf<rU l{ om 
~ ~, ifTlf ar.r <f'!> ~ ~ fiI;li 
~ ~, am 1iR 1:'f'f ~, eft ~ ~ 
~l{'fln'~~~~; 
0lfT 

(l'f) 'fln' ~ 1:'f'f ~ fiI; ~ 
(~) if; ~ ~ fuefT 0lfT 3Rl 

~ ~ ~, "IT ;fr;RT lIT 

~ l{ ~ rl' ~ am m fil;m;r 
~ ~, ;;fuR if; ~ ~ <IT lflfT ~ ; 
am1iR1:'f'f~eft~'R~fiRR 
'!fum: ~ ? 

The Minister of Rehabilitation (SlIri 
A. P. Jain): (a) Relief camps are 
open to all deserving displaced per-
sons who appliec for admission, 
without distinction. In the East 
this is being done. In the West 
there are no relief camps. 

(b) Residence in camps was not 
necessary for the purpose of regis-
tration. 

(c) Ordinarily land is allotted to 
persons who were either land-owners 
or doing agriculture in West Pakistan 
but there may be cases where dis-
placed persons have given wrong 
information and settled on land. In 
such cases. if a displaced person 
carries on cultivation himself. he is 
not evicted but if he sublets the 
holding. steps to cancel his allotment 
are taken. 



j2.Jl Written Answers 29 JULY 1!J52 Written Answers 

TEA 

585. Shri K. P. Tripathi: 
Minister of Commerce and 
be pleased to state: 

Will the 
Iudustry 

(a) what is the retail price of tea in 
England. France. United States of 
America and Australia exoressed in 
terms of rupees; 

(b) what is the wholesale price of 
tea in those countries (in rupees). 

(c) what is the wholesale and retail 
price of tea in India; 

(d) what is the transport charge per 
pound of tea from Calcutta to London 
and from Assam to Calcutta and~lso 
from Madras to London; 

(e) what is the duty per pound of 
tea exported and what is the excise 
duty thereon; and 

(f) in case of exported tea how is 
the excise duty adjusted? 

The Del'uty Minister of Commerce 
and Industry (Shri Karmarkar): 
(a) to (0. A statement is laid on 
the Table of the House [See Appen-
dix X. annexure No. 54.J 

~<I"~ (Olllffif) 

* .... G't,. 1IfI"~1f<": 'flfT~~ 
<I"'-IT ~UPr ll'!ft ~ ~ '1ft ~ 
~ fit; ~'\'<{'\-,\o, ~'\,\o-'\~ am: 
~ '\ '\ ~ -'\ '( cr ~ if f'f;r f'f;;r ~m ~ 

l1fi:lif.f r'l>'f<IT f'l> 'f·fl I'IT'!T if "f+rrq ~!l; 
~5t ~ 'fiT 3Trlfm f'f;l:rr 'flIT ~ ? 
The Minister of Commerce and 

Industry (Shri T. T. Krishnamaehari): 
Imports of vegetable oil p~oduct or 
vanaspati have been neghglble--Iess 
than one ton-during the 3 years in 
question. No separate statistics are 
maintained of the imports of other 
forms of hydrogenated oil. but the 
quantities are likely to be extremely 
small. No country-wise breakdown of 
these imports is available. 

FURNITURE FOR FLATS FOR MEMBERS OF 
PARLIAMENT 

587. Shri M. L. Agrawal: Will the 
Minister of Works, Housing and 
Supply be pleased to state: 

(a) through what agency the furni-
(ure for the North and South Ave!1ue 
Flats for the Members of Parliament 
was purchased; 

(b) whether complaints have been 
made by the Members of Parliament 
that Government have been made to 
pay very high prices for such furni-
ture; 

(c) the action tha' hos been taken 
on such complaints; and 

(d) whether it is intended to insti. 
tute an enquiry into the mn!.!er? 

The Minister of Works. Housing 
lind Supply (Sarliar Swaran Singh): 
(a) The furniture was purchased by 
the Central Public Works Department. 

(b) Yes. Sir. 

(c) and (d). The matter has been 
investigated by Government and the 
material available with the Govern-
ment does not disclose that. the price 
paid for it was unreasonable. Any 
further enquiry into the matter is 
not likely to yield any fruitful 
result. 

UNAUTHORISEIl ENTRY INTO INDIA 

58S. Dr. Ram Suhhas- Singh: Will 
'he Minister of Rehabilitation be 
pleaserl to state the number of Mus-
lims arrested under the Influx From 
Pakistan (Control) Act for unautho-
rized entry into India since 1st Janu-
ary. 1952? 

The Minister of Rehabilitation (Shri 
A. P. Jain): 813 upto :lOth June. 1952. 

INDH>f IHON AND STEEL COMPANY 

589. Dr. Ram Subhag Singh: Will 
the Minisler of Commerce and Indus-
try be pleased to state: 

(a). whclher any financial assist-
ance has heen given to the Indian 
Iron and Steel Company and the Steel 
Corporation of Bengal; and 

(b) if so. what? 
The Minister of Commerce and 

Industl·y (Shri T. T. Krishnamachari): 
(a) Yes. Sir. 

(b) Rs. 2·5 crores. 
INDIAN EMPLOYEES OF RANGOON CORPO-

RATION 

590. Dr. Ram Subhag Singh: Will 
lhe Prime Minister be pleased to 
slale: 

(a) whether Government are aware 
that many Indian employees of Rangoon 
Corporation were retrenched in the 
year 1948 followin.g the constitutional 
changes in Burma; 

(b) whether the accounts of these 
employees have been settled either by 
the Corporation authorities or the 
Burma Government; 

(c) whether the Government of 
India were requested to take up ~his 
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question with the authorities con-
cerned; and 

(d) whether the Government of 
India have taken any steps 10 this 
regard and if so, with what result? 

The Prime Minister (Shri Jawaharlal 
Nehru): (a) Yes, Sir. 

(b) to (d). On receiving represen-
tation from some 128 affected persons, 
thE: Indian Embassy at Rangoon took 
up the matter first with the Corpora-
tion authorities and then with the 
Government of Burma who have 
asked thesE! authorities to expedite 
payment. The Government of India 
are not aware if any case has been 
settled. The Embassy in Burma are 
still pursuing the matter. 

STEEL MILL 

'590-A. Shri Jangde: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Central Govern-
ment have given permission to the 
Madhya Pradesh Government to open 
In the near future a steel mill at 
~~jlai. District Drug, Madhya Pradesh; 

(b) if the answer to part (a) above 
be in the affirmative, whether Gov-
ernment have made an estimate of 
the capital expenditure to be incur-
red on the said Scheme? 

The Minister of Commerce and 
IndlL,try (Shri T. T. Krishnamachari)' 
(a) No, Sir. . 

(b) Does not arise. 

SATYAGRAHA By INDIANS IN CEYLON 

'i91. Dr. Ram Subhag Singh: Will the 
Pr:me Minister be pleased to state: 

(a) whether it is a fact that the 
Government of Ceylon have requested 
the Government of India to ensure 
that no persons from India are given 
passport facilities to go to Ceylon to 
take part in the Satyagraha l?unched 
over there by the Ceylon Indian Con-
gress; and 

(b) if so. whether the Government 
of India have taken any action in 
that regard? 

The Prime Minister (Shri Jawaharlal 
Nehru): (a) Yes. The Government 
of India were requested not to grant 
passport facilities to any person 
whose osten.sible object was to offer 
Satyagraha 10 Ceylon. On behalf of 
the Ceylon Indian Congress also it was 
stated that they did not wish to 
encourage volunteers from India to 

189 PSD 

come to Ceylon for the purpose of 
Satyagraha. 

(b) The Government of India issued 
instructions that passports should not 
be issued to the persons to whose 
entry in Ceylon for this purpose the 
Government of Ceylon objected. 

BOUNDARY LINE BETWEEN GOALPARA AND 
RANGPUR 

592. Dr. Ram Subhag 
the Prime Minister be 
state: 

Singh: Will 
pleased to 

(a) whether it is a fact that an 
Indo-Pakistan Conference was held 
recently to survey and demarcate the 
boundary between 'Goalpara-Rangpur' 
area; and 

(b) if so, the outcome of that Con-
ference? 

The Prime Minister (Shri Jawaharlal 
Nehru): (a) No separate Conference 
was held for this purpose, but the 
Chief Secretaries' Conference held 
at Dacca on the 25th and 26th April 
1952, considered this question also. 

(b) The following decisions were 
taken:-

(i) P ... med forces of both 
should be withdrawn 
Daikhowachar, Salapara 
Nilakhia. 

sides 
from 

and 

(ii) All new border outposts 
opened by either side since 
11 th March, 1951 along the 
entire, Goalpara-Rangpur 
border should be closed down 
and withdrawn to the pre-11th 
August 1951 position. No 
new border outposts should 
be opened anywhere along 
that border. 

(iii) It was agreed that until the 
boundary had been demar-
cated in that area as agreed 
to between the Directors of 
Land Records on 11 th 
August 1951. neither side 
should attempt t.. disturb 
the status quo or occupy by 
force any territory, disputed 
or otherwise. Any exchange 
of terrItory on the basis of 
demarcation would take 
place on a date and in accord-
ance with the procedure agreed 
upon between the two Gov-
ernments. 

(iv) The joint survey for demar-
cating the boundary should 
bEO resumed in accordance 
WIth the decision taken by 
the two Directors of Land 
Records of Assam and East 
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Bengal on the 11th August 
1951, The two Directors of 
Land Records of Assam and 
East Bengal accordingly mot 
at Nilakhia on the 17th May, 
1952 in pursuance of the 
decision at (iv) above, but 
they could not come to .any 
agt\,ement. 

TRADE POSITION OF INDIA 

593. Dr. Ram Subhag Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: India's balance of· 
trade position with the U. K. during 
the first half of this calendar year? 

The Minister of Commerce and 
Industry (Shri 1.'. T. Krishnamachari): 
Our Balance of trade position with 
the U. K. in the first four months of 
this year was as follows:-

Import. 

5733 

(Figures in lakhe ; of rupees) 

Export. and 
re-cxport8 

4570 

Balance of 
trade 

-!l63 

(Figures for the months of May and 
June 1952 are not yet available.) 

atf.:!~ ~ f.tfq 

*,-\\¥. ~ tftfiR mr: 'flIT ~ 

1Mt ~ ~ ;tT ~ rn f.!i flI;;; 
flI;;; ~ if ~ ifi fu~ 

~ ~ AA ;tT Wro 1ft iJlft 
~, am: ~ 'fR@Tift if Q;m ~ 
ifi 0fWl1 'liT ~ rn ifi ~ 
'flIT '11f ~ orr ~ ~ ? 
The Minister of Labour (Shri V. V. 

Giri): Available information shows 
there are about 163 factories in which 
employers have provided compulsory 
provident fund facilities. In addi-
tion, there are a number of factories 
which have provided these facilities 
on an optional basis. Recently, the 
Government have enacted tbe 
Employees' Provident Funds Act, 1!J52. 
for instituting contributory provident 
funds in factories engaged in the six 
scheduled industries, viz., textiles, iron 
and steel, paper. cigarettes, cement 
and electrical, mechanical and wo-n .. ,,,l 
engineering products. An all-India 
scheme for the purpose is being final-
ised and it is expected to be brought 
into force soon. 

.mf:IT~q1 llir qf~q 

'-\\'-\. ~;;rttTj: ('Ii) 'flIT ~ 
<fqff~~~~;tT~ 

rn f.!i ~ \ 'IS'" ~ ~ 3fif ~ fiRr;ft 
'1,,~'I'.(( f~A I if qfu:rrq- '!>Pt fit;1:rr ~ 
~am: ~ ~ if qfu:rrq-~ 
'fiT 3f'E!U ~ kllT ~ ~ aiR fiRr;ft 
'1'<ft qf(.i'''1'114· 5N11 ~ 1fT ~ 
qfu:rrq-~ ifi 'IR ~ 1ft l11ff !1ft ? 

(1lJ) 4' '1'<ft qf(41"1'114· ~ 

qfu:rrq- ifi 'Jfil1 if 1fT ~ 'it ~ ifi 
'IR ~t ~ ~ ~r l11ff !1ft ? 

(iT) Q;m '1'<ft qf(4""1'1laif ;tT ~ 

'flIT ~, ;;it qfu:rrq- ifi ~ ~ 
ifi ~ aNo'fTl.ft ;-;rR llTni ~ 
iJlft ~ ? 

(I:f) ~ ~ qf<:l1T'if ifi ~ 
3fif ~ f.!i4' lT4' O!P< ;tT urn 'flIT ~ ? 

The Minister of Planning and Irri-
gation and Power (Shri Nan~a): 
(a) The following are the river 
valley schemes which have been taken 
up for investigation and surveys by 
the Central Water and Power Com-
mission since 1946:-

M ahanadi Valley : 
(Ori"",,) 1. H irl\kud Pro-

jed. 

2. Tikkf'rpfLra Pro-
ject. 

3. Nilraj Projoct. 

(Madhya Prod61h) - 4. Upper ]l[ahnn,,,li 
Project. 

ROBi Valley: 

TaFt Valley: 

Narmad" Vall.y : 

5. J onk Project. 

6. Ko~i Proj('ct. 

7. Kn.krn,po.r \Vcir 
and Cuno.l:i 
Project. 

S. Ukaj Project. 

9. Tn.wa 
jeet. 

Pro-

10. nargi Project. 

II. PunaRa Project. 

12. Droae h Project. 
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Ganga Rivsr : 

Sabarmati V·.d.ft:JJ : 

Goorg Projects : 

A88(,m Project8 : 

Raju.';{than : 

13. Gtl.Ilga Barrage 
rroject. 

14. S"barmati Pro-
ject. 

15. Lok·dlmd,na.tirtha 
Project. 

16. Herrlngi Pro-
ject. 

17. Mllla. Project. 
18. Dihang Project. 
19. Banas River 

Projoct. 
20. Kantli Project. 

The following projects were left 
ir:complete: 

After p",liminary survey work: 
(i) Bargi Project of Narmada Pro-

jects. 
(ii) Dihang Project of Assam 

Projects. 
(iii) Banas River Project. 

After investigations were completed: 
(i) Lakshmanatirtha 

Coorg. 
Project 

(ii) Herangi Project it Coorg. 
(iii) Kantli Project. 

in 

(b) Ba.rgi Project: Investigations of 
the Bargi were suspended for the 
time being in 1950 owing to financial 
stringency. Collection of hydrolo-
gical data is, however, in progress. 

Dihang Project: Due to earthquakes 
and floods in Assam the entire topo-
graphy of the Dihang river valley has 
changed. On account of this and as 
a measure of economy, detailed in-
vestigations on the [)!,ojects have been 
suspended for the time being. Col-
lection ofl hydrological and meteoro-
logical data is, however, in progress. 

Banas River Project: Under this 
scheme, possibility of constructing a 
lift Canal from the proposed Bilaspur 
reservoir on River Banas to irrigate 
the fertile but dry land north-west of 
Arravali in Jaipur. Bikaner and other 
neighbouring States was investigated. 
140 miles of fly levellinl( along the 
proposed alignments was done and 
rough costs worked out. With the 
taking up of the investigations on 
Kantli River Project which was ex-
pected to serve most of this area 
roun& about Pilani., detailed investi-
gations on this project were closed. 

Lakshmanatirtha Project: Two 
schemes, one anieut and the other 

storage were investigated for this 
project. The anieut scheme was both 
technicallY and economically sound 
but was strongly objected to by Mysore 
as the water proposed to be utilised 
by Coorg was already being used in 
the Mysore State and would have 
adversely affected the existing irri-
gation in Mysore State. The storage 
scheme. on investigation, was 1fouJ;ld 
to be prohibitively expensive. 

H"rangi Project: The schmee was 
meant to irrigate an area of 6,000 
acres and to generate. 1.800 K. W. cf 
power. Investigations show that 
the cost of the project will be very 
high. Moreover, there fs another 
hydro-electric project in this State on 
the river Barapole. which is being 
investigated by the Government of 
Madras on behalf of the Coorg Ad-
ministration. The Barapole scheme 
is expected to generate a large block 
of power at cheap cost. It was. 
therefore. considered not advisable to 
proceed with the Herangi Scheme. 

Kantli Project: The investigations 
on this project which were nearly com-
pleted showed that sufficient water 
was not available in the river and 
hence the scheme was dropped. An 
alternative scheme of Tubewell irri-
I(ation was also investigated but was 
found to be prohibitively costly. 

(c) One namely the Lakshmana-
thirtha anieut Project for the reasons 
explained in reply to part (b). 

(d) The following is the amount 
spent on the surveys referred to: 

Bargi Proiect -Rs. 6,70.502. (upto 
31st March 1952). 

Dihang Project-Rs. 2,45,673, (upto 
31st March 1952). 

Banas and 
2.37.946. 
1952). 

Kantli Projects-Rs. 
(upto 31st March 

Coorg Projects-Rs, 2.11.271. (upto 
31st March 1952). 

DISPLACED FAMILIES SETTLED IN TERAI 
ARE. OF U.P. 

596. Dr. Ram Subhag Singh: ·.vill 
the Minister of Rehabilitation bE: 
pleased to state: 

(a) whether it is a fact that '"me 
displaced families from East Pakistan 
are being settled in the Terai area of 
Uttar Pradesh for jute cultivation: 
and 

(b) if so. how many families will be 
settled there? 
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The Minister of Rehabilitation (Shri 
A. P. Jain): (a) Yes. 

(b) The scheme contemplated the 
resettlement of 500 families. 300 dis-
placed families from East Pakistan 
have already been sett1()d. 

BROADCASTING (LANGUAGES) 
597. Shrl Ganpati Ram: Will the 

Minister of Informaltion and Broad-
casting be pleased to state: 

(a) in how many languages of India 
the broadcasting is made in India; 

(b) how many local languages·' are 
used for the purpose and specially 
from U. P.; 

(c) whether any of the local dia-
lects spoken in Banaras division. or 
Baliatic. Chhaparahi or so is used for 
such purpose; and 

(d) if so, how many broadcasts 
were made in such local dialects dur-
ing the period January-March 1952? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and 
(b). A. I. R. broadcasts in 13 Indian 
languages. In addition, A. I. R. 
stations also broadcast programmes in 
local dialects for the benefit of 
listeners in rural and industrial area3. 
So far as U. P. is concerned. the 
Lucknow and Allahabad Stations 
broadcast programmes in Hindi and 
Urdu as also in certain local dialects. 
11;Z., Awadhi. Bhojpuri. Brijbhasha. 
Bundelkhandi. Baghelkhandi, Magahi 
and dialects of the Kumaon hills. 

(c) Yes; broadcasts in Bhojpuri. 
Baghelkhandi and Magahi are put out 
from Allahabad and Patna Stations 
for the benefit of rural listeners in 
Eastern U.P. and Western Bihar. 

(d) The duration of programmes 
broadcast in such local dialects dur-
ing the period January-March, 1952, 
from Lucknow, Allahabad and Patn'l 
Stations is given below:-

Lucknow Allllho.bnd Patna 

Bhojpuri S:, min. 100 min. 52;') min. 
Magahi 13" ]5 350 
Bnghol-
Khandi ];";0 

TEA, JUTE GOODS AND PAPPER 
597-A. Shri H. N. Mukerjee: Will 

the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether the demand for tea. 

jute goods and pepper has fallen in 
the export market; 

(b) whether Government are aware 
that Soviet and Chinese spokesmen at 
the International Economic Conference 
in Moscow evinced particular interest 
in the import of the said three com-
modities besides others, from India; 
and 

(c) whether Government propose 
trade talks with the Soviet Unicn 
and China in regard to the export of 
the said three commodities? 

The Minister of Commerce and 
Industry (Shri T. T. KrishnamaciJari): 
(a) The demand for tea in export 
markets has not fallen but merely 
changed in nature, the accent being 
on quality. With regard to jute 
goods, exports for May and June are 
satisfactory. As regards pepper, 
there has been a slight fall in demand. 

(b) It was I believe mentioned that 
the Soviet Union would be prepared 
to purchase from the Asian and 
Middle Eastern countries their "tradi-
tional export items". which include 
the three commodities in question. 
The Government of India are not 
however. aware of any particular 
interest in the import of tea, jute and 
pepper, evinced by the Soviet and 
Chinese spoke!men. 

(c) Government have no such pro-
posals under consideration. 

INDUSTRIES (DEVELOPMEXT AND REGU-
LATION) ACT, 1951 

598. Shri Vidyalankar: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the names of industrial under-
takings against which action under 
Industries (Development and Regula-
tion) Act 1951. has been taken since 
the Act was enforced; 

(b) the reasons in each case; and 
(c) the action taken in each 3uch 

case? 
The Minister of Commerce and 

Industry (Shri T. T. Krishnamachari): 
(a) The Rajkumar Mills Ltd .. Indo,.e. 

(b) Substantial fall in the volume 
of production for which, having regard 
to the economic conditions prevailing. 
there was no justification. 

(c) The Government of India ap-
pointed the Textile Commissioner. 
Bombay, to make a full and complete 
investigation into the circumstances of 
the case under Section 15 of the In-
dustries (Development and Regulation) 
Act 1951. The Textile Commissioner 
has since reported that, the Mills have 
restarted work On the 14th July. 
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DOCUMENTARIES 

599. Sardar Hukam Singh: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) the number of documentaries 
actually made each year during the 
past three years by the Film Division 
of the Ministry and by private pro-
ducers in India; 

(b) the number obtained from pro-
ducers in India and foreign countries; 

(c) the number obtained by way of 
gifts either from U. N. 0 .. U.N.E.S.C.O. 
or such other organisations; 

(d) the number received fr6m 
friendly governments through one or 
the other Ministry of the Government 
of Indb; 

(e) the revenue collected by way of 
rentals on gift documentaries referred 
to in parts (c) and (d) above; and 

(f) the way in which this revenue 
referred to in part (e) above is in-
tended to be utilised? 

The Minister of Information and 
Broadcasting (Dr. Keskar) : (a) The 
Films Division produced 22 documen-
tary films in 1949. 36 in 1950 and :;3 
in 1951. Information about docu-
mentary films produced by private 
producers is not available. 

(b) to (f). Information is being col-
lected and will be laid on the Table of 
the House. 

RIVER VALLEY PROJECTS IN ASSAM. 
MANIPUR AND TRIPURA 

600. Shri J. N. Hazarika: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) the names of the small or other-
wise river-valley or irrigation projects 
that are going to be taken up in tne 
States of Manipur and Tripura; 

(b) how many of them have been 
started on their preliminary works; 

(c) how many K. W. of power will 
be generated from the projects when 
they are completed; 

(d) the estimated acreage of land 
that will be brought under cultivation 
if and when the projects are com-
pleted; and 

(e) the estimated expenditure and 
how much of it will be borne by the 
State Government? 

The Minister of Planning 
gation and Power (Shri 
(a) Nil. 

(b) to (e). Do not arise. 

and Irn-
Nanda): 

SILK BOARD 

601. Shri S. M. Ghose: 
Minister of Commerce and 
be pleased to state: 

Will the 
Industry 

(a) what are the powers and 
tions of the Silk Board; and 

(b) what financial aid the 
Board has given to the different 
Governments for-

(i) improvement of cocoon 
ket; and 

func-

Silk 
State 

mar-

(ii) research works to improve 
the quality of COCOOn and silk 
yarn? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): 
(a) The han. Member may please 

refer to Section 8 of the Central Silk 
Board Act. 1948 (Act No. LXI of 
le48). 

(b) (i) Rs. 69.000. 

(ii) Rs. 40,500. 

SAFETY FUSE 

602. MuIla AbduUabhai: 
Minister of Commerce and 
')e pleased to state: 

Will the 
Industry 

(a) the number of explosive fac-
tories in India manufacturing safety 
fuse for blasting purposes and names 
of these factories with their full 
addresses; 

(b) whether Government purchase 
their safety fuse for railway collieries; 

(c) what steps Government propose 
to take for supporting these indus-
tries; and 

(d) what is the total import of 
safety fuse in coils and value during 
1950-51 and 1951-52 with the names of 
countries from which it was imported? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) There are two factories licensed 
to manufacture safety fuse in India. 
1'iz .• (I) Mr . .Tehngir Shahpurji Patel. 
Murzban Road. Andheri. Bombay. and 
(2) MIS. Sanyal and Sons. Deshmukh 
Wadi Road. P. O. Bezon Bagh. 
Nagpur. 

(b) No. Sir. 

(c) No specific steps except assis-
tance in the procurement of raw 
materials. Technical assistance will 
also be given if required. 

(d) A statement is laid on lhe 
Table of the House. [See Appendix 
X. annexure No. 55.] 
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QUARTERS OF DISPLACED PERSONS 

603. Giani G. S. Musafir: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) whether some single roomed 
double storeyed quarters have been 
built in Jangpura, West Patel Nagar, 
Mati Nagar, etc., for displaced per-
sons; and 

(b) if so, how much area (in square 
yards) comes to the share of each 
family in these quarters? 

The Minister of Rehabilitation (Shri 
A. P. lain): (a) and (b). 'Two 
roomed' double story tenements have 
been built in various colonies. The 
size of the bigger room is 14' X 10' 
and that of the smaller room 10' X 10' 
in some and 10' X 7' in others. Bath-
reams and lavatories have been 
provided separately. It has now 
been decided to provide an improvised 
kitchen on the back side .. 

MIGRATION TO AND FROM INDIA 

604. Giani G. S. Musafir: Will the 
Prime Minister be pleased to state: 

(a) the number of Muslims who 
left India for East Pakistan during 
the le.st one year; anrl 

(b) the number of non-Muslims who 
came to India from East Pakistan? 

The Prime Minister (Shri lawaharlaI 
Nehru): (a) and (b). Reliable 
figures are not available for migrants 
as such whether from East Pakistan 
to India or from India to East Pakis-
tan. Figures which are available 
only for rail traffic in .~oth directions 
include migrants and all other classes 
of passengers. These figures do not 
cover border traffic by road. or move-
ment by boats, etc. Th~ figures 
include repeated journeys by the 
same person. 

The figures for the period 16th July 
1951 to 15th July 1952 are as follows:-

(a) 9,10,663. 
(b) 16,83,399. 

~~(~) 
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The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): 
(a) 75,955 Ibs. of raw silk was import-
ed from Japan during January to 
March. 1952. Figures for later 
months are not readily available. The 
present rate of protective import duty 
on raw silk is 30 per cont. ad "alorem 
plus Rs. 3/14/- per lb., plus the sur-
charge leviable under section 5 of the 
Finance Act. 1951, read with section 
3 of the Finance Act, 1952. 

(b) The Pakistan Government 
levies a standard rate of duty on raw 
silk of both Innian ann Japanese 
origin at 25 per cent. art valorem plus 
14 annas per lb., plus 1/5th of the 
total duty. 

(c) A statement is placed on the 
Table of the House. [See Appendix 
X. annexure No. 56.] 

TE.! 

606. Shri H. N. Mukerjee: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the nature of representations re-
ceived by Government from the Tea 
industry and the steps recommended 
therein; 

(b) the terms of reference of th" 
Inquiry Committee recently appointed 
for the tea industry and the date by 
which its report is expected; 

(c) whether the announcement made 
on the 2nd July 1952. permitting the 
Londpn Auction Market to export tea 
to the Continent was demanded by any 
Indian producers and approved by the 
Central Tea Board; and 

(d) whether Government are aware 
that there is a substantial difference 
between the amount paid to Indian 
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producers and the amount paid by 
foreign consumers and that this 
difference is being pocketed by middle-
men, who are mostly non-Indians? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): 
(a) Representations received from the 
tea industry were for the provision of 
all round relief, including relief from 
taxation on tea. conversion of wages 
paid in kind into cash, cheaper trans-
port facilities for coal for tea gardens, 
exemption from the Minimum wages 
Act, etc, 

(b) The terms of reference were: 
"To investigate into the difficulties 
being experienced by the Tea industry 
owing to the sharp fall in price and 
to recommend measures of relief." No 
date was fixed for the submission of 
the report, but I expect to receive it 
shortly. 

(c) Such a course was not "de-
manded" but recommended by the 
industry and endorsed by the Central 
Tea Board; but Government's decision 
was based on a careful consideration 
of all aspects of the matter. 

(d) The answer to the first part of 
the question is in the affirmative. 
As to the second part I should think 
that some part of the difference is 
accounted for by the cost of blending, 
packing, overheads and transport. 

~H<f " mm ~<fICmI 
.. 015. ~ 3lT~0 ~o ftI'<n'U: '!'lIT 
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The Prime Minister (Shri Jawaharlal 
Nehru): (a) Six diplomatic missions 
own buildings in India. 

(b) All the forty-one diplomatic 
missions in India. including the six 
who have some buildings of their 
own, have rented accommodatkm 
either from the Government or from 
private owners. 

(c) The amount of rent at present 
received by the Government from 
diplomatic missions in respect of Gov-
ernment-owned buildings placed, t 
their disposal is approximately B.s. 
28,000 per mensem. This figure eX-
cludes the amount of rent of accom-
modation in Government hostels 
allotted to diplomatic missions on a 
temporary basis, as the amount con-
stantly varies. 

INDUSTRIAL TRAINING INSTIl UTIONS 

608. Shri Tushar Chatterjea: Will 
the Minister of Labour be pleased to 
state: 

(a) what are tlie courses of trainmg 
for students of the Government of 
India Ministrv of Labour Industrial 
Training Institutions and what type of 
diplomas students passing from such 
institutions get; 

(b) whether it is a fact that holders 
of Overseer-diploma of the Govern-
ment of India Ministry of Labour In-
dustrial Training Centre Polytechnic 
Institute, Phargwan are refused re-
cognition by the Public Works De-
partment of Government of India and 
if so, why; and 

(c) what provisions the Govern-
ment of India have made to give em-
ployment to the diploma holders of 
such institutions? 

The Minister of Labonr (Shri V. V. 
Giri): (a) I place en the Table of the 
House a statement showing the 32 
Engineering and Building Trades and 
28 Vocational Trades in which training 
is imparted at the Training Institutes 
of the Labour Ministry, also a form of 
the diploma in Craftsmanship award-
ed to trainees who have completed 
their courses of training and have 
passed out. [S;!e Appendix. X, annex-

ure No. 57.] 
(b) It is not quite correct to say 

that the Overseers passing out of 
these ;nstitutes have been refused 
recognition by the C.P.W.D. Hitherto. 
the C.P.W.D. have accepted the Over-
seers' certificates granted only by 
those institutions as have been ap-
proved by the Ministry of Education. 
The Overseers' course was started at 
some of the Training Centres of the 
Ministry of Labour only in 1950 and 
the first examination was conducted 
in April 1952 and the results announc-
ed in June. 1952. The question of 
formal recognition of the Overseers' 
certificates granted by these Centres 
is under consideration in the Ministry 
of Education. 

(c) Instructions have been issued to 
all Training Institutes Centres and 
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to the Regional Directors of Resettle-
ment and Employment to advice 
trainees to register themselves at the 
nearest Employment Exchange. 

GLASS BANGLES 

609. Shri K. C. Sodhia: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) what was the total output of 
glass bangles industry in the country 
during 1951-52; 

(b) whether this industry meets the 
total requirements of India; 

(c) if not, what amount of worth. of 
glass bangles were imported . durmg 
1951-52 and from what countries; 

(d) whether this industry enjoys any 
protection; and 

(e) what is the total number of 
labourers engaged in it? 

The Minister of Commerce and 
Industry (Shri T. T. Krlshnamachari): 

(a) 14,000 tons in 1951. 

(b) Yes, Sir. 
(c) Bangles worth Rs. 10 only were 

imported from Smgapore. 
(d) No, Sir. 
(e) About 50,000. 

KYANITE AND SYLLYMANATE 

610. Shri K. Subrahmanyam: (a) Will 
the Minister of Commerce and Industry 
be pleased to state: what are the 
ceilings fixed on the export of Kyanite 
and Syllymaaate countrywise for 
1951 and what are the ceilings for the 
current year? 

(b) What are the total Droved and 
potential resources of kyanite and 
syllymanate in India? Are they being 
used in the manufactur~ of "Electri-

cal Porcelain" and "Alluminous ~ 
fractories" in India? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
,a) The export quota of Kyanite/Sylly-
manate was 32,500 tons for 1951 and 
35,000 tons for the current year. There 
is no .destinational control on exports. 

(b) The reserve of Kyanite and 
Syllymanate have not yet been accu-
rately assessed. Investigations are 
being made by the l'ldian Burpau 
of Mines in regard to Kyanite. The 
minerals are u.ed in the manufacture 
of "Alluminous Refractories" in India 
but not in Electrical Procelain industry. 

PRESS PHOTOGRAPHS 

611. Shri N. S. Jain: Will the Minis-
ter of Information and Broadcasting 
be pleased to state: 

(a) how many Dress photographers 
are employed by the Press Informa-
tion Bureau and what is total amount 
spent on them; and 

(b) whether it is a fact that the 
Press Information Bureau besides 
distributing photographs abroad. dis-
tributes pictures free of charge to 
press and various news agencies and 
certain individuals? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Four. 
Expenditure on their pay and allow-
ances during 1952-53 IS estimated at 
Rs. 30,300. 

(b) Besides supplying photographs 
to the Mi.nistry of External Affairs and 
certain Press Photographic agencies 
for distribution abroad, the Press 
Information Bureau distributes its 
pictures free of charge to the Indian 
Press. Photographs are not supplied 
to individuals, except occasionally to 
authors and publishers in the interests 
of Government publicity. 
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HOUSE OF THE PEOPLE
Tuesday, 29th July, 1952

The House met at a Quarter Past 
Eight of the Clock

[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWERS 
(See Part I)

9-15 A.M.

PAPERS LAID ON THE TABLE

Report of Indian Delegate on Work­
ing Party Conference on Standard 
International Trade Classification

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
I beg to lay on the Table a copy of the 
Report of the Indian Delegate on the 
Working Party Conference on Standard 
International Trade Classification held 
at Bangkok in January, 1952. [Placcd 
in Library, See No. P—40/52.]

Statements showing Action taken 
BY Government on Assurances etc.
The Minister of Parliamentary Affairs

(Shri Satya Narayan Sinha): I beg to 
lay on the Tabl0  the following state­
ments showing the action taken by 
^vernm ent on various assurances, 
promises and undertakings given 
during the various sessions shown 
Against each:
<i) Supplementary Fifth Session of 

Statement I Parliament. 1952
{See Appendix XI, Annexure No, 28.]
(2) Supplementary Fourth Session of 

Statement V Parliament, 1951

ISee Appendix XI, Annexure No. 29.] 
Supplementary Third Session of 
Statement III Parliament (Second 

Part)., 1951

[See Appendix XII, Arnex\ire No. 4.] 
117 P.S.D.
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(4) Suppl mentary 

Statement III
Third Session of

Parliament (First 
Part), 1950

[See Appendix XII, Annexure No. 3.]
(5) Supplementary Second Session of

Statement III Parliament, 1950

\See Appendix XII,
(6) Supplementary 

Statement V
[See Appendix XII,
(7) Supplementary 

Statement IV

[See Appendix XI,

Annexure No. 2 .] 
First Session of 
Parliament, 1950

Annexure No, 1.] 
November-Decem- 
ber Session, 
1949 of the Cons­
tituent Assembly 
of India (Legisla­
tive)

Annexure No. 30.]

ELECTION TO COMMITTEE
Indian Council of Agricultural 

Research
Mr. Speaker: I have to inform the 

House that upto the time fixed for re­
ceiving nominations for the Indian 
Council of Agricultural Research, 12 
nominations were received. Subse­
quently eight Members withdrew their 
candidature. As the number of the re­
maining candidates was thus equal to 
the number of vacancies in the Com­
mittee, I declare the following Mem­
bers to be duly elected: Shri K. G.
Deshmukh, Pandit Algu Rai Shastri, 
Shri Hira Singh Chinaria and Dr. Indu- 
bhai B. Amin.

PREVENTIVE DETENTION (SECOND 
AMENDMENT) BILL

Extension of time for presentation 
OF Report of Joint Committeb

Hie Minister of Home Aifairs and 
States (Dr. Katjn): I beg to move:

“That the time appointed for the 
presentation of the Report of the 
Joint Committee on the Bill further 
to amend the Preventive Detention 
Act, 1950, be extended upto Wed­
nesday, the 30th July. 1952.”
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Mr. Speaker: The Question is:
“That the time appointed lor the 

presentation of the R ^ r t  of the 
Joint Committee on the Bill further 
to -amend the Preventive Detention 
Act, 1950, be extended upto 1Ved< 
nesday, the 30th July, 1952/’

The motion was adopted.

CENTRAL SILK BOARD (AMEND­
MENT) BILL

The miBlster of Commerce and 
iBdnstry (Shrl T. T. Krlahnamachari):
I beg to move;

•That the Bill further to amend
the Central Silk Board Act, 1948, be
taken into consideration.”
The principal object of this Bill is to 

make the working of the Silk Board 
more efficient. The House will be 
aware that after the passing of the Silk 
Board Act of 1948 it was expected that 
the Silk Board would take a great deal 
of interest in the silk industry and be 
able to put it on a firm footing. I 
cannot say that the Board has not done 
anything—actually the Board itself 
meets once a year and its Sftanding 
Committee generally meets twice a 
year—but in actual practice it seems 
that the constitution of an autonomous 
body of this nature to look after the 
silk industry has been a trifle prema­
ture because the industry itself is not 
very well organised. Hon. Members in 
this House who had raised questions at 
the time when the Tariff (Amendment) 
Bill was discussed had complained that 
the protection granted to the silk indus­
try was not adequate. Instances have 
been put forward in this House where 
in particular areas the industry is in a 
very parlous state. It is true that much 
of the complaint made in this House 
has a basis of fact behind it. We also 
foimd that in their report the Tariff 
Board could not recommend protection 
for this industry beyond December 
1952, not because they were not willing 
to do so^but because they felt that all 
the facts of the case were not present­
ed to them by the industry. Perhaps in 
view of the unorganised state of the 
industry it might have been better if 
the Silk Board itself had undertaken 
this work of presenting all the 
facts before the Tariff Board. These 
and other facts have made the Gov­
ernment sit up and examine whether 
we could not make this Board work 
more efficiently. Within the limits of 
tho information that I possess and my 
own ideas of how we could develop this 
industry, 1 felt that close attention by 
Government was necessary for a period 
of time before the Board could func­
tion as an autonomous body, and it is

with this view that I hav« brought 
forward this amending Bill.

The amending Bill has one ipajor 
provision— ît might be called major if 
hon. Members think that it. is a major 
change. It seeks to take away from the 
Board its power of electing the Vice­
Chairman and allow the Government to 
nominate that person. At the present 
moment the Board has no Vice-Chair­
man. The term of office of the last 
Vice-Chairman has elapsed and no 
Vice-Chairman has been elected again. 
The Government felt that in the 
circumstances, if the Vice-Chairman 
happens to be for the time being an 
official—and he will also thesx be a 
member of the Standing Committee— 
he will be able to give close and 
personal attention to the indus­
try which by being merely a member 
of the Board which meets once a year 
ne may not be able to do. Also, there 
was this question of the autonomy of 
the Board which creeps in every now 
and again, and the manner in which 
the Board functions, and its relations 
to Government, are extremely unsatis­
factory. In fact, I have been asking 
for information from the Board—I 
have not got it. I have sent down offi­
cers to And out what is happening— 
very little has come forward by way 
of help. So I have felt that the time 
has come when, at any rate for a period 
of time, this Board has to function as 
a department of Government if the 
industry is to be benefited at all by 
this Board. One might say that the 
appointment of a Vice-Chairman who is 
an official is a retrograde step. It 
might be, I quite concede, bu,t the in­
dustry must be organised and be able 
to take care of itself before we can 
leave it to the Board to manage its 
affairs. And according to my view, by 
reviewing the work that has been done 
since the Act came into force, I think 
the Board has not been able to look 
after the work that was entrusted to if 
and to helD the industry materially.

Hon. Members here have complained 
about grant of licences for importation 
of raw silk. Again, some other Mem­
bers, and certainly the industry, have 
complained that the silk mills do not 
have enough of silk yam for carrying 
on their work. Government have been 
trying to do their best in regard to 
licensing. They want to keep the in­
dustry going, at the same time ensure 
that the local raw silk industry does 
not suffer. I think concentration in 
the hands of a Government official who 
is in charge generally of this type of 
work and leaving it to him to adjudi­
cate between the rival claims of the 
local raw silk industry and the mill 
Industry would produce better results
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than wtiat we obtain at the moment. 
Ail that the Government propose to do 
is to say that an official will be the 
Vice-Chairman for the time being. The 
amending Bill does not say that he 
should be an official for all time— ît 
merely takes the powers for Govern­
ment to appoint a Vice-Chairman. It 
may be that next year if we find that 
the organisation is working well and 

»its relationship with Government is 
satisfactory there will be no need for 
an official Vice-Chairman and he can 
give place to anon-official. So it does 
not mean that this system is to come to 
stay for all time, but at the moment the 
reform that we need and the efforts 
that we have to undertake in making 
the Board active and useful can only 
be done by making it almost a part of 
the Government machinery, temporari­
ly at any rate. That is why this parti­
cular Bill has been brought forward 
before the House.

I
There is also one other provision— 

clause 2—which has been Put in be­
cause an amending Bill was brought 
forward. Clause 2 seeks to amend sec­
tion 4(c) Of the original Act. Accord­
ing to that section, two persons have to 
be “elected by the Members of the Cen­
tral Legislature from amongst tliem- 
selves in such manner as may be 
prescribed etc.” We have now another 

, House and naturally that House also 
wants representation. In order to 
provide for representation to the other 
House, we have sought to bring in this 
amendment. That, in short, is the 
purpose of the Bill. Normally, it is 
not the pracfice at this stage to anti­
cipate the amendments, but I shall 
deal with a few of them.

I find amendments by Shri Guru- 
padaswamy from Mysore suggesting 

' circulation in one instance and Select 
Committee reference in another. The 
issue to be decided by the House is 
very simple. Does it want the Board 
to function as it has been functioning 
all along, or does it want that the Gov­
ernment should pay greater attention 
to it? If that issue is settled, the ques­
tion whether the House will accept this 
Bill or not will also be settled. The 
question of circulation of the Bill is 
not necessary, nor is it necessary for 
it to be considered by the Select Com­
mittee because it is not a very complex 
issue that has to be considered. I know 
that my hon. friend from Mysore is 
very much interested in this industry 
and I am sure he wiU consider the pro­
posal I have put forward. If he does 
so, I do hope that he will come to the 
same conclusion to which I have come, 
namely, that in order to put the mdu^ 
try on its feet Government will have

to strive hard for a period of time and 
this is one of the means which will hedp 
the Government to assist the industry 
materially.

Other amendments are by Shri 
Haghunath Singh. He wants the addi­
tion of representatives from each State 
—U.P., Bengal, Mysore, Jammu and 
Kashmir and Assam. If he would look 
into the Act, he will find that repre­
sentation is provided for some ot these 
States under section 4. Four persons 
are to be nominated by the Govern­
ment of Mysore; two by Madras; two 
by West Bengal; one by the Janunu 
and Kashmir Government and one 
person each by C.P. and Berar, U.P., 
Bombay and Bihar. I do not know 
if he has looked into it. If he has, I 
think he will find that this amendment 
is unnecessary.

The last amendment relates to the 
representation of the legislature. That 
also would not be proper at this 
moment to go into. The representation 
would be adequate if two Members of 
this House and one Member of the 
other House sit on the Board. That, 
I think, disposes of the amendments 
which I have tried to anticipate at the 
moment.

Mr. Speaker: Motion moved:

‘‘That the Bill further to amend
the Central Silk Board Act, 1948,
be taken into consideration.”

I should like to know whether Shri 
Gurupadaswamy would like to move 
any of his three amendments for 
circulation.

Shri M. S. Gurupadaswamy (Mysore 
After the assurances of the hon. Minis­
ter, I do not intend to press my amend­
ments in this respect, but I wish to 
express my opinion regarding certain 
matters.

Mr. Speaker: That is another matter. 
He will get the opportunity during the 
discussion of the Bill.

Shri A. C. Onha (Santipur): The
hon. Minister of Commerce and Indus­
try is fortunate enough to have so 
many autonomous Boards under his 
control and this House very seldom 
gets any opportunity to discuss the 
working of these Boards. All these 
autonomous Boards, some under his 
Ministry and others under some other 
Ministries, handle huge amounts: and 
sometimes Government makes a grant 
to them and sometimes excise duties 
are collected and handed over almost 
automatically to these Boards. Very
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[S h r i A. a  G u h a]
often, there is no mention of this 
amount in our Budget papers. 1 drew 
the attention of the Finance Minister 
to this on 'several occasions and he 
gave me a promise that he would see 
that Uiis anomaly is removed. Even 
when these Boards get grants out 
ef excise collections, the practice 
should be that these amounts should 
be entered m our Budget papers and 
the disbursements shown.

As regards this Board, the hon. Mi­
nister has practically forestalled us by 
admitting all the delects and the com­
plaints that one might bring up against 
this Board. It is not our argument that 
this Board has not done an^^ing good 
for the industry; but when it was set 
up and certain monies were every year 
being sanctioned by Government, it 
was expected that it would work effi­
ciently and imder the control and 
supervision of Government. But now 
the Minister tells us that he asked for 
certain reports and information and 
they have not been forthcoming. Under 
section 9 of the original Act, the Cen­
tral Government n\^y from time to 
time make grants to the Board of
such sums as it may consider necessary 
and from the Budget papers for this 
year I find that Rs. four lakhs and fifty 
thousand was the amount sanctioned 
by the Central Ck)vemment to this 
Board in 1951-52. Apart from the 
grant, there is provision in section 10 
for the imposition of cess on certain 
kinds of silk and this money, if collect­
ed, is automatically handed over every 
month to the Board. I do not know 
whether any excise duty was imposed 
by Government and collected and 
handed over to the Board. -

I have been trying for the last few 
days to get the report of this Board. 
T could not get it in the Parliament 
Library. I made a complaint and only 
yesterday some five or six reports for 
the last few years have been received 
in the Parliament Library. I think that 
this Board should not be so autonomous 
as to ignore this Parliament which 
created it and sanctions the money for 

‘ it and endows it with the powers which 
It exercises. This Board should submit 
its annual report to this. Parliament 
pnd the hon. Minister should see that 
all the Bos^rds functioning under him 
do this without fail.

In the report I have seen, I find that 
there is no mention about the accounts. 
♦Wr do not know the amount that has 
hpfln spent We do not know whether 
therp was any excise duty collected 
and if so. how much. We do not know

the expenditure. There is also no men­
tion as to how the funds at the dispMal 
of this Board are audited. Since the 
hon. Minister himself says that this 
Board has not been functioning pro­
perly ana mac he is not satisnea with 
Its working, 1 do not like to say much 
about it. I have already requested him * 
to direct th? Board to submit Us an­
nual report to this House showing the 
full accounts oi monies received and 
spent and also giving information 
about the audit. Every pie that is 
spent on these autonomous Boards 
should be entered in our Budget papers. 
Although neither the Finance Minister 
nor his assistant is here, I would re­
quest both of them to see that this is 
done. '

As regards the amendment that is 
sought to be made, I welcome it. The 
Vice-Chairman is already a member of 
the Standing Committee and he pre­
sides over the meetings of the Board 
and of the Standing Committee in the 
absence of the Chairman, and the hon. 
Minister is the Chairman of the Board.
It is not always possible for the Chair­
man to attend the meetings of the 
Standing Committee; so the Vice-Chair­
man is practically the dominating 
authority in all the Standing Com- . 
mittee meetings. As Vice-Chairman he 
has got some special powers also. They 
are contained in the rules framed 
under the Act. In this connection I 
would like to state one thing. Almost 
all these Acts give either the Govern­
ment or the Boards powers to frame 
rules. Though these rules are placed 
before Parliament, either due to our 
own fault, or to a defective system, 
the House seldom gets an opportunity 
to pay proper attention to the rules.' 
One of the rules of the Silk Board gives 
the Vice-Chairman the power to enter 
into contracts on behalf of the Board. 
This is a very important function and 
should not be allowed to be exercised 
bv all and sundry persons who may be 
elected by the Central Silk Board, 
which the hon. Minister himself has 
admitted has not been working proper-
IV or under the efficient supervision of 
Government.

I welcome the idea that the Vice- r 
Chairman should be a Government 
nominee and preferably a Government 
offlHfll. When we are planning towards 
a Welfare State and the Government 
is exnanding its control over all 
snherps of activities. I Hr» not th^nk 
the d̂e?» of hflvintr pn offirinl in sucfh 
bodies is « retropraHp step. Had it 
be/=»n ^dea o  ̂ thU Hovprnment to 
move towards a dpcentrftl?«pd ernnomy. 
then I would have rert«inlv pdmit^ed
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that this is a retrograde step; but when 
we are not moving towards decentralis­
ed economy, we cannot but have Gov­
ernment control effectively done in all 
tbeTO Boards. So, I support the idea 
of having a Government nominee ^  
Vice-Chairman of the Board.

As regards the other amendment it 
IS not of much significance. Naturally 
the Upper House should have a repre­
sentative. Of course this House will 
be kept informed about the activities 
of the Board by its representatives on 
the Board. These members are not ex­
pected to control the Board. They 
should only keep this House informed 
of the activities of the Board. They 
should be something like a connecting 
link between the autonomous Boards 
and this House.

Shri M, S. Gurupadaswamy: The
hon. Minister of Commerce and Indus­
try in his brief speech explained the 
necessity for this amending Bill. He 
showed sufficient understanding of the 
problems of this industry. Drawn as he 
is from that part of the country where 
silk is grown and produced, naturally 
he has understood the various prob­
lems facing the silk industry.

He also, in his statement, anticipated 
some of the criticisms which would be 
levelled from our side and also ex­
plained the policy pursued by the Gov­
ernment of India in this respect. But 
I cannot resist the temptation of point­
ing out some of the loopholes in the 
policy so far pursued by the Govern­
ment of India. I beg to submit with all 
due respect to the hon. Minister that 
the Government has no policy as such 
with regard to this industry. The silk 
industry today, particularly in the area 
from which I come, is in a state of 
collapse. It is almost fading out of 
existence. The reasons are well known. 
The most important reason is that 
there is too much import of foreign 
silk yam and silk fabrics from abroad, 
particularly from Japan and Italy. On 
account of these large imports during 
recent years, the native silk industry 
has suffered a gravp sot-back. The 
prices of locally produced silk yam 
and cocoons have fallen down consider­
ably this year. During;the past two or 
three months the Govornmpnt of India 
hav0 issued more licences to importers 
to import raw silk and yam nnd silk 
fabrics from abroad. In fact they have 
doubled the Quantity of import during 
these three months. There was no 
special reason to import such large 
q u a n t i t ie s  of silk, when there was a 
hue and cry from mulberry planters 
that silk should not be allowed to be 
Imported from abroad. There have

been frantic representations made both 
to tlie Government of Mysore and also 
to tne Central Government that the 
import of silk from aoroad will actual­
ly kill the native industry. I made this 
fact clear when I spoke the other day 
on the TariH Bill. On that occasion 
the hon. Minister assured me that im­
mediate steps would be taken to- see 
that the native industry was protected 
properly. He also said that imports of 
silk would not be permitted to such an 
extent. Even today, alter three months. 
I have received many representations 
from my people in Mysore that the silk 
ii^ustry is deteriorating, that the 
market is fluctuating and that there is 
a great slump. In this connection - I 
want to submit that the slump in the 
silk market today is not a part of the 
general slump that is spreading over 
India. The slump in the silk industry 
began earlier than the general slump. 
The reason, as I said, is that there is 
no proper sup^ervilsion or 
control by the Central Government in 
regard to this industry. Government 
in this respect is not following a con­
sistent policy. In the beginning they 
wanted to stabilise the prices of silk 
fabrics, cocoons and other things, but 
later I find that there is a sort of 
laxity in their control, a sort of lack of 
policy in this respect.

In this connection I want to submit 
that in many parts of Mysore mulberry 
pHnters are uprooting their plantations, 
because they are not getting good 
or ices for their cocoons. It is because 
the price they get is not adequate to 
cover their cost of production. Now 
when the mulberry plantations are be­
ing uorooted, and production falls 
there will be greater necessity felt by 
the country to import more and more 
silk. The result would be that the 
native silk industry would vanish. As 
the House is aware, during the first 
world war the silk industry in India 
received an impetus, because silk was 
needed for war purposes. Soon after 
the war. it received a great set-back 
and many mulberry planters and 
weavers had to close their business 
because there was no sufficient market 
for the goods produced. And during 
the second world war also there was 
great demand for silk and silk yarn.

Mr. Speaker: Order, order. It is
necessary to appreciate exactly the 
scope,of the present Bill which refers 
to the amendment of the constitution 
of the Silk Board principally. I can 
concede that the hon. Member is quite 
in order in inviting the attention of this 
Hous^ to the state of the silk industry. 
But the princinal ob1»»rt i*s to see as to 
how the Board should be constituted.
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[Mr. Speaker]
It is difficult to say which observation 
as regards the silk industry is relevant 
and which is not relevant. Every 
observation will be remotely relevant 
in so far as he speaks of the silk indus­
try. Therefore, u  is better that the 
hon. Members who wish to speak on 
this Bill do not make it as an occasion 
for discussing the state of the silk in­
dustry in India or any particular state 
of things or the functions of the Gov­
ernment with reference to the silk in­
dustry. Only prominent aspects may 
be put in, in a short way, in so far as 
they affect or will mould the constitu­
tion of the Silk Board or the view-point 
with which the Silk Board should func­
tion. To that extent the observations 
will be relevant. Otherwise, on a small 
Bill like this, we shall be taking up one 
full day by taking up the question of 
the entire silk industry. The hon. Mem­
ber need not, therefore, go into details 
as he is going into now, but may make 
the broad points, which I believe he 
has made by now. If he has any 
further points, he may certainly make 
them. But that is the limitation of 
the debate on this Bill.

Shri M. S. Gumpadaswamy: Sir, I 
shall confine my remarks to the
amendment in question. The Board 
that has been constituted under
the Silk Board Act of 1948 has 
been, so to say, sleeping in all
these years and is not doing its
work. One of the reasons advanced by 
the hon. Minister was that there has 
not been sufficient control of the acti­
vities of the Sdlk Board by the Minis­
try. And I have got a suspicion as to 
how he will get greater control over 
the activities of the Board and how he 
will secure co-ordination of the acti­
vities of the Board with the activities 
of the Ministry by appointing an offi­
cial or a Government spokesman as the 
Vice-Chairman. He himself admitted 
that it seems a sort of retrograde step 
to nominate instead of electing the 
Vice-Chairman. But he says it will 
smoothen the activities of the Silk 
Board and will help the Government 
to have greater control and p ea te r 
supervision over the silk industry. JBut 
I want him to explain how it is possible 
for him to achieve this sort of control 
which he wants to have, by nominating 
an official or non-official as the Vice­
Chairman of the Silk Biiard. How can 
he succeed? Of coursii 1 want him to 
succeed. I therefore want clarification 
in this respect as to how it is possible 
to achieve the end he has in view mere­
ly by nominating a man as the Vice­
Chairman instead of having him elect­
ed. I would also like to know what 
are the drawbacks in having the Vice-

Chairman elected. If there are grave 
drawbacks, then I have no pbjection 
and let him have a nominated Vice­
Chairman. What we really want is 
work. What we need is that our silk 
industry should grow and develop.

[S h r i  P a ta sk a r  in the Chair]

Moreover, as I said, the Silk Board 
nowadays is just sleeping; it is not 
meeting at all. I came to know that it 
was to meet on the 18th or 19th of this 
month, but it was postponed. Once 
it was called to meet in Kashmir.
Then it was postponed. Then it was
called to meet in Delhi on the 18th or 
19th of July. But again it was post­
poned. It is after all in the hands of
the Government to arrange for a meet­
ing of the Board at some place or the 
other to see 'that the activities of the 
Silk Board are properly conducted, and 
to see that the Board takes more 
interest in its affairs. Unless they 
meet often, twice or thrice in the year, 
they cannot turn out any work. So 
the hon. Minister cannot charge the 
Board for its laxity or for its ineffi­
ciency or for the loose manner in 
which it is working. It is in the hands 
of the Minister himself to see that the . 
Board is more active. He can caU the 
meetings of the Board as often as pos­
sible in the year.

There is of course the Standing Com­
mittee of the Board. It meets once or 
twice a year. But even the Standing 
Committee meetings should be arrang­
ed more quickly. The members of the 
Standing Committee should meet as 
often as possible to have an overall - 
picture of the silk industry now and 
then. After all, the silk industry is a 
vital industry of the nation. We can­
not allow it to suffer like this. To 
make this industry stand on its feet, to 
make it more prosperous and to de­
velop it, it is always better to have 
meetings of the Board and the Stand­
ing Committee as often as possible.

Anyway, as I have said, I do not 
want to move any amendment. I only . 
want the hon. Minister to assure the 
House how he is going to achieve the 
object he has in view of having more 
control over the silk Industry, how he 
will be able to stabilize the sUk indus­
try, and how he will be able to protect 
the industry from foreign competition.

I want also to place before him an­
other issue that is involved, that is the 
competition by indigenous artificial 
silk. Today artificial silk is produced
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in India and it is also imported from 
abroad. It is a great competitor to our 
natural silk industry. How it is pos­
sible to brinK about a sort of co-ordi­
nation between the two branches o i  
this silk industry, artificial and natural 
silk, how it is detrimental to the indus­
try if the Government encourages the 
import of artificial silk from abroad 
and the production of indigenous arti­
ficial silk here, and how this hinders 
the growth of the natural silk indus- 
try—these problems should be careful­
ly looked into. They are very im­
portant problems. I say again that so 
far the Government has not followed 
any fixed policy—it has no policy at 
all. I hope at least the hon. Minister 
who has taken charge of this subject 
and who is drawn from the silk in­
dustrial area will look into all these 
things and take proper steps to see that 
this industry is rehabilitated.

Now, there is another point. There 
has to be a small amendment. I am 
not moving it but I will just bring it 
to the notice of the hon. Minister. 
Here the Chairman is the Minister in 
charge of Commerce and Supply. Now, 
he is the Minister of Commerce and 
Industry, he is not a Minister of Sup­
ply. So I feel that an amendment is 
necessary in this respect. Instead of 
the Minister of Commerce and Sup­
ply. •

Shri T. T. Krishnamachari: Industry 
and Supply.

Shri M. S. Gurupadaswamy: It has
to be the Minister of Commerce and 
Industry.

Shri T. S. A. Ghettiar (Tiruppur): 
When the Silk Board was established 
there were great hopes held out to the 
industry that they would really get 
good help. I come from an area which 
specialises in the silk industry, that is, 
Kollegal in Coimbatore district. The 
whole taluk depends upon this indus­
try. Today they are at a very low ebb 
indeed. I had occasion to go to the 
Library and ask for a report of this 
Silk Board. Unfortunately the 
Librarian could not give me one and 
he said that no such report was ever 
receive. I Would suggest to the Gov­
ernment that they should make it a 
Mint that the annual reportts of every 
Board constituted by them—it may be» 
a Tea Board. Coffee Board or a Silk 
Board—should be sent to this House. 
They may be placed on the Table 
ol the H o u s e  or at least it may be bro­
ught to the notice of Members that 

reports are  received and submitt­
ed. Without these reports weareui^-

able to know wheth€ir any work is b ^  
ing done. As seen from the original Act 
the Board has to do some very good 
work such as “undertaking, assisting 
or encouraging scientific, technological 
and economic research, devising means 
for improved mjethods of mulberry 
cultivation, developing and distribut­
ing healthy silkworm seeds, reeling of 
silkworm cocoons, and many others, 
the supply of technical advice to fila­
ture and charkha reelers etc”. To 
help them to do this work they are 
also allowed to levy a cess; in addition 
to the grant that they may get from 
the Government, they are allowed to 
levy certain cesses. We would like to 
know whether any cess has been levi­
ed by this Board.

Shri T. T. Krishnamachari: No cess 
has been levied.

Shri T. S. A. Chettiar: I also want 
to Jcnow whether any work as is men­
tioned in the clauses of the Bill has 
been done. I am indeed very sorry 
to learn from the hon. Minister that 
the work that has been turned out by 
the Board is not satisfactory. So it 
is a welcome measure so that a greater 
control may be exercised over the 
Board and that a Vice-Chairman, pro­
bably a Government official will be 
ak>pointed so that the Government 
will have a proper check on the Board.

It has been said in the opening spe­
ech that the protection given to the 
silk industry was not found to be suffi­
cient and I would like to refer here 
to a certain alternative spinning 
material that has been imported into 
this country and particularly what is 
called “stable fibre” that has been in­
troduced in this country in the spin­
ning mills. For want of cotton, they 
were allowed to import this staple 
fibre. I have gone to hundreds of 
weavers in the course of the recent 
elections and most of the weavers 
complained that this staple fibre is a 
fraud. It does not stand for more 
than two or three washings while put 
in water and the result is that the 
weavers who eke out their living by 
weaving complain about it. I do not 
know why this staple fibre should be 
allowed to be imported into this coun­
try at all. If you go to the market in 
Delhi, you will find things which were 
imported in a large measure, which 
are not good material but which stand 
cut-throat competition with the in­
digenous industry especially in silk.
I would like the Government to go into 
the matter:

The Tariff Board had made a report 
last year and I understand from a 
letter that is published here that the
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[Shri T. a  A. Cheltiarl
Mysore Government which was one 
of the ixnoortant produoecs of this in­
dustry wis not . satisfied with the pro­
tection given to th a t industry. Neither 
do the Government of India seem to 
be happy over the protection given to 
the industry. Protection should be

ective when it is given. I would 
suggest to the hon. Minister that things 
like the staple fibre should be entirely 
banned, if possible* as they do not even 
give the money’s worth to the poor 
man who piudiases i t

These are some of the few sugges­
tions which I thought I would make. 
We hope that next time when any re­
port of this Board is put before the
House, we will see substantial work 
being done by the Board.

10 A.M
Shri Eaghabacbari (Penukonda): 1

did not very much intend to partici­
pate in this debate, but I happen to 
come from Dharmavaram. a famous 
place where silk sarees are manu­
factured and I am intimately associat­
ed with the producers of silk sarees 
as well as with consumers. As the 
whole Board and its admikiistration 
is going to be entirely imder the 
control of the Government, the Minis­
ter being the Chairman and another 
Vice-Chairman being nominated, the 
relevant point that I wish to suggest 
to the hon. Minister is this. The com­
plaint in this industry is that the silk 
industry is suffering because of foreign 
competition. There are two sections 
of the silk industry. One is the pro­
ducer of the raw yam and in com- 
peutfon with the import of yam from 
outside, he suffers and the other 
is the consumer, as well as the per­
son who makes the cloth. I have in­
variably found by experience that 
whenever you import silk from out­
side, the weaver gets more employ­
ment as more things are manufactur­
ed and the consumer has alway.*? the 
advantage as the prices go down. 
Therefore, this is really a fight bet­
ween the man who actually produces 
the raw material and the foreign silk 
import, by which he suffers: the man 
who actually consumes it sometimes 
suffers and sometimes benefits. When 
the Board is under the control of the 
Government, it would be the great 
roncem and resDonsibility of the Gov­
ernment to so control the ImpMt 
oo licv  that really the consumers* in­
terest a.<* well as that of the weavers, 
who naturally produce more goods 
when there is plenty of yam, are safe­
guarded. These two things must be 
protected in coniunction with the man 
who actually produces the raw 
Tnaterlal. That in a point which I wish 
to emphasize.

It is rather difficult for me ta  locate 
where exactly the difficulty has arisen, 
TIm  Cbaimiitti is the Minister in charge 
and the other gentleman who is now 
elected is the Vice-Chairxnan. The 
Minister's statement revealed that 
there appears to De a sort of non-co- 
operatim somehow between the Board 
and the Government. He complained 
that certain information asked for was 
not being supplied and reports were 
not being submitted. So the Chairman^ 
the Vice^hairman or the whole Board 
seem to have a feeling of non-co­
operation between them. Could not 
the Minister as Chairman try to re­
medy this defect? Secondly, it appears 
that the Board does not seem to exist 
for any useful purpose and the Minis­
ter wants to give this new shock so 
that it may have effect on the Board.

The power of nominatii^ for a year 
as stated by the hon. Minister in order 
to effectively function may be accept­
ed, although it is a retrograde step. 
The producer of the raw material, the 
consumer and the weaver who pro­
duces—these are always in competi­
tion and in the process of controlling 
the affairs of this Board, this may - 
so be kept in view.

S h ri R. K. C hao d h u ry  (Gauhati): I 
happen to be one of the unfortunate 
members of the present Silk Board 
and I hope that the House will bear 
with me in patience for some little 
time for this reason, if not for any 
other reason. According . to me the 
issue which is before the House so far 
as the Bill is concerned Is whether we 
should have an elected Vice-Chairman 
AS at present in the Board or whether 
We should have a nominated Vice­
Chairman and whether the corollary 
follows that an official is certainly to 
be more depended upon than an elect­
ed member. If we accept this posi­
tion then it would be much better to 
have an official Central Silk Board 
than to have a sprinkling of elected 
members in that Board. If this is the 
principle on which you act, namely, 
that an official is far more dependable 
and that in  official is credited with 
greater efficiency even in a Board like 
the Central Silk Board, why now 
bother your heads about the increased 
number of elected members in the 
Central Silk Board? Why do you want 
to have another member from the Up­
per House or any other pouse? Why 
not do away altogether' with elected 
members on the Central Silk Board? 
It is very well known to the House that 
the present Commerce Minister is very 
earnest so far as expansion of indus­
tries in India is concerned. We have 
known him even while he was an 
ordinary Member of this House and 
the keen interest that he takes In
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matters industrial raises hopes in our 
minds that the future prospect of in­
dustry in India is in very safe hands. 
But, at the stole time, I. must say with 
great regret that 1 cannot agree with 
him in the view which he has ex­
pressed that an official Vice-Chairman 
will be of more service to the Central 
Silk Board. I know of an elected 
Vice-Chcdrman of this Board. I can­
not concede that any other person, 
official or non-official, will be more 
competent than him. He was a re­
tired officer, a Rai Saheb or Rai Baha­
dur. I think he was originally work­
ing in the Mysore Government. His 
knowledge of the industry is certain­
ly marvellous and he was of great 
help to the Board itself. I cannot for 
a moment concede that there cannot 
be another elected non-official member 
who is capable of taking his place. I 
submit that in this Bill instead of 
saying that an official shall be ap­
pointed, we might very safely say 
that an official may be appointed in 
certain cases, for instance, when we 
find that in the Board there is not 
a competent man who could be elect­
ed.

Shri T. T. Krishnamachari: Gov­
ernment will now nominate, and they 
can nominate a non-official.

Shri R. K. Chaudhury: If that is
the view of the Government, then, we 
might put this clause in this way: that 
in cases where the Board flnds that 
they have no competent person to 
elect as Vice-Chairman, then, the Board 
shall report the matter to the Govern­
ment and the Government shall ap- 
Doint or nominate a Vice-Chairman. 
That would save the prestige of the 
elected members of the Board.

Shri M. S Gurupadaswamy: May I
interrupt the hon. Member for a 
Minute? In the Statement of Objects 
and Reasons, it is stated that the Vice­
Chairman should be a Government 
official.

Shri Raghabachari: It is stated
here:

‘‘It is felt that if the Vice-Chair­
man is a Government official ap­
pointed by the Government, he
could take greater interest............”

Mr. Chairman: I think the hon.
Minister will reply in due course. The 
hon. Member may proceed with his 
speech. '

Shri R. Chaudhury; I could not 
quite follow.

Mr. Chairman: The hon. Member
may proceed in his own way without 
minding the interruptions.

Shri R. K, Chaudhury: Section ^
reads as follows:

“The Board shall elect from 
among its members a Vice-Chair­
m an who shall exercise such of the 
powers and perform such of the 
duties of the Chairman as m ^  
be prescrU)ed or as may be dele­
g a te  to him by the Chairman.”

The present amendment in clause 
S is:

“In section 6 of the principal 
Act, in sub-section (1) for the 
words ‘The Board shall elect from 
among its members’ the words 
‘The Central Government shall ap­
point from among the members of 
the Board' shall be substituted.”
Am the amendment stands at present,.

I do not thmk it will be possible for 
the Board to exercise the option of 
electing their Vice-Chairman. I would 
therefore suggest that the amendment * 
may be to this effect: that whenever 
the Government considers it neces­
sary on account of the fact that there 
is no suitable member who could be 
elected as Vice-Chairman, then, Gov­
ernment shall appoint an official as 
Vice-Chairman. That is the procedure 
followed for some time also in elect­
ing Chairman ot M'unicijP^lities and 
local boards. If *the Government 
would not accede to the proposal that 
I have made, the hon. Minister may 
accept at least this suggestion of mine, 
namely that the election of the Vice­
Chairman shall be subject to the ap­
proval of the Central Governmejnt.
If that is done, the Government will 
be in a position to exercise their 
judgment whether the person elected 
as the Vice-Chairman by the Board is 
a suitable person or not, and if not 
the Government *will exercise their 
option of not giving their consent to 
that election and then Government 
m ay appoint som e other person as 
Vice-Chairman. I think that is the 
best course. Otherwise, it is not only 
a reflection on the present Silk Board, 
it is also a reflection on the competency 
of the elected Members of this House 
or of any House who will exercise the 
functions of the Vice-Chairman. That 
is tantamount to a reflection. I would 
repeat my request to the hon. Minis­
ter to accept one of the two sugges­
tions that I have made before the 
House namely that the Government 
m ay exercise the option when they 
And that the Board has not been able 
to select a suitable man as Vice-Chair­
man or when they And that the Board 
has elected a Vice-Chairman whose 
election they cannot approve of, and 
then only they can appoint an officiail 
as Vice-Chairman.
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[Shri R  K. Chaudhuryl
Secondly. I would draw the atten­

tion of the House to one remark which 
has been made by the hon. Minister, 
a remark which has been made 
in the Statement of Objects and Rea­
sons namely that in order to enable 
the Government to take a greater in­
terest in or pay greater attention to 
the Silk Board, the nomination of an 
official as Vice-Chairman is necessary. 
I join issue on that point. It is not 
on account of an elected Vice-Chair­
man that Government has not taken 
greater interest or paid greater atten­
tion to this Botrd, It is on account 
of the fact that individual Ministers 
find it impossible to pay the atten­
tion that is due to the Central Silk 
Board. When my ho». friend Dr. 
S. P. Mookerjee was the Minister in 
charge of Industry and Supply, he al­
ways made it a point to attend every 
meeting of the Central Silk Board, and 
he used to evince very great interest 
in the affairs of the Central Silk 
Board. It was his idea and I hope 
that idea is still shared by the hon. 
Ministeiy of Commerce and Industry 
also, that a great deal of the future 
of India depends on a proper expansion 
of the silk industry in this country.

So far as my State is concerned, I 
dan say that if greater interest is real­
ly paid to the silk industry in my 
State of Assam, it alone can increase 
the output of indigenous silk in this 
country about ten times more within 
a short time. But, that opportunity 
has not been given to Assam. Not 
because there was an elected Vice­
Chairman; the elected Vice-Chairman, 
though a man of advanced age, was 
always anxious to visit Assam and see 
things for himself. He also desired to 
encourage certain inventions which 
were made in Assam, that they should 
be brought to the Committee so that 
they may be examined. But it Is not 
on account of the lack of interest 
shown by the Vice-Chairman or the 
Members of the Central Silk Board, 
that they were lacking in Interest in 
the silk industry, but u  Ts on account 
of the failure of the Government to 
give the necessary funds to carry on 
the work of the Silk Board.

My hon. friend, Mr. Guha, has said 
that he is giving his whole-hearted 
support to tnis Bill. 1 wish I also 
could do thdt, but I have been incon­
venienced by the possession of know­
ledge of certain facts oi which my hon. 
friend Cuka is absolutely igno­
rant.

the petty sum of rupees four lakhs 
or so which my hon. friend said was 
given to the Silk Board was hardly 
en o u ^  to improve this industry,

particularly when this industry is at 
loggerheads with the silk *imported 
into this country. Unless you can pro­
tect this industry for some time—and 
that protection it has not been possible 
to give so long on account of the 
failure of the Ministers in charge to 
pay greater attention to this industry— 
it is very difficult to make progress. 
If that attention had been paid, the 
output of silk would have increased 
many times. As I said, the attention 
which is wanted is not so much the 
attention of the Vice-Chairman. The 
attention of the hon. Minister in charge 
of industries is wanted, and that atten­
tion can be exhibited, demonstrated 
to the satisfaction of all concerned if 
more funds are put at the disposal of 
the Central Silk Board.

How are we suffering for want of 
an official Vice-Chairman? Can this 
official Vice-Chairman induce the Gov­
ernment to give greater grants? Can 
this official Vice-Chairman—I ask this 
question pointedly—persuade the Gov­
ernment to give larger grants to the 
Silk Board than it is possible for an 
elected Vice-Chairman who may hap­
pen to be a Member of Parliament or 
a Member of some State Assembly? 
Is it possible for an official Vice-Chair­
man to get greater attention from the 
Minister than an elected Vice-Chair­
man who may happen to be a Member 
of Parliament or one of the State As­
semblies? If this question is answer­
ed in the affirmative by the hon. Minis­
ter, then I will be bound to say that 
the hon. Minister has suddenly con­
ceived a greater attachment for the 
officials than he has for his own as­
sociates the Members of Parliament 
or the Members of any Legislature.

I may mention in this connection 
what disadvantage we had for want of 
funds. A certain gentleman named Shri 
Nidhiram Das has devoted his entire 
life to the silk industry, spent his life 
in inventing three spinning wheels, 
one for spinning cotton, one for spin­
ning tussore and one more. I have 
moved the Central Silk Board several 
times for the grant of a certain sum 
of money so that these things could 
be distributed all over India. My hon. 
friend Mr. Mahavir Tyagi himself pur­
chased one of the spinning wheels from 
that gentleman, and he had given a 
trial to the spinij^g wheel, and the 
output of this spinning wheel is much 
greater than the output of any other 
spinning wheel which iias been in­
vented up->to-date. He ha!s also in­
vented a spinning wheel for the manu­
facture of tussore. That spinning 
wheel was sent to Orissa and toBilif** 
and demonstrated there and all those 
who have seen it have marvelled at
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the increase of output from this spin­
ning wheel. The Secretary of the Cen­
tral Silk Board went to Gauhati and 
himself saw the experiment being 
made, but he was handicapped for 
want of funds. What he did was to 
purchase a certain number of spinning 
wheels from him and distribute them 
in different parts of India. But that 
gentleman has spent all his fortune 
for improving the spirming wheel and 
h^ has *no factory to manufacture 
them. He has been granted a certain 
sum of money by the Government of 
Assam which is very small and which 
does not help him at all. What I was 
saying in this case was that a lakh of 
rupees be granted to this man for the 
improvement of the spinning wheel 
and for its distribution throughout 
India. If the Government had under­
taken to start a factory and distribute 
these spinning wheels, I think in India 
the increase in output of silk would 
have been several times more than 
what it is. But, how can the Central 
Silk Board give one-fourth of its funds 
to a particular State or for any parti­
cular invention? Unless Government 
earmarks that grant for that purpose, 
the Central Silk Board is quite help­
less in the matter. And the Central 
Silk Board was several times asked 
to come and see the place The prede­
cessor to the present hon. Minister had 
once upon a time given an engagement 
that he would go and see these spin­
ning wheels in Gauhati on a certain 
date at a certain time, but unfortu­
nately, he could not do so. So. what 
is wanted is not greater attention 
through an official Vice-Chairman, but 
greater attention, greater interest from 
the Chairman himself, from the Minis­
ter himself. The Minister has to think 
whether it is worth while for this 
country to have a larger output of silk 
or whether it is not worth while: whe­
ther it is better for the Government 
to pay more attention to the cotton 
textile industry, and not to the silk 
industry. If the latter is the view 
which is entertained by the hon. Minis­
ter, then it is better not to have the 
Silk Board at all. Let us give our at­
tention to silk after this emergency 
is over. But If we really want the 
Silk Board, if we want to foster the 
indigenous silk industry in this coun­
try, he should himself take interest. He 
should not introduce this ill-feeling 
between officials and non-officials by 
his preference openly in this House of 
an official in place of a non-official. 
Could not any elected non-offldal 
from this House who is quite compe­
tent, hold the office of Vice-Chairman? 
When the funds of the Silk Board are 
so low, why should we appoint an 
official as Vice-Chairman whose pay 
will nerhaps be not less than Rs. 2,000 
per month. Rupees two thousand so

far as the Silk Board is concerned, is 
not a small sum. Twenty-four thou­
sand rupees a year is not small. And 
that function can be very well carried 
on by an elected member either of 
this House or of a Legislature.

Then, another thing which is a great 
menace to the silk industry in this 
country is the import of artificial silk 
and the mentality of our fashionable 
young womien who want to change 
their silk, their clothes, their dress, 
their sarees very frequently. I tell 
you one thing: the silk which is pro­
duced in Assam is durable practically 
throughout one’s life. It is not torn 
easily, and it has to be worn practi- 
call5̂  all one’s life. Now. the fashion­
able young women do not like to have 
durable silk at all. They want’ silk 
which can be changed twice a dav. 
They do not want any durable silk. 
The point at issue before the Board 
would be whether durable silk or the 
artificial silk is to be preferred. After 
all. it is the voice of the women that 
matters, and they are practically in a 
great majority preferring the flimsy 
silk. Of what use then will be the 
indigenous silk? I do not know whe­
ther the hon. Minister has seen the 
moonga silk......

Shri T. T. Krlshnamachari: I have
not.

Shri R. K. Chaudhury: Mahatma 
Gandhi, after examining this silk, said 
in Gauhati that this moonga silk is 
the finest woven silk that he had seen 
in India. This silk is very durable, 
and every time it is washed, it be­
comes more and more golden in colour, 
and does not develop any verigated 
pattern of colours. I have seen that 
in sarees nowadays,—even in the 
dresses of Members of Parliam ent- 
all sorts of designs and fiowers etc. in 
all sorts of colours. But the moonga 
silk preserves its goldei> colour. 
Therefore, I submit that if you really 
wish to foster the silk industry, do 
not allow our indigenous silk to be 
pushed out of the market by artificial 
silk. My hon. friend Mr.. Jhunjhun- 
wala made a complaint the other day 
that in Bhagalpur, silk was gradually 
being ousted from the market, be­
cause of the import of a large quan­
tity of , artificial silk. This artificial 
silk does not last long, and so the 
women can change their dresses very 
frequently. I would most respectfully 
appeal to this House and also to the 
hon. the Minister that we must once 
and for all decide that we should have 
indigenous siiK. Then we have to 
take measures to protect our silk in­
dustry against the imported artificia. 
silk. We have to do propaganda about 
our indigenous silk, and educate our
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people in this behalf. We have also 
to impress on them the durability of 
the imiUBenous silk: We should not 
yield to the temotation of havinj? fre^ 
quent changes in dress, by having re­
sort to these artificial silks.

Once again 1 have to oppeal to the 
hon. the Minister to amend this 
clause in the manner 1 have suggest 
ed. Let us give the Board once again 
a chance to exercise their own option 
as to whether they will have a non­
official Vice-Chairman or an official 
Vice-Chairman.

Dr. M. M. Das (Burdwan—Reserv- 
ed—Sch. Castes): The Bill before the 
House is a small amending Bill, but it 
is destined to serve a very important 
purpose. It seeks to amend the two 
provisions of the parent Act, namely 
the Central Silk Board Act of 1948, 
by which the Government of India 
assumed full control and responsi­
bility for the raw silk industry in this 
country. A cess was imposed. «and the 
Central Silk Board and its Standing 
Committee. . .

Mr. Chairmjui: May 1 bring it to
the notice of the hon. Member the 
fact that the present Bill is more or 
less confined to the constitution of the 
Central Silk Board. I quite under­
stand that the hon. the Speaker, while 
in the Chair, said that anything rele­
vant to this Bill may be said. But at 
the same time I think we have had a 
fairly good discussion about the im­
port of silk etc., the general state of 
the silk industry etc. I would advise 
hon. Members therefore to confine 
themselves, as far as i>ossible. to the 
composition of the Board which is the 
main subject-matter of this Bill, so 
that the same points may not be urg­
ed over and over again.

Dr. M. M. Das: I am speaking about 
the Board itself. A cess was impos­
ed. '

Mr. Chairman: I do not want to in­
terrupt the hon. Member. But let him 
confine himself to the limits I have 
suggested.

Dr. M. M. Das: A cess was im­
posed. . .

Shri T. T. Krishnamachari: No cess 
was imposed, although it can be im­
posed.

"Dr. M. M. Das: And the hon. the
Minister of Commerce and Industry 
was the Chairman of the Board. Al­
though four years have nassed since 
this Central Silk Board came into exis­
tence, yet the condition of the sflk 
industry in the country has neither

improved nor stabilised. On tha 
contrary, as has been stated in the 
Statement of Objects and J^asons» 
this industry has been placed in very 
difficult circumstances. Apparently 
the Central Silk Board, which the 
original Act had created, has failed 
absolutely to disdiarge its functions 
adequately and satisfactorily. This 
failure on the part of the Board has 
been ascribed to two reasons in the 
Statement of Objects and Reasons. One 
is that the hon. the Minister of Com­
merce and Industry, who is the ex­
officio Chairman of this Board could 
not attend the meetings of the Board 
regularly, due to his other pre-occupa­
tions, and secondly the Vice-Chairman 
was a member elected by the Board, 
and not appointed by the Government, 
and so he could not discharge his func­
tions entrusted to his responsibility. 
These are the only causes that are 
responsible for the deplorable condi­
tion of the silk industry in our coun­
try today.

As has been mentioned by many 
hon. Members, the import of large 
quantities of foreign silk, especially 
Japanese, and the rampant specula­
tion on artificial silk, have their reper­
cussions on the price and the demand 
for raw silk in the home market. 
Mysore, which is the largest silk pro­
ducing State in India, has asked the 
Central Government to impose quanti­
tative restrictions on the import of silk. 
Our annual consumption of silk as 
determined by the Tariff Board is 
aJbout fo u r  m illion pounds, w hereas 
ou r annual p roduction  is 2*1 m illion 
pounds. So there is a real necessity 
for the import of silk from foreign 
countries. But the quantum of im­
port has to be calculated. In order 
to do that, we must take into consi­
deration the fact that the substitution 
of natural silk by artificial silk is in­
creasing daily in this country.

In the Statement of Objects and 
Reasons, it has been said that in order 
to place the industry on a stable 
foundation, it is necessary that the 
Government should have a more effec­
tive vofce in the control exercised by 
the Board over the industry. A brief 
reference therefore to the various fac­
tors that have made it imperative for 
our Goveniment to assume greater 
control over this industry may not be 
Irrelevant or impertinent. The silk 
industry is one of our very ancient 
and important industries. It gives a 
valuable Income to thousands of poor 
cultivating families in different parts 
of the country, it saves a substantial 
part of our foreism exchange, and it 
provides our armed forces ^ i t h  a
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v « y  imoortant neceasity, nam dythe 
parachutes. The silk industry all 
over the world has one aspect of its 
own which makes it imperative for 
our Government to assume greater 
control over this industry. In every 
silk producing country, whether it is 
Japan, or India, the production of raw 
silk is a subsidiary industry of the 
poor peasant. Raw silk cannot be pro­
duced on a large manufacturing scale 
in factories. When I say that raw 
silk cannot be produced in factories,
I mean that it will not be remunera­
tive at all to produce raw silk in fac­
tories. The cost of production of raw 
silk in factories will be too high to 
stand in competition with the silk 
manufactured by cottage industries. 
The production of raw silk is suitable 
only as a subsidiary industry for 
peasant families who grow mulberry 
aiid rear silk worms in their own 
fields. Sericulture or the production of 
raw silk cannot be taken up by highly 
industrialised countries, because peo­
ple tiiere firrd more remunerative oc­
cupations in their mills and factories. 
This is the reason why the raw silk 
industry cannot be taken up by coun­
tries like the United States of America. 
Thus the production of raw silk is al­
ways and everywhere the industry ol 
the poor cultivator. It cannot im­
prove, it cannot flourish without the 
artive help and active participation of 
our Government. Not only in our 
country, where the primary producers 
of raw silk are poor and illiterate, 
even in countries like Japan the im­
provement of this silk industry is 
dirt^ctly proportional to the help and 
active participation of the Government 
received by them.

Mr. Chairman: May I suggest . to 
the hon. Member that all these pomts 
are only remotely relevant and the 
only point thar arises directly out of 
the Bill is the composition of the 
Board? The Speaker had already 
held that these points were remotely 
relevant. It will be better to reserve 
these observations for some other oc­
casion.

Dr. M. M. Das: Sir. I was only men­
tioning the factors which have made 
It necessary for our Government to 
take greater control of the industry. 
An3^ay , there is another point which 
has no doubt been mentioned by some 
other hon. Members which I beg to 
place before the House and to which 
j wish to drnw the attention of the  ̂
Government. The greatest enemy of 
the s’lk inHustrv in our countrv today 
U the artificial silk or rayon. The 
irice of artificial silk is very low com- 
?ared to that of natural The
weavers In manv case<̂  «s
silk as the woof and natural silk as 
the warp. Sareea are thus made
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cheaper and they find a 
in the country. Thus d em a^
natural sUk is reduced. Th« 
the fabric of very low durability and 
it is sold in the market as a pure siJi 
product. The consumer is thus cheat­
ed and when he pays the price of the 
pure stuff, he gets a less durable stuff. 
The result is that the customer is in­
clined to buy less and less ^ o u n t  of 
silk Koods. This is a very taportM t 
matter to which I want to waw tne 
attention of th e  Goveirnment. The p c ^  
tion is just the same as the adult^a- 
tion of pure ghee with ronospati. My 
suggestion is that the Government 
should impose a ban upon the weav­
ing of artificial silk with natural silk.

Before I conclude I beg to make one 
more submission to our 
Government want a more ^ecfave 
control over the affairs of tee 
Board and the Silk industry. We have 
no objection at aU to that. But what 
we do expect from our G ^ rn m e n t 
is that they should do everything to 
their power to improve the s In­
dustry of our country. The silk ^  
dustry has got a great future in 
country and it is capable of sol^^ig 
many Important and pressing e ^  
mic problems in our ru^^ 
esoecially of the lower middle class 
and the cultivators. I support the 
motion. • ,

The Mintater o f ^
Affairs (Shri Satya Narayan Sinha). 
I beg to move:

“That the question be now put.”
Mr ChalrmaJi: I think there has

been ‘ suflBcient discussion so t ^  as 
this small Bill is concerned. Ther^ 
fo re . I  a c c p o t th e  m o tio n  for closure.

The question is:
“That the question be now nut.” 

The motion was adopted.
Sbrl S. N. Das (Darbhanga Central): 

Before the hon. Ministetr replies. I 
would like to ask one question— 
whether th e  opinion of this ^ a r d  was 
t a k e n  on th is  point regarding the 
official Vice-Chairman and whether 
the r e p o r t s  of this Board and other 
commodity Committees are suppued 
to Parliament Library or not. and »  
not. why the reports are not supplied.

Shri T. T. Krlshnamachari: I tim
sorry to have taken uo the time of 
the House over this fimocuous mea­
sure. It seems to have aroused a cer­
tain amount of heat and also a cer­
tain amount of interest. A question 
was asked by my hon. friend ^hm d 
whether I had taken the opinion of 
the Board. My whole complaint is 
that the Board does not function It 
met a year back. As my ho/i. friend 
said, the Board was to meet at a
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very delectable place called Sri­
nagar, not havinK been before to 
Srinagar, 1 would have taken the op­
portunity of attending the oieeting, 
but I felt Parliamentary work was 
more important than attending the 
meeting of the Silk Board at Sri­
nagar. 1 hope 1 will be able to visit 
Srinagar sometime before my life 
comes to an end. The Board does 
not function. Whom am I to ask? 
How can I consult the Board about 
this? The whole idea is that the 
Board has not functioned, it does 
not function and so we thought at 
least we could make the Standing 
Committee function. The idea really 
is that the Vice-Chairman is nominat­
ed by Government and he will be in 
the Standing Committee. The Stand­
ing Committee would meet and would 
function. The hon. Mr. Rohini Kumar 
Chaudhuri—he has gone away now— 
asked ‘Why should we not have non­
officials?’ The non-ofiicial may be 
somewhere in Assam and the Stand­
ing Committee will meet in Delhi or 
Bombay. He would not be able to 
come to the Standing Committee 
meeting. The whole thing is so hojr- 
rible that I would rather bring in a 
motion to repeal the Act! The Silk 
Board cannot be allowed to ontinue 
in this moribund state. My idea real­
ly for the time heinf is to make my 
Textile CommissioneT the Vice-Chair­
man and to shift the Standing Com­
mittee office to Bombay and ask him 
to put some life into this particular 
Board and to help this industry in a 
small measure. If hon. Members do 
not want it, well the responsibility 
for the industry languishing will be on 
them and not on my head.

A number of questions were rais­
ed, It was asked whether a cess was 
levied. No cess has been levied. The 
accounts of the Board are regularly 
audited by the Deputy Accountant 
General under rule 12 of the rules 
prescribed. For the time being, im­
port of the staple fibre, raw silk, has 
been kept in abeyance. We have not 
yet announced the Policy. Until there 
is a further study in regard to the 
needs of the relevant industries, I do 
not propose to permit import. But per­
haps if the industries are kept clos­
ed— for instance. I am told that the 
art silk industry is kept closed end 
they manufactured about 300 million 
yards of cloth every year ^nd employ­
ed somewhere about 40.000 to 50.000 
workers—I might be compelled to 
allow imports, but in any case at the 
moment they are all matters which 
are being examined.

come back again, a number of 
hon. Members have made a lot of use­

ful suggestions and I have taken note 
of all of them and if Government are 
to exercise, some kind of control over 
this Board and reform its method ot 
working, the suggestions that hon. 
Members have made will be useful­
ly noted and I can assure hon. Mem­
bers that these suggestions *wlll be 
considered and, as far as possible^ 
utilised.

My hon. friend. Mr. Arun Chandra 
Guha. raised some very vital issues 
in connection with Boards functioning 
under Acts of Parliament under my 
Ministry. I recognise the force of 
his criticism. In fact, it would be my 
ambition to relate the working of these 
Boards somehow to supervision of 
Parliament in future. I cannot make 
any promise at the moment, but my 
mind is running on these lines, that 
the reports must be placed on the 
Table of the House. Of course, these 
reports are sent to the Library; I shall 
in future place these reports also on 
the Table of the House. .

Shri A. C. Guha: The reports were 
not available in the Library. I com­
plained and they were sent only 
yesterday afternoon and I find them 
this morning.

Shri T. T. Krishnamachari: I re­
cognise in this particular instance the 
reports came only yesterday, but that 
again shows that the Board has not 
been functioning properly.

There is another remark of my hon. 
friend. Mr. Rohini Kumar Chaudhuri, 
that the Board has been functioning 
properly. It meets once a year. The 
Standing Committee is supposed to 
meet twice a year and it has not met 
the second time during the current 
year. If the industry is going to be 
helped by keeping this Board in this 
moribund condition, the House can 
well understand what will happen to 
the industry.

Shri R. K. Chaudhary: On a point
of information. Sir. If the report has 
not come, is the Vice-Chairman 
responsible for that or the members of 
the Board, or is the Secretary 
responsible?

Shri T. T. Krishnamachari: The
question really is that we want to 
bring home the responsibility to some­
body, and we can only bring it home 
to an official, not a non-official. Non­
officials are above any kind of 
responsibility—in most Boards I am 
sorry to say they are decorative. I 
do hope when we reconstitute the 
Board members will take a little more 
interest. But we can bring home the 
responsibility only to an official. That 
is why for one year at any rate we 
propose to try this. If it proves
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successful, well, we might try it for 
some time more. If it doeg not prove 
successful I shall certainly appoint a 
non-official and allow the Board to 
languish. It is not a question of my 
being wedded to a particular idea of 
bringing an official into it. I want 
to do some good to this industry.

Well, that seems to be the answer 
in regard to the various questions put. 
But in regard to further amendments 
that may be necessary, I have said 
before in another connection that I am 
examining the entire question. Even 
if the Silk Board Act has to be 
amended in some measure perhaps as 
I may have to amend the Coffee 
Marketing and Control Act and the 

Rubber Production Act also, we will 
probably bring forward the amend­
ments together—we will put them 
together in one Act. I shall then tell 
the House how we propose to improve 
the working of the Board, but the 
matter is under examination. But I 
thought the present amendment was 
rather urgent particularly because of 
the insistence by hon. Members that 
more attention should be given to this 
industry by Government—an insistence 
which I thought had substantial basis 
on facts. I need not go further into 
this matter but I do hope that if the 
House approved of It some good will 
result out of this to the silk industry.

Shri A. C. Guha: May I know
whether the Board has taken any steps 
in the direction of technical and 
economic research and for testing and 
grading the raw silk? Those are the 
two important functions of the Board.

Shri T. T. Krishnamachari: I have
a summary of what the Board has been 
doing. It made certain recommenda­
tions to Government. It has imported 
5 'jmj machinery from Japan. A batch 
of three Indian seri-culturist officers 
from Madras, Mysore and Bengal 
were sent to Japan at the sugges­
tion of the Board. Twenty thou­
sand saplings of different varieties 
of mulberry plant have been imported. 
They have three technical inspectors 
affording practical technical assistance 
and guidance to mulberry and non­
mulberry silk-growing States. So far 
as any research is concerned, I cannot 
find any evidence in any record that 
is produced before me, but as I 
said I am quite willing to concede the 
matter is entirely unsatisfactory.

Mr. Chairman: The question is:
“That the Bill further to amend

the Central Silk Board Act. 1948, 
be taken into consideration.

The motion was adopted.
Clause 2. (Amendment of section 4 

etc.)
Shri M. S. Gnnipadaswamy: I am

not moving my amendment.
Shri T. T. Krishnamachari: May I

suggest that if the hon. Member, Mr, 
Gurupadaswamy moves his amendment 
to make ‘‘two” into “three” Members of 
the House of the People, I would wil­
lingly accept it.

Shri M. S. Gurupadaswamy: I beg
to move:

In page 1, line 8, for “two 
persons” substitute “three persons”.
Shri T. T. Krishnamachari: I ac­

cept the amendment, Sir.
Mr. Chairman: The question is:
In page 1, line 8, for “two persons’̂  

substitute “three persons”.-
The motion was adopted.

Mr. Chairman : The question is :
“That clause 2. as amended, stand 

part of the Bill.”
The motion was adopted.

Clause 2, as amended, was added ta 
the Bill.

Clauses 3 and 4 were added to the Bill,
Clause 1 was added to the Bill.
The Title and the Enacting 

Formula were added to the Bill.
Shri T. T. Krishnamachari: I beg to

move :
“That the Bill, as amended, be 

passed.”
Mr. Chairman: The question is:

’‘That the Bill, as amended, be 
passed.”

The motion was adopted.

RESOLUTION RE BERNE CONVEN­
TION FOR PROTECTION OF 
LITERARY AND ARTISTIC WORKS
The Parliamentary Secretary to the 

Minister of Education and Natural 
Resources and Scientific Research (Shri 
K. D. Malaviya) : I beg to move :

“This House approves the Berne 
Convention for the protection of 
Literary and Artistic Works, as 
finally revised at Brussels on the 
26th of June. 1948 and signed by
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the representatives of the Govern­
ment of India and of the Govern­
ments of certain other countries, 
and is of the opinion that the said 
Convention should be ratified by 
the Government of India.”
Mr. ChairmaB : Resolution moved :

‘This House approves the Beme 
Convention for the protection of 
lite ra ry  and Artistic Works, as 
finally revised at Brussels on the 
26th of June, 1948 and signed by 
the representatives of the Govern­
ment of India and of the Govern­
ments of certain other coimtries, 
and is of the opinion that the said 
Convention should be ratified by 
the Government of India.**
Sardar Hukam Slurb (Kapurthala- 

Bhatinda): 1$ he not going to tell us 
what it is about. Sir?

Shri K. D. Malaviya: This is vrith
regard to the revised Beme Convention 
passed in June. 1948. The revised 
Convention widens the scope of the 
expression “Literary and Artistic 
Works”. As knowledge advances it is 
felt that the scope of the expression 
“Literary and Artistic Works” needs 
expansion and hence the Rome Conven­
tion of 1928 was revised in 1948 at 
Bmssels. We were signatories to that 
1948 Convention and we are now 

{peeking the approval of the House for 
the revised Convention. Immediately 
after this the Government of India will 
ratify the revised Convention and after 
that the Copyright Act of 1914 will need 
amendment. For that we will again 
<rome to the House.

Shri A. C. Goha (Santipur): The nota 
supplied to us by the Department is 
awfully meagre. We have not been told 
how many countries have ratified this 
Convention, how many are signatories 
to i t  and whether the protection of 
literary and artistic rights conferred by 
this Convention will be applicable to 
all countries. At least as regards our 
neighbouring countries, to whom some 
of our literary and artistic works can 
go very easily, we ought to be given 
some idea as to how our rights will 
be protected. The Minister should take 
note of this and ought to provide full 
information before the House ratifies 
this Convention.

The Convention itself is welcome. At 
the same time it shouid not act in any 
way as a restriction on the spread of 
learning and knowledge. I can appre­
ciate the idea of protecting these rights, 
but it ?bould not be made a capital 
investment or a vested interest, liven 
quotations and collections from certain 
books are prohibited and to that extent 
it  is a restriction on the spread "of
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knowledge. For instance, an author 
here may not quote from an author 
in the UjS.A., England or Germany or 
may not bring out an anthology. 
Previously, the U.S.A. was not bound 
by any such Convention. I want to 
know the present position. We should 
have more information before we may 
agree to this resolution.

Shri K. D. Malaviya: I quite 
sympathise with my hon. friend. 
Although the notes supplied may not 
be very exhaustive they do indicate one 
thing, that the rights of authors 
and artists are not restricted in the 
sense in which the hon. Member means 
i t  The revised Convention not merely 
has not interfered, but as a matter of 
fact the policy is to give as much 
protection as possible to local nationals.

Shri A. C. G uha: For how many 
years the proprietary rights will conti­
nue and whether the inheritors will 
continue to enjoy those rights—these 
two points require clarification.

Shri K. D. Malaviya : I speak subject 
to correction, but the rights will be 
protected for fifty years.

Shri A. C. G oha: Fifty years during 
life-time, or after death?

Shri K. D. Malaviya: As far as
I remember, after death.

The main object of the revised 
Convention was to include arts and 
works which till 1928 had not been 
included in it or were inadequately 
mentioned. As I said, after this 
revised Convention is ratified, the 
Copyright Act will have to be amended 
and for that we shall approach the 
House again.

1 1  A . K .

Shri A. C. Guha: Who are the
signatories to this convention?

Shri K. D. Malaviya : I'here are about 
29 countries who are signatories and 
many more who watched the proceed­
ings as non-participating nations. I 
am not quite sure about neighbouring 
countries, but some of the countries 
a re : Greece, Hungary, Ireland, Italy, 
Lebanon, Denmark, Canada, Belgium, 
Austria, Morocco, Switzerland and 
Yugoslavia.

Mr. Chairman : The question is :
“This House approves the Beme 

Convention for the protection of 
Literary and Artistic Works, as 
finally revised at Brussel on the 
:mh (if June, 1948 and signed by 
the representatives of the Govern-
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inent of India and of the Govern­
ments of certain other countries, 
and is of the opinion that the said 
Convention should be ratified by 
the Government of India.”

The motion was adopted.

COMMISSIONS OF INQUIRY BILL
The Mlaitter ef Home Affairs aad

^ ^ t e s  (Dr. K atjtt): I beg to move :
“That the Bill to provide for the 

appointment of Commissions of 
Inquiry and for vesting such 
Commissions with certain powers, 
as reported by the Select Com­
mittee, be taken into considera­
tion.”
I am happy to think that the report 

of the Select Committee is an almost 
unanimous one. Hon. Members would 
l^ve seen by a perusal of the rejwrt 
(hat the Select Committee has scrutinised 
almost every single provision of the Bill 
with the utmost care and has made 
numerous changes which were un- 
anihfiously accepted. The object of the 
Bill as I brought it forward was to meet 
an obvious inconvenience. Two or 
three years ago, a Committee was 
appointed to enquire into certain 

. matters relating to the sugar industry 
and the Chairman who was a retired 
fudge of a High Court said that he had 
not received suflRcient cooperation and 
he had been unable to examine witnes­
ses or call people before him to give 
relevant Information. Thereupon, after 
a very careful examination of this 
matter, it was thought desirable that 
instead of having ad hoc legislation in 
relating to every Inquiry Commission 
it might be more convenient to introduce 
some legislation which could be appli­
cable to all Commissions of Inquiry and 
t̂) authorise the Commissions to 
examine witnesses and take certain 
additional steps which invest them with 
certain powers of a civil court. With 
that object the Bill was introduced.

It was pointed out in the course of 
discussion on the motion for considera­
tion before the Bill was sent to the 
Select Committee that there were 
enquiries and enquiries and there were 
committees and committees and it may 
not be convenient, nor would it be 
expedient, to vest every single commis- 

^ o n  and committee of enquiry with the 
powers which this Bill purports to 
confer upon those committees and there­
fore some distinction ought to be made. 
Now that particular point of view has 
been given effect to by the Select 
Committee and the House wo^d now 
observe that the Bill makw it clear 
that the Act would aply apply to thow 
commissions which fifre sP^cific^ly 
appointed under clause 3 of the Bill 
and the appropriate Government
117 P.S.D.

which would be either the Central 
Government or the State Government, 
will in notification appointing the com­
mittee say clearly that this was a 
commission appointed under clause 3 
of this particular Bill send thereupon 
certain powers which are specified 
in clause 4 of the Bill would auto­
matically vest in the committee.

In the Bill as it was originally 
framed these powers included the 
power to send for witnesses, to examine 
them on oath, to send for documents 
and records from public offices and 
also to compel people to give infor­
mation. There wars also the power 
of searching and seizing documents 
from any premises. A point was made 
out that while there might be no 
objection to the power to examine 
witnesses, the power to compel people 
to give information and the power 
to direct searches and seizures was a 
little more peremptory and. therefore, 
required further consideration and 
every committee should not have that 
power. Now the Select Committee has 
also given effect to this view and it 
is clearly provided that while under 
clause 4 of the Bill the power to sum­
mon witnesses and examine them 
would vest in every committee, the 
additional powers which are referred 
to in clause 5 of the Bill, namely, the 
power to compel people to give infor­
mation and power to direct searches, 
would only be available if the appro­
priate Government, in the notification 
appointing the committee specifically 
says that the committee concerned 
would have also these powers and I 
am sure that the appropriate Govern­
ment would see to it that the additional 
powers mentioned in clause 5 of the 
Bill would only be granted in ap­
propriate and proper cases, particular­
ly to those commissions, which are pre­
sided over by persons of high-status 
such as retired Judges of the High 
Court who may be trusted to use those 
powers in proper cases. Now that is 
provided for by clause 5 of the Bill.

Then there are certain minor 
matters. As the House is aware, the 
power to appoint commissions ofen-
Suiry are included in List I, that is 

le Union List, and List III which is 
the Concurrent List. In List III power 
Is given both to the Centrfifl Govern­
ment and to the State Governments to 
make enquiries or direct enquiries to 
be made by committees in relation to 
matters exclusively within the cogni­
zance of a State, namely in List II and 
also to such matters iticluded In List 
III, the Concurrent List. The result 
is that the Central Government is em­
powered to direct an enquiry into 
pract'carlly all kinds of matters any­
where throughout India, whila the
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State Government is limited to Hie 
exclusive List II and the Concurrent 
List III. Now the Bill, as framed, 
said that the State Gk)vemments 
could not direct an enquiry in a caae 
in which the Central Government has 
also directed an enquiry and it would 
not do so for a period of two yeaers. 
It was thought that this restriction 
was not proper or reasonable, because 
the State Government is really primari­
ly reponsible for the conduct of affairs 
in its own jurisdiction. Now that has 
been removed and it is now quite 
cleady laid down that if a committee 
is already making an enquiry into oar- 
ticular State matter, that is appoint­
ed by the State Govemmwit, then 
the C e n t^  Government would not 
intervene by appointing another com­
mittee of enquiry, unless it is a matter 
which concerns several States, nor 
would the State Government appoint 
a committee of its own if it is a matter 
in which the Central Government has 
already appointed a committee. We 
do not want two rival committees or 
two parallel committees to function 
and enqu^e into one and the same 
matter at one and the same time. 
T^ere is no objection if a State Gov­
ernment thinks that an enquiry made 
bv a committee appointed by the 
Central Government has not quite 
been very full or comprehensive, or 
there are some loopholes left, to its 
a i^ in tin g  a committee of its own 
later on. after the Central Government 
Committee has concluded its labours. 
That has been made quite clear in 
the definitions in clause 2 and also in 
clause 3.

A minor point was made that we 
do not want these committees of en­
quiry to function and continue to func­
tion for an indefinite point of time. 
We have now made it quite clecfr that 
in the notification appointing the com­
mittee. as is generally done even now 
the Government of the State would 
mention the date by which it is ex­
pected that the committee would con­
clude its labours. Of course, under 
the rule making power, power would 
be taken by the appropriate Govern­
ment to extend the time limit in suit­
able cases, if an application is made 
by the commission that they have not 
been able to conclude their labours 
within the time prescribed by them 
owing to some important reasons.

Then comes this question of com­
pelling the disclosure of information. 
Objection was taken on the ground 
that it might be a matter of privilege 
and the witnesses might not be able 
to give information. Now the posi­
tion stands thus. There may be a 
privilege and it may be open to the

person concerned, in several cases, to 
choose not to commit, not to claim 
privilege. I have got a ri^ht to ask 
a question. It is the privilege of a 
witness in suitable cases either to 
answer that question or to claim pri­
vilege and that has been made quite 
clear, as hon. Members would see, i^ 
clause 5(2), namely that while infor­
mation may be sought for. it would 
be open to the person concerned, if 
he chooses to do so, to claim the pri­
vilege under any law for the time 
being in force.

Then there was another minor point 
made. I do not know why very great 
fear was expressed that searches 
might be made by junior officers like 
inspectors or sub-inspectors. We have 
tried to allay all those apprehended 
fears by providing in sub-clause (3) 
of clause 5 that a search can only 
be made under the orders of the com­
mittee by a gazetted officer and he 
should conduct the search in so far 
as the provisions of section 102 and 
103 of the Criminal Procedure Code 
are applicable. The House would re­
collect that these two sections prescribe 
that the searching officer shall have 
available to him the presence of 
two search witnesses and that 
he shall make Immediate inventories. 
At the same time these sections con­
fer upon him powers to break open 
certain locks; if the premises are in 
possession of women folk then he will 
take suitable action to see that they 
are not in any way molested. So we 
have made that prefectly clear.

Clause 11 is important. As I said, 
the object of the Bill is now being 
made quite distinct that it is 
not to apply to every commission or 
every committee of enquiry at large. 
It can only be made applicable to 
that commission which is appointed 
specifically under clause 3. But then 
power is taken under clause 11 th^t 
a committee may have been appointed 
originally, not under clause 3, but 
afterwards, while that particular com­
mittee is functioning, reasons are dis­
closed why it should be necessary to 
invest that particular committee with 
these powers prescribed for a com­
mission appointed under clause 3; then 
power is given to the appropriate Gov^ 
ernment to invest' that particular 
committee also with the powers of 
a commission appointed under clause 
3, if it becomes so necessary. This 
Is the gist of the matter.

I find that there are a fairly large 
number of notices of amendments. I 
find that there are about twentysix 
amendments. I must say I confess to



4779 Commissions of 29 JULY 1952 Inquiry Bill 4780

my innocence about this matter. I 
thought we had discussed this matter 
in the Select Committee at very great 
length and considered every single 
point of view. and tried to meet it. 
The House would see that the com­
mittee was a very strong Committee 
and practically it is a unanimous re­
port. So I thought that the Bill would 
go through without really any further 

discussion. I cannot possibly take 
objection to any notices of amend­
ments. All hon. Members have got 
a right to press their view-points. 
But 1 do suggest that the Bill as it 
has now emerged should be considered 
to be workable and should be con­
sidered. from the point of view of 
hon. Members opposite, to have been 
considerably improved and should 
therefore, go through without any 
further expenditure of time over it.

Mr. Chairman: Motion moved:
“That the Bill to provide for the 

appointment of Commissions of 
inquiry and for vesting such Com­
missions with certain powers, as 
reported by the Select Committee, 
be taken into consideration.”

Shri M. S. Gurnpadaswamy (My­
sore): The hon. the Home Minister just 
now said that it is a workable piece of 
legislation. With due reverence to 

^what he has said I beg to submit that 
it is not so workable. I draw your 
particular attention to one or two sig­
nificant matters which the Bill has 
touched upon. My first point is that 
the Bill seeks to include the subjects 
which come under the purview of the 
State List as matters that can be in­
quired into, and the C entral Govern­
ment is empowered to appoint com­
missions of inquiry to inquire into 
the subjects which fall under the pur- 

wiew of that State List, and also the 
Concurrent List. I shall not talk of 
the Concurrent List here and shall 
confine my remarks only to the ques­
tion of appointment of commissions 
of inquiry m respect of subjects which 
come under the purview of the State 
List.

Sir, you are aware and the House is 
aware that there are. already mur- 
murings among the public that too 
much of power has been concentrated 
in the Centre and that our Consti- 

^lution-markers have taken away most 
of the subjects from the States and 
transferred them to the Centre. In 
the case of Mysore State, for instance, 
nearly fifteen subjects have been taken 
over from the State and transferred 
to the Centre. So there is a great 
feeling among the Part B and part A 
States that too much of concentration 
of power in the Centre has adversely

affected their interest and it is really 
a fact that the State Governments 
have been reduced to the position of 
district boards and municipalities.

But the present Bill seeks to en­
croach upon even the minimum sub­
jects that have been handed over to 
the State Governments. It seeks to set 
up commissions of inquiry to inquire 
into matters relating to subjects which 
come under the State List I submit 
that this is nothing but an infringe­
ment upon the minimum arutonomy 
that is given to ,or the minimum in­
dependence that is being enjoyed by 
many of the States, and that the Cen­
tral Government or the hon. Minister 
has not taken the opinion of the Gov­
ernments concerned with regard to 
this matter. The draftsman in the 
Central Secretariat has just dracfted 
the Bill and it has been submitted to 
Parliament without reference to any­
body.

Clause (a) under the definitions 
reads: **the Central Government, in
relation to a commission appointed by 
it to make an inquiry into any matter 
relatable to any of the entries en­
umerated in List I or List II or List 
III In the Seventh Schedule to the 
Constitution.” Here, the addition of 
List II is superfiuous and unnecessary 
and is dangerous to the autonomy of 
the States. Suppose the States refuse 
to co-operate with the Centre in mat­
ters of inquiry, then what action the 
Government contemplates to take I 
want to know. I feel that in order to 
protect the autonomy of the States and 
with a view to give greater scope of 
freedom to the State Governments in 
their own matters, it is better not to 
add the State List xmder this. I will 
just cite an example to make my 
point clear. Land revenue is a State 
subject. Suppose a commission of in­
quiry is set up by the Centrafl Govern­
ment and the State Grovernment does 
not want to hold an inquiry about that 
matter. Then it leads to a lot of 
friction between the Centre and the 
State, and the peace in the land so 
far as this matter is concerned will 
be upset. So, instead of facilitatini? 
the smooth working of administration 
it will rather encourage friction bet­
ween the Centre and the States. It is 
not advisable to encourage such a 
tendency.

Further the Bill contemplates to set up 
a commission of inquiry by the execu­
tive authority. Of course, power should 
be given to the executive authority 
to set up commissions of inquiry 
but the subject matter which should be 
inquired into by the commission of 
inquiry should not be decided by the 
executive authority. I feel that this Is
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a matter which should appropriately 
come under the purview of the legis­
lature. Unless there is a resolution by 
the House of the people and the Council 
of States that there should be an in­
quiry on a particular matter, the Gov­
ernment should not proceed with the 
inquiry. Government’s duty or con­
ce it should be confined to the appoint­
ment of a commission of inquiry and 
should not extend beyond that. So 
the subject matter to be inquired into 
is important, such things should be 
decided by the Houses of the legislature 
and should not be decided by the execu­
tive and that is the right of the sover­
eign Parliament. We have got every 
right to decide which issue should be 
inquired into and which issue should 
not be enquired into. If the executive 
authority arrogates to itself, all the 
power of appointing the commission as 
well as selecting the sublects for in­
quiry, then it is too dangerous a thing 
and the conseouences will be dan­
gerous.

Further there is no clarification in 
the Bill about the methods of inquiry, 
how the commission of inquiry arfter 
being appointed would inquire into 
matters, and whether they should in­
quire into those matters in the open.

Mr. Chairmjui: 1 do not want to 
interfere with the hon. Member's 
speech, but for general information of 
the Members of the House, I would 
draw their attention to rule 98 which 
reads as follows:

“The debate on a motion that the 
Bill as reported by the Select Com­
mittee be taken into consideratioti 
sharll be confined to consideration 
of the report of the Select Com­
mittee and the matters referred to 
in that report or any alternative 
suggestions consistent with the 
principle of the Bill.”
I think that hon. Members would, 

as far as possible, comply with the 
provisions of this rule.

5Hiri M. S. G um padasw am y: I would 
like to draw your attention to clause 3:

“The appropriate Government 
may, if it is of opinion that it is 
necessary so to do. and shall, if a 
resolution hi this behalf is passed 
by the House of the people or, as 
the c a ^  may be. the Legislative 
AssemSly of the State, by notifica­
tion in the Official Gazette, appoint 
a Commission of Inquiry for the 
purpose of making an inquiry into 
anv definite matter of public im- 
Txirtance and performing such func­
tions and within such time as may 
be specified In the notification, and 
the Commission so a p p ^ te d  shall 
make the inquiry and perform the

functions accordingly.’*
I want to omit the words *'may, if 

it is of opinion that it ia necessary so 
to”. Where is the necessity for includ­
ing that? It may be as well omitted.

I was referring to the method of 
inquiry. There is no reference here 
in the Bill that the inquiry is open to 
one and all. If the people are intere^v 
ed in af particular subject of inquiry, 
then they must t>e allowed to come and 
sit there and observe the proceedings 
of the commission of ^qu iry  and it 
should not be conducted in camera and 
in secret. It should be thrown open to 
one and all, unless the interests of 
the State demand such a secret inquiiy 
or inquiry in camera. So let it lie , 
specifically mentioned that the commis­
sion of inquiry will hold the inquiry 
openly and not in secret.

S hri N. Som ana (Coorg): On a
point of order. Sir. I submit that HU  ̂
these matters that are referred to by 
the hon. Member are matters of amend­
ments. I think that these matters will 
come up when we take the Bill clause 
by clause. It would be a waste of time 
if we are to go on with all these amend­
ments that have been tabled already.

Mr. CliaimiaB: I had already
brought to the notice of the Members 
of the House as to how the discussion 
on a motion like this is limited. -I 
think the hon. Member has got certain 
amendments standing in his name and 
at that time he can speak in detail.

Shri M. S. G um padasw am y: I beg
to submit that the hon. Member just 
now said it is a waste of time. I do not 
know how it could be so. It is such an 
important Bill.

Mr. Chairmaii: However the hon. 
M raber may proceed, and make his 
points I think he will confine him«- 
self within the limitations of rule 98.
So far as his amendments are con­
cerned, he will have an opportunity at ' 
a later stage.

8hri M. S. G um padasw am y: I do
not wish to take much of the time of 
tl^  House. I only wish to say that the 
Bill should make a specific provision 
that the inouiries will be conducted in 
the open. Of course, there are amend­
ments to this effect and these amend­
ments mav be included as part and 
parcel of the Bill before it Is enactedr "

The most important criticiam about 
this Bill, as I said in the beginning, is 
that it seems to take away much of ' 
the powers of the State and it seems 
to abridge the autonomy of the State 
in matters which c^me under theSIr 
purview. Moreover, the Grovemment 
has not taken the consent or the 
opinion of the State Goverxunents in 
this matter. Without taking their
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opinion how could we proceed with 
such an important Bill which will affect 
their future relationship with the 
Centre. So I beu to submit that these 
matters may be looked into by the hon. 
Home Minister and proper safeguards 
may be provided with regard to others 
which I mentioned. I also suggest that 

J ^ s t  II may be omitted wherever it 
may occur in the Bill.

Shri A. C. Guha (Santipur): The Bill 
as it has emerged from the Select 
Committee contains certain improve­
ments from the original Bill, and yet 
I feel that are some lacunae here. I 
think that List III should not nave 

k been included to be a subject of in­
quiry by the State Government with­
out the previous consent of the Central 
Government. List III concerns con­
current subjects and as regards these, 

^  think the State Government should 
"^ot have any authority to start an in­

quiry without the previous sanction of 
the Central Government. The previous 
speaker was pleaditig flor provincial 
autonomy in these matters but when 
the Central Government has the over­
all responsibility, even as regards 
matters which fall within List II. I 
think the Central Government cannot 
shake off its responsibility for making 
enquiries under entries enumerated in 
wst II. In the present circumstances, 
I think we should not stress too much 
on States’ autonomy. It is better that 
the authority of the Central Govern­
ment is straigthened and emphasised 
than the autonomy of the States. In 
this matter, we started with a very bad 
legacy. When the Constituent Assemb­
ly first met, we started with an ex­
treme variety of provincial autonomy 
and with the theory of residuary 
powers vesting with the States. After 
'Ibe Partition, the Central Government 
retrieved some of its lost ground and 
now all residuary powers rest with 

I the Centre. So, the logical conclusion 
is that the theory of provincial au­
tonomy has been checked and the 
authority of the Central Government 
has been established and it has to be 
recognised.

During the consideration stage, be­
fore the Bill was sent to the Select 
Committee, a point was made and my 

.^evious speaker also hinted at that, 
that In the U.K. Act it is only on the 
motion of the two Houses of Parliament 
that an inquiry can be iDstituteci. But, 
there it is a tribunal cf Inquiry where­
as here it is ontT •  IWmmission of in­
quiry. The words tribunal and com­
mission have two different connota­
tions and two different implications. 
Moreover that Act was oassed in 1921. 
Since then, we have moved far to­
wards the centralisation of ppwer.

Rightly or wrongly almost all the States 
in the world have been moving to­
wards that. We should concede that, 
particularly when ours is a democra­
tic State with a removable executive, 
the Government should have the 
authority to start an inquiry on 
any matter of public importance. 
During the last three or four years, we 
have heard of so many scandals. Some 
of them might have been real scandals; 
some might not have been really 
scandals. Any how, there is public 
agitation over many matters. There­
fore, it is only just and proper 
that Government should institute in­
quiries and get at the correct state of 
affairs and if necessary proper steps 
should be taken.

But, my complaint is that Govern­
ment have instituted many inquiries, 
but they have not implemented the 
recommendations of these inquiries 
or commissions. In this Bill also, this 
is a big lacuna that nothing has been 
said as regards the intentions of the 
Government on the recommendations 
of the commission of inquiry. At least, 
I would like the hon. Minister to make 
the position of the Government clear, 
as to how they intend to implement the 
recommendations. Our experience for 
the last few years has-been, that many 
recommendations contained in so many 
inquiries have not been implemented 
and in many cases we have not heard 
of any steps being taken. The Econo­
my Committee inquired into many 
things and made elaborate recommen­
dations. Government have not taken, 
practically speaking, any steps. It is 
no use only having inquiries, unless 
Government take some steps according 
to their reports. Even if it is not 
possible to put it in the Bill, it should 
form part of the hon. Minister’s state­
ment as regards the policy of the Gov- 
ernm«it as to how they will treat the 
recommendations of these commissions 
of inquiry.

I do not like that any officer of the 
commission should have the full au­
thority of the commission in any 
matter. Previously, in the Bill as origi­
nally drafted, there was no limit as 
regards the raiUc of the officer. Now, 
at least the Select Committee has put 
a limit to lit. that is, not below the rsenk 
of a gazetted officer. Still, I think 
any officer of that commission should 
not have the delegated authority of 
the commission itself. This is a prac­
tice followed in the case of some other 
previous Acts also, which I do not like 
the Gtovertiment to aicourage. I do 
not think Government can give us this 
assurance thart their officers are like 
Caesar’s wife, beyond all doubts and 
suspicion.
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Shri Symmnandmn Sahaya (Muzafltar- 
pur Central): Do you mean to say that 
all GtRcers are Caesar’s wCves?

Shri A. C. Gaba: I say they cannot 
^ive this assurance. Delegtfting the 
lull authoriity of the commission to 
certain officers is a policy which I do 
not like to be encouraged.

There is one provision as regards 
temporary absence of any member 
and the existence of a vacancy.

The provision is:
“The Commission..........may act

notwithstanding the temporary 
absence of any member or the 
existence of a vacancy among its 
members.”
I think in legal phraseology, the 

smgular also stands for the plural. 
There may be only three members or 
five members even. When it is said, 
^absence of any member’, does it mean 
in the absence of only one, or even 
•In the case of absence of more than 
one member, two or three members, 
the commission will go on? Then it is 
said, 'existence of a vacancy’. Here 
also, the singular stands for the plural. 
Government sho\ild make it dear. What 
would be the number of vacancies 
when the commission should be con­
sidered to be not in existence or not 
authorised to function. Even if the 
Chairman is absent, will the commis­
sion be authorised to function? Gov­
ernment should have the authority to 
nominate another Chairman or the com­
mission will nominate its Chairman for 
a particular sitting. yBut, if the Chair­
man continues to be absent for. some 
time, for some sittings continuously, 
then; in that case, there is no provi­
sion in this Bill for the Government 
nominating another Chairman. I think 
that should also be provided here.

With these few words, I commend 
this Bill and I hope that the hon. 
Minister of Home Affairs will con­
sider the suggestions made by me.

Shri Baiisal (Jhajjar-Rewari): I
consider that this Bill, as has been 
returned to the House by the Select 
Committee, is a definite improvement 
over the Bill that was referred to them. 
Some of us on this side of the H o t^  
find it difficult to cope with the chang­
ing groimds of the Opposition in re­
gard to the various measures that come 
up for discussion before this House. I 
had thought while listening to the 
debate when the Bill was being refer* 
red to the Select Committee in the 
original form, that the Opposition did 
not want a very elaborate Bill and 
Uiat they wanted a Bill to be on the 
model of the UvK. Act. But, today I 
was surprised when my hon. friend

from the opposite side said that the 
Bill did not lay down the procedure 
as to how the Commission would agt.

I thought he did not want, or at 
least the Opposition did not want that. 
Then, he again says in the same 
breath, that the Bill takes away the 
autonomy of the States. I do nor 
know how to reconcile these two 
arguments.

I would not take up the time of the 
House in dealing with those points, 
but I would like to draw the atten­
tion of the .House to the fact that 
the main purposes underlying this Bill , 
are not very new. Most of these 
powers which are sought to be given 
to the commissions that will be ap­
pointed in future, are already there, 
and they have been given to the Tarii^ ' 
Commission under the Tariff Com­
mission Act. The only power which 
is a new power under this Bill is that 
contained in clause 5 (3), but I am 
glad that some of the stings of that 
sub-clause (3) have been removed by 
the Select Committee and certain 
wholesome provisions have been 
made, viz., that when searches will 
be made and books seized, the offi­
cers concerned would have to be 
within the four comers of the pro- 
visions-^of sections 102 and 103 of the 
Code of Criminal Procedure. I think 
this is quite wholesome, but I would 
like the hon. Minister kindly to en­
lighten me on this. The sub-clause 
says:

*'The Commission or any offi­
cer, not below the rank of a gazet­
ted officer.”
Here, I would like that “ The Com­

mission or any officer ” should be qua­
lified as “ The Commission or any  ̂
officer of the Commission”. I would 
not like any gazetted officer to go and 
made searches. I would personally 
suggest that that officer should belong 
to the commission. If that is possible,
I think it will further imporve this 
particular sub-clause of the Bill.

Then, about procedure to be fol­
lowed by the Commission I personally, 
do not think it is necessary to lay 
down any elaborate procedure under 
this Bill. The power as envisaged 
here is quite sufficient and the appro­
priate Government or the Central 
Government, while appointing the 
commission, will lay that down under 
the notification.

Shri Y alla ttiaraa  rPudukkotUi): 
The anxiety of the Government to 
have the benefit of a regular
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enquiry is patent, but the satis­
faction of the desire, must be 
achieved by legitimate means in ac­
cordance with the established princi­
ples of equity, law and also proce­
dure. This Bill—of course, it should 
be in existence, I am not disputing the 
necessity of the Bill—but, when once 

j i t  is put into operation, several diffi­
culties come UP. I have seen that 
in matters of legislation, there must 
be a higher degree of conception and 
a responsible attempt to make a heaa- 
way towards perfection of at least the 
material aspects that we are canvass­
ing. In respect of the difficulties felt 
in the courts, the cost to the litigant, 
the waste of time of the court are ab̂ o 
to be envisaged in the matter of
these commissions of inquiry.

I solicit attention to clause 5 (2); 
^riginally  it was:

“ The Commission shall have 
power 10 require any person to
furnish information on such points 
or matters as, in the opinion of 
the Commission, may be useful 
for, or relevant to, the subject 
matter of the inquiry.”
Now. the Select Committee has

said:
“subject to any privilege which 

may be claimed by that person 
under any law for the time being 
in force.’*
The statement that “ The Commis­

sion shall have power to require any 
person to furnish information on such 
points ” is very vague- On what 
points? Points which are not cover­
ed by the examination of the witness 
in the box? Can the commission be 
expected to elicit and ask the person 
to furnish information on such points 
or matters? How can a person be re­
quired to furnish information? Sup­
pose the person refuses to furnish in­
formation, what is the penal sanction 
for it? Can anybody be forced to 
give information? That cannot be 
done also, unless it be under some 
corner of some definite law.

I make reference to clause 4 (a):
, “summoning and enforcing the 

attendance of any person and 
examining him on oath”.
It is to be presumed now that gver 

and above all matters that are elicit­
ed on an examination on oath, any 
person can be made to furnish infor­
mation on points or matters which in 
the opinion of the commission will be 
useful. So, it contemplates that the 
examination on oath will not make the

enquiry complete. Is the enquiry of 
such a higher grade or more compli­
cated nature than enquiries under the 
Indian Penal Code or any other law 
for the time being. I do not think 
a commission of inquiry can assume 
such a high stage, this being an ex­
peditionary measure, an enabling 
measure for the Government to get 
at certain points. So, when a man 
is examined^on oath, there is absolute­
ly no necessity for the commission to 
require any person to furnish infor­
mation at its own discretion and the 
person cannot be forced to furnish 
information. If he is put on oath, 
there are certain things which should 
guide the deposition itself. But un­
der this clause 5 (2) the discretion 
is arbitrary, and it will not be exer­
cised properly also. So, this clause 
5 (2) must be deleted. If it is there, 
there will certainly be abuse of pow­
er, or if the commission does not 
choose to operate under it, then it is 
superfluous. So, when there is a 
provision under clause 4 (a), I do not 
think clause 5 (2) is necessary, and 
even if it is considered to be neces­
sary, the limits within which the dis­
cretion can be used, the proccss by 
which the discretion can be enforced 
and the penal sanction by which the 
party has to be forced to depose— 
all these things are absent there. If 
the fundamental, substantive por­
tion of the law is silent on these 
matters, rules cannot be a substitute 
for that purpose.

The second aspect is clause 6:
“ No statement made by a per­

son in the course of giving evi­
dence beifor̂ e the Commission 
shall subject him to, or be used 
against him in, any civil or crimi­
nal proceeding except a prosecu­
tion for giving false evidence by 
such statement:

provided that the statement—
(a) is made in reply to a ques­

tion which he is required by the 
Commission to answer, or

(b) is relevant to the subject 
matter of the inquiry.”
Here, a man may commit himself to 

an admission and go and deliberate­
ly make a denial. These two are 
very important matters. Evidence is 
given on oath and there is no 
recy about it. And so, when the evi­
dence is useful for prosecuting for 
false evidence, why should not that 
known evidence be useful for admis­
sions and denials by that particular 
witness? No law, so far as I can see.
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envisages such a prohibition against 
using the^  in any manner. II it is not 
an ordinary enquiry, it it is an enouiry 
enforced and it is privileged, then that 
A a different matter filtogether. But, 
here the party who subscribes himsell 
to an elucidation of a certain situation, 
facts and materials, commits himself to 
a certain thing, eitner by admission or 
by demal. Sucn admissions and dcmaU 
must be either for or against him. It 
must be provided for in that matter also 
that his right will be preserved. So if 
that is incorporated, then the witness 
can dare to say anything and every­
thing in the course of the enquiry, and 
see that he is enabled to deny or make 
representation at a later stage without 
apprehension that those statements 
would be used against him subsequent­
ly. This is very fundamental. Or else, 
the security of justice cannot at all be 
achieved.

So far as clause 2 is concerned, hon. 
Members have made some observations, 
but I stoutly oppose the encroachment 
upon State Subjects in List II. So 
many small subjects are shared with 
the States. You may refer to List II— 
State List—No. 10, “ burials and burial 
grounds; cremations and cremation 
grounds”. What is the action for the 
Central Government to take? Are they 
going to consider who are fit to be cre­
mated, or if a place is to be declared 
as cremation ground? And in what 
manner can that be controlled? And 
what is the sort of enquiry one can 
expect out of it? Again No. 7: “Pil­
grimages other than pilfrimages to 
places outside India”. Suppose I go 
on a pilgrimage to Rameshwaram or 
Kashi or Gaya, whatever it is, should 
the Central Government make an en­
quiry about these matters, make it an 
offence or non-offence, and can the Cen­
tral Government stoop to such a low 
level as to go into these minor details 
which are not even worth the conside­
ration of an ordinary village oflflcer or 
municipality?

So. the attempt on the part of the 
Central Government should be restrict­
ed. The dignity of the Central Gov­
ernment requires that it should con­
fine itself to great matters of policy 
.<;uch as the safety of ^be State, and 
not to smaller matters which are abso­
lutely the concern of the States to 
control by local legislation.

Further, imitation of over rules and 
regulations on the model of laws else­
where is always a dangerous thing. 
Imitation itself is a dangerous thing. 
We have got sufficient originality to 
conceive and embody certain things 

which suit the conveniences or the

welfare of the people of this country.
In the Bill before us, the influence of 
the O.K. Act on the same subject is 
quite patent. But the imitation has 
been done in such a manner that some 
of the provisions which are not at all 
s u it^  to our country are also sought 
to be incorporated.

Above all, I lay great stress on the*  ̂
matter of evidence—how is it to be 
got, how the statement by a witness 
is to be viewed by the others, whe­
ther it can be used against him or not. 
All these are things which are high­
ly important and I hope the hon. *he 
Minister will be pleased to concentrate 
some attention on these points.

The commission, under douse 5 (2) 
may serve a notice on a person to fur­
nish information on a particular point 
Supposing the information is given, 
how is the commission to verify whe-- 
ther that information given is correct 
or not. Supposing a person says * A 
and B went to Delhi how is that 
information to be verified? If the wit­
ness is put on oath and then examined, 
then where is the necessity for an ex­
traneous ascertaining of the. informa­
tion from outside? Even under the 
Evidence Act and the Criminal Proce­
dure Code, the statements or informa­
tion that are elicited should be decid­
ed by regular procedure, and if so, 
where Is the scope for veryfjring this 
information obtained by the Commis­
sion? Supposing a person gives a 
piece of information and the commis­
sion receives it, what is it going to 
do with that information? How is it 
going to use that? Therefore, I sub­
mit, that what has been provided for 
in this Bill is certainly Inconsistent 
with the conception of the Evidence 
Law and other such laws governing 
the procedure of taking evidence in 
our country. So. I feel that clause 
.5 (2) and also clause 6 are superfluous, 
and are highly injurious to the healthy 
operation of this Bill.

Shri V e n k a ta ra m a n  (Tanjore): I
was trying to convince the hon. Min­
ister of certain things, which I now 
want to place before the House.

This is one of the rare occasions 
when the Select Committee has given 
an almost unanimous report, and the ’ 
improvements made In the original 
Bill are very commendable. Firstly, 
the sting contained in clause 5 (3) of 
the original Bill, namely that any per- 
Hon empowered by the commission may 
enter into any premises etc. Is being 
taken away, and the ofRcer empower­
ed to enter any premises has been fix­
ed as a person not below the rank of 
a gazetted officer.
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Then, the procedure, which my hon. 
friend on the other side said has not 
been properiy aetinea, is left to the 
commission itself. It must be the ex­
perience of most of us that when 
these commissions are appointed, they 
are allowed to nx itieir own proce­
dure suitable to the particular subject 
on which the inquiry is conducted. 
Clause 8 lays down the procedure to 
be followed oy tne commission, and 
says that the commission shall .have 
powers to regulate its own procedure. 
1 submit that there is noth&ig wrong 
in it. The question whether an in­
quiry is to be held in camera or whe­
ther it should be done in public again 
depends on the subject matter of the 
inquiry and therefore it should be left 
to the commissionn to decide in each 
case whether the whole or any part 
of the inquiry should be in camera 
or whether ii should hold the 
whole sittings in public. If we 
pass a law saying that all the inquiries 
and all Darts of the inquiries should be 
in public, then we would be probably 
shutting out some very valuable infor­
mation and evidence which would be 
available in an inquiry in camera. 
Therefore, it should be left to the 
commission to decide on the merits of 
each case as to whether a particular 
inquiry should be in camera or partly 
in camera and partly in public.

12 N oon

My hon. friend Mr. Vallatharas said 
that the commission has no powers to 
enforce the provision under clause 
5 (2). May I draw his attention to
clause 5 (4) which states that “ Thfe 
commission shall be deemed to be a 
civil court for the purposes of sections 
480 and 482 t)f the Code of Criminal 
Procedure 1898 (Act V of 1898) and any 
proceeding before the commission shall 
be deemed to be a judicial proceeding 
within the meaning of sections 193 
and 228 of the Indian Penal Code (Act 
XLV of I860)”. And section 480 of 
the Criminal Procedure Code details 
sections 179 and 180 of the Indian 
Penal Code where refusal to answer 
questions, or the refusal to sign state­
ments etc. are all punishable as sub­
stantive offences, so that if the infor­
mation is asked for by the commission 
and it is not furnished by a particular 
person, then he will be liable to punish­
ment under section 179 or section 180 
of the Penal Code, which are made ap­
plicable to him by virtue of sections 
480 and 482 of the Criminal Procedure 
Code which have been made part of 
the law under sub-clause (4) of clause 
5 . I do not think that there Is any 
great difflculty in this, and I may also 
tell my hon. friend that if this is a 
matter for any judicial decision, if it is 
nn arguable point, then we may take

it from court to court, until we decide 
whether the reiusai to answer a parti­
cular question or the refusal to fur­
nish a particular information asked 
lor by the commission is covered by 
the definition of the substantive 
offences under sections 179 and 180 of 
the Indian Penal Coae.

One other point which has been rais­
ed by my hon. friend on the other side 
is wnether the Central Government can 
have the power to order inquiries in 
respect at matters which are falling 
witnin List II—-State subjects. Here, I 
have a very definite opinion that the 
Central Government ought to have 
that power. There is no use merely 
talking theoretically that we are try­
ing to reduce the autonomy of the 
States etc. when in the administration 
of a huge country like ours, we have 
to bring about at least a sort of rough 
uniformity in the administration. Take 
for instance a subject like prohibition. 
Supposing the Government wants to 
have the opinion of all the people in 
this country with regard to prohibition, 
it is no use saying that the matter is 
withiii the competence of the State 
Legislature as it is governed by List II, 
and therefore the Central Government 
ought not to intervene. Take again tl^  
instance which my hon. friend Mr. 
Gurupadaswamy gave, with regard to 
land revenue. One of the matters agi­
tating the country today is the ques­
tion of the land revenue—the assess­
ment all over the coimtry, the nature of 
the tenures under which people hold 
lands, the nature of the relationship be­
tween the landlord and the cultivator— 
thrae are matters on which if we are to 
bring about a certain uniformity, the 
authority which can order such an in­
quiry is only the Central Government 
which can order an inquiry in respect 
of the conditions existing in all the 
States, and only the Central Govern­
ment has got the competence to do so. 
If we exclude List II from the provi­
sions of this Bill, it will only come to 
this, namely, that the Central Govern­
ment will not be competent to order 
any inquiry in respect of many mat­
ters of public importance, or of great 
social consequences, or of great impor­
tance to the welfare of the people of 
the country, as for instance the matters 
relating to land reforms, prohibition 
etc. The State Government will not be 
able to do, as it will not have the ter- 
ntoral jurisdiction beyond the boun­
daries of that particular State. There­
fore, it is very necessary that the Cen­
tral Government should have the pow­
er to order commissions and committees 
of inquiry in respect of matters which 
concern not only one State, but more 
than one State. I do not think there 
is much point in the criticism that by
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Including List II within the framework 
of this legislation, we have taken away 
the auttaomy of the States. My hon. 
friend said ** What would happen if the 
State Governments refuse to co-ope­
rate?” In a federal Constitution, one 
has to hope that the State Governments 
will co-operate with the Centre, and 
also between themselves. If they do 
not, the provisions of the Constitution 
are ample, and I do not want to say 
what those provisions are, lest I do 
offend some State Government. There­
fore, if the State Government does 
not co-operate with the Central Gov­
ernment, the Central Government, will 
certainly declare an emergency and 
then take over the administration of 
that State and carry it on. Therefore, 
there is no use t r ^ g  to put up an 
argument that the State Government 
will not in some contingency co-ooerate 
with the Centre.

We shall always hope that the 
Governments, responsible as they are, 
will try to cooperate with each other 
and even before the Central Govern­
ment takes up any such measures it 
will consult the State Governments 
and try to bring about a sort of co­
operation between the State Govern­
ments concerned, or with only a parti­
cular State Government. Therefore. 
I conunend the Bill as it stands. I am 
^ad  that the point I made during the 
earlier stage before reference to the 
Select Committee, that all the powers 
need not be given to the commission, 
has been accepted by the Select Com­
mittee and that provision has been 
made that all or any of the powers 
may be given in the notification issued 
appointing the Committees.

Mr. Chairmaii: The hon. Minister,
Dr. Katju.

Shri ttaghab^charl (Penukonda); 
Sir, may I refer to a point about 
which I have differed from the Select 
Committee’s report? Is it permissi­
ble?

Mr. Chairman: Were you a Member 
of the Select Committee?

Shri Raghabachari: Yes.

Mr. Chairman: I found no hon. 
Member was anxious to speak, and 
therefore I called upon the hon. Minis­
ter. I do not want to curtail the 
liberty of any one, but I found that 
only one hon. Member was anxious 
to speak and then the hon. Minister 
was called upon to speak. Anyway, 
if the hon. Member wishes to say 
something, he may only refer to that 
point.

Shri Raghabachari: I only wish to 
refer to the point on which I differed 
from the Select Committee and which 
is the subject of my minute of dis­
sent. I had carefully listened and 
also read through the debate and the 
expression of opinion of Members of 
this House at the first stage of this 
Bill. Considerable apprehension was 
expressed as regards the possessing of 
thi^ power or the investing of this 
power with the commission parti­
cularly that covered by clause 5(3). 
That relates to the commission having 
power by itself or through an agent 
au thorise to enter into anybody’s 
house and then seize and take away 
books of account, copies and so on. I 
expect ordinarily not only the Govern­
ment when it invests such power but 
also the commission when it functions 
not to use this power to harass people. 
But yet a fear was expressed in the 
House that it was liable to be so 
misused.

The more important question is, is it 
necessary for every commission to be 
invested with such a power, this 
special power of entering into any 
house and seizure of things? That 
would be relevant and necessary only 
in cases where probably there have 
been evasion of taxation contemplated 
or important matters of that kind. 
I'herefore, no doubt the Select Com­
mittee has accepted that all powers 
need not be vested with every com­
mission. It is surprising that no 
Member of this House thought that 
this is really a matter of serious con­
sideration for them. As I have 
already submitted, I de not expect 
any commission to resort to harass­
ment, but this is really a power 
which appears unnecessary.

Dr. Katja: I should like to draw
attention just to one or two points 
raised. I was surprised to hear that 
neither the Central Government nor 
the State Government should have 
power to appoint a commission of in­
quiry unless directed to do so by a 
resolution of Parliament or of the 
State Legislature. I suggest that it 
is one of the recognised duties and 

j  responsibilities of every administra-^ 
tion to see to it that proper inquiries 
are made on all important points. It 
would be lamentable if they were to 
wait for such guidance to be given to 
them by Parliament or the State 
Legislatures. The Legislature may 
not be in session for six months or 
eight months, and there may be a 
matter of grave urgency and then 
the administration must interfere and 
if the administration does not insti­
tute inquiry, there may be complaints.
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This is really one of the administrative 
duties. The provision that on a reso­
lution of the House of the People or 
the State Legislature the Govern­
ment must appoint— t̂hat is a sort of 
reflection that you have been remiss 
in doing your duty and you are, there­
fore, being directed to do so by Parlia­
ment. That is a different matter. 
I, therefore, think that this aspect 
should be properly considered.

Secondly, on this question of inter­
ference with autonomy, I would ask 
the House to consider that the com­
mission of inquiry is a purely advisory 
body. It has got no powers and 
cannot have any powers, either execu­
tive or legislative. The function of 
the commission of inquiry is to find 
facts and to make recommendations. 
If it is a matter exclusively in the 
State List, then it will be open to the 
State concerned to take appropriate 
action. But there may be numerous 
cases in which fact-finding investi­
gation may be necessary in the in­
terest of the State itself. 1 quite agree 
with what was said by my hon. friend 
over here that no Central Govern­
ment will act unless it be in the 
closest collaboration with the State 
Government concerned. We must 
attribute some sense, some common 
sense, some reasonableness to all 
Governments, and not lust say that 
autonomy is being interfered with 
because the matter is in List II and 
therefore, should remain sacrosanct 
and should not be touched. I have 
seen numerous cases in the news­
papers, complaints made that this 
matter has not been inquired into and 
that matter has not been inquired 
into; and when you get a legal pro- 
«̂ ision for suitable inquiries in 
matters of urgent public importance, 
then you show this anxiety for State 
autonomy and various other diflRcul- 
ties are pointed out. I think that is 
rather an inconsistent position to take 
up.

Then so far as procedure and other 
matters are concerned, they will come 
before you. Sir, in the course of the 
various amendments if they are 
moved, and the House will have an 
opportunity of considering them.
 ̂ Shrl C. R. lyyunni (Trichur); May 
I put a question. Sir, for information? 
As per clause 3 of the Bill, the appro­
priate Government is bound, as per a 
resolution passed in the House of the 
People or in the -Legislative Assembly, 
as the case may be, to notify that a 
commission is appointed. Now it is a 
bounden duty cast upon the Govern­
ment concerned as per the resolution 
passed in the House of the People or 
the Legislative Assembly, as the case 
may be. Now as per clause 7, the 
Government.............

Dr, Katju: Is the hon. Member
putting a question to me or entering 
into a discussion?

Mr. Chairman: If the hon. Member 
wants to put a question, I will allow 
it. Otherwise, no discussion is possi­
ble now.

Shrl C. B. lyyunni; I want to point 
out an inconsistency in.............

Mr. Chairman: When we come to
the discussion clause by clause, it will 
be proper to consider that.

The question is:
“That the Bill to provide for the 

appointment of Commissions of 
Inquiry and for vesting such Com­
missions with certain powers, as 
reported by the Select Committee, 
be taken into consideration.”

The motion was adopted.
Mr. Chairman: We will now proceed 

with the Bill clause by clause. I find 
there are a number of amendments. 
Some of them have been given notice 
of only today and as such they are 
clearly out of order because they were 
not given in time. There are certain 
other amendments which were re­
ceived in the office at 4-30 P.M. yester­
day and could not be circulated.

The Rules of Procedure say:
“Every notice required by the 

rules siiaU be given in writing 
addressed to the Secretary, and 
signed by the member giving 
notice, and shall be left at the 
Parliamentary Notice Office which 
shall be open for this purpose 
between the hours of 10-45 A.M. 
and 3 P.M. on every day except 
Sunday or a public holiday.

Notices left when the office is 
closed shall be treated as given on 
the next open day.”
Now, the notice required is like 

this:
*In view of the changed timing 

of the sittings of the House from 
Thursday, the 22nd May, 1952, the 
Parliamentary Notice Office shall 
be open for receiving notices re­
quired by the rules from members 
between the hours of 8-15 A. M. 
to 12-30 P.M. on every day except 
Sunday or a public holiday.”
I, therefore, find that these amend­

ments which were received in the 
office at 4-30 P.M. are also beyond 
time and therefore cannot be moved. 
The Parliamentary Bulletin further 
says:

“Under the Rules of Procedure 
notice of an amendment to a Bill 
or a Resolution or a Motion or a 
notice of a cut motion to a De-
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mand lor Grant is ordinarily re­
quired to be given one day before 
the day on which the Bill or Reso­
lution or Motion or the Demand 
for Grant is to be considered. In 
order to ensure timely circulation 
of all parliamentary papers to 
hon. Members by the evening on 
every day, uU notices left in the 
Notice Office after 12-30 P,M. will 
be treated as given on the next 
opening day.*’
1, therefore, think that these amend­

ments are out of order. We shall 
consider the other amendments as 
and when they are moved.

Clause Z,-^(Definitions)
Shri M. S. GnmiMulaswamy: Sir 1

have been authorised by Dr. Krishna- 
swamy to move his amendment.

Mr. Chainwjui: The hon. Member,
Dr. Krishnaswamy had been here and 
now he seems to have gone for attend­
ing some meeting of a Select Com­
mittee. He had made a request that 
his amendment should be allowed to 
be moved by Mr. Gurupadaswamy. 
But 1 am sorry I find this cannot be 
done under the rules. I am therefore 
really helpless. If I could I would 
certainly have allowed it to be moved. 
But there ^  other Members who 
have given notice of the same amend­
ment and any one of them could move 
i t

Shri IL 8. Gurupadaswamy: All of
them have told me that I can move it.

Shri Jhulau Sluha (Saran North): 
Sir, as I too have given notice of it 
I will move it. I beg to move:

In page 1, line 13, omit “or List II”.
Shri M. S. Gurupadaswamy: On a

point of order, Sir. Am I not entitled to 
move the amendments of others if 
they authorise me orally?

Mr. Chaifmaa: As I imderstand
from precedents, during the last so 
many years, it has never been the 
practice of this House that amend­
ments standing in the name of one 
Member could be moved by another 
Member. Here, however, his purpose 
is served by the amendment being 
moved by another Member who also 
has given notice of it.

Shii JlnUan Sinha: I have heard the 
hon. Home Minister on this point and 
I have also heard another hon. Mem­
ber defending the incorporation of 
these words in this clause. But I am 
sorry I am not convinced. The Central 
Government has either to allow auto­
nomy to the States or else it should

have powers to control those subjects 
also which are in the sphere of the 
States, If we take the real position it 
would be found that the infusion of 
these words seems to be unnecessary, 
it me clause is amended the Central 
CJovernment will have power to 
appoint commissions of inquiry to 
deal with subjects in List I or in List 
III. Under clause 3 (1) (b) the 
Central Government has got powers 
also to appoint commissions on sub­
jects which concern more than one 
State. Therefore, I do not think there 
is any sense in having these words 
earlier too in clause 2. My grounds 
for proposing for the deletion of these 
words trom clause 2 are these: Firstly, 
it unduly and imnecessarily interferes 
with the autonomy of the States. Se­
condly, it is altogether unnecessary in 
view of the provisions of clause
3 (1) (b). 1 would therefore request 
the hon. Home Minister to consider 
this point in this background. I do 
not rely exclusively on ihe tact that 
it takes away from the autonomy of 
the States—the autonomy of the 
States will be there and only provision 
will very seriously interfere with it— 
but it is also unnecessary besides 

being lo a certain extent an encroach­
ment on the autonomy of the States. 
As I have already said, if you want 
to appoint a commission to deal with 
a subject in List I you can do so 
under clause 2, and if you want to 
appoint it to deal with a subject con­
cerning more than on^ State you can 
do so under clause 3 (1) (b). In this 
view of things I find the incorporation 
of the words “or List II** is unneces­
sary and redundant and unduly takes 
away from the autonomy of the 
States. It also casts a reflection upon 
their capacity and competence.

Mr. Chairman: Amendment moved: 
In page 1, line 13, omit “or list 1V\ 
Dr. KalJu: I oppose this amendment.

Sbri M. S. Gurupadaswamy: I wish 
to draw the attention of the hon. Minis* 
ter to article 250 (1) of the Constitu­
tion. There it says:

“Notwithstanding anything in 
this Chapter, Parliament shall, 
while a Proclamation of Emer­
gency is in operation, have power 
to make laws for the whole or any 
part of the territory of India with 
respect to any pf the matters 
enumerated in the State List.”
So it is only when there is a Pro­

clamation of Jtoergency that a piece 
of legislation may be enacted here in 
Parliament which touches upon 
matters in ihe State List. Not other­
wise. So, this Parliament is not
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empowered under the Constitution to 
legiflate on a matter which affects the 
State List. This is an important 
pomt.' It is a constitutional issue.

• Simha: I beg leave to
Withdraw my amendment.

The amendment was, by leave, 
withdrawn.

Shri A. C. G«ha: The purpose of
my amendment is just the opposite of 
the purpose sought to be achieved by 
the previous one. For subjects in 
List III, the State Government should 
not be allowed to start an enquiry 
without the previous sanction of the 
Central Government.

Mr. ChainnaB: Is he moving it?
Shri A. C. Guha: Only if the hon. 

Minister is willing.
Dr. Katju: I am not prepared to

accept it.
Shri A. C. Guha: But I want to tell 

him that this is an important point 
which he may consider. I do not 
move my amendment.

Mr. Chairman: The question is:
“That clause 2 stand part of the

Bill.”
The motion was adopted.

Clause 2 was added to the Bill. 
Clause 3. —(Appointment of Commis-

Shri A. C. Guha: I beg to move:
In page 2. line 3, after “function­

ing** add “and within a period of two 
years from the date the Commission 
appointed by the Central Govern­
ment ceases to function.”

There was a provision like this in 
the original Bill, but the Select Com­
mittee has deleted this clause. I sug­
gest that such a provision ought to be 
there. Suppose the Central Govern­
ment institutes an inquiry and the in­
quiry commission subhnits its report 
today—on the 29th July 1952. The 
next day the State Government may 
start another inquiry on the same 
subject and that inquiry committee 
may make recommendations which 
are just the reverse of the recom­
mendations of the Central Govern­
ment inquiry committee. We should 
also envisage a situation where the 
Government in the States and the 
Government in the Centre may not 
belong to the same political party or 
subscribe to the same political 
ideology. There may also be cases of 
political scandals. And occasion may 
arise when the conduct of a provincial 
Minister may be enquired Into and if

that Minister has some pull and in­
fluence in the State, he may next day 
institute a State Government inquiry 
commission composed of men con­
venient to him, so that the Central 
Government may be put to ridicule 
and contempt before the public. It is 
a very serious matter and the original 
provision should be maintained.

Dr. Katju: I greatly regret that I
am unable to accept it. My hon. 
friend should realise that this part of 
the Bill was discussed at great length 
in the Select Committee and we 
thought it best to drop it. I will not 
go into the reasons. If it is a List II  
matter, then the report of the com­
mission is only an advisory recom­
mendation and no action can be taken 
without the concurrence or the initia­
tive of the State Governments and if 
they think fit they may start a com­
mission of their own. It is impossible 
(for me to accept my hon. friend’s 
amendment.

Shri A. C. Guha: Take the case I
have cited. Supposing the conduct of 
a particular Minister is the subject 
matter of an inquiry by the Central 
Government, after the inquiry is 
over, the State Minister may use his 
pull and influence and start another 
inquiry in the State Government and 
take convenient persons and get them 
to give recommendations just the op­
posite of the Central Government in­
quiry commission’s recommendations. 
This is an aspect I want the hon. 
Minister to consider. There is 
nothing sacrosanct about the Select 
Committee’s recommendations. Other­
wise, why should we consider its re­
port? I suggest the hon. Minister has 
not fully realised the implications 
and I give him a warning that an 
occasion will arise when he will be 
put into difficulty.

Mr. Chairman: All that has been
answered by him.

Shri A. C. Guha: If he is unable to 
accept my amendment, I would like it 
at least to be put to the House and 
be negatived.

Mr. Chairman: The question is:
In page 2, line 3, after “function­

ing” add “and within a period of two 
years from the date the Commission 
appointed  ̂by the Central Govern­
ment ceases to function^’.

The motion was negatived.
Shri Jhulan Sinha: I beg to move:
In page 2, after line 9, insert:

“Provided that it shall be open 
to a State Government, in cases 
covered by sub-clause (a) of
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section (1) to refer for report to
the Commission with the previous
sanction of the Central Govern­
ment any matter relevant to the
Issues under enquiry.*’
According to me, this is another 

clause which impinges on the autono­
my and freedom of the State Govern­
ments. They are prohibited from ap­
pointing a commission when the 
Central Government has appointed 
one. Supposing a State Government 
leels that in the terms of reference of 
an inquiry commission there is some­
thing lacking and there is a lacuna, I 
suggest that it may with the previous 
sanction of the Central Government 
refer that matter to the commission 
already appointed for inquiry and re­
port This will not in any way res­
trict the freedom of the Central Gov­
ernment but will provide for a con­
tingency where it is found out that 
some matter as has been omitted by 
the Central Government when it insti­
tuted an inquiry commission and is 
strictly relevant to the points of in­
quiry may be referred to the com­
mission.

Dr. Kadn: I have great sympathy
with the object my hon. friend has in 
view, but I suggest that the com­
mittee having been appointed by the 
Central Government, it would look 
rather odd if another Government, 
namely, the State Government, is able 
to refer any points to another com­
mittee for examination and report. I 
suggest that it is very likely that 
whenever the State Governments 
want any further point for clarifica­
tion or investigation, the Central 
Government would not stand in the 
way of that point being referred to 
the original commission itself. The 
proper procedure would be that in­
stead of going through the process 
of taking the previous sanction of the 
Central Government and the Central 
Government giving it, the State 
Government should say to the Central 
Government, ‘Here is a matter or 
point which you have overlooked and 
which requires investigation. Will 
you please direct your commission of 
inquiry to look into it?”

So, instead of the State Govern­
ment being the forwarding agents, 
the better course would be that the 
appointing authority, namely the 
Central Government should itself 
take that action on the recommenda­
tion of the State Government. My 
hon. friend himself recognises that 
the Central Government should have 
the approving power. Therefore, it 
is really a matter of executive action. 
The amendment as it. stands would 
really serve no useful purpose.

8hrl Jhulan SiiiMm: In view of the 
explanation of the hon. Minister I 
wish to withdraw my amendment.

Mr. Chairman: Has the hon. Mem­
ber leave of the House to withdraw* 
his amendment?

Some Hon. Members: No.
Mr. Chairman: Then I shall put the 

amendment to vote.
The question is:
In page 2, after line 9, insert: 

**Provided that it shall be open 
to a State Government, in cases 
covered by sub-clause (a) of 
section (1) to refer for report to 
the Commission with the previous 
sanction of the Central Govern­
ment any matter relevant to the 
issues under enquiry.”

The motion was negatived.
Dr. M. M. Das (Burdwan—Reserved 

—Sch. Castes)* I beg to move:
(i) In page 1, omit lines 35 and 36; 
and

(ii) In page 2, omit lines 1 to 3.

My amendment seeks to omit pro­
viso (a) to clause 3. In this proviso 
the Central Government takes away 
from the State Gk)vernment the right 
to set up a commission or enquiry 
committee during the time when a 
commission set up by the Central 
Government upon the same subject is 
functioning. I am not very keen to 
press my amendment, but I wish to 
know one thing. According to item 
No. 45 of the Concurrent List the 
Central Government has got the right 
to set up committees of enquiry even 
about a State subject. But I would 
like to know whether on the strength 
of item 45, the Central Government has 
got the constitutional sanction to pre­
vent a State from setting up a com­
mission upon a subject which is ex­
clusively a StatQ subject

Dr. Katju: There should not be two 
parallel committees functioning; that 
is the idea of this provision.

Dr. M. M. Das: On the strength of 
item No. 45 of the Concurrent List, 
the Central Government has got the 
authority to set up committees of en­
quiry. Has it got the authority to de­
prive a State of this right to set up 
enquiry committees?

Dr. lUtJn: I think so.
Dr. M. M. Das: Then, I do not wish 

to pursue my amendment.
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Shrl K. C. Sodhia (Sagar): I beg to 
move:

In page 2, line 10, for “one” substi­
tute ‘‘three”.

These commissions or committees 
are likely to enquire into matters of 
ipreat public importance and therefore 
instead of having one member, the 
findings of the commission or 
committee would carry greater or 
more weight, if there were three 
members on it, instead of one. Even 
on ordinary vcommissions, usually more 
than one member is appointed. I 
hope the hon. Minister will appreciate 
the necessity of my amendment and 
accept it.

Dr. Katju: This is a matter which 
must be left to the discretion of the 
Central Government or the State 
Government. In the past there have 
been commissions presided over by 
one High Court Judge. I refer to the 
commission of Mr. Justice Ganga- 
nath. Recently another commission 
was appointed with one learned Judge 
of the High Court of Bombay. You 
cannot lay down hard and fast rules 
that every commission must have at 
least three persons. It all depends upon 
the circumstances of each case. The 
strength of the commission—whether 
it would consist of one, two or three— 
would depend upon those circum­
stances.

Mr. Chairman: The question is:
“In page 2, line 10, for ‘one’ substi­

tute ‘three’.”
The motion was negatived.

Dr. M. M. Das: I have got another 
amendment.

Dr. Katju; It is more a matter of 
procedure which should be left to the 
commission itself.

Mr. Chairman: The question is: 
“That clause 3 stand part of the

Bill.*'
The motion was adopted.

Clause 3 was added to the Bill.
Clause (Powers of Commission)

Mr. Chairmaii: There are two
amendments, one by Mr. Chacko and 
the other by Shri Ram Shanker Lai.

Dr. Kaiju; In regard to Mr. 
Chacko’s amendment, under the 
General Clauses Act the word “oath” 
would mean general affirmation as 
well. It need not, therefore, be parti­
cularised in every Bill.

Shri P. T, Chacko (Meenachil): My 
amendment includes “oath, affirmation 
or otherwise”.

Dr. Katju: There is no otherwise.

Shri P. T. Chacko: There are cases 
where witnesses have to be examined 
without oath or affirmation.

Mr. Chairman: I take it Mr. Chacko 
does not wish to move his amendment.

The question is:
“That clause 4 stand part of the 

Bill.’'
The motion was adopted.

Clause 4 was added to the BilL 
Clause 5.— (Additional Powers of 

Commission)
Shri P. T. Chacko: I beg to move:
In page 3, for lines 1 to 5, substi­

tute:
“ (4) When any such offence as 

is described in sections 175, 178, 
179, 180 or 228 of the Indian Penal 
Code (Act XLV of 1860) is com­
mitted in the view or presence of 
the Commission, the Commission 
after recording the facts consti­
tuting the offence and statement 
of the accused as provided for in 
the Code of Criminal Procedure, 
1898 (Act V of 1898) may for­
ward ihe case to a magistrate 
having jurisdiction to try the 
same.

The magistrate to whom ^ y  
case is forwarded under this 
section shall proceed to hear the 
complaint against the accused p  
if the case is one forwarded to 
him under section 482 of ttie C^® 
of Criminal Procedure. 1898 (Act
V of 1898).”
Under clause 4 the commission is 

vested with powers which are vest­
ed in other courts under sections 480 
and 482 of the Code of Crimmal Pro­
cedure.- Under section 4R0 of the Code 
of Criminal Procedure a court is vest­
ed with the power to convict offend­
ers under sections 175, 178, 179, 180 or 
228 of the Indian Penal Code. They 
are offences, I may say, where a per­
son refuses to sign the statement or re­
fuses to take the oath or refuses to 
answer a question or when one in­
sults the court. Under section 480 of 
the Code of Criminal Procedure, 
power is vested in a court to try such 
offences and convict the o (lender. But 
under section 482 of the Code of Cri­
minal Procedure a court may transfer 
such a case to a magistrate who is 
having jurisdiction to try such an 
offence.

The purpose of my amendment is 
to restrict the power of the commis­
sion. My aim is that the commission 
should not be vested with the power 
to convict the offender then and there
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under section 480 ol the Code of Cri­
minal Procedure, mainly because I 
fear that many of the members of 
the commission may not be acquaint­
ed with the procedure or with the 
law of contempt and things of that 
sort. Under section 482 of the Code 
of Criminal Procedure, those case? 
which are committed in the view or 
the presence of the Commission and 
which come und^r sections—175, 178, 
179, 180 or 228 of the Indian Penal 
Code may be transferred to a magis­
trate who is having jurisdiction to try 
the rase. Then he will try the case 
according to law and if it is a case for 
punishment he can punish the olfend- 
er. That is what is contemolated un­
der section 482 of the Code of Crimi­
nal Procedure. The only purjpose of 
my amendment is to restrict the pow­
er vested in the commission-to that 
under section 482 of the Criminal Pro­
cedure Code and not to vest powers 
under section 480 of the Criminal Pro­
cedure Code in the Commission. 1 
hope the hon. Home Minister will ac­
cept my amendment.

Dr. KaIJa: I am again in sympathy 
with the objoct of the amendment 
&nd I am prepared to accept it sub­
ject to certain verbal changes, be­
cause there might be some difficulty 
in the constitution of these offences 
unless there was a clear declaration 
in the Bill that the commission shall 
be deemed to be a civil court. There­
fore, if the hon. Member is prepared 
to agree that his amendment should 
be inserted after the first line, name­
ly, The Commission shall be deem­
ed to be a civil court”—and then his 
amendment will come, namely “ and 
when any such offence...is committed, 
etc.**—then I am prepared to accept it, 
because I do not wane that the com­
mission should have power to sentence 
anybody to imprisonment or put him 
to fine.

Mr. Chaimuui: Does the hon. Mem­
ber accept ihe suggestion?

Shii P. T. Cliacko: I am prepared to 
accept it like that, but there is no 
difficulty even otherwise.

Mr. Chairman: Then I shall put the 
amendment as modified.

Dr. Kmljii; May I Just add one word, 
because this clause consists of two 
parts. One is that the commission 
shall be deemed to be a civil court 
for the purposes of sections 480 and 
482 of the Code of Criminal Proce­
dure. That is what we are dealing 
with. Then the second part, from 
the 3rd line, says that any proceeding 
before the commission shall be deem­

ed to be a judicial proceeding within 
the meaning of sections 193 and 22% 
of the Indiw Penal Code, that is giv­
ing false evidence etc. which can only 
be tried before a magistrate. That can 

remain. I therefore suggest that the 
amendment m4y be that ** The Com­
mission shall be deemed to be a civil 
court”, then the amendment suggest­
ed by Mr, Chacko may be incorporat­
ed, and then tt»e other three lines that 
“ any proceeding before the Commis­
sion shall be deemed to be a judicial 
proceeding within the meaning of sec­
tions 193 and 228 of the Indian Penal 
Code” may remain. They should not 
be cut out. That is how the amend­
ment should stand.

Shri P. T. Chacko: It will read like 
this. Sir:

“ The Conunission shall be deem­
ed to be a civil court and when 
any such offence as is described in 
sections 175, 178, 179, 180 or 228 
of the Indian Penal Code is com­
mitted in the view or presence of 
the Commission, the Commission 
after recording the facts consti­
tuting the offence and statement 
of the accused as provided for in 
the Code of Criminal Procedure, 
1898, may forward the case to a 
m ag istra te  having jurisdiction to 
try the same. The magistrate to 
whom any case is forwarded un­
der this section shall proceed to 
hear the complaint against the ac­
cused as if the case is one forward­
ed to him under section 482 of the 
Code of Criminal Procedure, 
185)8.”
Dr. KAtJn: You can call it (4) (a) 

and if you keep the last three Unes 
that “ Any proceeding before the Com­
mission shall be deemed to be a judi­
cial proceeding within the meaning 
of section^ 193 and 228 of the Indian 
Penal Code” and call it (4) (b), it 
will be quite clear.

Shri Venkatanunan; Sir, may I sug­
gest that this may stand over till the 
afternoon? Then it can be properly 
redrafted.

Dr. KmUu: Yes, Sir.
Mr. Ckalrmaiu Clause 5 will stand 

over. We will turn to other clauses.
Clauses 6 to 12 were added to the Bill.

Mr. Ctudrmnn: Then we shall take 
up clause 5, and the amendment mov­
ed by Mr. Chacko and accepted by 
the hon. Home Minister.

The question is:
In page 3, for lines 1 to 5,. substi* 

tute—
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“ (4) The Commission shall be 
deemed to be a civil court and 
when any as is described
in section 175, rffection 178, section 
179, section 180, or section 228 of 
the Indian Penal Code (Act XLV 
of 18fi0) is committM'in the view 
or presence of the Commission, 
the Commission may, After record­
ing the facts constitutin/iT the of­
fence and the stati^hient of the 
accused as provided for in the 
Code of Criminal Proc^ure, 1898 
(Act V of 1898), forward the case 
to a magistrate having jurisdic­
tion to try the same and the magis­
trate to whom any such case is tor- 
warded shaU proceed to hear the 
c ^ p la in t against the accused as 
if the case had been forwarded 
to him under section 482, of the 
Code Of Criminal Procedure, 1898.

(5) Any proceeding before the
4 Commissiion shall be deemed to 

be a Judicial proceeding within 
the meaning of sections 193 and 
228 of the Indian Penal Code (Act 
XLV of I860).*’ ^

The motion was adopted.
Mr. Chalrmaii: The question is:

“That clause 5, as amended, 
stand part of the Bill.”
The motion was adopted.

T Clause 5. as amended, was added to 
the Bill.

Clause 1 was added to the Bill.
The Title and the Enacting Formula 

were added to the Bill.
1 P.M.

Dr. Katju: I beg to move:
‘That the Bill, as amended, be 

passed.”
Shri V. P. Nayar (Chirayinkil): I

* wish to speak something about this.
Mr. Chairman: I think it will be bet­

ter if we take it up in the afternoon.
The House then adjourned till 

Half Past Three of the Clock.

The House re-assembled at Half 
Past Three of the Clock.

[ P andff T h a k u r  D as B h a rg a v a  in 
the Chair]

Mr. Chairman: Motion moved:
“ Thnt the Bill, as amended, be 

passed.”
Shri V. P- Nayar: I object to the 

passing of this Bill. In doing so, let 
it not be misunderstood by the House 
that I object to it for the sake of ob­
jection. Certainly not......

I am sorry, Sir, there is nobody on 
the Treasury Benches.
117 P S.D.

Mr. Chaimuui: T l^ Member may 
proceed somebody will jbe coming aeon.

Shri V. P. Nayar: Will I be in order. 
Sir* in addressing the House when there 
is ‘HO one on the Treasury Benches?

Mr. Chairman: By the time the hon. 
Member proceeds, in a minute or two, 
they ,w ^ be coming.

Shri Vi P, Nayar: At this third read­
ing stage, I  want to speak on some very 
important points. It is very very......

Mr. Chairman: The hon. Home Minis­
ter is in the Select Committee.

Word has been sent to him. The hon. 
Member may continue. The Minister 
will be just coming.

Shri V. P. Nayar: Sir, it should not 
appear that I am speaking to the House 
without a Government.

Shri K. K. Baaa (Diamond Harbour): 
Let there be a temporary recess.

Shri Y. P. Nayar: In the meanwhile^ 
may I make a submission. Sir?

It was annoimced when the House 
adjourned this noon, that the House 
will meet again at 3-30 p .m . I feel 
that it is a sort of discourtesy shown to 
the House by the Treasury Benches that 
none of the Ministers has come here in 
time. This fact may kindly be taken 
serious notice of and necessary direc­
tions issued......

The Minister of Parliamentary Aff­
airs (Shri Satya Narayan Sinha) came 
in,

Shri V. P. Nayar: I feel that it is a 
sort of insult to the House that nobody 
from the Treasury Bench which con­
sists of several Members, has cared to 
attend in time.

I object to this Bill. As I said be­
fore, I do not object to this Bill for the 
sake of objection. I am conscious that 
this Bill was considered in detail by the 
Select Committee and this morning also 
we have had a very detailed discussion 
on "this matter. All the same, I feel 
that it is my duty to bring to the notice 
of the House certain very important 
points which unfortunately were not 
raised in the discussion before the 
Select Committee or before this House 
this morning.

As stated in the Statement of Ob­
jects and Reasons, we see that this Bill 
is primarily intended to obviate certain 
difficulties for setting up commissions 
to inquire Into certain matters of pub­
lic importance. In the Statement of 
Objects and Reasons, you will find the 
following sentence:

“ It is felt that there should be a
general law authorising Govern­
ment to appoint an inquiring autho-
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rity on any m att^  of tmblic import 
tance, whenever considered neces- 
ttiry, or when a demand to that 
effect is made by the legislature and 
that such a law should enable the
inquiring authority to exercise......
etc.”
My obiection is to the use of the 

w o r^  ^whenever considered neces­
sary*’. These words mean very much. 
They are not so simple as they appear 
to be. So far, there is qo indication as 
to the possible result of inquiries made 
by such commissions as may be set up 
under this law.

The Bill can be considered only as 
an elaborate piece of legislative make- 
believe. Nothing more than that. It is 
nowhere made clear in this Bill what 
action Government would take on the 
decisions of these inquiry commissions. 
The hon. Minister said this morning 
that the inquiry commission is expect­
ed to decide only on facts. I see that. 
But what will happen to such findings 
of the inquiry commission? Will the 
Government act upon them or will the 
Government throw such findings into 
the waste paper basket? That is what 
I would like to know. There is no men­
tion» not even a mere suggestion, in the 
whole Bill as to the course of action, 
mandatory or directive, which would 
result from the findings of the commis­
sions. This is highly objectionable. 
What is then the meaning of setting up 
inquiry commissions? You go thrpugh 
an elaborate process of formal inquiry; 
you observe certain rigid rules promul­
gated under this law. In the end all 
this will fizzle out. There is no gua­
rantee that the decisions of this inquiry 
commission will be acted upon by the 
Government.

We have been seein* how «uch laws 
have been working. Admittedly, there 
has been some legislation: ad hoc, my 
hen. friend would call i t  The q u e s t^  
is, how such legislation has been u ^  
in the inquur into matters of public 
importance. It is only necessary for 
you kindly to look at the history of 
this country for the last few m onto. 
For the last two or threeipnonttis, what 
have we seen in this coimtry? It be­
gan from the State from which I come 
—^Travancore-Cochin. In that remote 
mountain range Pasumalai, three pct- 
sons were shot dead sometime back. 
Tens of thousands of our peonle rais­
ed their voices of protest in rightful in­
dignation. What did that Government 
do? That Government did not pay any 
attention to public opinion. There 
were Jaws there also, but that Gov­
ernment did not do an3̂ hing. Subse­
quently, you find......

Mr. Chairmaii: Let me remind the 
hon. Member that this is absolutely ir­
relevant so far as this Bill is concern­
ed.

Shri V. P. Nayar: I shall not speak 
one word irrelevant to this, Sir. I am 
conscious that I am speaking at the 
stage when we are having the third 
reading. I crave your indulgence te'^ 
hear me patiently Sir. What I was 
striving to stress was the futility of such 
laws merely kept on the statute book 
without being implemented.

After Pasumalai, we have had inci­
dents at Gorakhpur and Jodhpur and 
recently in the great city of Calcutta. 
The people of the country said that the 
police indulged in acts of ruthless vio­
lence, shot down defenceless people tear 
gassed non-violent demonstrators and 
lathi-charged innocent women and child­
ren.....  >

Mr. Chairman: I am very sorry to in­
terrupt the hon. Member. So far as 
this Bill is concerned, it does not deal 
with any matters that have already 
happened. It is only a Bill which en­
visages the appointment of certain in­
quiry commissions, their reports, etc.
It has got nothing to do with past 
events in which such inquiry was insti­
tuted.

Shri V. P. Nayar: I should be still 
more sorry that I may have to stress 
this point again Sir. I am pointing 
out to the House how useless it is to 
have such legislation when there is a 
condition that the whole purpose of this 
legislation is to institute inquiries up­
on matters of importance when Gov­
ernment consider it necessary. It is 
about that that I am saying......

Mr. Chalrmam: I am sorry to inter­
rupt the hon. Member again. The hon. 
Member must realise that this is the 
third reading stage. He can only op­
pose or support the Bill. Now, he can­
not say that this thing is not there 6r 
that thing is not there. The hon. Mem­
ber was there and he ought to have 
sent in amendments and seen them 
carried through. He cannot now ga in­
to all those details of the Bill.

Shri V. P. Nayan May I request you. 
Sir, to hear me for a minute? What I 
was striving to point out to you was 
this: that there is no purpose in hav­
ing a law like this solely depending up­
on a decision of Government to insti­
tute an enquiry. Either It Is for the 
Government to decide whether a mat­
ter would Justify a public enouiry, or 
in the alternative there must be a 
resolution of the legislature. I am not



4811 CommiBsions of 29 JULY 1952 Inquiry BiL 4812

touching the second. I am only speak­
ing about the first. That is Ŷ hy I said 
that we have seen many incidents. I 
do not go back to Pasumalai, but I go 
to a very near place comparatively, 
that is, Gorakhpur. At Gorakhpur and 
at Calcutta...

Mr. Chairman: It is not a question 
of distance of the place. The question 
is about relevancy.

Sbri V. P. Nayar: In all these places 
you found that the whole people, all 
sections of public opinion, raised their 
voice in indignation, and it was not act­
ed upon by Government. Government 
did not consider such situations neces- 
snry for......

Mr. Chairman: I do not want to in­
terrupt the hon. Member, but I have 
warned him several times that here 
those events are not in dispute, and 
that the only question he is discussing 
is whether in a certain contingency it 
is the Government alone who can in­
stitute an enquiry or the House should 
pass a resolution. He wants to make 
a point that these two alternatives are 
not sufficient to meet the situation in 
the country. Is it his point that an­
other body should be authorised to have 
such a committee appointed? But to 
refer to certain events in which an en­
quiry committee has not been institut­
ed is. to my mind, absolutely irrelevant.

Shri V. P. Nayar: As I find that the 
Chair is almost insistent, I will not re­
fer to such incidents- I ask your par­
don, Sir, for saying this. But, Sir, we 
find Government has not acted proper­
ly in deciding whether a matter is of 
public importance or not. It is always 
foimd that Government has justified 
the acts of its executive officers. It is 
precisely for that that this Bill is in­
troduced. You do not find in this Bill 
a single word for an enquiry to be 
conducted by a non-official. It is al­
ways a Government official who will be 
appointed to this. We know that in 
several cases after a firing incident, 
the district magistrate in whose area 
and under whose very nose a firing in­

cident takes place, makes a sort of en­
quiry and reports to Government. It 
will be a mere white washing of......

Shri VenkaWaman: On a point of 
order, Sir. How is this relevant to the 
Bill relating to the commissions of in­
quiry. The hon. Member has repeated­
ly referred to Gorakhpur and other in­
cidents over and over again, and I want 
the Chair to give a ruling.

Mr. Chairman: There is no point of 
order. He has himself admitted that 
he is not going to refer to these inci­
dents. He will not refer to such inci­
dents. I have already said that It is ir­
relevant.

Shri Tenkataraman: But he again 
does.

Shri V. P. Nayar: I also know the 
law of evidttice. Sir, and I know what
is relevancy. I had been and still am 
confining myself to relevant matters.

Shri Venkataraman: There is no proof 
of it here.

Mr. Chairman: Order, order. Let him 
proceed.

Shri V. P. Nayar: In such matters 
where on the one side you find execu­
tive officers of Government, aiid on the 
other there are the people; each side 
using violence, resulting in injuries to 
both the parties, what is the decision 
which Government takes in such a situ­
ation? Does Government think that 
the matter is of public importance, and 
there should be an enquiry? No. Never 
has it thought so. That is why I am 
pointing out that the only possibility 
is of misusing this law. It is on thii 
ground that I object to this sort of 
legislation.

Mr. Chairman: I am very sorry to in­
terfere so often, but there is absolutely 
nothing in this Bill which makes it ob­
ligatory on the part of Government to 
appoint officials only. Also there is no­
thing in it which has any connection 
with shooting or trial of armed 
strength on both sides, etc. I would 
request the hon. Member to come to 
the actual Bill and give his reasons 
why he is opposed to it or supi>orts it.

Shri V. P. Nayar: If there was one 
word said about the possibility of such 
an impartial enquiry, in cases in which 
Government use their armed strength, 
I would not have said an3rthing. I lis­
tened, with the utmost interest, to what 
the hon. Home Minister said. He did 
not even touch the aspect upon which 
I am objecting to the passing of this 
Bill. It is not the form or the con­
tent of the Bill in general, which I ob­
ject to. but I object to this Bill being 
passed, because this, legislation is pri­
marily intended to be used upon the 
decision of Governments which resort 
very often to the use of armed force. 
Imagine such a case as I pointed out 
just now. There is the general law 
of evidence. Is it open for the people 
who have been tortured to go to the 
courts? But just iQiagine another case 
where the executive officers of the 
State are not̂  involved, say an affray 
between two sections of the people. 
Then the State Police drag both parties 
together to the court, and there they 
stand trial. You know, Sir, in such 
matters the courts of justice weigh the 
entire evidence. The right of private 
defence is also recognised there. What
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[Shri V. P. Nayar] ‘ ^
if the right of private de luce  to  a'per- 
aon who is the victim of the of 
force by the police?

Mr. ChalnBJUi: I am very sorry the 
hon. Member is strayinjK away out of 
the scope of relevancy. He is talking 
of private def<mce and other things 
which do not arise in this case. They 
have nothing to do with this BilL I  
would request him to advance some 
other arguments.

gliri T. P. Nayar. I confw -S ir, it is 
not possible for me to put forth an 
argument and establish!^ a position 
with one single sentence. I have to 
give illustrations. I am not competent 
enough to drive home a point with one 
single sentence. I can only establish 
a point, making reference to some inci­
dent if necessary. I beg of you that 
I may be allowed to go into the......

Mr. Chairmaa: The hon. Member has 
already made the point that the Gov­
ernment alwajrs appoints these com­
missions of inquiry with a set purpose. 
That is all that the hon. Member has 
to say. He need not illustrate the point 
with reference to any incident.

Shri V. P. Nayar: What . I said was 
that in such cases the general law of 
the land is of no help to the unfor­
tunate victim. The general law of the 
land does not exi>ect a man who him­
self is the aggressor to * modulate his 
defence step by step in all c^sesy He 
may have exceeded the right of private 
defence, but even then theye «is pro- 
tectiop. What I submit is that as the 
law stands ^ t present, there is ample 
protection ip, person, but not so in 
cases wheni^ver his aggressor is.a police 
man. Even if you have this law passed, 
there is going to be po material change 
in the position of people because it 
is always the case that the matter will 

be sent up for _ enquiry by a commis­
sion only whep Government decide or 
when the House passes- a resolution.

Does it mean that if neither Gov­
ernment takes fi d%cisibn nor this 
House passes a resolution about a mat­
ter of public impoftarfce,^such matter is 
not one of public importance? We all 
know that the best jud^^es about “ pub­
lic importance” will be the public 
around the place where an incident 
takes place and not a set of peoTfle to 
^Kdnl we know there is onlr s e ^ a  
hand information. “Republic*  ̂ .With­
out its “ pub'* is only , a relic. I am 
not going to say anything. more on 
this. ;

We have seen much in the past four
years in this country. (Interruptions)

I am coming to the point. T h ^  i t t  
such a large nimibtf of blackmar* 
keteers. Every hon. Member knows 
th a t And we have several laws in 
force to bring them to book. But 
what is the state of blackmarketing to­
day? It has passed from the epidemic 
stage and is now in the endemic stagai 
I am reminded of a verse which I 
heard from the hon. Member, Shri 
Harindranath Chattopadbyaya the othei 
day......

Mr. Ghairman: The hon. Member has 
come from firing to blackmarketing. Ha 
should give arguments in supped or 
against this BilL He is referring to all 
matters which are outside the kc<^ of 
the Bill. Blackmarketing has nothing 
to do with this BilL

Shri V. P. Nayan As I said l^o re . 
Sir, I am drawing an illustration to 
show how this Bill will only be a piece 
of legislative “ make-believe." It will 
not serve the real purpose which it is 
supposed to serve.

Mr. Chairman Tliat, point the hon. 
Member has already made.

Shri V. P. Nayar: I wanted only to 
convince the House by reference to a 
certain illustration that having a law 
on the statute book 6r fn ttie shelf of 
some library will not help the peo­
ple. The important point is th^t it will 
deffeat the very purpose of legislation. 
Take for instance the law relating to 
usuo^. You find that in spite of it. ihe 
moneylender is sucking the lifeblood 
of the debtors, through the system of 
private compound interests and to on. 
The question is not really one of lack 
of proper legisl|ition, but the lack of 
the proper machinery by which we 
can enforce these laws and put them 
into effect. So long as we do not have 
such a machinery, there is no purpose 
in this legislation. ^

I am very sorry to say that' this 
point has not been considered by the 
Seledt Committee or- thereafter by 
this House, although we have had a 
very lengthy discussion on the Bill. 

We do not bring forward legislation 
for the sake of legislation. • We have to 
.legislate with the sole object of putting 
the laws into effect. But recent his­
tory shows that such a thing, does not 
obtain in practice. It -sliows that the 
laws are more observed by their breach 
than by their observance. What then 
is the purpose of legislation like this?

Mr. Chairman: The hon. Member
has repeated this argument several 
times, and T would request him not to 
reiterate this again...

Shri V. P. Nayar: I nm an humble 
lawyer, sometimes apt to indulge In
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Slight repetitions in a desire to take 
others along the correct path. 1 re­
quest I may be pax^loped i t  there haif 
been any repetitim. Now, Sir,- my 
submission is tjiat i^is House, should 
take,a very s^ious view, about,.; the 
impossibility, of piltting this Jaw ' 
effect From several, instances in re-, 
cent history, we ,know t^^at with the 
machinery which is ^ow  in the pos­
session of Government it will not be 
possible to put t^is few . into effect. 
Ev6n after six inonths or one year 
you will still find that in spite of ^ e  
fact that this legislation is there, the 
same condition - will stUl be prevailing. 
In spite of the fact that the hon. Home 
Minister has considered it fit to have 
a general legislation instead of ex­
isting ad hoc legislation, you will find 
that things will only he in the same 
condition as they are now.

One of the two causes of such in­
quiries as has been stated in the 
Statement of Objects and Reasons, 
will be a decision taken by the Gov­
ernment regarding the public impor­
tance of a case. But my submission is 
that Government win never taice a 
decision consistent with the opinion of 
the public. It has never done so, 
all this time. That is why I object 
to the Bill. r

Dr. Katju: The hon. Member who
has just spoken will forgive me if I 
say that I really have nothing to say. 
I have spoken twice or thrice on this 
Bill which soeaks for itself. I there­
fore, be? that the Bill, as amended, 
be passed.

Irtr.. Chairman: The question is:
-That the Bill, as amended, be

passed.”
The motion was adopted.

PREVENTION OF CORRUPTION 
(SECOND AMENDMENT) BILL

Mr. Chairman: The House will now
proceed with the further considera­
tion of the motion for consideration 
of the Bill further to amend the Pre­
vention of Corruption Act, 1947. Two 
hon. Members have already-spoken on 
this. If any other Member is de­
sirous of speaking, he may have his 
chance no^. ,

Shri P. T. Chacko (Meenachil): Ac­
cording to me, this Bill practically de­
feats the purpose of this legislation it­
self. I wish to draw the particular at­
tention of thie hon. Home Minister to , 
one or two specific things. While mov- 
ini; for the consideration of the Cri­
minal Law Amendment Bill, the hon. 
Minister classified the bribe givers into 
two catei?ories. He said there are of 
course victims from whom money is

extorted by the officers and there are 
also seducers who* actiJblly - s^ucd  the 
officers and im p o sea , bribe on them. 
He was very syn^palhetic when he 
spoke last as reg a r^ tiio se  ^ tc tin^  
from whom bribes are 'fextorted by 
the officers. He also said t|^at tneTek 
Chand Committee also , sQFmpathises 
with those class pf brjbj^f givers who 
are actually the victims Jrom whom 
extortion of money is made. Tins 
BiU makes not only no .difference 
between the two classes^ but it 
penalises both classes. ^.

I may be permitted to explain a 
little further. Clause 3 of the Bill 
read's: ' *

**, . . .the foilpwitig sub-sec­
tions shall be inserted, namely:

‘(2) Where in any trial of an 
offehce punishable under sekrtiion 
165A of the Indian Penal Code 
Act (XLV of 1860), it is proved 
that t any gratification (other than 
legal remuneration) or any valu­
able thing has been given or offer­
ed to be given or attempted to be 
given by an accused person, it 
shall be presumed unless the con­
trary is proved that he gave or 
offered to give or attempted to 
giV(e that gratiiflcation or that 
valuable thing, as the case may 
be. as a motive or reward such 
as is mentioned in action 161 of 
the Indian Penal Code or, as the 
case may be. without considera­
tion or for a consideration which 
he knows to be inadequate’.” 
Therefore, if it is proved in any 

trial of a case under section 165A of 
the Indian Penal Coder that a pers(Mi 
gave or attempted to give any gratifi­
cation or valuable thing without consi­
deration to an officer, it is to be pre­
sumed by the court that the inten­
tion was present to bribe the officer.

This question of making a distinc­
tion between those bribe givers who 
ai^ really the’ victims of those, who 
takp the bribe, and those who are 
seducers was actually considered even 
by the authors of the Indian Penal 
Code. This is what they say in their 
note on the draft Indian Penal Code:

“In all states of society, the re­
ceiving of a bribe is a bad action 
and may properly be made punish­
able. But whether the giving of 
a bribe ought or ought not to b« 
punished is a question which doef 
not admit of a short and general 
answer. There are countries in 
which the • giver of a bribe ought 
to be more severely punished than 
the receiver. The giver is general­
ly the temot.er, the receiver is the 
tempted. The giver is general­
ly rich, powerful, well-educated,— 
the rieceiver needy and ignorant.
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[Shri P. T- Chacko]
The giver is under no appr^en- 
sion of suffering any injury if he 
refuses to give. It is not by fear 
but by ambition that he is general­
ly induced to part with his money. 
Such a person is a proper subject 
of punishment. But there are 
countries where the case is widely 
different—where men give b rilw  
to magistrates from exactly the 
same feeling which leads them 
to give purses to robbers, or to pay 
ransom to pirates—^where men 
give bribes, l^ a u se  no man can 
without a bribe obtain common 
justice. In such countries we 
think that the giving of bribes is 
not a proper subject of punish­
ment. It would be absurd in such 
a state of society to reproach the 
giver of a bribe with comiptmg 
the virtue of public servants as 
it would be to say that the travel­
ler who delivers his money when 
a pistol is held to his breast cor­
rupts the virtue of the highway 
man.** 

p
My point is merely to show that 

thfe Question was actually consider­
ed by the authors of the penal code. 
They made a distinction between the 
two classes. Where the bribe giyer 
is actually a victim of extortion, they 
made it clear that they never wanted 
to pvmish the victim. In other cases 
where the bribe giver is ac^ally a 
seducer, they have ^ ° v ‘d ^  for 
punishment under the Penal ^
am referring to sections 116 and 109 
where abetment of offences also is 
maden imder these «ec-
tions. whether the offenw “  
mitted or not^ the a te tm e i^  of 
offence is Dunishable under ! s e c ti^  
101 and 165 of the Penal Code, the 
giving of illegal gratification or any 
valuable thing without any considera­
tion or without a proper consWera- 
tion, is punishabla Under sections 
116, and 109 read with sectioM 161 
and 165. the authors of ^  code pro­
vided punishment for the seduces. 
The distinction they wanted to make 
is clearly made in the Penal in
an indirect way because an abetment 
under section 116 or 109 is puriishable 
only when the intention is Pre­
sent. An abetment can b^ only m 
three ways: either by instigation or 
by aid or by conspiracy. Supposing, 
I offer lU. 100 to a public servant 
actually I never wanted any reward 
for that. I actually paid this Ite. 100 
simply because of the oppression of 
the public servant. It is a c ^  
the money, Rs. 100, is act^U y e x tc ^  
ed from me, and here I wiu n o t n® 
punishable under the Penal Code as it 
is. because the intention is not present.

It cannot be said that I  was instii^at- 
ing the officer to accept a bribe or to 
obtain a bribe from n\e. Thus the 
victim cannot be punished. Only in 
cases where the intention can be prov­
ed or, in other words, only in cases 
where the giver of a bribe instigates 
or aids or only where there is a cons­
piracy he can be pimished. The gist 
of a conspiracy or instigation or aid.
I need not again say, is the intention 
of the person concerned. So accord­
ing te the Indian Penal Code, the 
seducer—as named by our hon. Minis­
ter—and the victim are differentiated 
end under sections 116 and 109 of the 
Penal Code only the seducer can be 
punished because only in such cases 
the intention is present and that inten­
tion. as in the case of any other 
criminal prosecution, has to be prov­
ed beyond the shadow of a doubi by 
the prosecution itself.

Now under the Criminal Law (Amend­
ment) Act which we passed a few days 
back, the abetment of bribery itself is 
made a substantive offence. Of course, 
there is not much difference, because 
under the existing law, the Penal Code, 
an abetter is punishable under section
116 or under section 109 read with sec­
tion 161 or 165. The same thing is 
there in the new section 165A. Now, 
if we pass this clause also, my submis­
sion is that the distinction that was 
nicely made in the Penal Code will 
vanish. There will not be hereafter 
any difference between the seducer 
and the victim. Even if an officer ex­
torts money from me, even if I never 
wanted any reward for what I paid, 
even if I never had any intention of 
paying a bribe, I can be punished if 
clause 3 of this Bill becomes law, be­
cause it is herein stated that the inten­
tion may be presumed. Whenever a 
gratification is given to an officer it may 
be presumed that it was given as a re­
ward, or as a motive, which has to be 
proved in a prosecution for an offence 
under section 165 now. The fact that 
a valuable thing was paid without 
consideration or for a consideratioti 
which was known to be inadequate 
which ought to be proved by the pro­
secution, may also be presumed under' 
this clause. That means the intention 
need not be proved and so the distinc­
tion vanishes as soon as this becomes 
law. Hereafter bribe giving is punish­
able not only when it is an abetment 
of offences under secion 161 or 165 of 
the Penal Code by instigation or aid or 
conspiracy, but even otherwise. It is 
almost an amendment of the law of 
abetment itself, because the prosecu­
tion need only prove in this case that 
I have passed money, I have given 
something: that alone  ̂ is necessary. 
The essential thing that ought to be
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proved by the prosecution, my inten­
tion according to the Penal Code, that 
1 was instigating or I was corrupting 
the virtue of a public servant, need 
not hereafter be proved. Therefore, 
the difference between these two clas­
ses of bribe givers will vanish by pas­
sing this Bill. My submission is—if my 
interpretation is correct—I think it is 
correct—if this distinction will go 
away and if every victim of an offence 
under section 161 or 165 can be punish­
ed under section 165A, the purpose of 
the legislation itself will be defeated, 
because to my own knowledge, when­
ever any action is taken against an 
officer for accepting a bribe or for 
obtaining a bribe or for attempting to 
obtain a bribe, the evidence always 
comes from the person who actually 
oflered the bribe or who was coerced 
to offer the bribe. In other cases it 
is not possible to get any other direct 
evidence. We may get some circum­
stantial evidence alone, and in most 
cases when prosecution is launched, 
we find that the case is finally thrown 
out for want of evidence unless the 
bribe givers evidence is accepted. 
Under section 165A it has already been 
made a substantive offence. But even 
now as the law stands, my submission 
is that by the fact that a particular 
person has offered a gratification or a 
valuable thing to a person, he does not 
become, by virtue of that alone, an 
offender- Now if this is passed, if the 
presumption regarding motive is to be 
made in such cases, he can be punish­
ed and the burden is upon him to 
prove that he is innocent. So my sub­
mission is by taking away that dis­
tinction between the seducer and the 
victim, we are closing the source from 
which we used to get evidence. Here­
after no person will confess that he 
has offered a bribe or given a bribe 
because if he has given a bribe, he can 
be punished even where he was only 
a victim. He has to prove that the in­
tention was not present. And it is 
very difficult in most cases. So my 
submission is, if this BiU is passed, 
this will only help those corrupt ox^ic  
servants and nobody else. This will 
not improve the position even to a 
small extent because this section will 
only protect those corrupt officers who 
take bribe because he who has given 
the bribe, the victim, will never give 
it cut. Because if he gives it out, the 
entire burden comes upon him. There­
fore, my submission is that by passing 
this clause 3, the entire purpose of 
legislation will be defeated. So I sug­
gest that this asoect of the question 
may be considered by the Home Minis­
ter. This was considered by the au­
thors of the Indian Penal Code aai 
they made it impossible to punish a 
victim. Even now the Home Minister 
is very much in sympathy with those

victims and the Tek Chand Committee 
also—as evidenced from their report— 
were in great sympathy with those 
poor victims from whom bribes are 
actually extorted. So it is your duty 
that they should be protected. Only 
persons who deliberately offer bribes, 
only in cases where the intention is 
present, only in cases of instigation or 
conspiracy should, I submit, the bribe 
givers be punished and that can be 
dene under the new section 165A.

So my submission is that this aspect 
of clause 3 must be considered. I 
would request the hon. Home Minis­
ter to consider this: because there is 
a chance of defeating the purpose of 
the legislation itself. This clause may 
be deleted.

Shri A. K. Basu (North Bengal): 
Clause 3 of the Bill creates a presump­
tion of guilt against the accused and 
it throws on the accused the burden 
of rebutting that presumption. Ac­
cording to the principles of British 
jurisprudence, when a statute creates 
a presumption of guilt against the ac­
cused and there is the burden of re­
butting the presumption^ on him, the 
onus on the accused is not as onerous, 
the measure of the burden is not as 
heavy, as that which lies on the pro­
secution for proving the guilt of the 
accused person; the prosecution has to 
prove the guilt of an accused person 
beyond all reasonable doubt. But 
when that onus is placed on the ac­
cused he has only to satisfy the court 
of the probability of that which he is 
called upon to establish.

These are the principles which can­
not be forgotten when you are in this 
case copying the principles or, in fact, 
the actual words of the Prevention of 
Corruption Act of 1916, the English 
Act. That Act inter alia says:

“When in any proceedings 
against any person for an offence 
under the Pr^ention of corrup­
tion Act of 1906. . .

—the Prevention of Corruption Act of 
1906 creates offences similar to those 
under sections 165 and 160 of the In­
dian Penal Code—

**. . .it is proved that any consi­
deration has been given to a per­
son in the employ of a Government 
Department by a person holding a 
contract from the Government De­

partment, the consideration shall 
be deemed to have bec î given cor­
ruptly as such inducement or re­
ward as is mentioned in the Act 
unless the contrary is proved.’’
You will note the similarity of lan­

guage, in fact the sameness of lan­
guage. It creates the same kind of 
presumption under the same kind rf  
circumstances and it throws th eb u rd ^
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oil the accused by^the ii?brds “until the 
coatrary is proved'*. Therefore, you 
will see that section 2 (yf^thei English 
^ t  oftPrevention of Comipiicm of 1916 
IS aliMSt in identical terms with elause
3 of the Bill, and also, ol course, with 
section 4 of the parent Act, Adt' II of 
1947. iln a case under section 2; ^%s.
Carr-Briant—AU-England Lî W HepdWs,
1943, Vol. m , page 156—the* -Jiidge 
directed the jury—and that Was Afield 
to be*^ misdirection—that accused'has 
t i  disQharge the burden of proof to ^ e  
contrary, that the accused has to prove 
that the consideration was not given 
with any corrupt motive. The Judge 
further went on to say that he has not 
only to prove this but he has to prove 
this beyond all reasonable doubt. He 
asked the jury, “Are you satisfied that 
it has been proved beyond all reason­
able doubt? If you are not satisfied, 
find the accused guilty.” This was 
considered by the court of appeal to be 
a misdirection. The court of appeal 
held that burden on the accused is not 
as heavy as that which lies on the pro­
secution to prove the guilt of an ac­
cused person beyond reasonable doubt, 
l^ e  onus for rebutting the presump­
tion is discharged when the accus^ 
has satisfied the jury with regard to 
the probability of that which he is 
called upon to establish.

This case foUows the very well-known 
case decided by the House of Lords,
Chancellor Lord Sankey presiding?, re­
ported in Law Journal, 104, King’s 
Bench, page 433. of Woolmington vs.
Director of public Prosecution;- In this 
case Woolmington was tried on a charge 
of murder; Prosecution proved the 
k^ ing  of the wife of Woolmington by 
him of gun shot. Woolmington u)ok the 
defence of accident and he gave evi­
dence. On that the Judge charged,'the 
jury—^and that was held to be a mis­
direction by the House of Lords—that,
“If you are satisfied beyond reasonable 
doubt that Woolmington has killed his 
wife then on his plea of accident he will 
have to satisfy you that it was accident, 
and that beyond all reasonable doubt"
Now this was held by the House of 
Lords to be a misdirection and the 
classic words of Lord Sankey, Lord 
Chancellor. I would ask for your in­
dulgence to read out to you. The trial 
Judge told the jury. “If the killing has 
been proved b^ond reasonable doubt 
the accused must satisfy the jury that 
it was an accident.” Lord Chancellor 
Lord Sankey said;

•‘Just as there is evidence on be­
half of the prosecution so there 
may be evidence on behalf of the 
prisoner which may cause fi doubt 
as to his guilt. In either case he 
is entitled to the benefit of the 
doubt, but while the prosecution
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>fMstc|nrovet die of iherprisooet: 
dttieor^is n^Aiticbiburden laid ob tha < 
'^prlMoer te prove'his. inqpcence and 

it irimfflcient for himoto^oraise a . 
doulitias.to  his guilt. ^He^ia not 
bound toiaatisty the jury of his inr 
nocence. ■ iSvNo.. matter what v the

• > charge or wfaenelhe trial, the.pdnctr , 
ple4)hat prosecution mual.prove the 
guilt of thijpcisdner iff^part of th e  > 
common law..»^ England and no 
attempt to wktktle it down can be 
entertfuned.” ( lU . * .
This is the settled law of England 

llhd this has 'been fdlloM^, as''! have 
' said e&rlier, in Carr-Briant’s case. 
There ^^s‘ a cotifiicl of decfs'bns
in fodiian courts as ‘̂ tp whether the 
E n ^ sh  law on this fl;i4bject is good 
in this country. There'has been con­
flict ^between two Judges of the same 
Coiijrt—of the Calcutta High Court—  ̂
and bet^ffeen seven Judges of theFuU 
Bench of Allahabad, four on one, side 
and three on the other. Like that 
there has been conflict all over. I
shall place some of these decisions be­
fore you in shbrt for the purpose of 
t>ersiiading the hon. Horte Minister
that when he is enacting a provision 
in our statute book Allowing, and 
copyit^ in fact, the provisions of an 
English Act, ttie procedure of British 
junsiinidepce should also be in-
corporiated in that section.

Mr. OfaairmaB: I have heard the hon. 
Member at great length in regard to 
the principles that he wants to 'pro­
pound. He is prdt>ably toxious to 
support his amendment which ap- 
pelars <on the agenda paper. At this 
stage, w e are considering only the 
motion for consideration. This is not 
the proper time' for supporting his 
amendment. H^ will have another
occasion when he cah put forward
those arfguinents. At the present
itoment, if he-has an;Khing to say 
about the principled of the Bill, only 
that will be relevant. ’Let him there­
fore restrict himself to the principles 
underlying thii B itt •

Bam: I do not propose 
to move my amendment. I will aban­
don it. I t is,.for that reaspn that at 
tl^s stage I am trying to place before 
the Home Minister some of the circum- 
stancM, which he might consider when * 
formulating the Bill.- .

Mr.i C U tm an: If he does not in-
tehd moving his amendment, I cannot 
^  how his speech will be relevant. 
He h is pi*opoanded thfe doctrine of the 
betieflt of dolibt and eitplahied that 
the b e n ^ t of the doubt must be given 
to the ̂ accused at all stages and when 
there is even a l^gal presumption 
against him, the bnus of proof must still 
b e ^ th  the prosedCition. We are at this



stage concerned with the principles of 
the BilL We cannot go into the quesr 
’lion of defence and content of onus, 
and as he is not movlilg his amend­
ment I cannot see the relef^ahcy ,of his 
ffl?eech. > ■

Shri A. K. Basu: You know the rea­
son for, -my not intending .fo ^«^ve 
hiy amendment. Let me not enlarge on 
that. At this stage, I thought it w,OMld 
be relevant to poiM[(«W '^ a t the Bill 
is not properly ftiamed and that cer­
tain modifications ̂ should be effected in 

it.

Mr. Chairman: I do not want to
cut down his speech but he* will get 
another opportunity to explain these 
points more appropriately. ' In view 
of his statement that he does not in­
tend to move his amendment, he may 
not get that opportunity. So, let him 
avail of it now, but he should be brief.

Shri A. K. Basu: Very weU, Sir. In 
a  case in Calcutta. . . .

Dr. Katju: On a point of order. Sir.
May I mention that we are consider­
ing an amending Bill. The parent Act 
stands as it is. Under section 4 of the 
parent Act, it is a definite rule that 
if the bribe is of much greater value,
Ihen the presumption shall be made 
that it was being offered as an illegal 
gratification. Unless the contrary is 
proved that he did not accept it as an 
illegal •gratification, that shall ‘be the 
presumption. That section so far as 
the bribe taker is concerned is hot 
before the House at all. What this 
amending Bill seeks to do is to extend 
that particular privilege to the bribe 
giver My learned friend’s argu­
ments apply so far as the British juris­
prudence or principle of law is con­
cerned both to the bribe taker and the 
bribe giver. It is really a matter for 
separate consideration whether we 
should not amend the parent Act also 
In accordance with his views.'

Mr. Chairman: That is exactly what 
I was considering. He wants to ex­
patiate on the words “Unless the con­
trary ris proved”. But since he has 
practicially finished, I w6uld ask him 
to conclude ih ‘ two or three minutes.

Shri A. K. Bastt: I will not go into 
details* I would only say that there 
is a conflict of decisions between 
different Judges of the same court and 
Jtet^een different Judges of different 
courts. When you are cop3dng the 
British enactment of Prevention of 
Corruption 'Act, 1916, you should in- 
coroorate in your amendment the 
principles of British jurisprudence also.
Not to do that would mean that 
people would be convicted in a large 
number of cases on sifstjicion and that
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would be a flagrant violation of the 
principles of natural justice. *^!-am 
«ure theUiion. the Home Minister who 
l*i an. em in^t jurist would not be a 
party^.lQ such a thing.: . There is no 
doubt much corruption among public 
servants these days,, but to enact a 
procedure which is wrong on principle 
might do more mischief than g o ^ . 
Many of the public ̂ servants are honest. 
They would be -worrying from day to 
day about the, harassment because, of 
suspicion arid' likely prosecutit>n‘; It is 
only the dishonest t>ublic serv&nts 
who would not worry. It would' not 
be T^orth the while of the honest public 
servant to serve the Government and 
b^. under suspicion all the time and 

the risk of pr<?secution all 
the time. But it woulq be certain­
ly worth the risk of dishonest public 
servants to do . so*. The result would 
be that in cQurse of time the Govern­
ment would be left with only dishonest 
public servants. to carry on. That is 
my fear.

I put an unstarred question to the 
hon. the Home Minister and his ans­
wer to it is very important in this con­
nection. During the ccdendar years 
1947-—52 the cases against gazetted offi­
cers sent up for trial numbered 118. 
Number of cases pending in trial 
courts.was 21. Number of cases which 
resulted in conviction was 37. Num­
ber of acquittals was 52. Number of 
cases in which prosecution was with­
drawn was six. Number of cases in 
which accused absconded was two. 
Thus, out of lia  prosecutions of public 
servants, only about 37 convictions 
took place. - 1 do submit that prosecu­
tions against public servants must be 
launched with much more care than 
that.' How could you prosecute 118 
people without justification. The hon. 
Minister should see to it that these 
prosecutions are not launched without 
due enquiry, not merely on the opinion 
of the Inspector-General of Police or 
of the law officers of the Special Police 
Establishment, but the opinion of Gov- 
ernmepfs lawyers should be obtained 
In every case before such prosecutions 
are launched. There are many public 
servants who, as I have said, are loyal 
and deserve these safeguards in the 
hands of their employer, the Home 
Minister.

Shri Venkataraman (Tanjore): This 
Is a  Bill which is consequential in its 
nature. After we passed the Criminal 
Law amendment creating the offence 
of bribe giving as one of the offences 
under the Penal Code with a specific 
section 165A, it has become neces­
sary to bring the budren of proof In 
regard to convictions In respect of 
those offences on a par with that of 
offences of bribe taking. In the parent 
Act, namely, the Prevention of Cor- 
riiption Act, 1947, provision has been
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made for conviction of persons who 
take bribes and there the ordinary 
rule of law that a person should be 
proved to be guilty is modified to a 
small extent to throw the onus or 
burden on the other side where circum­
stances tend to show that there is a 
chance of corrupt practices having pre­
vailed on that occasion.

It is not as if that a person is mere­
ly charged and brought before the 
court and immediately he is asked to 
give due proof that he is not guilty of 
corruption. On the contrary circum­
stantial evidence is let in and then 
certaih positive pit)ofs are brought 
forward on the strength of which only 
the presumption is shifted from the 
prosecution to the accused. Even in 
civil cases we know occasions where 
the burden of proof is shifted from 
one party to the other. If my hon. 
friends will read a little more care­
fully they will find that it is not as if 
that a person on mere charge is called 
upon to prove that he is not guilty. 
Ota the contrary the evidence that has 
got to be let in and to be proved is 
that any gratification or valuable thing 
has been c^ven or oflPered. Therefore 
the first &ing that a prosecution has 
got to establish before the burden 
shifts to the accused is to show that 
some gratification was offered and that 
gratification or that valuable thing 
may or may not be of very great value, 
but nevertheless if it was established 
that some article of value or some­
thing of value has been offered to the 
person concerned, then the burden 
shifts to him to show that he is not 
guilty of the offence. If we do not 
pass thi^ Bill as law, the result would 
be we would be making a distinction 
between the bribe giver and the bribe 
taker, so far as the burden of proof 
is concerned. In the case of the bribe 
taker the presumption would apply to 
him and he would be called upon to 
defend that he is not guilty of taking 
bribes, while in the case of the bribe 
giver the ordinary law that the accus­
ed must be p ro v ^  to be guilty beyond 
reasonable doubt would prevail. I do 
not know whether that would be what 
we all seek for, namely equality be­
fore law.

My hon. friend Mr. Chacko referred
to the ancient history of Indian Penal 
Code and said that in those days they 
made a distinction between the bribe 
giver and the bribe taker. Possibly the 
framers of the Penal Code had some 
idea of the sort of persons whom they 
were engaging to control and govern 
the country which was not theirs! They 
knew probably that tbe officers whom 
they were employing would neces­
sarily extract money, because people 
who were serving a foreign adminis-

toation could not be expected to be si> 
kind an^ sympathetic to the people 
of the country. That is why I think 
the law as it was then framed showed 
a concession to those who tended to  
offer bribes.

Sbri P. T. Chacko: The same thin& 
continues even now.

Shri VenkataramaB: I beg to differ. 
I pride myself that my country
has improved wonderfully and very 
well. I say categorically that today 
the Officers of our Government do not 
extract any money from our people 
and if there is any corruption at alU 
it is because people who want to get 
the benefits go and tempt the officers 
and corrupt their morals. I am in 
entire sympathy with the amendment 
to section 165A and I support it
wholeheartedly because there is no 
longer any need or necessity for 
making a distinction between the 
bribe giver and the bribe taker in .he 
modern context.

All of us complain that bribery and 
corruption are rampant. But when it 
comes to a matter of punishing the cul­
prits, we change our ground. We 
start shouting: ‘ Hai^ the black-
marketeer, hang the bribe giver and 
the Ipribe taker.** But immediately
Government takes some extra authori­
ty that in a case of this kind where 
a prima facie case is established, the 
burden will be shifted to the other 
side, then we begin saying that this 
violates the fundamental principles. 
This is in accord with and in tune 
with the conditions prevalent and 
ought to be passed by this House.

There is one point about which I 
am in doubt. My hon. friend Mr. 
Basu said that in this case, the benefit 
of doubt will not be available to the 
accused. That startled me. I do not 
know of any case in India decided in 
which they have interpreted this 
particular clause, either in the 1M7 
parent Act^pr in any other analogous 
legislation—wherein the burden has 
been shifted to the accused—^that::he 
benefit of doubt will not be applied to 
him. The benefit of doubt is a pri­
vilege which, unless the statute takes 
away from the accused, wiU always 
be available to the accused person. 
The court will always be entitled te 
say that notwithstanding the presump­
tion cast on the accus^ if the couif 
is not satisfied on the evidence placed 
before it that the burden of onus has 
not been sufficiently established be­
yond reasonable doubt then the benefit 
of doubt will certainly go to the ac­
cused I was, therefore, taicen by 
surprise at Mr. Basu’s argument. I  
should have liked to go into the de^ 
cisions in this matter..........
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Shri A. HL Baiu: 1 was aware of the 
decisions, but you, Sir, said that I 

should be brief. I can give my hon. 
triend the decision straightway— 
Emperor vs, Prabhu, Allahabad Full 
Bench, Chief Justice Iqbal Ahmed 
presiding.

Mr. Chairman: I do not want to in­
terrupt the hon. Member. But from 
memory I can quote 41 Allahabad 402 
where the contrary principle has been 
accepted.

Sbri A. K. Basu: That is why I said 
there has been conflict of decisions.

Mr. Chairman: Every High Court
has accepted the principle that the 
onus never changes. It always rests 
on the prosecution. If the accused 
has to prove to the contrary, the 
accused has to prove that the original 
proposition is doubtful and an alterna­
tive theory is possible and will be en­
titled to the benefit of doubt.

Shri A. K. Basu: That undoubtedly 
is the English practice, but it has not 
been followed in this country.

Mr. Chairman: It is a principle re­
cognised by all the Right Courts—at 
any rate I can speak of Allahabad and 
Punjab High Courts. But we need 
not enter into a discussion of it, 
because it is not germane to the sub­
ject.

Shri Venkataraman: I was only try­
ing to show this paramount principle, 
namely the benefit of doubt is avail­
able to the accused person and is not 
taken away and cannot be taken away 
unless the statute itself does it. No 
statute an3Twhere has stated, so far as 
I know that the principle of benefit 
of doubt is taken away and that the 
courts no longer have any authority 
to exercise that right of acquitting 
the accused person on that principle. 
The language as it stands in this 
clause that unless the contrary is 
proved the accused will be presumed 
to be guilty does not in my opinion take 
away the right of the courts to declare 
an accused person acquitted purely on 
the ground ^ a t  the accused has the 
beneit of doubt and the guilt has 
not been established beyond doubt. 
Therefore, I submit that tbis Bill is 
only a corollary to the other Bill 
which we have passed and has got 
to be supported.

Shri U. M. Trivcdi (Chittor): We 
have heard the hon. Member learned 
in law discoursing on this subject very 
well. But speaking as a layman I 
find this difficulty, and most of us 
who have at one time or other to deal 
with bribe takers have this great diffi­
culty, that this section 165A will not 
serve the purpose for which it is 
meant.

Mr. Chairman: The hon. Member
will remember that we have already 
passed the Bills enacting section 165A 
as an offence and the House is com* 
mitted to the principle in respect of 
section 165A.

Shri U. M. Trivedi: I am talking of 
amendment of section 4 in clause 3 of 
the Bill. I am only talking of the 
principle of this, and only on this 
ground that instead of making a law 
and making a provision to the effect 
that at least for some time to come 
he will be afforded some protection we 
are making this provisicm that the 
bribe giver will also be penalised. 
Everybody hates a bribe giver as 
much as a bribe taker. There is no 
doubt about it. But the present posi­
tion of law is this that somehow or 
other every man who has some busi­
ness to do, who has some dealings 
with Government officials, is fo rc ^  
into giving bribes. He gives bribes 
and takes advantage of it, but he 
hates the idea of giving bribes. (Dr. 
Katju: Question.) He will welcome
it if there is a provision to protect 
him rather than that his neck also 
should be put into it. If you gave 
him some protection and allowed him 
sa3̂ ng “although you may give a 
bribe, we will pardon you, or not pro­
secute you, or at least we will hold 
the prosecution or keep it in abeyance 
for two years”, you will find ten 
thousand cases coming every year 
against Government servants. I do 
not know how my learned friend Mr. 
Venkataraman went on suggesting 
that all Government officers were 
very honest. On the other hand we 
see day after day that corruption is 
growing. It is growing in such a 
manner that where you did not find 
it previously corruption has started 
setting in.

We are embodying this clause in 
the amendment of section 4 in the 
manner provided here in clause 3. 
And we are saying that anybody who 
is a bribe giver will also have this pre­
sumption against him. This sort of 
threatening the bribe giver and trying 
to shut up his mouth is putting a 
premium on the bribe taker. He is 
the only principal witness who will 
be available to us in the sense that he 
would be an eye witness of the trans­
action which he himself has con­
ducted.

Dr. Katjn: May I know. Sir whether 
this is in order? Section 165A has 
actually been enacted, and my hon. 
friend is discussing the point that 
bribe givers ought to be protected.

Shri U. M. Trivedir Am I to under­
stand then that this amendment of 
section 4 as embodied in clause 3 of 
the Bill is redundant and a super­
fluity?
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Mr. Chainiuui: May I suggest to the 
hon. Member tiuit when we'"\:hange 
the lav  and make the bribe giver also 
accountable for his offence oruconduct, 
then it follows that as in the case cl 
the bribe ^ e r  the presumptioa is 
there if any illegal gratification 
passes, similarly it is logical thal» Ihe 
presumption ^ou ld  also be there iQ 
the case of bribe giver. A . new 
ofifence is not b e i^  made. Only the 
presumptk>n is raised, as in the case 
of the bribe taker.

Shri U. M. Trivedi: I dm also
talking of the presimiption: The law
has been very nicely‘ dnal3^ed by Mr. 
Basu as to what the presumption 
should be and what shotild be followed 
in the case ol perjury or certain 
things. But what I mean to suggest 
is this that the moment there is a 
question of fnratification beij^ given^ 
the presumption that we want to em­
body by thLs provision is such that
for all practical purposes we are
shutting out any evidence that can be 
forthcoming against a bribe taker. In 
other words we are giving a premiimi 
to the bribe taker.

Mr. C^liaimuui: That is done by the 
enactment of the provision under 
section 165A. The result is the bribe 
giver also becomes guilty—not by this 
logical extension of the principle. 
That is the point of the Home Minis­
ter.

Shri U. M. Trivedi: He means to 
say that the provision under section 
l65A having been enacted, thj^ is re­
dundant.

Mr. ChaicBun: He did not say th a t 
In that case the Bill would not be 
brought up.

Shri U. M. Trivedi: That is what I 
say. Since the Bill has come up, 
have we not got a right to say that 
it is bad? I did not know that section 
165A would be so bad as the
principle......

Mr. Chalmuui: But the House is 
committed to the principle.

Shri U. M. Trllredi: If tiie House is 
committed to the presumption also, I 
have nothing to say*

Mr. Chalmuui: I am only pointing
3ut how we are committed so far as 
Section 165A is concerned, because 
the House has passed that Bill.

Shri U. M. Trivedi: With respect 
to that section 165A we are providing 
here:

“Where in any trial o.. au 
offence punishable under section 
165A of the Indian Penal Code, it 
is proved that any gratification 
(other than legal remtmeration)** 
—the word used first is ‘gratifica­
tion*, it is not defined— *or any

valuable thing has been given or 
offered to be given or. attempted^ 
to be given by an accused person, 
it shall be presumed ' unless the 
contrary is proved.. A a t  he gave 
or offered to give or attempted to 
give that gratification ihmt 
valuable thing, as the case may be 
...... .. t. : m',.!
When we say all these things, how 

will any evidence be avi^Ilable against 
a bribe taker? The' moment this 
thing is there, any iota of evidence 
that can be forthcoming from a ^bfibe 
giver—or anybody—will be absolutely 
shut out. So what I say is: why raise 
this further bogey against the bribe 
giver? He might have given it for 
an3̂ hing. Do not try to make him an 
accused. Let him say that he has 
given it. Let it be said that it was 
given for a particular object and that 
it was achieved by this. Do not put a 
rope round his neck and say: **The
moment you utter these words that 
you havp given this gratification—and 
do not call it ‘gratification’—the 
moment you give this, you become an 
accused person by the very proccss of 
your giving”. This will deprive us of 
any evidence that will be forthcoming 
against the bribe takers. That is the 
only thing I want to point out.

Another thing to which I wish to 
draw attention is this. We are insert^ 
ing a. new section, section 5A. The 
previous section 5(4) provides that “a 
police officer below the rank of Deputy 
Superintendent of Police shall not in­
vestigate any offence punishable 
under sub-section (2) without the 
order of a Magistrate of the first class 
or make any arrest therefor without 
a warrant”. Now we are suggeafting 
something more in regard to investi­
gation into’̂ trases under this Act.' We 
are sa3ring:

“Notwithstanding anything con­
tained in the Code of CMminal 
Procedure, no police officer below 
the rank, in the presidency town^' 
of Madras and Calcutta, of an as­
sistant • commissioner of police, Jn 
the presidency town 6f Bombay, 
of a superintendent of police, and 
elsewhere* of a depii^ superin­
tendent of police, shall Investigate 
any offence punishable under sec­
tion 161, section 165 or section 
165A of the Indian Penal Code or 
under sub-section (2) of section 5 
of this Act, without the order of 
a presidency magistrate or a 
magistrate of the first-class, as the 
case may be, or make any arrest 
therefor without a warrant.” "
What happens in actual practice Is 

this that a sub-inspector or inspector 
investigates the cases. We have got
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no such provision to give any protec­
tion to anybody against whom an in­
vestigation has been conducted by a 
sub-inspector or an inspector of police.

There is no doubt that this is a 
sort of provision which says ‘No’. 
Supposing you break this, what ad­
vantage does a person get by having 
his case investigated by a person who 
is much below the deputy superinten­
dent of police or an inspector or a sub­
inspector of police? We have abso­
lutely no provision anjrwhere to sug­
gest that such an investigation will 
not be taken into consideration or 
being of such a nature would be void 
or that no advantage would be taken 
of i t  In actual practice this investi­
gation proceeds and the Judges are 
handicapped. They say: What can
be done? Investigation is investiga­
tion and let it go on. I would there­
fore request the hon. Home Minister 
to look into this and make such a pro­
vision in the law as would serve a 
useful purpose rather than keep it on 
the statute book.

(̂ JTTST

(laym an ) %

% ^  ftivrc f

jfi
>i5t"

a ik  ^JifcTT

^  ft? (corrup tion )

^PWTT ^  n f  t ,  I
a ik  ^  ^

^  t  I apft
4»T»dK*<H ftr
^  3ftr ^  ^  ^  ^  SP[fW

fnr ^  5i iTRwr

f , ^  t  I anr
5 f r  ^  ?nr ft »i# t  

aftr TI*5 TT T̂6T ?R5 ^  ̂
f*T ^  'TPT ?ft I
«TN IfPJJT IRT^, 3TN I t
iwRT ajK ^  ^
^  ^  WV ^  f t m ,  w  #  ^

*i*i % *PCT %
JTT an^ ^  an^

^  % f ^ ,
^  Pf̂ it T̂?rT t  I

^  ftRJT f[ aftr ^  nWI 
«IT ^^5HT W  I  I

*RT t  I ^  VRI^ X* lit
I  ft» % ^  ft? tsnnft 5T I

4«niir«<jr
f , JIT «ff %  PiRf# ftftRTT
»n < t^  t, w r v  imihiTT f , ^

afk n̂fV ^  ^  »R %’Jr ^  ft̂ TT I 
3it ^  inihp^ f  af^ ^
^  % jft% » n f ^  t  ^  <R­

f
^  ^  ^ «ir?: % 3?R » n ^

q?wt t  5T •?[%■
aftr <raT w  ^  ^
ftsirr sTTcTT 11 w

^  v n  ^  I  ? ^m rr 
(case) ^  ^  •nF̂ y 

 ̂ I % f?!*r fipT %
^  t ,  f«r ^

 ̂? I ?it ^  ^  ^  ^  ?̂TT
^  »T??IT t, ^  ft? p" ^
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(«TfiRT <to ^iTo firwrft)

^  fV !T If n t !T ^  ^

% ^  ’Tf̂ TT ^  ftw  % ft* ij*T ^  winr 
# « T r« T a rr^ ,
^  »̂fTTT ^fR  f»nmT Ir I

jrro t wrs«T ^  ^  qf?ift 
"^1 ^  ^  ^  1̂ *1 % 1̂*1 
■# fe r  «i»tt ^  3rt:

VT ^  VT Vnf VTT̂ T 

t  I ^  * n ^  t  %  ?ft 3TOFR, 
it® anfo ^ o  ^ anwT

^  «jt I ^  WTT *ri^
w  ^  ĵn r̂ar ^  i 
*wn% ^  an̂  aftr ^  ftr ^  

ft? iT5 qr?r Jiflf rft 

^  511̂  ??TnT
T̂̂ ST, ^Pm ^ arr̂  xin<f̂ iM« 

^  ( h e a d )  %
^rar %  ^  ttpt ^

 ̂ fft 1$tf^ I 5̂1 ft*

5fff ^  R̂RTT t
^RIT ^  5Tff t  I

^ airr % «TO# aft T«5n ^rr^ 

1̂ ^  fv  *1̂
▼T ^  arrr ^  «rt  ?w%
^
^  ^  1ft Vlf 5T  ̂ *n»T Wifll f  I

^  w  ^  ^  ^  ?rftirr [̂?RT 1 1  ^

?|̂  q^t 5|T I aftr ^  ^  ^  

^  '̂ '1 ^ •rtVT T̂% 3 ®T
m  3n?TT t  ^  ^

» n rf^  #  ^  5Tff ^  f  il 
?nrc ^  >rnft # Tff ^  ^  jit
(+tft d<t< ®R ^

aipft t  •

1̂ 1̂*1 VTT̂  %
arqjft # f  ?T f^mw tt w  ^  

^  ^ sftr n  ’W*? f̂T?f ^ I 
< r ^ f i r r * f p n f t * r

*Ht ^ ^  'TT f*F
# 'nftw JIT TfPST ?1K ^  ipnt ^ 
#*HT (w agon s) «ift^Fwrf(supply) 
f̂ I ^  5!^ »nTT̂ ^

ftr ^  ^  w f« d
JTTT f̂tTW îff̂ arTift ^  ift
>TT̂  *̂ t aftr ^  Tt fair
(b id ) ^ > r :  i5«m rrRTT *rr 1 ^  # 

^  1̂1̂  ^  fvv
^  WK »m?T r̂ wrm w it  ^  
T t f t m  ^  «ft I

»io v m i  : ^  ^
fWT *1̂  WT I

^ o  fiw O  : ^
^ !F ^  #  ^  5T ^  Ilf ^  t .
^rftr^ ^  ^  11
*TTCt *1  ̂ ^WT *IT ^  fil^
TTT >!>T 5«IT5T 91IT  ̂ W IT ^  ^
VtfifRr TTrTT I s im ft ’fflf ^Ifdl 
ftr W IT %ftPT t  iv
•fff  ̂ ?it ^  ^  ^ tl’ 'K *T̂

airq I ^  ^  f¥ T^  VT JĴ RTPT 
ft?IT t  ?rt nt ^  ^  W IT ^ ^  t' I

^  ?n> am  ^ r t t  ^  yjfvir ^
WI?T f̂t̂ rt̂ TT JIf ^  JF? JT̂  ^  
n̂Rft I t

^  ^  % I q t ^  a n f t w  %

^ ^  w f arfqv *Tî  ? 
fjffftr Ht»ff ^  t , W  ’TT̂
^  5T^ ’ 5T9f^ I r w tn t ^  s r ^ R m
I  ^  3»̂ aw r ^  fTFT >(?t am ^5T5r
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^  3TN vtftm  *1̂  ^  ann: arrr 
Pl» ^  ^  ^  3fPI

^  arannr |  i v  ^

115 ^  ^  ^  I
^  ^  ^^svt arvPT 5 ^
I  I w  ^ ^ ^

vtftRT
S i m  ^  5 1^  I

??r W JIT ^
^ ^  eft ^  ^  f«r% I

f i r ^  ^  l%o-  ̂ ITT 

^ 1  +*fl«(i»i f««<5i*4i
r̂trr *tt 3 ir ^rt firv 5

: 5 ^  5T̂ f ^  t  ^  ^  CRT 
^  ^  ^  »T̂  ^  r̂ktt I Jrfe

5fe?r 5̂  ^  ^  eft ^  
r«md*id ^ iT̂  f ^  ^tft ^  
1̂  t  I 3TTT TT arrr »  
fT«T ?w 5f ^  t  • ?rrf 
% ?ft ^  5fw  ̂ HsMr̂ ife 
riMidtfd' ^  a n r g ^  5 eft 
ftmdHd #  fff ^  ^  r̂r 5F?
^  t ]  I ?fV mwwT
’̂m m ft (en q u iry) % f ^  ^  

% *TRT I  I ^  WtST
anwT ^  «iT ¥tT apR̂ rr Jifir ^  
<corrupt) I  ?ft arrr ^  ^  ^
^?TT I

f«BT *f‘ ^  ^
^  ^ Ĥrz*rT (fron tier) #
3T*r iprrt >9rr
firf’T̂ sT ^ eft 'S*̂  ̂ î wi»i ftnrr 
m f«P >ft (com p lain t) 
ĴT'TT ar̂ > ^  'J|̂ î

a rrv T W ^ v t, « r a fe ^ ( p u b licly ) 
3ftr sp ir^  JflT# ^  ^  TI^

^  «n: v t f  p̂»?»TT ^  ^  I 55t»r

WT% ^  a ftr  a r p ft  apnft WT^, arrtit 
ftraw (ofiScial corruption) 
•l>t, ^  
^  ^  I ^  ^  ^ ’ m m t  ^  
«ft *rr 5 ! ^  JIT W T  «rr

9 T 9 T  I 5>Pr*i eiOspI 'S * ^ ^  
OlfclMK f t i ^  «rT, t><'-̂ H ^  ^
S T  I eft arPT %■ s : ^  ^  an'T !PPnT

«rar ^  ^  ^
3TT ^  S IT ^ t M  I ^ f s ! ^  

^  w tift  SIT 3ft a r ^  t  ^  %  ?*T
3n^T^ ^  ^  ^  i f  ^  arraift

^  qs*t 3n% t  
a fh : a p R  qsit ^  »it eft a ftftnff 
WT%T (influences) sir sit̂  
f  ^  ^  % wsi^ ^
<n% I

5 P  M .

arrr w  ^  w ’j5  ^  4t f ^ ,  
*f sr^,
i?si ^  SIT apTw «n̂ T ^rf^ 

a n r  SIT 3ft »niiW5 t  s r r a f R  Ttsi#  
SIT a ftr  f? T ? fttt I?SI ?»T 5p5 SIT#

^  ^  ^  t  • *f 3nT sit 
W e irti* arr̂  ^rfi% ‘' f  (services) 
^einl '»><'< ^  >T̂ ^ 'i«i4«fl

5T f t l ^  JISH T ^  SIT J R r t r  
SIT ^  M t  ^ a f t r  f» T  fipT 7 T  f ^  P r ? t
^  3tt ^  I aftr ^  n̂uT

f*TTft d W r  a r ^  ^  3TT T^
i', '^qTTTTW (fools paradise)
#  T?!TT t  «

^mnfir : ^rrf%, 1 

i f  a r H ^ ^  i |T T T  sit ^ t ^  ^  < I^H I
• T ^  ^  4>\«iiei
5 'T T  5̂  ’Ti^ ^̂ ’11 ^  I
^  %  ?n*T# *1̂
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[^nrrrfff i » i ^ ]  
vihft %■ VT arnrr f  aftr ipr

f t r i  T’ff ftfw % 3?TT w  
^  f  I ^  ?inr * n r ^  

ft> jRfR % fk w R ito  
^  fhsT arr^, ^  % a r c  

wprtsfw J(*wT ^  l y r  vniT ft*u
»w a m  St»TT a r rf t

TO ftr ^  3iT<l' TiRT ^  f ^
ftiH % 3PR ^  ^  I

if to  f n i i O  : *f' ?ft

W  ^  VT 5ft are# *nFfe 
^ TO % T̂ T ^  I *1̂  *1̂ *1

pRITf #  Tff# %

M  5T̂  R̂T T | t» ^  %
iRT# TT fm rr WRT * 1 ^  I  aftr 

JT̂  t  %  w  i n ^  % ?*n^
^  W  P̂T aftr f̂ <RT
*̂TT aftr %5iT ^I'fl iF? ^  Trff 3rtr ^ 

5i| i w ^  »Nr ftw  ^  ’IT T^r 
«IT I

H^IMRI M^W : ^  ?ft 3ITT ^
<R7  ̂ fen , aw arrr ft?i %
$ q r  q>x«mf A> TO VT >wt anrr

I  ‘
«pio fiwrrV:

^  ViC *1^
tiitiifai^% #wsi*Rh*srTO (leg a l 
im p lica tio n s) *f arY?r iRi- 

ftr^wftr^y «rcwT3Rn- «T??nti 
% ifjr ^  |fira?r Ir »f fw5i
^  ^’RT ^ *IT ?ft 
P ftr TO  ̂ arrm   ̂ ^
vFRnw 51  ̂ f̂TT wfft> ^  ^  am  
TO m n  ^  5T ?m» « r ^  ft* ^  
1>TV»mr 5T»T!T ^  ^  t  TO »TT 

5T ?R 5R> TO
» n ^  aiRpTjft «î  ^  ^  »TT

^rnrrr f r w  « r ^  i arnr ?*t̂

^  ♦1*1'̂ '̂  ^ftr
^#0T ftr 5 »  wWf ^  VT^! ^  ftf

*̂11̂ 1 nfirlRr H < i'^  wrf^ % fTO % 
a i ^  fW t WT i f  afhc 
^  TT flTT 'IWr 3TT
TfT *f'W  % *1^ j

w*nff <T ?it € tv  inpw 'dwi
art T^r I  I IF  firw |r

^ aftr ftrfsRCT 

5(n^ %i?HTar#vT5TTt ftr%Jtf^wT5fr 
T T % W i n ^  ^ ^  (sa fe­
gu ard ) fro  % ^  *rtt? #»ff 

f̂ FT ^  51WTT *̂11 VFcfr I 
^  aft^ ^  tiai^ »T ^  ?R> I 
TO ^  f?T5TT ^  ai^ t  I

Shri U. S. Dabe (Basti Distt.- 
North) rose—

Mr. ClwlnaaB: If the hoo. Member 
wants to make any new points in re­
gard to the principles of the Bill, I 
will certainly allow him.

Shri U. S. Dube; Sir, I want to sup­
port the principle of this Bill.

I am surprised to hear some of the 
speeches made in this House on the 
principles of this Bill. On the one 
hand, there is a hue and cry for stop­
ping corruption and for rooting it out 
from both officials and non*offlcial8. 
The very fact that the Government 
has to bring forward a Bill called the 
Prevention of Corruption Bill is clear 
proof that some extraordinary 
measures have to be taken.

Much has been said that the onus 
of proving the innocence or otherwise 
being placed on the person charged is 
not in keeping with the ordinary princi­
ples of law. Now, I am reminded of 
a similar provision in the Excise Act 
in U.P. When you want to stop a cer­
tain vice prevailing in the community, 
specific measures have to be adopt^. 
Having accepted, the principle by 
enacting section 165A,......

8hrl V. T. Cbaeko: Then, why this 
Bill?
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Sliri U. S. Dube: You have already 
accepted that the bribe g iv^  is as 
much guilty as the bribe taker. By 
enacting this clause you want that the 
moment it is proved that a particular 
person has given a certain sum to an 
official, then, the onus is on this per­
son to prove that the money given is 
for some reason other than illegal 
gratification. That is the principle 
underlying this particular provision 
of the Bill;

Although I submit that the remedy 
that is allowed in this Bill is not suffi­
cient to root out the corruption preva­
lent, yet, the Government has moved, 
although in a half-hearted way in this 
matter. When you have got special 
evils to deal with, some special re­
medies have also to come in. This 
House should not grudge the least in 
giving the Government this Bill and 
I submit that on this account, the pro­
visions of this Bill are highly to be 
commended. Of course, as my other 
hon. friend said, I do not take the 
view that Government officials have 
become angels. Government officials 
and the public, both are to be blamed 
in this matter. Unfortunately, 
throughout the length and breadth of 
the country, there is a stinking atmos­
phere. Every walk of life has become 
intolerable. But, in spite of all this, 
.some measures have to be adopted. 
What those measures .should be is a 
bigger question for this House to take 
up. The House will have to solve that 
bigger problem which of course in­
volves the solution of the economic 
problem, which is beyond the scope 
of this Bill. That the House will have 
to take up separately if we have the 
in terests of the country at heart.

But then this small measure which 
the Government wants to have in its 
possessions to deal with those who 
give bribes. A suggestion has been 
made that some of the people are 
forced to give bribes; the officers or 
the Government servants sometimes, 
in order to extort money, resort to 
unfair means, and sometimes it 
amounts to extortion. Extortion is a 
separate offence punishable under the 
Indian Penal Code and for that you 
cannot say that this Bill should make 
a provision separately. Here you 
take the very simple view that the 
bribe giver and the bribe taker« both 
are equally guilty, and then you,liav« 
got separate provisions under 
Criminal Law' Amendment Act whSre 
you give pardon to those persons who 
come forward and say that they have 
given a particular sum of money, as 
bribe and in that way they are safe. 
I do not find that there is any fore­
going of the principle in enacting this 
Bill, and therefore I support it.
117 P.S.D.

The Minister of Home Affairs and 
Stales (Dr. Katja): The object of the 
Bill is a very plain and a very short 
one. It follows the recommendation of 
the Bakshi Tek Chand Committee. 
That Committee reported that bribe- 
giving should be made a substantive 
offence. Parliament has accepted that 
recommendation and that has been 
made a substantive offence.

Now comes this question about 
method of proof. In the existing Pre­
vention of Corruption Act, section 4 
provides that as a piece of evidence, if 
you find that something has been taken, 
accepted by the bribe taker which is 
out of all proportion to the circum­
stances of the case, then the court shall 
presuipe that the object was an unlaw­
ful object. The same thing now must 
be made applicable to the bribe giver. 
If any bribe giver goes, let us say, 
with a diamond necklace to the house 
of a public servant getting Rs. 300 and 
offers that diamond necklace “to him, 
the circumstances being that the gift 
was completely out of all proportion to 
any lawful object—no relationship, no 
justification—then, the court shall pre­
sume as a rule of evidence that it was 
intended to be given as an illegal 
gratification. The amending Bill oniy 
wishes to insert it.

My hon. friend whom I have learnt 
to greatly respect ever since I have 
come to know him here—I congratulate 
him on his great research—quoted from 
a book which I have been longing to 
see for many, many years, the original 
report of the framers, not of the Penal 
Code, but of the draft Penal Code 
which was prepared by Macaulay when 
he was 35 years old and he came out 
as Law Member here. He prepared a 
draft Penal Code which was subse­
quently revised 25 years later, con­
siderably altered, amended, and then 
enacted as our Penal Code here. And 
he cited some passages from that book. 
Very well. I mean this book was print­
ed in 1837. I thought back as a matter 
of history and that was the 3̂ ar when 
Queen Victoria at the age of 19 ascend­
ed the throne of England. Now. in 115 
years much water has flown under the 
bridge. The Constitution of the State 
has changed. The East India Company 
was ruling at that time.

An Hon. Member: But human nature 
has not changed.

Dr. Katju. Human nature remains 
the same. I know that. But it is really 
not of much use to us.

Extortion has been there all along, 
but please remember that seduction on
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[Dr. K atjul
a large scale has followed from the 
Police State becoming a Welfare State. 
1 am not troubled by bribes of Rs. two, 
Rs. five or Rs. ten; allowing a gadiwala 
to go on a kutcha road etc. Who 
would prosecute him for that? He is 
entitled to all our sympathy. We are 
thinking of prosecuting persons offer­
ing bribes of Rs. 10,000, Rs. 20,000, Rs. 
50,000 etc. They may not be caught, 
one bon. friend said. As a lawyer I 
know it. A bribe is arranged in 
Allahabad, and is paid in the Puniab 
Mail somewhere near Etawah. Some­
times it is a very difficult proposition, 
but that is the danger. It is those 
things to which it will be applied.

And do not let us be very wasteful 
of our 63nnpathy upon these bribe 
givers. They never come to give evi­
dence, you may take it from me. They 
never do it because it is not their pur­
pose to corrupt one particular indi­
vidual officer. They want to corrupt 
the whole department, a whole series 
of officers. Some one out it very mildly 
and said well, that is one particular 
individual. That is not the case.. They 
want to corrupt “A” and his successors 
one after the other, and if they were to 
give evidence, then the result would 
be that they would be ostracised by the 
whole department. They may get one 
officer punished, but the result would 
be the entire office will not allow them 
to come again, and their business will 
completely suffer. 1 do not want to 
go into all that.

There is one circumstance which 
hfis been overlooked in this discussion, 
VIZ., that there is the Government or 
the superintendent of police or the 
district magistrate whoever it may be, 
who starts the prosecution. You must 
attribute some sense, some common 
sense, to the person who starts the pro­
secution. If it is a case of extortion, 
then, only a fool will ever prosecute 
the bribe giver, treat him as a witness, 
and produce him as a first witness in 
the case. It is only when the bribe 
giver is the seducer that the question 
of his prosecution always starts, and 
these seducers are people very highly 
placed. No one is going to prosecute the 
poor mamuli givers as they are called. 
I do not want to take up the time of 
the House, for we have discussed that 
at great length.

The objeet of this Bill is a very shert 
one, viz,, to apply, that rule of law, the 
rule of evidence which is applicable to 
bribe takers and which forms part of 
our parent Act. And then there ia one 
pirticular amendment which speaka of

the new offence of criminal mis­
conduct-—the House knows about that, 
that in 1947, in order to punish corrupt 
officers, an offence was invented, if I 
may say so, called criminal misconduct. 
If you are in possession of property, 
riches, far exceeding your emoluments, 
then the presumption is that you have 
made this money out of illegal gains, 
and you may be punished. Now, one 
particular High Court said a man who 
IS guilty of criminal misconduct cannot 
be prosecuted for criminal breach of 
trust—a proposition, which is not 
acceptable. So. one of the amendments 
is for the correction of that. The other 
amendments are for the purpose as to 
who should investigate into these cases 
of criminal corruption. The parent Act 
provides that the investigation should 
be by a senior police officer of the sta­
tus of deputy superintendent of police. 
In different provinces there are diffe­
rent officers of that status, but under 
different names, and so we have pro­
vided that.

There is nothing else in this Bill. So 
1 would respectfully suggest that after 
this explanation that I have ventured 
to give, the House will take the Bill 
into con^deration and will pass it, may 
I say, within ten minutes or 20 minutes, 
and be done with it, be done with bribe 
givers and bribe takers for the time 
being.

Mr. Chairman; The question is:
“T h a t the Bill fu r th e r  to  amend

the Prevention of Corruption Act,
1947, be taken into consideration.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.—{Amendment of section 4 
etc.)

Mr. Chairman: The hon. Member 
Mr. P. T. Chacko has given notice of 
an amendment. That is not in order 
because it seeks merely to negative the 
entire clause.

Shri P. T. Chacko: Even though the 
amendment is not in order I am entitl­
ed to oppose the clause.

Mr. Chairmaii: That is a different 
matter. First I am considering only 
the amendments to this clause 3. If 
there are no amendments, the hon. 
Member can have his chance to speak 
on this clause.

As I find ho amendments are being 
moved, I shall call upon the hon. Mem­
ber to speak. I may remind him that 
he has had his full say on this provision 
when he was speaking on the motion
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for consideration. I shall therefore re­
quest him not to repeat those very 
arguments which have already been 
made.

Shri P. T. Chacko: I shall be very 
brief, Sir. I want to speak because I 
find that my speech on the motion for 
consideration has not been understood 
properly or perhaps I did not make 
myself sufficiently clear.

The point I wanted to make clear 
was that the Indian Penal Code, as it 
is. has made a distinction between 
those who are victims of extortion, and 
those who are seducers. The hon. 
Minister was saying that I was quoting 
from a book which was printed in 1837. 
It is true, but the value of that book 
and the observations in it have not de­
creased in importance by the change 
of times. The conditions are now 
v’orse actually. Mr. Venkataraman
said that our officers have become
angels. I do not believe for a moment 
that the officers have become angels 
simply because we have attained inde­
pendence. They have become worse 
now. This very fact that the hon. 
Home Minister thought of introducing 
a Bill of this nature and getting it 
passed into an Act, and the fact that in 
the last so many years we were having 
the Prevention of Corruption Act in 
force, show that the conditions nave 
not improved. I, therefore, wanted to 
make clear the distinction which was 
drawn by the authors of the Code them­
selves.

The question is, how is it that they 
maintain the distinction? Some of my 
hon. friends were saying that simply 
because we accepted section 165A in the 
Criminal Law Amendment Bill, we 
have accepted the principle that bribe 
givers should be punished. My sub­
mission is that it is not so. Under 
section 165A  what is stated is merely 
this, that an abettor of an offence under 
sections 161 and 165 of the Penal Code 
is punishable with so many years of 
imprisonment. Under that section, 
even as it is passed by this Parliament, 
only an abettor of an offence under 
section 161 or section 165 is punishable, 
not all givers of bribes. Under section 
j 65A , I still maintain that anybody 
who offers a bribe or attempts to offer 
a bribe cannot be punished, because 
that section contemplates punishment 
for an abetment of the offence under 
s''ctions 161 and 165 only.

Now the question arises as to what 
irf abetment. Many of my hon. friends 
may not know it, but those who are 
acquainted with the provisions of l iw 
know what it is—it can only be by 
instigation or by aid or by conspira iy. 
V7bat is the gist of the offence? The

gist of the offence is the intention. If 
it should be that my offering a brio»? 
of say Rs. 100 to a public servant 
should become an offence under the 
new section 165A, my intention to in«ti- 
;?ate the bribe taker to accept that bribe 
.ihould be proved by the prosecution, 
may I say. beyond the shadow of a 
Qoubt. Even by passing section 165A. 
my submission is that we have not 
accepted the principle that every person 
who offers a bribe should be punished. 
We have maintained that distinction 
between those persons who are really 
victims and those who actually seduce 
Ine officers or impose a bribe on them. 
Under section 165A—also as was pre- 
\ iously in the Indian Penal Code— 
only abetment is punishable. Even bo  
fore the passing of the section 
abetment of an offence under section 
161 or section 165 was punishable under 
sections 116 and 109. These latle*; 
.sections deal with abetment of an 
offence, one of them deals with a r-ase 
where the offence is committed, while 
the other deals with a case where the 
offence is not conmiitted or has not 
Uken place. What we have done in 
section 165A was simply to bring these 
two together into one single section in 
t ie amending Bill. The legal posHion 
icmains as it was before. So the 
position is the same as at the time that 
original Penal Code was drafted, .^nd 
vvhen those remarks which I referred lo 
:i little earlier were made.

But we are now making a vital 
change in the law. It is not just allow­
ing the court to draw a presumption 
in the case of the main perpetrator of 
tne offence, as provided for in the 
parent Act, where only the cast  ̂ of 
persons who receive bribes is con­
templated, to whom only the pre- 
.sumption applies. I have no doubt 
fvery one will agree that in all cases 
ihe persons who receive bribes are 
guilty. But in the case of those who 
ofter bribes, they are not guilty i.i all 
cases. In the Indian Penal Code that 
'distinction between those innoceiit 
v.ctims and those guilty is nicely ktpt 
ind maintained, and even while v»c 
were passing section 165A. we made 
no alteration. We are now trying to 
take away that distinction by this 
clriuse by making a person who 
offers a bribe or af gratification or a 
valuable thing without consideration 
or without adequate consideration, 
punishable. I submit that we are 
making a vital change in the law, ky 
means of this clause 3. I am not say­
ing anything about the presumption, or 
about the onus of proof, but about *̂̂ e 
piinciplo itself. It is true tha^ hv 
passing the Criminal Law Amendment 
Bill we accepted the principle of t!iat 
Bill. But in this case, we are making
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IShri P. T. C hackol 
d drastic chimise in the law. What wWl 
be the effect? It will simpiy be 
advantageous to the main perpetrator 
t»( the vTime, the oerson who actur.* v 

the bribe will i êt a proteftlon and 
not the person who offers a bribe even 
though he is a poor victim.

My submission is that as we are 
making an alteration which is vital in 
law, the House should consider this 
clause with some seriousness as to 
what will be the consequences.

Mr. ChainnaB: Ih e  question is:
**That clause 3 stand part tv,e

Bill.”
The motion was adopted.

Clause 3 was added to the Bill
Clause 4.— (Amendment of section 5 

etc.)
#  : f»iii ( ?nT5T ^  ^i*rrCT >

t  I |...

Mr, CbairmaA; Order, order. We are 
considering clause 4. This is no time 
tj) make any request to the hon. Mip.is- 
ter. If the hon. Member wants to 
speak on clause 4, he will get an 
c; portunity.

^  #  'liTWTiTr I
<fVo (D.S.P.)

!n*prT t  ^  f to  i^?ro 
3ft ^  ^  «T <WI

I ^  ^  ^  3!*TT

#  «fto SR f , ^  M
^  ^  ^  arrerT 

q ft t  I ^  ^T|?n jf ^
ifHSBT ?Tf5RT (Indian 

Police Service) ^  3it^
♦T »̂TW fe*iT 3rr*r,

f  vfffv V 3RT5T ??t*r 
aft tr̂ To Ifto ^  ^ f̂t

arror t? >r̂  t  • «nftw5fr*r 
f  ̂  ^  ^fn»t arm# f  ft?
4m isTi^ ^arr vr?ft t  ^

Mr. Chaim uui: Order, order. Clause
4 deals with an entirely different eub« 
ject. It has nothing to do with deputy 
H periiilfndent. .

The qiestion is:
*That clausc 4 stand part of the

Bill.”
The motion was adopted.

Clausc 4 was added to the Bill.
Clause 5.— (Inaertion of new section 

5A etc.)
Dr. K atju: May I, Sir, move a smaL 

amendment of my own? It is a purely 
verbal change, in page 2, line 10. it 
says: “...in every case where he makes 
such investigation, the inspector shall 
as soon as may be, send a report of the 
same to a magistrate of the first-class, 
together with the circumstances in 
which the investigation was made*’. 
Instead of the word “inspector” we 
have the words ‘police officer’ what­
ever may be his rank.

I beg to move:
In pagfe 2, line 16, for “the inspector* 

substitute “the police officer”.
Mr. Chairm an: Amendment moved:
In page 2, line 16 for “the inspector” 

substitute “the police officer”.
Shri V. P. N ayar (Chirayinkil): Is

there any definition of “police officer” 
anywhere?

Dr. Katju: No. In the context it is 
said: “Provided that a police officer 
the Delhi Special Police Establis) 
ment, not below the rank of a 
inspector of police...” Therefore th- 
search may be made by a Superintei 
dent or a deputy superintendent or b; . 
an inspector. When the draft.smai 
was drafting it, he ought to have realis­
ed that the search may be made by an> 
one of these three officers. He used tĥ  
word 'inspector' there. So you hav 
got to read it in that context.

Mr. Chairm an; The question is: ^
In page 2. line 16, for “the inspector, 

substitute “the police officer”.
The motion was adopted. >

Mr. Chairman: The question is:
•'That clause 5, as amended .

stand part of the Bill.” ^
The motion was adopted.

Clause 5, as amended, was added t 
the Bill.

Clause 6 was added to the Bill.
New Clause 7

Mr. Chairman: There is an ame 
ment to add a new clause. t  
sought to be moved?
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Dr. Katju: Sir, it is out of order.
Mr. Chairman: Objection has been 

raised that it is out of order, as in 
this amending Bill Government have 
not sought to move an amendment to 
section 7. Therefore, it is outside the 
scope of the Bill. I would like to hear 

kt'he hon. Member if he wants to say 
anything.

Shri M. L. Agrawal (PiUbhit Distt. 
cwn Bareilly Di;stt.—^East): I would 
submit that it is in order as I will 

,show in one minute. Section 7 of the 
'parent Act says:

*'Any person charged with an 
j oflence punisiiable under section 
/ 161 or section 165 of the Indian

Penal Code or under sub-section
(2) of section 5 of this Act shall 
be a competent witness for the de­
fence and may give evidence on 
oarth in disproof of the charges 
made against him or any persoti 
charged together with him at the 
same triar*.

I consider this section as a benefit 
and concession to the accused. Since 
section 165A......

Mr. Chairman: May I just point out 
to the hon. Member that I have not to 
consider whether this section is useful 
or is harmful to the accused. That is 
not the point which we are consider- 
jjng. The only point is whether it is 
relevant, because obiection has been 
/̂•aised that the amending Bill does not 

.^ la te  to section 7. Therefore, the hon. 
y Member is not entitled to move an 
/amendment.

> Shri M. L. Agrawal: I would submit 
that section 165A has been added as 
a consequence of the amendment to 
the Criminal Law (Amendment) Act 

i,,which we have just passed and the 
addition of this clause as a natural 
consequence in the Prevention of 
Corruption Act is necessary. Simi- 

r larly, this clause should also be added 
Jas a consequence in this Bill and I 
•hope the hon. the Home Minister will 
: accept this amendment.

Dr. KatJu: Subject to the point of 
‘order that I have raised, I have no 
, objection whatsoever. Let the bribe 
iUiver come and give evidence on oath. 
r.j-«t section 165A be added, 
a
! iiiMr. Chairman: The hon. Minister 

pes not object. So the hon. Member 
lay move the amendment.

Shri M. L. Agrawal: I beg to move: 
In page 2, after line 28, add:

■•‘7 Amendment oj section 7,. 
Act 11 of 1947.—In section 7 of 
the principal Act after the word 
and figures ‘section 165’ the 
words, figures and letter ‘or sec­
tion 165A* shall be inserted.”
I do not want to take up much time 

of the House in commending this 
amendment. I have already submit­
ted that this becomes a consequential 
amendment on the passing of the 
Criminal Law (Amendment) Act. The 
same benefit should be given to the 
accused who is alleged to be a bribe 
giver as to those accused who are 
charged with the offence of bribe 
taking. If they can give evidence to 
clear their position, the bribe giver 
should also be given the benefit, the 
concession!, to appear as ar witness.

Mr. Chairman: The question is: 
In page 2, after line 28, add:

“7. Amendment of section 7, 
Act II of 1947.—In section 7 of 
the principal Act after the word 
and figures ‘section 165’ the 
words, figures and letter ‘or sec­
tion 165A’ shall be inserted.”

The motion was adopted.
The New clause 7 was added 

to the Bill.
Clause 1 was added to the Bill.
The Title and the Enacting 

Formula were added to the Bill.
Dr. Katju: I beg to move:

“That the Bill, as amended, be 
passed.”
Mr. Chairman: Motion moved:

“That the Bill, as amended, be 
passed.”
Shri Raghavaiah (Ongole): Before 

this Bill is passed I would like to re­
fer to two or three points which have 
not been referred to by any of the 
Members who have spoken on this 
Bill at length. In the Statement of 
Objects and Reasons it is stated that 
Government appointed a Committee 
Jto review the working of the Special 
Police Establishment and to make re­
commendations for the improvement 
of the laws relating 'to bribery and 
corruption.” Not only this but the 
other piece of legislation also which 
we passed here—that is the Criminal 
Law (Amendment) Bill, 1952—also
aims at the same object. But in spite 
of these two pieces of legislation the 
purpose does not seem to be fulfilled. 
The other day I chanced to po through 
a small booklet entitled Corruption in
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[S h ri H a ^ a v a ia h ]
which account has been ffiven ol a 
good number of cases which have 

acquitted. The main reason for 
ttese acquittals and for those oflen- 
d w  having escaped punishment is 
the coUusion between the bribe tak­
ers and the Special Police Establish­
ment. That is the way in which the 
case has been stated in that booklet. 
It is not just a pamphlet written for 
the sake of party propaganda or with 
any biased view by any cheap jour­
nalist, but it is a resoonsible gentle­
man who has written it. Some of 
the cases have been verified and 
some are still under investigation. 
These cases involve hixjh officials of 
the administration in the various 
branchy of governmental machinery. 
But it is unfortunate that not a clause 
do we find either in this Bill or in the 
Criminal Law (Amendment) Bill pro­
viding for ways and means of checking 
collusion between the Special Police 
Establishment and the bribe .taker.

M r. C hairm aii: Does the hon. Mem­
ber want a provision to prevent 
coUusion between the bribe taker and  
the Special Police Establishment? But 
that also will be a case of bribery.

S h ri R v h a y a la h :  I refer to col­
lusion which has resulted in the ac­
quittal of the bribe taker.

M r. C hairm aii: I see.
S h ri R aghayaiali: So it is really 

surprising that nothing has been said 
0*1 th is  point by the hon. Members 
who spoke during the various stages 
of the Bill or by the framers of the 
Bill.

Another point that I would like 
to touch upon is this. Now we have 
made bribe-giving also an offence. But 
nowhere in the parent Act or in this 
amending Bill do we find any defini­
tion of “bribe”. The hon. Minister in 
his introductory speech ses also in his 
reply has stated that bribe givers in­
volving sums of hundreds and thou­
sands of rupees alone come under this 
le^slation and not people who give 
one rupee or two for getting their 
things done. Well, all these things 
the hon. Minister has said. It may 
be convenient for him to say so when 
this Bill is under discussion, but when 
it comes to a Question of implement­
ation then the whole trouble arises. 
When the term “bribe” is not defined 
any person giving from an anna to 
a thousand rupees is liable to he 
birought under the operation of this 
legislation. It has been defined nei­
ther in the parent Act nor in this Bill. 
That will certainly involve any 
amount of trouble for the common 
man who wants to get things done

by paying a rupee or two or even fou' \  
or five annas. *

I
M r. Chairmaii: Th e  hon. Membe .t.

m ay kCndly remember that **iUege y. 
gratification” is defined. B ut wha^s. 
the hon. M inister aaid wabb onl: ^e 
this, that in this case Illegal gratifi 
cation is not voluntarily given but th< b 
thing is extorted. Unless it is volun-.o 
tarily given there is no bribe giving—  »t 
it is merely a case of extortion. O n this f 
point the hon. Minister was quite clear,

S h ri Eagfaavaiah: It is really sur :s
prising to heaer two contradictor>er 
statements. One hon. Member who d 
preceded me said that things have s 
changed for the better and there is;t 
more of bribe-giving than bribe-takitig.d 
The hon. Minister says that 150 yearsi- 
have passed, tames heve changed.*, 
but human nature remains the same,> 
nie?n have not become angels. . But^r 
the hon. Member say? human nature*, 
also has changed officials have be­
come angels. One statement contra­
dicts the other. The hon. Member o 
instead of defending the Home Minis-r 
ter has offended him and done graved 
injustice to his own cause. I would u 
certainly take the statement of the hon. y 
Minister for granted that human 
nsfture remains practically the same » 
in spite of the so-called achlevemcftit - 
of freedom. The madhinery as it
stands is corrupt to the core. The 
booklet to which I referred shows f 
number of cases of bribery involvi’ 
some crores of rupees. Some '
these cases I have already referr» t*. 
to in the course of my speech duritf. 
the discussion on the Works, Housing] 
and Supply demand. There is asi 
other case in which the order for pro 
secution has been given but has not
been carried out. The prosecutior -
order relates to a ghee contractor 
who happens to be a High Commis 
sioner in a foreign country. If neces 
sary I can specify all the details 
When things have gone to such 
climax and prosecution orders havci^ 
either not been ^investigated or been*® 
hushed up, even art this stage of oui 
freedom it requires amy amount oJ;̂ g 
effort on the part of the public as>. 
also on the part of the Government 
to see that corruption is checked. 
When such a serious attempt has to 
be made both by the public and by 
the Government, I find thejne is no 
provision either in this BCll or in the 
previous one to ensure and invite co­
operation from the public. I do under­
stand that to provide for receiving 
suggestions or recommendations from 
the public may be outside the scope 
of this measure or of the parent Act. 
But provision should have been made 
for co-operation of public bodies like, 
say, anti-corruption committees. Their
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av in the matter has got a «E«ater 
value because it is a people s co™^*' 
Ise and a people’s conunittee alcme 
an fight corruption more effectively 

^han any legislation that we may 
jnact.

Mr. Chairman: The hon. Member
aimself will realise thaft he is speak­
ing on the third readivig stage of the 
Bill. He himself was pleased to say 
that no such afmendment was possi­
ble to the parent Act. At this stage 
to make suggestions for the improve­
ment of the Bill will not be in order. 
T would request him to be relevant 
land to speak within the scope of the 
third reading stage of the Bill.

Shri Raghavaiah: Sir, while sug-
i gesting that a provision ought to
have been made, I would like to give 
the alternative.

Mr. Chairman: That cannot be
done now. Either the Bill has to be 
supported or it has to be rejected. I 
am requesting him to advance only 
such arguments as are for either re- 
jectiovi or acceptance.

Shri Raghavaiah: With due res­
pect to your ruling, Sir, I would like
to make some suggestions. Wherever 
people’s committees exist......

Mr. Chairman: While he says he
respects mv ruling, he does not seem 
to respect it either in spirit or in letter. 

'No new suggestions are possible now. 
^ther he ran support the Bill or ad­
. ance argumeftits for its rejection. I 

‘ 'Jm sorry to interrupt but this is the 
' t̂ule.

‘ Shri Raghavaiah: I do not want
rany new provision to be made at this
* stage, but in implementing this legis­

lation due weight must be given to anti­
corruption committees and other non­

' " official peoples’ representative bodies. 
 ̂ The other day Mrs. Vijaya Lafeshmi 
,Pandit said at a public meeting that 
in some countries they utilise the

‘ i peoples’ anti-corruption committees. 
)pThe main purpose in life of these 

bodies is to fight corruption. Hence,
\ instead of merely depending upon the 

Special Police Establishment and 
other o%ia'l chanmels, Government 
may consider giving weight to these 
non-official bodies.

We have passed many legislations 
here, and despite them, the life of the 
people is not any more disciplined 
than it was before. In a railway sta­
tion you find the boafd “Please do not 

 ̂ €fQod number of 
people— n̂ot illiterate ones but educat­
ed ones-^ommitting tre<?oass. So, 
the life of an individual citizen cannot 
be disciplined simply by legislation but

by associating the peoples' bodies in 
the implementaftion of these measures.

I wish to say that it is really dep­
lorable that this piece of legislation 
puts the bribe taker eta a par with the 
bribe giver. After all, in our country 
there are more illiterates than literates 
and the illiterate common man may 
give something to get things done. 
It is really tragic that we include such 
a man in this legislation. My pre­
decessor who is one of the respected 
peoples’ workers and a Congressman 
from some district *has already said 
that in our country officials are not 
angels. We know how the whole 
machinery is corrupt. Instead of re­
forming the whole administrative ap­
paratus from the top rung we are trying 
to include the poor common man in the 
category of punishables., I can only 
characterise it as tragic.

There as one other observation I 
want to make. There is a consistent 
effort on the part of our Government 
to appease the industrialists and the 
landlords aftid such other people who 
are in the habit of committing corrup­
tion. Only the other day such people 
were exempted from sales tax. Again 
today they are being left out. I can 
give the Home Minister a large volume 
of cases tn which these big fish have 
been acquitted. Why sould we try to 
bring in only the illiterate people who 
do viot know to write their languafge 
and can merely speak i n , it? Only 
these innocent people are roped in 
here and the Damocles’ sword is 
hanging on them. It is very unfortu­
nate indeed. I do hope that the 
Home Mllnister will see to it that the 
big ones are not left out and only 
the common people are brought to 
book. The latter should be exempt­
ed from the scope of this Bill

Dr. Katju: We have just heard a
very eloquent plea on behalf of the 
common man. The common man if 
he is compelled to pay bribes deserves 
our sympathy, but if he pays them in 
order to get a favour I do not think 
he is entitled to our sympathy in the 
same measure. This House has been 
discussing bribe takers and bribe giv­
ers nov/ for the last two weeks . Before 
we take leave of them in the legis­
lative sense, I should just like to say 
one thing. I am sometimes pained 

to hear general denunciation of offi­
cials. The.y are done with such a 
gusto as if they are somethCng deli­
cious, something like the rasagullas 
in Calcutta. People love to talk about 
ft and dilate upon it. I sometimes 
wonder wherefrom these people come, 
and this is a matter of great impor- 
tJance. If they were foreigners, we 
would hate them, but they exist »iti ' 
this very House. I speak as a Member
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(Dr. Katju] 
of the House. All these corrupt oflfl- 
ctals are our relations, our friends, 
sons, n^ihews and cousins of the 
Arst, second, third or fourth degree. 
They are related by marriage and so 
on. Do we exerci^ moral pressure 
upon them? (/ntemiption). There 
is no use denouncing bribe takers 
generaHy. (Interruption). So long 
as there are bribe givers who want 
to get some favour done, whether 
they be rich men or common mefn, 
the evil will exist. I have said this 
so many times that I have become 
tired of repeating i t  I keep aside 
extortion, but talking of the common 
mail hCmself, let us consider an ex­
ample. I am talking of Allahabad 
where there is octroi. The so-called 
conunon man takes a load of Icolcties 
in the momirfg into the city. He has 
to pay octroi. Now he ought to pay 
an octroi, let us say, of two 
annas. What he does is he offers 
one kakri to the octroi clerk, 
just pays two pice and runs away. 
Of course he is a common man; but 
he gives that kakri in order to avoid 
payment of an anna and a harlf more. 
Your common man is not foolish. We 
have learnt one thing from the Gen­
eral l^ections that the common man 
and the common woman whom you 
represent and whom I represent 
this side, are intelligent people. Out 
of seventeen m d a half crores of 
voters nearly seven crorete e x e rc i^  
their franchise.* When I talk on this 
side and you do on ,the other^ side, we 
say: we have got a mandate in fa v o u r  
of this. You say that you have a 
mandate in regard to civil liberties 
and that we are curbing them. So, 
the common folk are intelligent peo­
ple. intelligent to form judgments on 
vital matters of public welfa^. 
But when it comes to the 
question of the common man who 
gives a bribe, you say he is an inno­
cent man and he ought to be for^vm  
and not prosecuted. He is simply 
robbed—by whom? By his o ^  coun­
trymen. I  am not saying a n y p m g  in 
praise or disparagement of the bribe 
taker or bribe giver. Let us, there­
fore tallc conmionsense. Peoirie de­
nounce corruption and say that om- 
mqIb from top to bottom are corrupt. 
It »:s like a game of badminton—you 
have to strike Oh both sides.

6 FJM.
So you have to build up a stroncs 

social opinion. Supposing your stm 
is employed in the police department

and he brings his first catch of 
fishing expedition. He biCngs a tt 
sand rupees and hands it over to 
mother or father or wife. -How m 
fathers are there who would a 
“My boy, I do not like to see > 
face; you have disgraced us.
away from the house.** On the o1 
hand, it would be a day of jubila* 
hi the family. One thousand rur 
extra has come in. Probably the \ 
would say: I would like to havi 
necklace. Or the father would s 
I have some debt to repay; I shall 
it today. If the inspector is of ma 
ageable age, everybody would like 
give his daughter to -him. Let 
therefore, be candid about it.

For instance a common man whi 
a cultivator goes to the patwari . 
asks him to make an entry Cn 
v îllage records. The patwari's ; 
used to be Rs. 15; perhaps, Indus 
of the dearness allowaftice. it wo 
be Rs. 50 now. He is tempted 
accept a sum of say Rs. 15.

Therefore, let us, for God’s s 
build up a strong public opinion, 
said in the other House: Let us h.
a sort of social boycott, namely, 
one shall deal on equal terms v, 
either the bribe driver or the bribe t 
er. Cut him of. Do not go to his hoi: 
do not accept his parlies, do not 
cept his invitations. Then you will 
corruption dflsappearing. It will ! 
disapMar by generalising that t 
countr^is full of bribe takers, tnat < 
whole official machinery, consist: 
of Indians, my relations, my frien 
is corrupt. Let us, therefore, hz 
.some sense of proportion about 
rnd deal with this evil in the rij 
manner and not merely by declan 
tion.

Sliri RaghaTaiah: Is the Govei
ment of India prepared to boycott 
senior most corrupt official in t) 
CPWD? He has been promoted 
spite of the fact that he is corrupt a) 
his period of service has been exter 
ed in spite of expiry.

Mr. ChatrBMii: The question Is:
“Tbat the Bill, as amend^, be

passed,” •
motion was adopted.

The H&use then adjourned till 
Quarter Past Eight of the Clock  ̂
Wedm$day, the 30th July, 1952.
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